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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1119 OF 2024

In the matter of:

News Item titled “Sindh Nallah Polluted trout habitat threatened in Ganderbal”

appearing in Greater Kashmir dated 19.08.2024

REPLY ON BEHALF OF CENTRAL POLLUTION CONTROL BOARD -
RESPONDENT NO. 1, IN THE CAPTIONED MATTER

MOST RESPECTFULLY SHOWETH:

1. That the Hon’ble National Green Tribunal [“NGT”] vide Order dated 30.08.2024
and notice dated 19.10.2024 impleaded the Central Pollution Control Board
[hereinafter referred as CPCB / “Answering Respondent”] as Respondent

No. 1. Thereby, the submissions are made in the succeeding paragraphs.

2. That at the outset, the Answering Respondent denies all claims, contentions,
allegations and averments against it in the above Original Application
[hereinafter referred as OA| which are contrary to anything stated or submitted
in this reply. Nothing in the OA shall be deemed to have been accepted or
admitted by the Answering Respondent for want of a specific denial or on the
ground of non-traverse, save any averment which has been expressly admitted

hereinafter.

3. That Answering Respondent herein has been constituted under Section 3 of the

Water (Prevention & Control of Pollution), Act 1974 [hereinafter referred as

Water Act]. It performs functions under the Water Act, Air (Prevention &
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Control of Pollution), Act 1981 [hereinafter referred as Air Act] and under
The Environment (Protection) Act, 1986.

. That, it is further submitted that the State Pollution Control Boards / Pollution

Control Committees [hereinafter referred as SPCBs/PCCs] have been
constituted in States / Union Territories under the Water Act and Air Act, and
are empowered to perform the functions and implement the provisions of these

Acts in respect of their territorial Jurisdiction.

. That the issues raised in the present matter is primarily related to the rampant

pollution in the Sindh nallah in Ganderbal District of Kashmir. It is alleged in
news article that bank of nallah is heavily polluted with heaps of unattended
waste, primarily plastic and other refuse. As per the News article, the local
population has attributed the said pollution to indiscriminate dumping by picnic-
goers, nearby hoteliers, shopkeepers, and residents. The article further states that
the pollution threatens the trout fish population and the overall water quality,
thereby causing irretrievable damage to the habitat. The river’s water is allegedly
becoming undrinkable, and the pollution is marring the natural beauty of the

arca.

. It is humbly submitted that the Ministry of Environment, Forest and Climate

Change [“MoEF &CC”] has notified the Plastic Waste Management Rules, 2016,
[“PWM Rules”] vide notification dated 18.03.2016, with subsequent
amendments made from time to time. True copy of the PWM Rules is annexed
herewith as Annexure — I. As per Rule 6(1) of PWM Rules, as amended, every
local body shall be responsible for development and setting up of infrastructure

for segregation, collection, storage, transportation, processing and disposal of

_ the plastic waste either on its own or by engaging agencies. Furthermore, as per




Rule 6(2) of PWM Rules, as amended, the local body shall be responsible for

setting up, operationalisation and co-ordination of the waste management system

and for performing the associated functions, namely:

ensuring that the provisions of these rules, as amended, are adhered to;
ensuring that no damage is caused to the environment during this process;
ensuring channelization of recyclable plastic waste fraction to recyclers;
ensuring processing and disposal on non-recyclable fraction of plastic
waste in accordance with the guidelines issued by the Central Pollution
Control Board;

creating awareness among all stake holders about their responsibilities;
engaging civil societies or groups working with waste pickers; and
ensuring that open burning of plastic waste does not take place.

ensuring segregation, collection, storage, transportation, processing and
disposal of plastic waste;

8. That MOEF&CC has notified the Solid Waste Management Rules, 2016 [“SWM
Rules”] vide notification dated 08.04.2016. True copy of the SWM Rules is

annexed herewith as Annexure — II. The duties, roles and responsibilities of

various stakeholders have been stipulated in the said rules for proper and

scientific management of solid waste. The relevant provisions of the said rules

are given below:

15 (b): The local authorities and Panchayats shall arrange for door to
door collection of segregated solid waste from all households
including slums and informal settlements, commercial, institutional
and other non-residential premises. From multi-storage buildings,
large commercial complexes, malls, housing complexes, etc., this may
be collected from the entry gate or any other designated location;

16(1)(a): The State Pollution Control Board or Pollution Control
Committee shall enforce these rules in their State through local bodies

in their respective jurisdiction and review implementation of these
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rules at least twice a year in close coordination with concerned
Directorate of Municipal Administration or Secretary-in-charge of
State Urban Development Department.

11(1)(d): The Secretary, Urban Development Department in the State
or Union territory through the Commissioner or Director of Municipal
Administration or Director of local bodies shall ensure
implementation of provisions of these rules by all local authorities.
Further, as per Rule 15 (b) of the said rules, the responsibility of the
collection of municipal solid wastes lies with the local authorities and

panchayats.

9. That under Rule 20 of the SWM Rules, the criteria and actions to be taken for
solid waste management in hilly areas has been specified for local authorities.

The relevant sub clauses are given below:

o Rule 20(d) Local body shall arrange to convey the provisions of solid

waste management under the bye-laws to all tourists visiting the hilly
areas at the entry point in the town as well as through the hotels, guest
houses or like where they stay and by putting suitable hoardings at tourist
destinations.

Rule 20(e) Local body may levy solid waste management charge from the
tourist at the entry point to make the solid waste management services
sustainable.

Rule 20(f) The department in- charge of the allocation of land assignment
shall identify and allot suitable space on the hills for setting up
decentralised waste processing facilities. Local body shall set up such
facilities. Step garden system may be adopted for optimum utilisation of
hill space.

Rule 20(c) Local body shall frame Bye-laws and prohibit citizen from

littering wastes on the streets and give strict direction to the tourists not to



dispose any waste such as paper, water bottles, liquor bottles, soft drink
canes, tetra packs, any other plastic or paper waste on the streets or down
the hills and instead direct to deposit such waste in the litter bins that shall

be placed by the local body at all tourist destinations.

10.That in compliance with Hon'ble NGT’s order dated 30.08.2024 passed in instant
matter, the Answering Respondent has taken up the case with Member Secretary,
J&K PCC seeking the status report/ action taken report in the matter via letter
dated 06.11.2024, 19.11.2024 and 27.11.2024. Copies of the letters is enclosed

as Annexure — III. The status report/ action taken report in this regard is

awaited.

11.1t is further submitted that Primary Water Quality Criteria for Outdoor Bathing
has been notified by MoEF&CC vide notification dated 25.09.2000 under the
Environment (Protection) Amendment Rules, 2000. These criteria include
Faecal Coliform (2500 MPN/ 100 mL Maximum Permissible), Faecal
Streptococci (500 MPN/ 100 mL Maximum Permissible), pH (6.5-8.5)
Dissolved Oxygen (5 mg/L or more) and Biochemical Oxygen Demand (3 mg/L
or less). Copy of the notification dated 25.09.2000 is annexed herewith as

Annexure —IV.

12.That the Answering Respondent in association with the SPCBs in the States /
PCCs in Union Territories (hereinafter referred as UT) has established Water
Quality Monitoring Network under National Water Quality Monitoring
Programme (hereinafter referred as NWMP) to assess status of water quality of
water resources in the respective States/ UTs to facilitate prevention and control
of pollution in the water bodies. Under NWMP, J&K PCC is monitoring the

water quality of river Sindh in Jammu and Kashmir.
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13.That the water quality of River Sindh is monitored at 5 locations in Jammu and

Kashmir by J&K PCC under NWMP. Out of these 5 locations, three locations
are monitored in Ganderbal district, at the locations viz. i. Wail Bridge
(upstream of Ganderbal Bridge) at upstream approximately 3 KM of
Duderhama, ii. at Duderhama, Ganderbal and iii. Rangil, Srinagar (downstream

of Ganderbal Bridge) at downstream approximately 3 KM of Duderhama.

The water quality data of River Sindh monitored at three locations in Ganderbal,
District for the year 2024 (upto the month of August) is provided as Annexure-
V. Out of the three locations monitored in Ganderbal district, one location of
River Sindh at Wail Bridge is non-complying with the notified Primary Water
Quality Criteria for Outdoor Bathing w.r.t. Fecal Coliform in the month of July
and August 2024.

14.That in year 2018, based on water quality data for the years 2016 and 2017, 351

polluted river stretches [“PRS’] were identified. Out of these PRS’s, 9 PRS have
been identified in Jammu & Kashmir and were distributed into five priority
classes. In Jammu & Kashmir, PRS were identified in Priority I (0), Priority II
(1), Priority III (2), Priority IV (2) and Priority V (4). River Sindh was identified
as polluted along Duderhama, Ganderbal in Ganderbal District under Priority

Class V with the BOD being 3-6 mg/L.

15.That, for rejuvenation of identified PRS, comprehensive action plans have been
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prepared by River Rejuvenation Committee [“RRC”] constituted by the
respective State Government/ UT Administration, under the overall supervision
and coordination of Principal Secretary, Environment of the concerned State
/Union Territory for bringing all the polluted river stretches identified by the
Answering Respondent as fit for bathing purposes. The action plans cover
relevant aspects such as Source control (Municipal sewage management,

Industrial pollution control, Waste management), River catchment/Basin



Management (Adoption of good irrigation practices, Utilization of treated
sewage, ground water recharge aspects), Flood Plain Zone protection and its
management (Setting up of bio-diversity parks, Removal of encroachments, and

Rainwater harvesting, Plantation on both sides of the river).

16.That the action plans are being implemented by Jammu & Kashmir Union
Territory agencies. Presently, the progress of implementation of action plan is
reviewed by the RRC at State Level and Central Monitoring Committee
[“CMC”] constituted under the Chairmanship of Secretary, Ministry of Jal
Shakti at Central Level. So far, CMC has conducted 19 meetings with
States/UTs to review the progress on execution of action plans for rejuvenation

of polluted river stretches and the last meeting was held on 30.09.2024.

17.That in the year 2022, based on water quality data for years 2019 and 2021, 311
PRSs’ were identified. Out of these PRSs’, 8 PRS have been identified in Jammu
& Kashmir. River Sindh which was earlier identified along Duderhama under
Priority Class V having BOD of 3-6 mg/L, has been eliminated from the list of
PRS in the year 2022.

18.That the Answering Respondent craves the leave of this Hon’ble Tribunal to file

additional reply, in future, if required.

19.That, in the light of the above submissions, it is respectfully submitted that the

Answering Respondent shall abide by any order(s) and / or direction(s) passed

Rs
(Vishal Gandhi)

Scientist ‘E’
Central Pollution Control Board

by the Hon’ble Tribunal in the instant case.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1119 OF 2024

In the matter of:

News Item titled “Sindh Nallah Polluted trout habitat threatened in Ganderbal”
appearing in Greater Kashmir dated 19.08.2024

AFFIDAVIT

I, Vishal Gandhi working as Scientist ‘E’ in Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 1 in the above

matter, do hereby solemnly affirm, declare on oath and state as under :-

1. That I, the deponent herein is authorized representative to represent the
Respondent CPCB in the present case, and as such, I am well conversant with
the facts and circumstances of the present case on the basis of the information
derived from the official records, and hence, I am competent and authorized to

verify, sign and swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present affidavit.

3. That the accompanying reply has been drafted and filed under my instructions
and authority the contents thereof are true and correct on the basis of the record
maintained during ordinary course of business of CPCB and available records

and documents and the contents of the same are read over and explained to me

and are not repeated herein for the sake of brevity.
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Verified at New Delhi on this day of

VERIFICATION:

10 BEC 7024
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2024 that the contents of the

above reply are correct and true on the basis of the records of the case as mentioned in

the day-to-day affairs of the CPCB. Nothing has been concealed therefrom or mis-

stated.
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1 0 Annexure- |

T Ho lo T0-33004/99 REGD. NO. D. L.-33004/99

HIRd = AS5TUA

d ShT
CThe Gazette of India

EXTRAORDINARY
AT [I—9Us 3—37-WUsg (i)
PART II—Section 3—Sub-section (i)

TIERR | WehTiyTa
PUBLISHED BY AUTHORITY
€. 178] 73 faoett, yhar, AL 18, 2016 /WA 28, 1937
No. 178] NEW DELHI, FRIDAY, MARCH 18, 2016/PHALGUNA 28, 1937

9T, a9 S} Ay IRadq §Aeg

st
7% faeeft, 18 /T, 2016

T, 320(37) —ATT TR, TETAA TGO ST qT HATAT FIT SATSGEAT HEAT AT,
249(3), A 4 FLAr, 2011 F g7 TATiee® ATAL (Fae T Tgead) Faw, 2011 wawriora & o o,
e av=r-aw= aw genfaa frar am == fRamt § 3o § 9fAq wrftes suferg & e & o v R

AT IqeTsl FLTAT;

AT = RIAT F7 ATIF FER ST F A0 FIA A wATeeh ATAL F FATH F34, T T
TAFIOT, T AH TT T 3 6 [oIT 527 & STAaT THh ST & oeg (et &d & srerar qegadt arit 1
ST e & wATiRes a1 F ghel & G § AT AT aral, T9: qwd! AT AT HATLHRT T
QIR TRAT ST STTATe Taer TOTTEAT 2t STSrahTieTehal o [olT TgUaT 6 AT LA HT (G dATA 6 (0
HET TLHIT o FAHTT (FIAT AT THEAT A,

AT TATE (H2e70T) ATIHaw, 1986 (1986 T 29) FT &T=T 6, 8 3T 25 FT Ta TRl &
TANT T g0 WG OEERTY, TITEY0l, a9 i SToarg Tadd §aag g0 q6iar Fa9 oqiq wifees

safore yay faw, 2015 w=a & oo 7 91.F.9.423(30), arira 25 |, 2015 % dgd TRIed ww

o 3 e o arie #r 3<% sfeg=ET ot Ter B gfaat Sear wF Suesy wrs e off 399 60 fa
T et T S 8§ 0@ A9 TG gi arel gATtad a9t =it & st T g g &0

TT

3T Ih T T AT 25 /%, 2015 51 ST 1 STersd FIT &7 TS o)

3I¥ 36 FHIRT AW % Gae § Sd1 F I AAY F e ITH AT S AT T hal T TR
g1 fAfdeEa B G mr g

10
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

o, T, TATERT (SEW) AfAAaw, 1986 (1986 F¥ 29) #it 4T 3, 6 T 25 FET WET
QIREAT T TART FId g JAT ATeH ATAL (Y 3T Tgeaq) 7w, 2011 FT AFGFAT Fd g, 39
AT T FIEHL ST Ih FATEHAT § T &l e g AT ot e &Fam g, 73 a9 uager
fAeferfea e aardt 2, sraiq -

1. Gferg A iR wW.- (1) = e =7 \ferm A srafore wenfRes A=, 2016 21

(2) ==t § yEy % REr F a9t § SO Towres i e 8§ Y91 g

2. T BHT.-

(1) A= TF qafre Icares, gt e R, am d=rae fAfRwtar o seres w g g

(2) THEH 4 FT R T AEHd AT F e & U osme 3oare F @A F o
RataE et a1 @Ay ofeF S 6T THEal T aR] Tal gR: e I8 e [T, T 1T
S OT TETAT % TRionT H A1 ST ST TheT STTEerT a7 fRersd, &y ofiT 36T Y1 & o+
ITATET 92 ST AR 21 g

3. TRETNTG.- = F=wi § St o 6 dast & o= srafera 7 gr.-

F) iRt & wta (@) afife, 1986 (1986 FT 29) @i &)

(@)  gie @rfit" T s AT deT F afina g S R 95t St J9 F dgd Fls ae] a9dT gl

@M G AT T rfRew qrR A1 FAee ae wriRed arRi & FHET T, F S A7 a5qu g1
FA F T & T e & afesa g S w=@a o S o fAfersear § feeq o T A
afeaferd qgl g S U TeRfoRT wfsa Fwar g a1 st W a9ar & Sed ' i 3w 0@
"ot foharT ST &;

() aEg A" UET S A At g O mdaT ar = ST w6 o zad asdt qug /e 4 "iw ateatod
%-.

(F) HIRE AT WIREE" T UHT 1R AT g ST Aty wfvwansii grer ey g F g
FTET-STe-ATFATSE, S, AHTS T FIRIDT Bl HITES FLAT & 3T AT AT FUTEE TT ARAT 6
ATT S W HT FHET 37§ 3 S 397, feroof 77 e smfore 987 gredi ¢;

(=)  “awgwfa" 7 s (rguer Fareer gt ) sfaffem, 1974 (1974 =71 6) & a1 (rguer R
a1 =) afafaaw, 1981 (1981 #1 14) F 99 Hag T g0 [ a1 a1 yguw
ff=or afafa & wofaa e &t qeatd ofiT 39 F«T 6t Fgard AT 8

(@) "freeA" & R AT #T agd @l AN A AIdE w91 § S A8 g

@ e Swres AR@" T THE S aF e F TAEuiT ®9 § q38 6 U Icamasd A

T ATHIT &

(F)  "E@T 9_rE" " 34, 909, o519 AT A SH T H G F [0 dATT G GGTY, e B, THEhd AT
THT T G TaT AT &,

(=) gl & wted it F UEHA, WSO, [ Thw, THER S Auere F forg 3w
T st arerT e st g;

()  “SAETGEAr § UHT Sk ATNUT g S AT FIAT § AT FIA HT AT @Al g A e e
AMATA-TATT FEA T ATSEHH &, T T IH AT [T €T F Fe Al &f T2 al;

(3) "gEwE Iufdee St @ S awrh Barh, T g e, afsas 71 vreEe dwew
FAAT, FAETATA, T, Felaamad, Feafaamas a1 frar & o7 =9, 9974, dFEHA, gled,
YA, i ST Aqfr aRE g sfesa wam S eI Aadt w7 ATIHRT afia g s
Tftafoa g;

11
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12

(9 [-EYE 3(ii)] ARG T TSI ¢ TR

(®)

(®)

“fRffwtar & sTreF g T AT F F T F TG ST ATAT AT AT FAAT AT 6
IeTE H @ SRR AT TS AT ArFRr At g S ateatoT €

"FgEa QT T = ForT e AT ST A S ATl S TR AT § ST SIS, A e,
FALT AIARIAT, eTfcash qagl AT TAHAIH =T ST AT a7 dfHAe & ®9 § 7 qg-afgadd 7
[ ST ST 3 U T A g AT SIS qT HHehl F T H AT w7 B F UH Tq¢ @t
g.

' " T ATt R @ e qreeTEeT SO, S5 Feed qre g, ST,
AT, TATTRATS A TS, TIeERTE e, TATGETe T S haTde SEt 399 qToY % aedT
T AT 8,

"ATRE® TEL" & WATeeH F5d | ATHUT g AT § adl 98,

reTiRes afree” & UH Rt werteew F srfemg & 5 ST % we=na Av swerfa suEnT
Te=Td e foaT STaT B

"Rfga nfgswrd” 7 w12 § ARt wfter st ;

"STEE" T T ST AT AgAEa<Nd TehtonT AT TATIEea Sffe AT S = TATHHIT A7 ST § @97 o4 i<h
AT g T ATreea offe AT S| AT wATees 9ffe & FA1T T Fa< AT a€q Hl ThioNT AT &
T sgeaia F{ST T STANT 7 T I AT AE IR &,

" IO AU IS IR FAA o [0 THahd WATRed Sirse &l 91 IeqTE AT Fodl
AT & YT e i & e

"R 7 et TS g FeEr 91 A1 qag g e qiete § dSoedena
EIEFREH

"qy fasar T agr of ERIT S 99 fAhar (SSHeET T §3E0 S 97 Owy & AaeE)
afafRe, 2014 (2014 7 7) ¥ g7 2 ¥ ITETT (1) F @ (1) § 2;

gt S AT At ot gt T e atne 8 i S st sfaega oo atet
(TATHET) AT FEIT FTAAT 6 AT TOT HlS AT T [T 30T ST AT R AT[ACE FT T
Ty SrfeRor T |97 7947 8, afafea €

"I ATREE" & Ut weriees qradt stf s g St g s At e = g oar @ av
Hfores * wrer oY feetee T2 o T g

"afArse SIR=" & woIF SFfE AT SARRAT T G AT HEAT, AT I, FAEEI@, sang s
TEAT FwgrHe ST STTAeE WTieed 4aT Fed 8, Aied el ST arfursas ST AT § 37
Tteafora ;

"AYTASE ey F AT FATIACE FT TATAL AT (Y T TETq F THAW, HSW, THaRH,
O STAT, T T, [T, T T AT SATHIT &

"FAYTAST TR AT T [ FFHOT AT AT R AT F A | =g € F {0 1 AT oy
T Z{eR AT TSt SRR T T3 A g

ad.-

FLY T, wATeea offe AT THT THIT AT wTieed e AT TgEAL T TehfoiiT & a+ Sawor & fafaai,
AT, HETOT, faaeor, o i STIRT & SqHA a1 (Heataed ord T30 1 ST, srerd -

FEY ST ST AT FRISHT AT AT TTHfa 1 & gt S et e sro 3o & <2 & ar Fea
el Torehl 3f¥ GThT T STANT F€ IATT T & ST THI-THT I TAT-HLNTET "Grer Ta14f, Fostia

12
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

a7 A e F I F TR H A ATAT SATiReht % START o o ISreRt $i SRt i g A
of i & weftr AT srsue 9833:1981 % ET & |

A ATeed & ae Hil o6 AT [ AhT TATeeh o g IcAEl 1 TN @I AT 91 6 ore
FATT FT ATHYT T ASTE LA, g A, A0 FXA AT TohioiT Fe o o0 Al AT ST,

ST AT T AR wTieaeh % o Chet 87 a91 it |1ers & 0= 9reshied & 9 981 g,

AT offe AT TET TR, ST Tgeadid TohioiT ofIT F&q 1 TH{oT AT A % forg ygar warfees
offe & a9 FAT FT ATH AW Tl &, HT SIS TAH ATSHIE F FH qgl RN, agl SISHT Tgl
Tt weTiEes ofte IcuTa o FEATT § ATHF 2

fafRwtar daa a7 Jguer = arE a1 yguer e atata | S S 7 @
T ITATEH Tl Fod T ATHYT o6 T H TIFT I ATAT AT T T S=T AT F T FLUT AT
RELRIETTIR

TEET, THETE T I TETAT % AT, Gfr A7 faht 3q wrteed araeft I S 7 ST 81
[ERIS LIS

TATIReH ATTACE T A T THA-HHT I TAT LT ATCAT AT  WATeeh & [TFFHT
forT ARtaet A fAfAEer wT.AT.14539:1998 F oI (&7 g,

HIETE &1 ST HIEE TS TATREH & a9 hil o 9T AN Al Tl HIIEE TS AT & a7
FET T AHT-TTT TAT FTAT FIIEE TST TATREF o o0 [AfAEer A1 AT 9 Smeue a7
ASTHAT 17088:2008 F SATET FT| FHIIES AT KLl o7 * fafawrar ar ferar feooe = fesht
FOA T Fea T TEUOT 2= F7 & THT07 O3 9o 3T,

AT TRree-AoT® Ue-fAaEe FARIEe Faiem aigd el St T i wATees qrasr fi
ITART fret et & Tt ToRTE 3 T[EhT, OT AETET 3T T8 o TohionT & forw Agt foham sroam)
LT BT THaTAT BT 9 S5 ATHHRTAT | TATIReh ATTATE TG TH TR T -

THT WAt eea Tairee o T Athd AT ST JhaT 21, &1 Teeiahd wlted STaiATs 0. =9wH Hil
TEATAT SO 3T WATHeed &1 [T FH0 aHI-H97 9T TAT-HLT8d [TFHT & 0w fZem-faer
ATHF ATLATT HIFF © A0 14534:1998 % s1aTe o ST,

argdt T AT wfies sruforee (e UF v eratorse wT ST g Jgt
TR ST |haT) % ST E AT AT e Fer-fAEert F srE g2 i w7 91 e
ITeq A AT 9E T AAT AT B FIA A AATRd Htl 4 grentrar & forg fAgifa
TTFerReor g fafefate AT o7 Tguor A== a9t &7 9 AT STos|

ATTEATAT ToAT R STUTrse T THERTOT 3T A Feal T T FRH=07 F1E g7 997-997 9% Ay
RIS EAREARIEE GRS ERIIS IS

TATReH ATFATE o T FH AT THERLU i AT 6 AT HT 749 o8 Aieree gy g,
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AT T AqTTe Jae TOTeAr i TATIAT, T A GH/eaT & o0 ToT qGgAd Fedl &
e % forw Seawart 2, sriy;

72

13



73

14

[ 9T II-®€ 3(ii) ] AT <l TS ¢ STHTERT

(F)  TATRed AU F TUZU, WSO, TAFARLO, TREAEH, THERIO 3 =qa9 7 Atz
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GAT STE | AT 0l ATEAT FIeA ATAT TAT a1 SATh oo ATeeeh AT agea (d it
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10.

11.
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(M) FATEE AT TATTESE & A FL &SI AT 29T H A A T7r0r9= /. [[{a97 4()])
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15.
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THEAAT & a1 o= i w7 T
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 18th March, 2016

G.S.R. 320(E).—Whereas the Plastic Waste (Management and Handling) Rules, 2011 published
vide notification number S.O 249(E), dated 4 February, 2011 by the Government of India in the erstwhile
Ministry of Environment and Forests, as amended from time to time, provided a regulatory frame work for
management of plastic waste generated in the country;

And whereas, to implement these rules more effectively and to give thrust on plastic waste
minimization, source segregation, recycling, involving waste pickers, recyclers and waste processors in
collection of plastic waste fraction either from households or any other source of its generation or
intermediate material recovery facility and adopt polluter’s pay principle for the sustainability of the waste
management system, the Central Government reviewed the existing rules;

And whereas, in exercise of the powers conferred by sections 6, 8§ and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the draft rules, namely, the Plastic Waste Management, Rules, 2015
were published by the Government of India in the Ministry of Environment, Forest and Climate Change
vide number G.S.R. 423(E), dated the 25" May, 2015 in the Gazette of India, inviting objections and
suggestions from all persons likely to be affected thereby, before the expiry of a period of sixty days from
the date on which copies of the Gazette containing the said notification were made available to the public;

And Whereas copies of the said Gazette were made available to the public on the 25" May, 2015;

And Whereas the objections and suggestions received within the said period from the public in
respect of the said draft rules have been duly considered by the Central Government;

NOW, Therefore, in exercise of the powers conferred by sections 3, 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), and in supersession of the Plastic Waste (Management and Handling)
Rules, 2011, except as respects things done or omitted to be done before such supersession, the Central
Government hereby makes the following rules, namely:-

1. Short title and commencement.- (1) These rules shall be called the Plastic Waste Management
Rules, 2016.

(1) Save as otherwise provided in these rules, they shall come into force on the date of their publication in
the Official Gazette.

2. Application.-(1) These rules shall apply to every waste generator, local body, Gram Panchayat,
manufacturer, Importers and producer.

2) The rule 4 shall not apply to the export oriented units or units in special economic zones, notified
by the Central Government, manufacturing their products against an order for export: Provide this
exemption shall not apply to units engaged in packaging of gutkha, tobacco and pan masala and also to any
surplus or rejects, left over products and the like.

3. Definitions.- In these rules, unless the context otherwise requires.-
(a) “Act” means the Environment (Protection) Act, 1986 (29 of 1986);

(b) “brand owner” means a person or company who sells any commodity under a registered brand
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“carry bags” mean bags made from plastic material or compostable plastic material, used for the
purpose of carrying or dispensing commodities which have a self carrying feature but do not
include bags that constitute or form an integral part of the packaging in which goods are sealed
prior to use.

""commodity'' means tangible item that may be bought or sold and includes all marketable goods
or wares;

“compostable plastics” mean plastic that undergoes degradation by biological processes during
composting to yield CO,, water, inorganic compounds and biomass at a rate consistent with other
known compostable materials, excluding conventional petro-based plastics, and does not leave
visible, distinguishable or toxic residue;

“consent'' means the consent to establish and operate from the concerned State Pollution Control
Board or Pollution Control Committee granted under the Water (Prevention and Control of
Pollution) Act, 1974 (6 of 1974), and the Air (Prevention and Control of Pollution) Act, 1981 (14
of 1981);

“disintegration” means the physical breakdown of a material into very small fragments;

“extended producer’s responsibility ” means the responsibility of a producer for the

environmentally sound management of the product until the end of its life;

“food-stuffs” mean ready to eat food products, fast food, processed or cooked food in liquid,
powder, solid or semi-solid form;

“facility” means the premises used for collection, Storage, recycling, processing and disposal of
plastic waste;

“importer’” means a person who imports or intends to import and holds an Importer -Exporter
Code number, unless otherwise specifically exempted.

“institutional waste generator’” means and includes occupier of the institutional buildings such as
building occupied by Central Government Departments, State Government Departments, public or
private sector companies, hospitals, schools, colleges, universities or other places of education,
organisation, academy, hotels, restaurants, malls and shopping complexes;

“manufacturer” means and include a person or unit or agency engaged in production of plastic
raw material to be used as raw material by the producer.

“multilayered packaging” means any material used or to be used for packaging and having at
least one layer of plastic as the main ingredients in combination with one or more layers of
materials such aspaper, paper board, polymeric materials, metalised layers or aluminium foil, either
in the form of a laminate or co-extruded structure;

“plastic” means material which contains as an essential ingredient a high polymer such as
polyethylene terephthalate, high density polyethylene, Vinyl, low density polyethylene,
polypropylene, polystyrene resins, multi-materials like acrylonitrile butadiene styrene,
polyphenylene oxide, polycarbonate, Polybutylene terephthalate;

“plastic sheet” means Plastic sheet is the sheet made of plastic;
“plastic waste”’means any plastic discardedafter use or after their intended use is over;
“prescribed authority” means the authorities specified in rule 12;

“producer” means persons engaged in manufacture or import of carry bags or multilayered
packaging or plastic sheets or like, and includes industries or individuals using plastic sheets or like
or covers made of plastic sheets or multilayered packaging for packaging or wrapping the
commodity;

"recycling'' means the process of transforming segregated plastic waste into a new product or raw
material for producing new products;
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(u) ""registration” means registration with the State Pollution Control Board or Pollution Control
Committee concerned, as the case may be;

) “street vendor”’ shall have the same meaning as assigned to it in clause (1) of sub-section (1) of
Section 2 of the Street Vendors (Protection of Livelihood and Regulation of Street Vending) Act,
2014 (7 of 2014);

(w) “local body” means urban local body with different nomenclature such as municipal corporation,
municipality, nagarpalika, nagarnigam, nagarpanchayat, municipal council including notified area
committee (NAC) and not limited to or any other local body constituted under the relevant statutes
such as gram panchayat, where the management of plastic waste is entrusted to such agency;

x) “virgin plastic”” means plastic material which has not been subjected to use earlier and has also not
been blended with scrap or waste;

y) “waste generator” means and includes every person or group of persons or institution, residential
and commercial establishments including Indian Railways, Airport, Port and Harbour and Defense
establishments which generate plastic waste;

(z) ‘“waste management” means the collection, storage, transportation reduction, re-use, recovery,
recycling, composting or disposal of plastic waste in an environmentally safe manner;

(aa)  “waste pickers” mean individuals or agencies, groups of individuals voluntarily engaged or
authorised for picking of recyclable plastic waste.

4. Conditions.- (1) The manufacture, importer stocking, distribution, sale and use of carry bags,

plastic sheets or like, or cover made of plastic sheet and multilayered packaging, shall be subject to the
following conditions, namely:-

a)

b)

d)

e)

g)

h)

)

S.

carry bags and plastic packaging shall either be in natural shade which is without any added
pigments or made using only those pigments and colourants which are in conformity with Indian
Standard : IS 9833:1981 titled as “List of pigments and colourants for use in plastics in contact
with foodstuffs, pharmaceuticals and drinking water”, as amended from time to time;

Carry bags made of recycled plastic or products made of recycled plastic shall not be used for
storing, carrying, dispensing or packaging ready to eat or drink food stuff’;

carry bag made of virgin or recycled plastic, shall not be less than fifty microns in thickness;

plastic sheet or like, which is not an integral part of multilayered packaging and cover made of
plastic sheet used for packaging, wrapping the commodity shall not be less than fifty microns in
thickness except where the thickness of such plastic sheets impair the functionality of the product;

the manufacturer shall not sell or provide or arrange plastic to be used as raw material to a
producer, not having valid registration from the concerned State Pollution Control Boards or
Pollution Control Committee;

sachets using plastic material shall not be used for storing, packing or selling gutkha, tobacco and
pan masala;

recycling of plastic waste shall conform to the Indian Standard: IS 14534:1998 titled as Guidelines
for Recycling of Plastics, as amended from time to time;

The provision of thickness shall not be applicable to carry bags made up of compostable plastic.
Carry bags made from compostable plastics shall conform to the Indian Standard: IS 17088:2008
titled as Specifications for Compostable Plastics, as amended from time to time. The manufacturers
or seller of compostable plastic carry bags shall obtain a certificate from the Central Pollution
Control Board before marketing or selling; and

plastic material, in any form including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer,
shall not be used in any package for packaging gutkha, pan masala and tobacco in all forms.

Plastic waste management.- (1) The plastic waste management by the urban local bodies in their

respective jurisdiction shall be as under:-
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(a) plastic waste, which can be recycled, shall be channelized to registered plastic waste recycler and
recycling of plastic shall conform to the Indian Standard: IS 14534:1998 titled as Guidelines for
Recycling of Plastics, as amended from time to time.

(b) local bodies shall encourage the use of plastic waste (preferably the plastic waste which cannot be
further recycled) for road construction as per Indian Road Congress guidelines or energy recovery
or waste to oil etc. The standards and pollution control norms specified by the prescribed authority
for these technologies shall be complied with.

(©) Thermo set plastic waste shall be processed and disposed off as per the guidelines issued from time
to time by the Central Pollution Control Board.

(d) The inert from recycling or processing facilities of plastic waste shall be disposed of in compliance
with the Solid Waste Management Rules, 2000 or as amended from time to time.

6. Responsibility of local body.- (1) Every local body shall be responsible for development and
setting up of infrastructure for segregation, collection, storage, transportation, processing and disposal of
the plastic waste either on its own or by engaging agencies or producers.

2) The local body shall be responsible for setting up, operationalisation and co-ordination of the waste
management system and for performing the associated functions, namely:-
(a) Ensuring segregation, collection, storage, transportation, processing and disposal of plastic
waste;
(b) ensuring that no damage is caused to the environment during this process;
© ensuring channelization of recyclable plastic waste fraction to recyclers;
(d) ensuring processing and disposal on non-recyclable fraction of plastic waste in accordance
with the guidelines issued by the Central Pollution Control Board;
(e) creating awareness among all stakeholders about their responsibilities;
®) engaging civil societies or groups working with waste pickers; and
(2) ensuring that open burning of plastic waste does not take place.
3) The local body for setting up of system for plastic waste management shall seek assistance of

producers and such system shall be set up within one year from the date of final publication of these rules
in the Official Gazaette of India.

@) The local body to frame bye-laws incorporating the provisions of these rules.

7. Responsibility of Gram Panchayat.- (1) Every gram panchayat either on its own or by engaging
an agency shall set up, operationalise and co-ordinate for waste management in the rural area under their
control and for performing the associated functions, namely,-

(a) ensuring segregation, collection, storage, transportation, plastic waste and channelization
of recyclable plastic waste fraction to recyclers having valid registration; ensuring that no
damage is caused to the environment during this process;

(b) creating awareness among all stakeholders about their responsibilities; and
(©) ensuring that open burning of plastic waste does not take place
8. Responsibility of waste generator.- (1) The waste generator shall.-
(a) take steps to minimize generation of plastic waste and segregate plastic waste at source in

accordance with the Solid Waste Management Rules, 2000 or as amended from time to time.

(b) not litter the plastic waste and ensure segregated storage of waste at source and handover
segregated waste to urban local body or gram panchayat or agencies appointed by them or
registered waste pickers’, registered recyclers or waste collection agencies;

2) All institutional generators of plastic waste, shall segregate and store the waste generated by them
in accordance with the Municipal Solid Waste (Management and Handling) Rules, 2000 notified vide
S.0. 908(E) dated the 25th September, 2000 under the Act or amendment from time to time and handover
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segregated wastes to authorized waste processing or disposal facilities or deposition centers either on its
own or through the authorized waste collection agency.

3) All waste generators shall pay such user fee or charge as may be specified in the bye-laws of the
local bodies for plastic waste management such as waste collection or operation of the facility thereof, etc.;

“) Every person responsible for organising an event in open space, which involves service of food
stuff in plastic or multilayered packaging shall segregate and manage the waste generated during such
events in accordance with the Municipal Solid Waste (Management and Handling) Rules, 2000 notified
vide

S.0. 908(E) dated the 25th September, 2000 under the Act or amendment from time to time.

9. Responsibility of producers, Importers and Brand Owners.- (1) The producers, within a period
of six months from the date of publication of these rules, shall work out modalities for waste collection
system based on Extended Producers Responsibility and involving State Urban Development Departments,
either individually or collectively, through their own distribution channel or through the local body
concerned.

2) Primary responsibility for collection of used multi-layered plastic sachet or pouches or packaging
is of Producers, Importers and Brand Owners who introduce the products in the market. They need to
establish a system for collecting back the plastic waste generated due to their products. This plan of
collection to be submitted to the State Pollution Control Boards while applying for Consent to Establish or
Operate or Renewal. The Brand Owners whose consent has been renewed before the notification of these
rules shall submit such plan within one year from the date of notification of these rules and implement with
two years thereafter.

3) manufacture and use of non- recyclable multilayered plastic if any should be phased out in Two
years time.
4) The producer, within a period of three months from the date of final publication of these rules in

the Official Gazette shall apply to the Pollution Control Board or the Pollution Control Committee, as the
case may be, of the States or the Union Territories administration concerned, for grant of registration.

5) No producer shall on and after the expiry of a period of Six Months from the date of final
publication of these rules in the Official Gazette manufacture or use any plastic or multilayered packaging
for packaging of commodities without registration from the concerned State Pollution Control Board or the
Pollution Control Committees.

(6) Every producer shall maintain a record of details of the person engaged in supply of plastic used as
raw material to manufacture carry bags or plastic sheet or like or cover made of plastic sheet or
multilayered packaging.

10. Protocols for compostable plastic materials.-Determination of the degree of degradability and
degree of disintegration of plastic material shall be as per the protocols of the Indian Standards listed in
Schedule-I to these rules.

11. Marking or labelling.-(1) Each plastic carry bag and multilayered packaging shall have the
following information printed in English namely,-

(a) name, registration number of the manufacturer and thickness in case of carry bag;
(b) name and registration number of the manufacturer in case of multilayered packaging; and
(c) name and certificate number [Rule 4(h)] in case of carry bags made from compostable
plastic
2) Each recycled carry bag shall bear a label or a mark “recycled” as shown below and shall conform

to the Indian Standard: IS 14534: 1998 titled as “Guidelines for Recycling of Plastics”, as amended from
time to time;
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NOTE: PET-Polyethylene terephthalate, HDPE-High density polyethylene, V-Vinyl (PVC), LDPE- Low
density polyethylene, PP-Polypropylene, PS-Polystyrene and Other means all other resins and
multi-materials like ABS (Acrylonitrile butadiene styrene), PPO (Polyphenylene oxide), PC
(Polycarbonate), PBT (Polybutylene terephalate) etc.

Each carry bag made from compostable plastics shall bear a label “compostable” and shall conform
to the Indian Standard : IS or ISO 17088:2008 titled as Specifications for “Compostable Plastics”.

12. Prescribed authority.- (1) The State Pollution Control Board and Pollution Control Committee in
respect of a Union territory shall be the authority for enforcement of the provisions of these rules relating
to registration, manufacture of plastic products and multilayered packaging, processing and disposal of
plastic wastes.

2) The concerned Secretary-in-charge of Urban Development of the State or a Union Territory shall
be the authority for enforcement of the provisions of these rules relating to waste management by waste
generator, use of plastic carry bags, plastic sheets or like, covers made of plastic sheets and multilayered
packaging.

3) The concerned Gram Panchayat shall be the authority for enforcement of the provisions of these
rules relating to waste management by the waste generator, use of plastic carry bags, plastic sheets or like,
covers made of plastic sheets and multilayered packaging in the rural area of the State or a Union
Territory.

@ The authorities referred to in sub-rules (1) to (3) shall take the assistance of the District Magistrate
or the Deputy Commissioner within the territorial limits of the jurisdiction of the concerned district in the
enforcement of the provisions of these rules.

13. Registration of producer, recyclers and manufacturer,- (1) No person shall manufacture carry
bags or recycle plastic bags or multilayered packaging unless the person has obtained a registration from
the State Pollution Control Board or the Pollution Control Committee of the Union Territory concerned, as
the case may be, prior to the commencement of production;

2) Every producer shall, for the purpose of registration or for renewal of registration, make an
application to the State Pollution Control Board or the Pollution Control Committee of the Union territory
concerned, in Form I

3) Every person recycling or processing waste or proposing to recycle or process plastic waste shall
make an application to the State Pollution Control Board or the Pollution Control Committee, for grant of
registration or renewal of registration for the recycling unit, in Form II.

“) Every manufacturer engaged in manufacturer of plastic to be used as raw material by the producer
shall make an application to the State Pollution Control Board or the Pollution Control Committee of the
Union territory concerned, for the grant of registration or for the renewal of registration, in Form III.

%) The State Pollution Control Board or the Pollution Control Committee shall not issue or renew
registration to plastic waste recycling or processing units unless the unit possesses a valid consent under the
Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) and the Air (Prevention and Control of
Pollution) Act, 1981 (14 of 1981) along with a certificate of registration issued by the District Industries
Centre or any other Government agency authorised in this regard.
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(6) The State Pollution Control Board or the Pollution Control Committee shall not renew registration
of producer unless the producer possesses and action plan endorsed by the Secretary in charge of Urban
Development of the concerned State or Union Territory for setting of plastic waste management system.

@) On receipt of the application complete in all respects for the registration for recycling or processing
of plastic waste under sub-rule (3), the State Pollution Control Board may, after such inquiry as it considers
necessary and on being satisfied that the applicant possesses appropriate facilities, technical capabilities and
equipment to handle plastic waste safely, may grant registration to the applicant on fulfilment of the
conditions as may be laid down in terms of registration.

(8) Every State Pollution Control Board or Pollution Control Committee shall take a decision on the
grant of registration within ninety days of receipt of an application which is complete in all respects.

) The registration granted under this rule shall initially be valid for a period of one year, unless
revoked, suspended or cancelled and shall subsequently be granted for three years.

(10)  State Pollution Control Board or the Pollution Control Committees shall not revoke, suspend or
cancel registration without providing the opportunity of a hearing to the producer or person engaged in
recycling or processing of plastic wastes.

(11)  Every application for renewal of registration shall be made at least one hundred twenty days before
the expiry of the validity of the registration certificate.

14. Responsibility of retailers and street vendors- (1) Retailers or street vendors shall not sell or
provide commodities to consumer in carry bags or plastic sheet or multilayered packaging, which are not
manufactured and labelled or marked, as per prescribed under these rules.

2) Every retailers or street vendors selling or providing commodities in, plastic carry bags or
multilayered packaging or plastic sheets or like or covers made of plastic sheets which are not
manufactured or labelled or marked in accordance with these rules shall be liable to pay such fines as
specified under the bye-laws of the local bodies.

15. Explicit pricing of carry bags.- (1) The shopkeepers and street vendors willing to provide plastic
carry bags for dispensing any commodity shall register with local body. The local body shall, within a
period of six months from the date of final publication of these rules ion the Official Gazette of India
notification of these rules, by notification or an order under their appropriate state statute or byelaws shall
make provisions for such registration on payment of plastic waste management fee of minimum rupees
forty eight thousand @ rupees four thousand per month. The concerned local body may prescribe higher
plastic waste management fee, depending upon the sale capacity. The registered shop keepers shall display
at prominent place that plastic carry bags are given on payment.

2) Only the registered shopkeepers or street vendors shall be eligible to provide plastic carry bags for
dispensing the commodities.

3) The local body shall utilize the amount paid by the customers for the carry bags exclusively for the
sustainability of the waste management system within their jurisdictions.

16. State Level Monitoring Committee.- (1) The State government or the union Territory shall, for
the purpose of effective monitoring of implementation of these rules, constitute a State Level Advisory
Committee consisting of the following persons, namely;-

(a) the Secretary, Department of Urban Development - Chairman
(b) Director from State Department of Environment - Member
(c) Member Secretary from State Pollution Control Board

or Pollution Control Committee - Member
(d) Municipal Commissioner - Member
(e one expert from Local Body - Member
®) one expert from Non-Governmental

involved in Waste Management - Member
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(2) Commissioner, Value Added Tax or his nominee, - Member
(h) Sales Tax Commissioner or Officer - Member
@) representative of Plastic Association,

Drug Manufacturers Association,

Chemical Manufacturers Association - Member
) one expert from the field of Industry - Member and
(k) one expert from the field of academic institution - Member
) Director , Municipal Administration - Convener

The State Level Advisory Body shall meet at least once in Six Month and may invite experts, if it
considers necessary.

17. Annual reports.- (1) Every person engaged in recycling or processing of plastic waste shall
prepare and submit an annual report in Form-IV to the local body concerned under intimation to the
concerned State Pollution Control Board or Pollution Control Committee by the 30™ April, of every year.

2) Every local body shall prepare and submit an annual report in Form —V to the concerned Secretary-
in-charge of the Urban Development Department under intimation to the concerned State Pollution Control
Board or Pollution Control Committee by the 30" June, every year.

3) Each State Pollution Control Board or Pollution Control Committee shall prepare and submit an
annual report in Form VI to the CPCB on the implementation of these rules by the 31* July, of every year.

“) The CPCB shall prepare a consolidated annual report on the use and management of plastic waste
and forward it to the Central Government along with its recommendations before the 31" August of every
year.

SCHEDULE-I
[See rule 10]
1. IS 7/ ISO 14851: 1999 Determination of the ultimate aerobic biodegradability of plastic materials in an
aqueous medium-Method by measuring the oxygen demand in a closed Respirometer
2. IS / ISO 14852: 1999 Determination of the ultimate aerobic biodegradability of plastic materials in an
aqueous medium-Method by analysis of evolved carbon dioxide
3. IS / ISO 14853: 2005 Plastics- Determination of the ultimate anaerobic biodegradation of plastic
materials in an aqueous system-Method by measurement of biogas production
4. IS /ISO 14855-1: 2005 Determination of the ultimate aerobic biodegradability of plastic materials under
controlled composting conditions-Method by analysis of evolved carbon dioxide (Part-1 General method)
5. IS 7 ISO 14855-2: 2007 Determination of the ultimate aerobic biodegradability of plastic materials under

controlled composting conditions-Method by analysis of evolved carbon dioxide (Part-2: Gravimetric
measurement of carbon dioxide evolved in a laboratory- scale test )

6. IS /ISO 15985: 2004 Plastics- Determination of the ultimate anaerobic biodegradation and disintegration
under high-solids anaerobic digestion conditions- Methods by analysis of released biogas

7. IS /ISO 16929: 2002 Plastics- Determination of degree of disintegration of plastic materials under
defined composting conditions in a pilot - scale test

8. IS / ISO 17556: 2003 Plastics- Determination of ultimate aerobic biodegradability in soil by measuring
the oxygen demand in a Respirometer or the amount of carbon dioxide evolved

9. IS / ISO 20200:2004 Plastics- Determination of degree of disintegration of plastic materials under

simulated composting conditions in a laboratory - scale test

FORM -1
[See rules 13 (2)]
APPLICATION FOR REGISTRATION FOR PRODUCERS or Brand Owners

From: ..ol
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To

I /We hereby apply for registration under rule 9 of the Plastic Waste Management Rules, 2015

........................... (Name and full address of the occupier)

The Member Secretary,

Sir,

«........ Pollution Control Board or Pollution Control Committee

1. Producers

PART - A
GENERAL

1.(a)

Name and location of the unit

()

Address of the unit

(©

Registration required for manufacturing of:
@) Carry bags;

(a) petro- based,

(b) Compostable
(ii) Multilayered plastics

(d

Manufacturing capacity

(e

In case of renewal, previous registration number and date of
registration

Is the unit registered with the District Industries Centre of the State
Government or Union Territory? If yes, attach a copy.

3.(a)

Total capital invested on the project

(b)

Year of commencement of production

4. (a)

List and quantum of products and by-products

()

List and quantum of raw materials used

Furnish a flow diagram of manufacturing process showing input and
output in terms of products and waste generated including for
captive power generation and water.

Status of compliance with these rules- Thickness — fifty micron
(Yes/No)

PART - B

PERTAINING TO LIQUID EFFLUENT AND GASEOUS EMISSIONS

(a) Does the unit have a valid consent under the Water (Prevention
and control of Pollution) Act, 1974 (6 of 1974)?
If yes, attach a copy

(b) Does the unit have a valid consent under the Air (Prevention
and Control of Pollution) Act, 1981 (14 of 1981)?
If yes, attach a copy

PART -C
PERTAINING TO WASTE

Solid Wastes or rejects:

(a) Total quantum of waste generated
(b) Mode of storage within the plant

(c) Provision made for disposal of wastes

Attach or Provide list of person supplying plastic to be used as raw
material to manufacture carry bags or plastic sheet of like or
multilayered packaging
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10. Attach or provide list of personnel or Brand Owners to whom the
products will be supplied
11. Action plan on collecting back the plastic wastes
Name and Signature
Designation
Date :
Place :
II Brand Owners:
PART -A
GENERAL
1. Name, Address and Contact number
2 In case of renewal, previous registration number and date of
registration
3 Is the unit registered with the District Industries Centre of the State
Government or Union Territory? If yes, attach a copy.
4.(a) Total capital invested on the project
(b) Year of commencement of production
5.(a) List and quantum of products and by-products
(b) List and quantum of raw materials used
PART - B
PERTAINING TO LIQUID EFFLUENT AND GASEOUS EMISSIONS
5 Does the unit have a valid consent under the Water (Prevention
and control of Pollution) Act, 1974 (6 of 1974)?
If yes, attach a copy
6 Does the unit have a valid consent under the Air (Prevention
and Control of Pollution) Act, 1981 (14 of 1981)?
If yes, attach a copy
PART -C
PERTAINING TO WASTE
7. Solid Wastes or rejects:
(c) Total quantum of waste generated
(d) Mode of storage within the plant
(d) Provision made for disposal of wastes
8. Attach or Provide list of person supplying plastic material
9 Action plan on collecting back the plastic wastes
Name and Signature
Designation
Date :
Place :

FORM - I1
[see rule 13 (3)]

APPLICATION FORM FOR REGISTRATION OF UNITS ENGAGED IN PROCESSING OR

RECYCLING OF PLASTIC WASTE

Name and Address of the unit

Contact person with designation,
Tel./Fax /email
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3. Date of commencement
4 No. of workers (including contract
labour)
5. Consents Validity a. Water (Prevention & Control of Pollution) Act, 1974,
Valid up to
b. Air (Prevention & Control of Pollution) Act, 1981;
Valid up to
c. Authorization ; valid up to ....
6. Manufacturing Process Please attach a flow diagram of the manufacturing process flow
diagram for each product.
7. Products and installed capacity of Products Installed capacity
production (MTA)
8. Waste Management: S. Type Category Qty.
No.
a. Waste generation in processing plastic-waste (6))
(ii)
(iii)
b. Waste Collection and transportation (attach details)
c. Waste Disposal details S. Type Category Qty
No.
0
(i)
d. Provide details of the disposal facility, whether the
facility is authorized by SPCB or PCC
e. Please attach analysis report of characterization of
waste generated (including leachate test if applicable)
9. Details of plastic waste proposed to be acquired | (i) Name
through sale, auction, contract or import, as the case | (ii) Quantity required /year
may be, for use as raw material
10. Occupational safety and health aspects Please provide details of facilities
11. Pollution Control Measures
Whether the unit has adequate pollution control | If Yes, please furnish details
systems or equipment to meet the standards of
emission or effluent.
Whether unit is in compliance with conditions laid Yes/No
down in the said rules.
Whether conditions exist or are likely to exist of the Yes/No
material being handled or processed posing adverse
immediate or delayed impacts on the environment.
Whether conditions exist (or are likely to exist) of the Yes/No
material being handled or processed by any means
capable of yielding another material (e.g. leachate)
which may possess eco-toxicity.
12. Any other relevant information including fire or
accident mitigative measures
13. | List of enclosures as per rule
Name and Signature
Designation
Date :
Place :

FORM - 11T
[See rules 13(4)]
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APPLICATION FOR REGISTRATION FOR MANUFACTURERS OF PLASTIC RAW
MATERIALS

.................................. (Name and full address of the occupier)
To
The Member Secretary,

wevr..... Pollution Control Board or Pollution Control Committee

Sir,
I/We hereby apply for registration under the Plastic Waste Management Rules, 2011

PART -A
GENERAL
1.(a) Name and location of the unit
(b) Address of the unit
(©) In case of renewal, previous registration number and date of
registration
2. Is the unit registered with the DIC or DCSSI of the State
Government or Union Territory? If yes, attach a copy.
3.(a) Total capital invested on the project
(b) Year of commencement of production
(c) List of producers and quantum of raw materials supplied to
producers
Name and Signature
Designation
Date :
Place :
Form - IV

[See rules 17 (1)]

FORMAT OF ANNUAL REPORT BY OPERATOR OF PLASTIC WASTE PROCESSING OR
RECYCLING FACILITY TO THE LOCAL BODY

Period of Reporting:

(D Name and Address of operator of the facility

2) Name of officer in-charge of the facility
(Telephone/Fax/Mobile/ E-mail)

3 Capacity:

(@) Technologies used for management of plastic waste:

() Quantity of plastic waste received during the year being
reported upon along with the source

(6) Quantity of plastic waste processed (in tons):
- Plastic waste recycled(in tons)

- Plastic waste processed (in tons)

- Used (in tons)

7 Quantity of inert or rejects sent for final disposal to landfill
sites:

(®) Details of land fill facility to which inert or rejects were sent
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for final disposal:

- Address
-Telephone
©) Attach status of compliance to environmental conditions, if any
specified during grant of Consent or registration
Signature of Operator
Dated :
Place:
Form-V
[See rules 17(2)]
FORMAT FOR ANNUAL REPORT ON PLASTIC WASTE MANAGEMENT TO BE
SUBMITTED BY THE LOCAL BODY
Period of Reporting:
(D) Name of the City or Town and State:
) Population
3) Area in sq. kilometers
“4) Name & Address of Local body
Telephone No.
Fax No.
E-mail:
5 Total Numbers of the wards in the area under jurisdiction
(6) Total Numbers of Households in the area under jurisdiction
(7) Number of households covered by door to door collection
(8) Total number of commercial establishments and Institutions in the area under
jurisdiction
-Commercial establishments
- Institutions
) Number of commercial establishments and Institutions covered by door to door
collection
-Commercial establishments
- Institutions
(10) | Summary of the mechanisms put in place for management of plastic waste in the area
under jurisdiction along with the details of agencies involved in door to door
collection
(11) | Attach details of infrastructure put in place for management of plastic waste generated
in the area under jurisdiction
(12) | Attach details of infrastructure required, if any along with justification
(13) | Quantity of Plastic Waste generated during the year from area under jurisdiction (in
tons)
(14) | Quantity of Plastic Waste collected during the year from area under jurisdiction (in
tons)
(15) | Quantity of plastic waste channelized for recycling during the year (in tons)
(16) | Quantity of plastic waste channelized for use during the year (in tons)
(17) | Quantity of inert or rejects sent to landfill sites during the year (in tons)
(18) | Details of each of facilities used for processing and disposal of plastic waste
Facility-I
i) Name of operator
ii) Address with Telephone Number or Mobile
iii) Capacity
iv) Technology Used
v) Registration Number
vi) Validity of Registration (up to)
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Nam Estimated No. of registered Plastic Manufacturing | No. of Details of Partial or Status of Explici Details of No. of Number of
e of Plastic or Recycling (including multilayer, Unregistered Plastic complete Marking t the meeting violations Municipal
the Waste compostable) units. (Rule 9) plastic Waste ban on Labelling Pricing of State and action Authority
SPC generatio manufacturin Managemen usages of on carry of Level taken on or Gram
Bor n Tons g Recycling t (PWM) Plastic bags (Rule carry Advisory non- Panchayat-
pPCC Per units. (in e.g. Carry 8) bags Body (SLA) compliance under
Annum - - residential or Collection, Bags [Specify the (Rule along with of Jjurisdiction
(TPA) Plasti Compostabl Multilaye unapproved Segregation, | (through number of 10) its provisions and
¢ e P.lasnc r Elasllc areas) Disposal Executive units or not recommend of these Submission
units Units units (Co- Order) complied)c -dations on Rules of Annual
processing (Attach omplied Implemen- Report to
road copy of tation CPCB
construction notificatio (Rule 11) (Rule 12)
etc.) (Rules nor
6) (Attach executive
separate order )
Facility-II
i) Name of operator
ii) Address with Telephone Number or Mobile
iii) Capacity
iv) Technology Used
v) Registration Number
Validity of Registration (up to)
(19) | Give details of:
Local body’s own manpower deployed for collection including street sweeping,
secondary storage, transportation, processing and disposal of waste.
(20) | Give details of:
Contractor or concessionaire’s manpower deployed for collection including street
sweeping, secondary storage, transportation, processing and disposal of waste.
(21) | Mention briefly, the difficulties being experienced by the local body in complying
with provisions of these rules including the financial constrains, if any
(22) | Whether an Action Plan has been prepared for improving solid waste management
practices in the city? If yes (attach copy)
Date of revision:
Signature of CEO or Municipal Commissioner or
Executive Officer or Chief Officer
Date:
Place:

Form-VI

STATE-WISE STATUS OF IMPLEMENTATION OF PLASTIC WASTE MANAGEMENT

RULES, 2016 FOR THE YEAR ... ANNUAL REPORT Format
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[F. No. 17-2/2001-HSMD]
BISHWANATH SINHA, Jt. Secy.
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TN, a7 AR Sy gREwd w3y
Fferg==T
% faeedl, 27 w4, 2018

ar. &, 285(31). =T TeETY, aatar (F@ee) Haw, 1986 F AW 5 % 37 fAaw (4)
F T qied TATEL (HTEr) Afafaa®, 1986 (1986 T 29) i 41T 6, T 8 ¥ 41T 25 FT
Tacd IRAAT T TIRT FId gU, AT 6 TS0, TETEIR § |17, 320(37) 9@ 18 |1+, 2016
% GIXT TaRTTLrd, Faferes werfees =am, 2016 &1, T@iad =74t & 79 5 & 37 9797 (3) & @2 ()
& T AT 1 SAUEAT &I, AR ad H SATHAFT L 6 T9ATT, GeNeT FeeA o forw Heferted Fae
FATAT &, AT -

1. (1) == =t &1 gferea 9 sufere wirfees yaga (Ferma+) =, 2018

2l
(2) A TSIF H TAH THTA T ATEE & T gl

2. Fferee wTite® Jagd Haw, 2016 S 08 sHH T99Tq 37d A7 Fgl TAT &, & 797 3
-

i T (F) % 9eATq Mwforfad e siq:emad o Sros -

1822 GI/2018 (€))]
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“(F @) ‘AIHCTR ITART T hefT AR &7 39 w7 & foe, e o sadt aRewen T
&1 TS =, TET ITANT AT 2, S TEII WIASTIR €, FAIh THE GO A foadr §

afvafs g 21

(i) @ (F) F T9ATq MHATIEd @ FqEATIT AT SITu qaiq -

“(BF)” ‘ST T I AT | STafrse | Hof1 6l IA: ITTH Afssq g, 57 o fearfae wiwhamsi,
S siasta @89, TEaeer, I Eesed (Irederesree), Fatg ST=mer (TAtea®
TTESI9M) ST Fod & 9 &l O 9T off €, F 97299 § Aqferee 77 &7 Y0 TRT ITAT,
e = 2o  "ataad & ST g

I Mt & F=w 9 &, 37 9w (3) § “YA:=ehIwur 7 6 ST Hohel ART TEEALT TehfoT
&t fafamior va u=, afe #1581 % T T, SgHdaeld wTteed, S A AR gr AT
TSTEer T SootT 9Tod 7 30 ST &oh, AT SIEaT Hle e STANT 7 g1 9768 T ST |

3o ot & W 13 % 37 Ay (2) & o 9 fAetorfaa 39 = war Sros, srerq -

“(2) TTUF IATEH AT ATV — TATHT TISTELHAUT AT TSTELHLIT o AR 6 AT
& foro gwa 1 9,-

() Heag TSF T A a1 AT §9 ST &7 A ygur A gfufa afts uw arar
ST AT |5 ST e | fraefier € ar

(i)  Fer gguor fHEEr i€, afy & ¥ afew oAt ar @9 aow g § G 2, #
AT HTT

Iad A=t & e 15 &7 o9 B s

[®T.5. 17-2/2001-THTHUHE]
foaer A foig, "9 9=

feoqur : g MW, WA F TS, "R, 9L @< 3, 3T @ (i) § gewre ararn. 320(3)

g 18 |1+, 2016 51T T & 3 )
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 27th March, 2018

G.S.R. 285(E).—In exercise of powers confirmed by sections 6, 8 and 25 of the Environment (Protection)
Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment (Protection) Rules, 1986, the Central
Government hereby makes the following rules to amend the Plastic Waste Management Rules, 2016, published in the
Gazette of India, Extraordinary, vide number G.S.R. 320(E), dated the 18" March, 2016, after having dispensed with
the requirement of notice under clause (a) of sub-rule (3) of rule 5 of the aforesaid rules in public interest, namely :-

1. (1) These rules may be called Plastic Waste Management (Amendment) Rules, 2018.
2) They shall come into force on the date of their publication in the Official Gazette.
2. In the Plastic Waste Management Rules, 2016 (hereinafter referred to as the said rules), in rule 3,-
1. after clause (a), the following clause shall be inserted, namely:-

“(ab) ‘alternate use’ means use of a material for a purpose other than for which it was conceived, which is
beneficial because it promotes resource efficiency;”;

ii. after clause (g), the following clause shall be inserted, namely:-

“(ga) ‘energy recovery’ means energy recovery from waste that is conversion of waste material into usable heat,
electricity or fuel through a variety of processes including combustion, gasification, pyrolisation, anaerobic
digestion and land fill gas recovery;”.

3. In the said rules, in rule 9, in sub-rule (3), for the words “non-recyclable multilayered plastic if any”, the words
“multi-layered plastic which is non-recyclable or non-energy recoverable or with no alternate use” shall be
substituted.

4. In the said rules, in rule 13, for the sub-rule (2) the following sub-rule shall be substituted, namely: -

“2) Every producer or brand-owner shall, for the purpose of registration or renewal of registration,

make an application, in Form 1 to,-

(i) the concerned State Pollution Control Board or Pollution Control Committee of the Union territory, if
operating in one or two states or Union territories; or

(ii) the Central Pollution Control Board, if operating in more than two States or Union Territories.”.

5. In the said rules, the rule 15 shall be omitted.

[F. No. 17-2/2001-HSMD]

RITESH KUMAR SINGH, Jt. Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide
number GSR 320(E), dated the 18t March, 2016.

Digitally signed by
RAKESH RAKESH SUKUL

S U KU L ?g:;gp'l&()&ﬁ 12:47:34

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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A F THAT
PUBLISHED BY AUTHORITY

|, 459] TS feweht, qeeaflam, s 12, 2021/9m@T 21, 1943
No. 459] NEW DELHI, THURSDAY, AUGUST 12, 2021/SHRAVANA 21, 1943

TN, I 3R TAGTY IRAAT HAAT
feg=T

T2 foeett, 12 area, 2021

qr.F1.A. 571(3).—AriRes sruforse yeee Faw, 2016 FT Here F4 F oy 9ed F T,
AT | ATR=AAT ST A1.FLA. 169 (31) 3T a1 779, 2021 | &7 =7\ yariaq & v
, fSaw 37 a9t T &1, ST 39 FEEt & y9riEd g 99§, 3Fd ITed FAH Fi siafate T arel Teae
FT Tt ST T ITAsH FT A it A@ | q15 o it srater & {ae ey i g |t &

T

3T, IFT T AFHT FT AqTASS FIA dTd TSI 0 T(QIT STar H1 arg 11 919, 2021 Fr
IqTe FATS e AT,

3T, IUgad AT & WAL TTed &l S AT 9T Hx 1T LR g0 a87F &9 § fa=r
T S

Ad:, AT Fea T TR TATFLOT (FTEAT) ATATTH, 1986 (1986 FT 29) T &T=T 6, &TIT 8 3T &TIT
25 ZIXT Y& ARIT &1 TN Hd g0, TAZT WTeedh aferee Yaed Fa9, 2016 § gergs e & o
eforfea Ras aamr §, Q-

1. (1) = H=HT %7 "iereq a1 wlTite® sraferee yare (Forre) ==, 2021 g7 2l
(2) & TSI § Ik THRTH T AL FHT TIT 9|

4497 G1/2021 (1)
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2. wATee® Aeree yaeg| A9, 2016 (390 THS 99T 39d HAAT &l Fgl 147 8) §, Faw 2 4,
ST-FTw (1) ®, “SqETaE” 5% F IAT “HIUE TTHI, TATREH AT THERIHAT ([THFF, He-
THERLUTRAT SA11Q)” MR HA AT AT ST

3oq A §, e 3§ -
(i) @< (3) F 99T, MeAeriad e sta:eaaa o ST, o -

‘(@ F) “foT g TATiRe® S — F AT g ST AT STAT THA STAAT THTATF AT G UFH-AT1 e
TU STTed AT Hrea<l 1 aqal (3T fifad fhent gmr) it wriees® #f ofie T2a1 99 e % w9 o
T g AT g AT o o7 37 “FoAT g F9=” | ATHIT & e UF q9ad 7947 [war g e
ST #rer weATEes wravl, foee gu wATieadh Tar wriees 6l (e & 97T STal &;

(ii) @< () F 79T, MEATIET @2 T EITAa AT ST, 3747 -

‘(T F) “ATIREF ATATE TEHER — | AT g oEw wrE Ut gt Sree g = Arted sratase #wiy
T START, TAAH, HS-THEHTIT AT 90 IATT | TRAd & TAST & (o7 Jaterd B Smar g,

(i) @@= (%) F qe=ATq, Mot g sq:enfua BT S, i -

‘(F F) “Tehel AN ATReH T qAT aeq” A1 A% § — SFE TATeeh i 9, e MIer srerar (e &
Tl SH T gl TITSIT & (o7 Ueh J1 g1 ITANT 03T ST &;

(F @) “IHTHE AT’ § ATHIT g SoH UAT wliiee® S T Fid 92 Aqaadid €9 F FH3T gl S1aTl g
3T TEferT =8 ATt ST | 981 aelT ST 96T 2

(F ) “THTeATREE” | AT § S VAT WATeh ST TH FdA 92 7¢H g SATAT ¢ 3 38 qifed A< §
FTAT ST Tl T &

4. Iaq Faai |, w4 o -
(F)  SU-FEH (1) F, - (i) “SATTHR ASTIOT eTEaT o T I¥ AT, WSO 9768 ¥ STUAT;

(ii) gT () ¥, “OATH HISHA T "I, el & T U, 9% Aihs, AAT 3T Fvss “30 Farax
2021 & THgca? ATSHIA &l HieTs o 31 fTewaw, 2022 & UF &7 &6 (120) AIhA 6l qlere” 01 @
ST,

(i) @@= (), “FLT A, TR AT, ‘T A TR ATt R A0,

(iv) @< (), “Fdree TT TATReE HLl S9N, a1 6 A7, “AT T& IT A1 9751 qrate oy S0,

(v)  ®E (F) F TeAm, Meforiad @€ siaeamtud & S, s -

“(=7) 30 foawaw, 2021 it A & F-FAT gl TATeeh il o1 60 ITH I a1 HieX (STTAUH) | FH q5!
LR

(@) I9-F=H (1) F Fe=Ta, Fetated S9-Maw siaearaa BT ST, o9iq -

“(2y 1 JaTE, 2022 FF ATEE H I Fersiid S @eEard T ieersdd aeqell aigd M oed Uahd-
TTRI-CATIR e Feqall o AT, ST, AeTeor, fErawor, foht s 9= &1 e T srosm:-

(F) wATTRe® fRedh T SAT 929, [EATR & o7 wrfees it SR, wrfees & A2, F3T e, srzeshrg #ir

T, Mot (F|tarer) Y asmady ara;

@) e, F9, Fram, #ie, avE, =10F, w2, T 39 wead, e ¥ Rt % 23-fd aved a1 O w7
FTeAT Tohed, fRw=ror 7€ 3 fiRnee Tehe, 100 |TEhIA & 7 HieTs aTd wTieed a7 TE T o7, Fax

(3)  SU-FEH (2) (@) F 3UTHH, FAIES TNT TATeeH & a1 gs qeqall TL AN A5l gl
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(4)  =H ATTEIAT F qTE FT W0, AT 9ffe AT THE TR 6 IRt a7 wriees offe s ag-ud i
THRORT & a7 Fa¥ Y qfereersia Y BEara qifeeersiE, aeqei aied UHd TART & wfeed &
fafawtor, s, wveron, g, fEr s sy & [fvg w2 % 99y §, S i 7oA oft
ATEHAT, T ATATAAT o THRTT T ARG | TH a9 hT AT THTCA g oF TIATT AR ZIAT

5. o At ®, w5 ¥, su-ffew (1) ®, @ue () 9 #2000 36T F T 9T 42016 T@T ST
6. IFa Fawt, o, e 6 #, su-fAew (2) ®, @ve (%) ¥ et Mwfertea gve sig-varfua
STTURT, ST

“(% %) TS FAr o6 =7 797 gentera =t & Ul #7 Squre AT o)
7. I et & Fam 7 9, su-ffem (1) 9, @ (%) F ge=ma Aetofeg gve szt ar
STTURT, ST

“(% ) gAtera wAr B =7 T genterd Faat & Suset w1 e s

8. IFT et ®, B 9 #, su-fRaw (1) ®, “"etea s Fe aeat & gedr, “g9 At &
AT THI-THT T T 00 70 RSl & A8 968 w1 T ST

9. e 11 ¥, 3u-fFEw (1), -
(i) “oATREe FLT ST 9T&aT o GOHAT, “TATIeew T oTex Sia:wTiod foh ST,
(i) = (F) | “AfFamar gz & 99979, “IATEE” AT §€ TATHT” 068 SIS STUH, AT LT o
9TeT o dTE, “AT S & FATHT gTT ST TAT R Gih” 9re sfa:wamiua 3w Srur;
(i) @<= (@), “FTg-oxd T AT oreal & AT, “SETad ATHdT & oI SUART ag-uwa i gt
T Gresde” siq:eriod B som
(iv) @ () |, “ATH 3T THTTI |.” 9T6a1 o T9ATd, “IedTaH FHT S &qToq B S
10. T=® 124, -
() Su-F=w (2) ®, “sqfte S\ aeai & ToATE, “U¥ Yiaay A1 Auy” s dq et HFu
ST,
(i) ST-FF=w (3) ®, “AqTrse SAF" =&l & T9ATE, “IT Iiaay I7 [y’ sz A e o
ST
1. =w 13, § Su-faw (1) ®, “Hated 99 TsaeT” qeai & 99T, (AT Hwid Igu [EEr e
Fa:eqriug &R sroam

[T €. 17-2/2001(9TE)9TE [-UATaUHE]
LT I TRTETE, ST afoa

feoqur o w9 o OSTIE, SETET, I-11, @ 3, 39T (i) § ATAAL 320() ariE 18 H°TH,
2016 T YT 3T 0 o 3 qeqe=Ta A ATeg=aT §&aT A1.%.19. 285(37) I 27 91+,
2018 = gTer Torrae T T am
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 12th August, 2021

G.S.R. 571(E).—Whereas the draft rules to amend the Plastics Waste Management Rules, 2016,
were published in the Gazette of India, Extraordinary, dated the 11th March, 2021 vide notification number
GSR 169 (E), inviting objections and suggestions from all persons likely to be affected thereby within a
period of sixty days from the date copies of the Gazette containing the said draft rules were made available
to the public;

And whereas, copies of the Gazette containing the said draft rules were made available to the
public on the 11th March, 2021;

And whereas, objections and suggestions received within the aforesaid period have been duly
considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sections 6, 8 and 25 of Environment
(Protection) Act 1986, (29 of 1986), the Central Government hereby makes the following rules to amend
the Plastic Waste Management Rules, 2016, namely :-

1. (1)  These rules may be called Plastic Waste Management (Amendment) Rules, 2021.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Plastic Waste Management Rules,2016 (hereinafter referred to as the said rules), in rule 2,
in sub-rule (1), after the word “Importers”, the words, “brand-owner, plastic waste processor (recycler,
co-processor, etc.)” shall be inserted.

3. In the said rules, in rule 3,
(1) after clause (n), the following clause shall be inserted, namely :-

‘(na) “Non-woven plastic bag” means Non-woven plastic bag made up of plastic sheet or

web structured fabric of entangled plastic fibers or filaments (and by perforating films)
bonded together by mechanical or thermal or chemical means, and the “non-woven
fabric” means a flat or tufted porous sheet that is made directly from plastic fibres,
molten plastic or plastic films;’

(i1) after clause (q), the following clause shall be inserted, namely: -

‘(qa) “Plastic waste processing” means any process by which plastic waste is handled for
the purpose of reuse, recycling, co-processing or transformation into new products;’

(iii) after clause (v), the following clauses shall be inserted, namely: -

‘(va) “Single-use plastic commodity” mean a plastic item intended to be used once for the
same purpose before being disposed of or recycled;’

‘(vb) “Thermoset plastic” means a plastic which becomes irreversibly rigid when heated
and hence cannot be remoulded into desired shape;’

‘(ve) “Thermoplastic” means a plastic which softens on heating and can be moulded into
desired shape;’.

4, In the said rules, in rule 4, -
(a) in sub-rule (1),—
(i) for the words “importer stocking”, the words “import, stocking” shall be
substituted;

(i) in clause (c), for the words “fifty microns in thickness” , the words, figures, letters
and brackets “seventy five microns in thickness with effect from the 30" September,
2021and one hundred and twenty (120) microns in thickness with effect from the
31* December, 2022 shall be substituted;

(iii) in clause (h), after the words, “carry bags”, the words “and commodities” shall be
inserted;
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(iv) in clause (h), after the words, “compostable plastic carry bags”, the words “or
commodities or both” shall be inserted;

(v) after clause (i), following clause shall be inserted, namely: -

“(j) non-woven plastic carry bag shall not be less than 60 Gram Per Square Meter (GSM)
with effect from the 30™ September, 2021.”;

(b) after sub-rule (1), the following sub-ules shall be inserted, namely:-

“(2) The manufacture, import, stocking, distribution, sale and use of following single-
use plastic, including polystyrene and expanded polystyrene, commodities shall be
prohibited with effect from the 1% July, 2022:-

(a) ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks,
ice-cream sticks, polystyrene [Thermocol] for decoration;

(b) plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or
packing films around sweet boxes, invitation cards, and cigarette packets, plastic or
PVC banners less than 100 micron, stirrers.

(3) The provisions of sub-rule (2) (b) shall not apply to commodities made of
compostable plastic.

(4) Any notification prohibiting the manufacture, import, stocking, distribution, sale and
use of carry bags, plastic sheets or like, or cover made of plastic sheets and multi-
layered packaging and single-use plastic, including polystyrene and expanded
polystyrene, commodities, issued after this notification, shall come into force after the
expiry of ten years, from the date of its publication”.

5. In the said rules, in rule 5, in sub-rule (1), in clause (d), for the figures “2000”, the figures
“2016” shall be substituted.

6. In the said rules, in rule 6, in sub-rule (2), after clause (a), following clause shall be inserted,
namely: -

“(aa) ensuring that the provisions of these rules, as amended, are adhered to;”.

7. In the said rules, in rule 7, in sub-rule (1), after clause (a), following clause shall be inserted,

namely : -

“(aa) ensuring that the provisions of these rules, as amended, are adhered to;”.

8. In the said rules, in rule 9, in sub-rule (1), after the words, “local body concerned”, the words “as
per guidelines issued under these rules from time to time” shall be inserted.
9. In rule 11, sub-rule (1), —

(i) after the words “plastic carry bag”, the words, “plastic packaging” shall be
inserted;

(ii) in clause (a), after the word “manufacturer”, the words “producer or brand-
owner” shall be inserted, and after the words “carry bag”, the words “and plastic
packaging used by the brand owner” shall be inserted;

(iii)in clause (b), after the words “multilayered packaging”, the words “excluding
multi-layered packaging used for imported goods” shall be inserted;

(iv)in clause (c), after the words “name and certificate number”, the words “of
producer” shall be inserted.

10. Inrule 12, —

(i) in sub-rule (2), after the words “waste generator,” ,the words “restriction or
prohibition on” shall be inserted;

(i1) in sub-rule (3), after the words “waste generator,” ,the words “

restriction or prohibition on” shall be inserted.
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11. In rule 13, in sub-rule (1), after the words “Union Territory concerned”, the words “or the Central
Pollution Control Board” shall be inserted.

[F. No. 17-2-2001 (Pt)-Part I -HSMD]
NARESH PAL GANGAWAR, Jt. Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-
section (i), vide number GSR 320 (E), dated the 18" March, 2016 and subsequently amended vide
notification number GSR 285 (E), dated the 27" March, 2018.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ALOKKUMAR Do 20310512 325747 10330
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H. 531] 7% feett, gaam, w22, 2021/97% 31, 1943
No. 531] NEW DELHI, WEDNESDAY, SEPTEMBER 22, 2021/BHADRA 31, 1943

T, 9 3 AT TREdT #ora
=T

T2 foeett, 17 fdaw, 2021

qr.#L[. 647(s1) —Fq: ATReF Ao Faed 7w, 2016 T qATEGW, a9 i AT Tadd
HATAT FIT ATA=AT FeAT A%, 320 (31), A" 18 97+, 2016 FTT SAfergf=ra & 73 =,

Saq =t & 9w 4 % Su-FHEw (1) % @ (@) § suray ar mar g & qEeEtea wies &
AT &0 O a1 [EEhha wTiees o MHd Il FT SUART Gohld @ I7 T TRT Grer 9274t &
TUSTIOT, A, Sarer AT TfT 3 forg /gt & s,

GT AT 3T ATF ATAFH, 2006 (2006 FT 34) T8 ATAAH g SEwr 3297 @rar & gafaa
FTAT H HIRdT T& FIAT 3T G qrdt & o @e srara ams Tfadta Far q=m 396
T, woeor, B, BFT 6w g & FfFatE w2 997 /e SuanT F oo gefem s
TATEATL T G i STASHAT TR HIAT ST I AT TAAT 3Tk AU RIS ATHAT T I Flel
% ForT ATt |Ter qaAT 3% AT ATTEH0r il TT9HT FA4T €,

qq: oG, FerT LR qAEr (F2evr) Faw, 1986 F Faw 5 % su-fAaw (4) F Avy afea
qATaLor (F2eror) srferfea, 1986 (1986 =T 29) T &T<T 6, &TT 8 3T & 25 FIT Tacd fFAT FT T

5340 G1/2021 Q)
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FA U, SHT =W F 77 5 % I7-F477 (3) F & (F) F Tgd AMCH H AALIHAT Hl ATF (2d § TH
FIA F TLAT, TAG GIT TATEeh Aq19ree Fae =aw, 2016 H ¥ qered F3 & forw Aefortaa =
FATAT &, AT -

1. (1) == et & "fereg AT wrfees sraferse syeree (T dena) A=, 2021 21
(2) TSI H IAF TR HT qTEE HT T g |

2. TTRReaE Aafdree yauw Faw, 2016 ¥, w4 ®, su-fFaw (1) ¥, @9 (@) F v W Aefefe
< TET STUAT, 37T -
“(@) qAEtha wTreed o MHT F7T oW A7 9, AT wreed d [iHd Icaral &7 ST bl
G A7 19 TR QT 92171 6 WS, dgH, Saed AT Jf&ET & o aed = @rer 27 67 996
TTTERYOT G @T AT 3T A= Afafaaw, 2006 (2006 FT 34) F dgd SULFT HIAHI i
= fafaaae & gy § S sfeeg=ar & et Bam ST ahar 2571

feoqur: qor et #r srfeEET "@ear aranE. 320 (o), arE 18 AT, 2016 FRT AA & oI |
TERTIAT TR AT AT S Jeqe=ATq ATSg=aT §&a1 91414, 285 (31), aria 27 |1+, 2018 FT
TeTTrera R 3T o7 &Y 38 ifaw "erreae Afag=mT Jear ..M. 571 (), arE 12 397,
2021 g T mm

[T, 17/17/2021-T=FUHUHE]
LY AT WAL, HLFT q=a

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 17th September, 2021

G.S.R. 647(E).—Whereas, the Plastic Waste Management Rules, 2016 were notified by the Ministry
of Environment, Forest and Climate Change vide notification number G.S.R. 320 (E), dated the 18th March, 2016;

Whereas clause (b) of sub-rule (1) of rule 4 of the said rules provides that carry bags made of recycled plastic
or products made of recycled plastic shall not be used for storing, carrying, dispensing or packaging ready to eat or
drink food stuff;

Whereas, Food Safety and Standards Act, 2006 (34 of 2006) is an Act to consolidate the laws relating to food
and to establish the Food Safety and Standards Authority of India for laying down science based standards for articles
of food and to regulate their manufacture, storage, distribution, sale and import, to ensure availability of safe and
wholesome food for human consumption and for matters connected therewith or incidental thereto;

Now therefore, in exercise of powers conferred by sections 6, 8 and 25 of the Environment (Protection) Act,
1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment (Protection) Rules, 1986, the Central
Government after having dispensed with the requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said
rule in public interest, hereby makes the following rules to further amend the Plastic Waste Management Rules, 2016,
namely:-

1. (1) These rules may be called the Plastic Waste Management (Second Amendment) Rules, 2021.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Plastic Waste Management Rules, 2016, in rule 4, in sub-rule (1), for clause (b), the following clause
shall be substituted, namely: -
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Note:

“(b) carry bags made of recycled plastic or products made of recycled plastic can be used for storing,
carrying, dispensing, or packaging ready to eat or drink food stuff subject to the notification of appropriate
standards and regulation under the Food Safety and Standards Act, 2006 (34 of 2006) by the Food Safety and
Standards Authority of India;”.

The principal rules were published in the Gazette of India, vide number G.S.R 320 (E), dated the 18™ March,
2016 and subsequently amended vide notification number G.S.R 285 (E), dated the 27" March, 2018 and last
amended vide notification number G.S.R. 571 (E), dated the 12" August, 2021.

[F. No. 17/17/2021 -HSMD]
NARESH PAL GANGAWAR, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.  A| Ok KUMAR oo ooas
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grfee T THfAT
PUBLISHED BY AUTHORITY

€. 131] 7= faeeft, AT, ®EQ 16, 2022/9TH 27, 1943
No. 131] NEW DELHI, WEDNESDAY, FEBRUARY 16, 2022/MAGHA 27, 1943

T, 9 AL TAaTg TRAGT HATA
RIEE Ll
2 faeett, 16 weady, 2022

ar. &R, 133(37).—FT T, qATaor (Fveqn) srfarfeaw, 1986 (1986 =T 29) it €T 3, &M
B, ST 8 ¥ &TRT 25 FRT Y& AT &7 YA Fd gU, e JafUg Jaga =+, 2016 FT T
Terrerd e & forw fAeferiad e et § o9iq -

1. (1) = =T =7 wifereq 979 woATiee® Aqfg are (Forre) =7, 2022 2
(2) T TSIIA H THIAA 0l qTE F AN g

2. wTee® AT Taed Faw, 2016 (g =897 THF T997d 37 47 Figl AT 2) & =a7 9 F
SufRad (1) § =9 Rawl F daia q9a-q97 9 S 0 a0 Rerfadet F sqEre aedi F '
HgHET-1| § fAafAtase e e F sqan as8 T ST

3. 3o AT H, SATHET-| % T, FMEterted SqgEt i et St Srustt, s -

(77 9 (1) 3G)
wfRes T F R faeaTiRa saaes saeTRc g9t fRarfAser
1119 GI/2022 (1)
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1. L GE

(1.1) =@, a9 3T TG TEad JAAT (THAURued ), (P 2098 T0H 997 HATaT’ Fgm
TAT ) 7 18 AT 2016 T WATeeah AT Wae =, 2016 F Afag~a Frar oM 3« 7 8 o719,
2016 T 319 e weaw ==w, 2016 1 Y sfegf=a frar am 4fF wrftes smforg o smafare
fRea &, zaferw a1 S oy o & worrfRes afarg F yerem a7 @ 2 2

(1.2) woATiRes rutore gaaw =, 2016, wTeas Fafvy Icqsr FLd a1l I TATIREH AITAT FH Icq
FH FA, TATREE AT FT 7 FeATH, HT IT T AIFAT FT AT AT FATHT w2 e [y
AETT AITAT FT HIGT T AAT a0 g1 T Fgw wnfees saforg & wyae F oo e [ewrd, am
TATIAT, ATTAY ITTH FLA ATAT, GaeT Tharall 3T TgeT-Tedt aredl & Icavariaeal &l ot swamfod e
2l

(1.3) TfRes® suforg wegw =W, 2016 7 wriees FfonT sraforg  d@wgw e @=sw & form
IcqTE, ATATAF, i FaTdT 9¥ AeaTiRa saares saearfae (Rearfa saares) st 81 fAearia o
SR (RFaTd STITas) TA-STHITRT 3iT T97 ITHITHT 6 TATIeed TepioivT I FHT 9 AR R

(1.4) 7 fRRenfager FAEaRa Scmes STRETRAE * FATEAA & o0 TET Y9 F3d gl fEera
ITEd IALaTde (Reariia Scames) & ISTal Fateag" & forg fRamfader Scaresi, smardeht, e
TATTHAT, Feald TG I o€ J7 Tg Tguor F2=r a1 a7 syguor er aftafaat, E=snorsdrst
ST STTrY THERTuRA el il SaTel 3 Icavariaal wl HeTd Fed 8| ATeeh Aqfre yaee [,
2016 7 T 7 TRATITE =9 fRenfaden # & w7 & Ifeafed g a% an] grdf 2|

2. e gry iy arde

T feerfacer aarme syt & A0 g EEaTia Scred STartadl o qafdd 9o e Teearet & 3T
fromfAent = |y STI=T ST

3. R

(F) “ST-HATFHI T TATRES” T FHAEAA TATeesw o 9w VAT wATieesh AT0q g ST AT JIF 5730
BT ATAFHIAT AT Feai T TGO AT T T THITO HIFRT T ATATAT Fd g0 A5 ST ATH(
wATreea, I7 397, fatorse a7 e saferse, S+ gfage saiawei wa9mE 924 2, gie &7 fEetas
auaTiafat & afiastt sataweia (vaefa a1 S« &) aRfFataat & Sfew wfFarst grr ot sEswar i
TIRAT | gIehT 1T &

(@) "sie T & vaT =fE a7 FOet af i g S R TS e sraer ar s e & w1 awg a=ar
e

(M) "G T (wrrfRaw THERRT F FfT 11 F siaeta o G - " 5.1 (1)) ¥ AT arRdt AT e g
el AT TATIEC S ATHAT & I o7 ATHAT 8, AT 39 a&qalt & of 9 A7 fFaia &3 & 29T °
STANT T STTaT &, 598 539 o ST it g gt &, g S897 UH a9 oo 951 8 ST GRS 1 Uh
ST 3T T S\ STIRT A | T8l /I [ T w2 &F7 77 8

(F) "FT FFAE g 9 Adem" F ST IcATed F U wrfResw Sty # IuAnT A Af i g i

TEH Tg-THEROT (9 HIHe gl #) AT (AL | O T ARATT TS HRH 6 QT % Ta g6
AR o7fe 3 forw START AT oo g
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(z.) "R SarEs IaETAe (SHm)" ¥ STITE F 0T TG T T TG0 % Jha Taa+ & o
T ICATEH T IcALETAE A8 &,

(F) "AATTH" T qg SATh ATAAT & ST TATRh Toh (o IcATE IT TATIREh TeRToNT AT Ll o7 IT oo a
TR TSR AT werTfRee ofte a7 Tt avg F SUTET T AT HLAT

(F) "wred” ¥ U ATt AT g SEH UF qaeds ued F w4 H UF IF agAd il g o
i Tegf et STl STHT ag-aTaiT gIel

(3) “wariRes GFRR F Afv= a8 & ot & grer, sReaw, dEr s aREgd w9 F o
TATIRE T T ek IATAT TS TR {oT AT AT 2

(31) "wATTRe Sfte” | UHY wrfRes ofte oS 8 ST wrfRes & aet ofte BT &;

(3T) "wATREE AT THEHLUHRAT" T FoAT o (10 TATTeh SAATAE T ITANT (AT | FofT) 3T T8 I
(Tafers & ), S FFAIeeT § qREfdd Hed § o9 [T=h0rhal siT STy i gl

(Z) "gA-STHIFAT TATREH FhToRT STATAT" | TATReaH TohionT & AT F =707 # Rorfe a1 BFFTe % &9
H IoT TATRE e TohToRT AT T ICTEF & A TAH-STINTRAT STHIFAT A TATIREH Th{o T 6 Tga &
TEl TEATFA He 3T hehel Algd ICATE Al ThToT o ST Jcv TATIEeeh TehioiiT ST T g

(3) "TF-STHIFAT TATIREH TehfoiT AUTATE" F STAH-ITANTHAT STHIFAT FIT ThORT &7 ST=ad ITINT
QT 0 AT O AT TS 6 o0 i stferd JANT 7 0 ST o 9991q I0a wATieed GehfoiiT
Fferse sfava g

() "STATIF" T FLT T AT A AAL Th{oRT AT TATee offe a1 THT aTg & AHHIT 7 e § a7 <R
ATITT § ST THH TRISNT T A& Al AU % o0 TR F o writes ofte 31 q9m+ arRft a1 1iees
ofte AT A TRfSIT | a9 FaL T ITINT XA a1l SN AT AT ATHA &,

(7) "TTAROHAT I HEATT § ST ATIECH STATAL F [AAFI 6l ThaAT | A1 g3 &,

() "qARHU" T - TATIEeeh AL Tl AT I T Fg HTA H AU AR 6 ITATEA 6 [0 Faeae
EARIERIE IR P E

(T) "qT: ST & FHeT aw AT qErEA AR F R | IH IeT AT AT e 39T F for awq A
HE=AT AT T FAAT TN AT o g

() "I TATRRe® T STANT" F AR wATReH & a9 [AAha wrteed &, et sbrar & w5
AT o & § ITANT 77 197 319 €

(F) "o frE e F watawer ©F 32 & griera Ofq # wnfted safirg 7 §ugor, W, ahaed § w4,
T START, TAATH, [0, TS G0 A7 o A A3 g

(&) "AIFAST A HoTT" T FoTT IeATad F o0 wATiees Aqfqrg 7 ITANT FLAT ATHIT 8 i T80 98-
ST (3 T wET #) et 21
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4.

ATETHT SHTAT

Raferfaa Sareat i faearfa Ioames Tt o7 =0 STTR=AT & STl & avid Tar STTuT S

(5.1)

(i)

(ii)

(iii)

(iv)

(5.2)

(6.1)

(i) TR TohioT & Icaras (HT);

(i) AT AT AT e TeRiT /AT AATIAT SCATET %0l TATTEe GehRfoT T SATATAF (3ATS);

(i)  oT AR (3T SEE TE AT ewid [ AThed T quiHTRe [ GaT gE@dr
oTfee B, ST &d, o, 3fiT Heaw I2AF HATAF, WG A¥FY & AFES! & Aqae g&d,
T, 3T HeAH 3R T 94 2l

(iv)  oATi®ee TIfIrg TEehurshat
ReaTRa Saaes k@ i AT
fAerforfea werfees ffeT Fife faearia Scames a1 * siasia st 8,

e
T TAT e TohfoiT
caicdl|

e o a7 gedierme (RS e Y wrfees® & a1 uw | ffdd oww) fir T T Aree®
ForforT, weTrees ofie a1 FH T AT o7 worieasd ofic & 99 Fa<, F G, AT 99 AT 9TS

encl |l

A AL TATIREH TehfoliT (TATIEEH i T H FH UF Gq AT TATIReH T o+ qTHIAT T 77 o
FH T I7)

i IV

FoRfST o forw s weTfRes <fte am S|T St o 9Te-8Te FFIeead WTieed & ad Hil o
wTRew FHRRT & ey # faearRa Sares e fRenfader § fRuforfea afae €, sfq:

l. RGHEERIL

Il. RGEERI

N, =T wATieed TRl &1 STINT

IV. 8T a9 {97 g 9¥ A

T

(F) Fefafera demd a0 gguor e i g A Figa ada 98 T g

(i) o ()

(i)  wrETaE ()
(i) =T T (Sre)
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(iv)  wATREee ST F THEROTRdT ST (F) A=, (F) ATAT T HSAT, (T) AT F 9
FATT AT (iv) TR FETRaT F 19 § o0 2,

(W) IeITEF, ATATAH AL qTS FATIHAT (TF T T TSAT | FTH FT 1) AT TATREH ATTAT THERLITHA AT
T TSI HT0T T TGUOT (A0 A€ AT TG (HF=07 T GRT Fex i Tguor =707 e gy faewtaa
FRIHd eI T ScaTah STAed Ted & ATedH | FaT STUAm| 3caTae, AT ST Ji€ T@rHai (27 Al
o AT H HTH FT 1) HT TASTEE R e TGIT (HFA0 TS GRT gt d TZU0T HA=A07 7€ gy ot
FRIHd eI IcaTas Icaalided qred & "redd | T ST

(1) = fRenfaert & TATAT I % TeAT FoheT ad 9T § 947 SHaqT F F S IHT a9 § e §
AY IATE! FT IATLA ATAT ST F G99 § I [AEqTia IcaTes® Scaialidcd d&d $iI areadiu 3nTet

F T AT
(6.2) T (6.1) F AV A ATAT HEATU a1 TGO A7 A1 1T A8 aitverres Farha aed
* HTEAH § TOTEL 0T IT TohU faT #i sqaamT 981 il

(6.3) ®T (6.1) F AT AW ATAT HEATT Fea 1T IO FRF707 A1 T FAh ¥ sitAerres Fefeha et
= HTEAH | ATH TOTeeohd (Rl WT THTS o AT AT Al Heil|

(6.4) UH AT, SHH T8 91T AT ATHGTRG AT S1aT 2 & siiFare 9rea a7 Toredigd T Tare
7 AT IeaTee Icavarad fRermfaaent & orefie TEanor Fard q9T Tad FAAT &f & AT THLAFT
T Rt g 4 fAfafafds aqt & srqurers § g sAafiaar arft 7 a1 5 @Ee S g, a9
U ZTS &1 TSI HT0T, aTs 1 UF Aq9Y (U ST & AT, T a9 o0l aTe & forg Fiqeed 7 &aT
ST TR, et T aiasea w2 foar T g, sfasgor &t stafd aF 947 TS wiar
CRERE FAREL]

(6.5) (% FI< &7 @2 (6.1) H Ifcataa s & & ST-HITE H AT g, qT UHT HEAT IT TAF 39-
FITEAT o T AT & TREEHA Tl THeh SAATET, UH qTHAT H, T 9e47 il @< 6.1 H eataa uh
TITT IT-FITE T AT-T TSAT H THISAT 3, A7 37 SHISAT T T ST F TIOEhd (3T SITUAT| a9,
UF ST | Uk ITRIE F T Fael Ueh TAOTELIHe0T T ATl RIT, A oY, Ueh TF § Uk F ATerh
THIAT BT il Tg TErwao, T4 fReTeet F AT, 36 3297 & [ofT Feald Tguv = a7 grer
ATEHIAT ATAF FATAT TRAT F SATETT R

(6.6) TIIEEHTT FTd THA, TEATAT T U TE&AT, TGN HEAT, FFAAT AT HTAEUA HEAT 37T AT
AT ST WITEFd 2T AT WA % O AT 3T TIT JUTerd s ST AaeTq® ATHHT TaTT FHA]
g

7. i STuTes SR ¥ forw wew 3} ScuTe R, ATt i) ST warfaat i areaany

(7.1) ITHTEHI, AATAST AT A7 F@THAT & &0 GEaria Scames Scaearaa a&d Hife-ar Heiid
fopy ST
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(7.2) SaTES (1)

(F FeaRa sares sawEiRa de (Sureyd & 3eTg 1 9 3 3€)

Hifew o (Tt et & arr qren e &1 Bxfr aut § s=h 78 wnfRes T amsft (@ ife-amw) #1
S Aot 2T () TR foeer &1 BT oot § qa-saehT wrfees oo srafers & sfea = &
ST ST S (@) e =i o & S9-9w 4 (i) % siavid s areft Jemst 7 i 7 T a1
HTAT (1) A ATHET =J2Ts STusty

FLA (THETH) = (F + @) - T

freaTia saares savaTtea (Sfem) @rea, srfe-are Ratha B stro, Sar i f= T = g
Tt - RAETRa STTes ST (SHR) s

Y e IcaTe® IaeaTEE (Sfe) e

(Tt fawTEr & 9faed & &7 § - Ffe-am)
. 2021 - 22 25 %
Il. 2022 - 23 70 %
M. 2023 - 24 100 %

Fife-are few == & Freaia scames saettEa (Sfsm) @, Sar ff ar) 8, Fwr gguor [

TS T AT FaiFd Ted T2 FF TISHT & 260 6 &7 H Icq1ah g1 Y& a7 STus|

(@) g % T sTedaT (SUTEy § I8 1 9 3 W)

IaTad = R 10 srqEr fAearia soames Savara (Aearia Scares) d& & ofefia uaiq wrfees
T STOTE & [AAH 7 IATH a2 (THT FGHT HHAT g T2 [ae™ A Gred) R w4,

FAT:-

N

AT e FoRTONT STITIrg o THA=HT T ~qAGH Fq¥ (THT FFETE HHAT g4 9 o= F1 grEae)
(FAreaTiRE ST IAETEE (SHEIR) AT T %)

TR TRioRT #T | 2024-25 2025-26 2026-27 2027-28 =T
Hife SRR
e | 50 60 70 80
Fite 1l 30 40 50 60
st 1l 30 40 50 60
&t IV 50 60 70 80

FITE |V TATReE TohioiT FITE (TR o oI S wTiees offe J7 q979 9TRiT oY Frqrecad wTiees o
A FLT ) o ATAA § TAAH o +qATH TqL H, AR FEAEeT AT F ATETH T FHFET & (o0
AT TohISRT ATFATE T THERTIT FIAT ATHIT 2|

(M T FFE HT g 9 e (Ut # SITEer 1 9 3 1€)

(i) Fae UHT AT, RIFHT [T=HH0r Al (3T ST TFaT 8, F of TS (AATT, SAT(AT F FHoAT, AIqT F
qd, HiHe Agi (T8 THER % o) of1fe S q9 e €91 Roere & o 999-897 9% 9dig 98F
FHIUE STAAT Fea 1T TG FHIF0T A1 FRT AT TTE R TQT-[aert o ST S ST
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(ii) STTEF AZ FATHT F o6 vt aferg yaee a9, 2016 F = 5(1) (@) § fAffase aiw a &t
TATIRE Toh{oT TS T Sifaw Haer g

()  qAAihd TATREH ATHAT F START & AT J1e9qT (ST | I8 6 I)

ITEF A R0 MU AqE FIfE-ATC wATReE s GRS | ARG TATRed H STTRT FEATHT FAM,
AT~

TR TRTONT | TAH A TATReT T ATHATIF STTNT

(=¥ & AR wfRes =1 %)
wTRad AT 2025-26 2026-27 2027-28 2028-29 3T
$r FHfe IHF AT
Ffe | 30 40 50 60
Hfe 1l 10 10 20 20
Fife 5 5 10 10

UH ATHAT H, STl F&TE AAATHA 6 HT0T (A= TATeesh AT % Gag H qreqar H T FAT G99
Tol &, Heald TgU A0 FIE GIT ATHAT-3-HTHAT STEMT 9¥ G T&IF i STUIT| T, TH ATHAT H,
ITqTES, ATATAH AT F1S TATHT T UH IHTEF, ATATAF A< F1€ TaTHT o THAFET qTAT % THATT I i} gL
F T | TAA R AT (VAT et #) o ITART ¥ STt areadT 1 I27 F2A71 2, g s
JTEATT & T [AHTohd AT T ITART (AT g1 Fea i TGN [HHA 1 halhd AFATST Tled 97 6
TIE & AEA-NEE o forw o= fFwtEa wam

7.3  ATEH (3MF)

(*® EaRa Saes SaEiRa a5 (SYTET | I8 1§ 3 39)

Hifes = (gadt o) & ar=r A4 fwe <1 st aut § s=f 72 wnfes TR arrft siv/ar s
T o IeaTat dir wrfRed TR (Fife-a) # siEd awe g (F) e e @ fsfg aut § 93-
STHITHT TATIEEa TenfoliT AT T SET HIAT Hl STIST ST 3% () foger A<= ad & s9-9< 4(ii) %
ST ST ATAT HETSAr T Sl Y T2 FTiehaR A7rar & 7 syferg v 7T (1) FEE gere St

FL 2 (THETH) = (F + @) -7

AT faeaTiia IeaTas SaveTtaed (SHeY) a&7, Fife-are Myt T s, sar & S 3y @ g,
ERIT

v e Soames SaERE (Sher) @&

(T A * gfasa & €7 7 - ffe-aw)
l. 2021 - 22 25 %
I. 2022 - 23 70 %
. 2023 - 24 100 %

Hifew = | Fife-aw fEEaria Scmes Savarad (SHeT) Fe, SEr @ @0 8T, Feald Tguor ==
TS ZIT AT Fdiad Ted U2 HF JISHT F (B0 6 &7 H AT g T&9 7aT STus|
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(@  TTER F g qreAar (SuTEY H I8 1 9 3 IW)
ArTae, e ScaTes I q&T F T UHAd TATeedh TehionT ITAL F [AAHT HT ~IAqH
AT (FHT FATETT AT HOeT il SrEa) gAtea Har, Sar 6 = &7 m@w g, o71iq-
TATIEes TohfSRT FITT 3 [A=HT hT ~IAdH &< (THT ATHT HAT [Haem T grea)
(FEreaTia IeaTeh ITRaTdd (SHTT) T&T FT %)

Tt dHforr it | 2024-25 | 2025-26 2026-27 2027-28 X IqH
FIfe qeaTq o
e | 50 60 70 80
e 1l 30 40 50 60
Fife 1 30 40 50 60
Ffe IV 50 60 70 80

Fite IV wTiees TR ife (FRSRT & T s s riRe® offe a1 T8 G 3T FFeead W Ieeh &
A HLT AT o AT § [AAH o qATH TqL H, TR FEAEeT AT F ATEAH T HF1ET & (o0
TATIR e Toh{SIT STATISE T TEHERLOT FHIAT ATHAT B

(M I FFE HHT 9 e (SuTed # 3Egr 1 9 3 79)
(i) Fae UHT wATIeea, RIAHT [THH Al (AT ST TFdT §, T of TS (FHIT, SAA(AL & ST, AITAT |

qd, HHe gl (A8 TEE0 & o) et S| Hare are Mae & *ofT 999-999 9% 9dig 956
FE STTAT Fea i F TZUOT AT € FIT AT TTE I [Qem-FAaert & SIqame ST ST

(ii) ITaTE, Tg FEATHT HOT T3 TATReh JUfrg yaeg= a7, 2016 F 77 5(1)(@) § AAfEe a+ o
B TATTRea TeRToRT TAT9re &1 ifaw e 2l

()  qAEihd AT ATHAT F START & I JTeadT (STTEY | I8 6 3@)

ICITEE A= AU T SAH FITS-ATE AT ThfoT § TAAHT TATReh H ITTNT FEATHT FM,
TAT:-

TATIeEH THISRT H q=ishd ATeesh T AT ITAT

(@F ® sraTfad T w1 %)
TATIREH AehfoT 2025-26 2026-27 2027-28 2028-29 3fix
$r Hrfe IHF AT
Hife | 30 40 50 60
fe 1l 10 10 20 20
=t 1l 5 5 10 10

AT AT & T<h el ST A= SATieash i J1Aed i I o (o7 Jgl (=T SO Sardeh
UH ITITEH, AATAF, HIS TATHT  THHET HIAT & THIT T il @R & A1eAH H 4 1hd Il (ATTcH T
et §) 3 ITANT & AT ATeAAT B T FIAT T, (S ie AT areaar & STiere Ta=iehd qreul &7
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START AT 81 Fesd YU [0 91 FiFd siqdrsd 9ed 9% 39 dig & AEM-YEH & o a5
Rt e

7.4  wiT w@rHt (A=)
® FeaRa ST saweiRa de (SumEy # 3ergr 1 9 3 3€)

Hifesh o # (T fawmen) & orsr A7 foser a7 o< auf # arsme #§ @diar s uer 7 T qreT wrtees
TRISHT AT (FIT-ATT) FT T a9 g (F) THH TO=er a7 @i aut § ITHHT 0@ TTeed TohionT
& (@) sfaa wra AT e St St

I3 (AT H) =F+d

T IcaTee SaeaTide (Aearia Scares) e, Fife-ar /= faw 7 srqaw Fetfa BT s

¥ e Saaes S (fReaia sares) @eg
(fed Ra F yhad F &7 7 - FifeaR)
.| 2021 - 22 25 %
. | 2022 - 23 70 %
. | 2023 - 24 100 %

Hifew e # Ffe-aw Fearia Saares st (Rearfa Scaree) @e, ST §f a0 81, Feaid Tguor
TR=T7 7€ g AR fora FdiFa Tied 92 w13 AT & 260 & &9 | 77 TTHT g1 T&T 03T ST

(@) I SYIRT & [T Sreaar (STt § ST 4 3K 5 34@)

l. FIYT IATET & 7T e | (Teq) ToATResd ThionT T ITTRT FA 9T Ji€ TqTHT 9 41 fau m
STATE UHT TRTSHT T I STTNT FLA T +JAqH aTedar g

g T %T FieTe TAhad # FIfC | H&d tATeed T FT O TN AR @reE gLaT ST 716
gTfarsRr  fafe=me & srefi grm

(1) It | (F&q wATRes ThiorT) & o0 I ITINT F T ==a9 areaa

CL T (¥ H 99 W AT IATS
T whife | % G&7 Teesh JopforT
% W9 & T H)

& IS | Ted weTiees Fehtor Fomregfa, et am=m o
o= 0.9 e 97 T F F2rae T At T 4.9 <fiex

RIRED I e A |
l. 2025 - 26 10
Il. 2026 - 27 15
. 2027 - 28 20
V. 2028 — 29 3T I8+ T9AT 25
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El FIe | 7 Tq TATRa ThionT o=t a1 4.9 «fieT a1
TR & Srferh =T T gl
. 2025 - 26 70
Il 2026 - 27 75
1R 2027 - 28 80
V. 2028 — 29 3fiT I8F T9AT 85

(Il) == TFTHT ZIRT T: START 6T ST ATAT Ted TR{oT i AT T T0FT F1€ FGTHT T Taohl & 39 a9 H
Afa/smaaa/@dias T qIs wATResd ThRfST FH FH FLah i ST TS TATHT T TR deald TgIor
=07 7€ g A oa F5iFd Tied 9 ITAsd HLTUAT|

(IV)  =Ife | T T%&d TATRed GehRfoT il T STANT T AT FT 76 GEATA (FTS TTHT) FRT FIE | F
eI ITART T AT ATAT FoT TATIReah TehfoT F FHF AT ST

N, a9¥ 2022-23 =¥ 2023-24 & I 4 ITANT &l TS HIC | F&d ATReH TH{SHT 6 7AT HITC |
& ST ST T ST ATAT e TATIeea TehionT & FHF g SATUIAT

(M  gAEET F Y areaar (SUTEy # 3gAr 1 ° 3 39)
I FaTdT et Ieata® SavaTta (Rearia 3eares) e & i uawta wrrffes G smafoe &
TAAH T IATH Eq2 (FHT AT ST 2 92 60 70 {vem #1 grea) giaftad o, sar f =
foar T B

AT FRfST STITIrg o TH=HUT T ~qAqH Fq¥ (THT ATE HHAT 219 92 FF 10 f{aer #1 grgs)

(FreaTia IeaTes SavaTa (eariia Scaree) @77 7 %)

wATIREH FehfiT T 2024-25 2025-26 2026-27 2027-28 3%
Ffe ELEREC I

Ffe | 50 60 70 80

Hfe |l 30 40 50 60

Hfe 30 40 50 60

Hfe IV 50 60 70 80

TS IV ATiees TenfSr Fife (FRfST & forg s werfees <fte a1 dT arift sfiT FFaredad wrees
A FLT AT) o ATHA § [AAH o +qATH TqL H, TR FEAEeT AT F ATETH H FFTEeT & o
TATIR e ToR{SIT SIS T TEHERTOT FHLAT ATHAT Bl

() T FFE T ) e (Surey # 33gr 1 9 3 39)

(i) Fae UHT wATTEe, IAHT [TAH Al (AT ST ThdT &, F of TSh (AT, AU F SHoll, AITAE |
qd, HiHe g (A8 THER & o) of1fe Se 997 saene J91 Roere & o 999-897 9% 9dig 98F
FHIUE STAAT Fea 1T TG FHIH0T AT FIRT AT ATE R TQT-[aert o STame S ST

(ii) sTe T 7g R F o6, wATees quiorg yaee Faw, 2016 F F=w 5(1)(@) # AfAfEse ads
T 2T wATiRes TohfoT srafore 7 sifaw e gn
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()  qAAihd TS AT F START & T IR (ST | IS8 6 3€)
(i) FTE FATHT FIfe-aT TATReH TR § [AH 0 TATeedh T ITART A= &7 AT gt Fam|
TR TRTOT | AH (o TATIeea T ATATTR ITINT

(7 ¥ fafafia wrfRes #1 %)
ATREeh FehfSiT Y 2025-26 2026-27 2027-28 2028-29 i
FIfe I I9AT]
Fifz | 30 40 50 60
Frfe 10 10 20 20
Fif 1l 5 5 10 10

(i) UH ATHAT H, ST ALTAH TTATHA 6 HILOT THATT TATEeh AT 6 Fael § qreqar s QT HAT
T TRl 8, Feald Tgu A= € g7 ATHAT-ZL-HTHAT ST 9T e T 6l S0 JoT, UH
AT |, IUTEH, AATAF, i€ TATHT T UH IcdTed ATATAF 1S TaTHT | THFET ATAT & THIT 95 6T
G % ATEAW & qadihd il (ArETeHs Haedt #) & STIRT 6 SAq|T aredqar i QT FAT g6,
Sl et areaar | AfgT qAathg @it 1 39 6T 21 Fe aguer [EEr are, Fidd
ATATEA TIE T TH AL F ATRF-TGTH F 70 G fasfaa wam

(iii) T ATHA H, ST TS TATHT TATIREH TehioNT AT T IcdTEh SHL/AT AATAF |l g, qOf @< 7.2 &Y

7.3 oft W ITUTEH SAL/AT AATAH % €T H Ik (Aearied IcdTa® Iacarad (Reard 3carash) deai
ST arearet & FeTid Fa % o ang g

(7.5) HIfew = | FIf-a AEaTd Icaras Iaarad (Reard Ica1as) d&, AT St a0 21, T
T & 35 & =9 | war fBhar o

(7.6) TAATEE et i 1 F & o Iaersg =it & a2 9 TGN, FAFAL F TTAH0
AT TR | AR TATIeeh ATHIT % ISTANT o0l FTeTaqTer 7 A Toash I a9 # far
ST

(7.7) vATRew TehfoT 92 fAeqriia Scaresd SAvarad (SHeY), JT ardi & arg-ary, Fefertea

ATAEST & YT 9T Fex 1T Tg00 707 are g A fFw u feenfagert & sqam fewre i =i
FETET &0

(i) T: STANT T TLTAT I ATAT TohoT TSSITS AT,

(ii) TTHHT & 1T ST ToheT RATS (AT,

(iiii) woATTE TeRTSIT AR § A= TATeed JTET 3% (iv) TITEer & fore Tt Rerefam

(7.8) =fx aATE HEAT UHY TATIREH Toh{SIT T STANT FLdl g ST TIaeft araraor & 100% a0 sTTee =
g, 3T ITHT TATEST IT TATAL0 9T AT Tddhel TATT A1 T=qT €, T FIe GEH ATReh AT TEAAF
HAAT AT FE AT =T o TE AT @, S b TG0 [{IAT qE, ARAT AAF I, FeR T Ier
THTA TSI 3T STRTRERT HeqTe STET A Semelt T THIoT gl UHT arRit & o @earta
STITEH I AT AN A5l R
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8. FgAw e SoEs SAEda TS & gqFT, fiee 9¥ F fPeara Sces

ST &l 3T @t H gaT # T i Torr T, AR Ay Feaia saes stweia
THTOTYAT it foishl 3% @i FAT
(8.1) THET FiT TTHT o ue fAeaTia Scmes Saartaa (Rearia Icarash) A&t &l Alfe-are T

T2 foram &, Referfaa & forw stferers &1 ST=RT T 9T §, o79iq -

(i) T 9.5 F el freger o 7 wefy i gorers,

(i) AT AT H ITANT 6 7 Rt weAr

(i) T 7T ITHTEHI, ATATAFT ST FTE TATHIT FT S=4T
(8.2) U FHIT | ATAAT FT ITANT Facl IET Flfe § FoILTe, SRYT ¥ &t & forw rar s a=har 21
T: START & SAd ATEAT FT START IH: STANT, TR ¥ THT TGHH AT g4 9 o= & oo
YL o ToTT o ST | T 8| TSR0 o ST SATErerT T STANT TA=R0T ST THT G| ST g 98
e o oI 6T ST 9aT g T80T STaT SHT Zi a1l el STTererT 7 IH: START AT [T & (o0
SYANT A5l FHAT ST Fha T Bl
(8.3) IS IcUTE, SATATAH AT AT TATHT IHT FITS F 37T IcATGeh!, ATATART 3T TS TATIHAT T AT
AFaTia IeuTes ST THTYS IS U hiTe & Fefie 1o faedqriia Scarash Saariaed aredar

T AT T T qHaT 2

(8.4) TaFaTa IcUTe® IAETAE & & FAd TS fawofl wea Fed a9T U He99g¥ &l
TSI, AATTHI AT TS TTHAT FRT ATz Tod 92 ATTfad e J&=qa HAr Sroam Fea
TS (AT AT, FRThd qed T TH a3 & AEE-IaT & (o1 g e Fam

9. AT TTAahT T SAfEaor

(9.1) AT AT [UTEAT T TATT TG AT IHH T FA TAqT TATE0T Tg07 =6 Fqamor, = i
STIHT & TATS o [oIT ITATERT, ATATADT 3 AT ATICTh] FIT SHTST AEAT Hl T F FT I & qael |
TEUUTHAT ZTT AT % TG % ST 9% TITa0i Afaqid SQerd il ST

(9.2) T U AV ATE TA RGN H HH TT &7 6 G [eTd aredarsii &l QT T FA &
AT | ITATEI, ATIATAFI AT AT AT, TIAHRIRATS T (HATE TATH e e aTel THERLohd |
o gaiaver Afagfd F wfarr siv g F oo fRemfagder sfasrfaa o siv o= afegta G
STTORTT| o Taof T faq i gadt faerntaaert S srferd sqamr seEme G o)

(9.3) =7 TRenfHeen ® &9 T5T &F g7 Mg [@eEara Ices Suiardd (SHe) a&,
STALRTTICAl 3T ATETATSAT T TT 7 LA o Farel H &1 T AT AT § HATAd STl ATITAHT 3T AT
TRl I 1 T RI=07 A1 IRT T Ta0 & taqid, T9T AR], ST il AT

(9.4) wATEXY AfAYRT Fafaa T=F TgUT [IA0T FIE gRT ITET ATHRAT H FH FT Tg IATEH,
ATATAFT AT TS ATl (I | ATH TTI/ET TT AT | FH Al HY T8 ITIHI, AATAHT AT AT
ATfert o forT), weTfees Tafre THeaaurhal e [a=horshal i v TITg THEARTRAT - AT &
Tl AU T T, TE-TEERrFRara 9¢ 39 Fafa & ammar smom, s F 29 fRemfAgen F srefiw
RaTRa T T oo BEaTid IcaTes STeardd (SHIEY) Tei/Icavaradl i areqarait &l 21 Tal
Fd g T T T R 7 37 ygwr e afaf sta aw 97 #wrars a8t T 8 a7 e
T =TT A7, TS WEuT RE=or S /agu T R /it & e S S

(9.5) AT AT & AW | Icq1aF, AATAF AL TS AT 39 faeri=aen § Feifea aregar
T Aol R BT @ aw & forw ool Aearia Icames Savaridcd areddT SHTel a9 & (U qie a9
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£ srafer F o s gy STeEm e AT §, BT Scates STeaTtdcd areddr £ FHT FT qe=Taady
& AU % AIa T T o Hae T AT STaT g1 AR T2 qAqiEaeiia Afaqid Scarashl, Ararasht i e
ATt T FRETET AT T <F ST, i -

(i) SHT T & U 99 da¥ : 75% e

(i) =TI F AT 60% e

(i) o= fav 40% e
IO YT & 7 g 9% 3 a9 TX g1 & TLAT TAEoT aAfaqfa it T | ATz 7 o
SITUIY| 2Tg SAaeT q9=ATeady aut § off IeATaehl, SaTaent 3ii¥ sie qrfershi g ToATiRed TehfonT Jafarg *
TUGT 3T TAAH Al STTATT (T

(9.6) AT ATILT F orefie w1 ¥ 7 [fer 1 Fegrar wguor [F=ror A1 AT T qgur [ e
T ST =07 AT GTRT Ueh ST UEah! @1d | T@T STTONT| U %0l T =180 T STANT AT e TehfoiiT
AT F FEUBIT AT A-qA=0ha 1 e aarfa Roere % gugor v q@=wo/ffare qurty § o
T s, e a7 wateaefir afagfd e STt 81 e srafore yde & oo arfis sramw 9w
fafeat & soeeT F ie-adest £ et e soares saeetEeg Fateaa atata g i STt
1T T FATAT H qerwT T g sTHed XA S

10.  STUTEHI, AATAI AT i€ ATfRT HiT io=HT

(10.1) ITATEHI, AATART ST TS AR HI Fexld TGO AT € gRT FAFET e sxiFd
e o HTEAH & TR0 FLdT T TOTESIshe 0T &7 SHTT 97 Tee T IUANT Hieh Sl
ST

(10.2) ITqTE, ATATAS AT FE AITH Feald TGO [0 € g7 FFEa Aqared sidd aed
F UTLAH  wATResw qqiAg Waud (fesequw) Faw, 2016 F oTefia Toedisheor a1 i &
U sreeT & AT BEad IcEE ITETdd 9d, AUI-a gl AN 2l, 9% A&l I6 wr

ASET TEF FHAM Tg FA JOET TATRew A Taead =7|, 2016 F Iqdl & I
oo fir osatar #1 FEw wG0 e F o amE "= T s w1 JeET
TIRAT 39 fRemEeet & IqEr =g Yguo =0 are gT GwEa fmar smom

(10.3) @@= 4(iii) F 31efi s At aie Arferd Bl Somes /AT smETaE '@k T wiRed
TRionT F71 Fawer @ 4(i) 7 4(ii) F T Ao ¥ TG wEM FIE AqTw 9T AN g AT g
4(i) 3fT 4(ii) = STeN= o1 ATl TAF IUTEF AT AATASF & (oT0 HTAT I IcqTEH 3f¥ AATAFR T
JTEAAT | FSTAT STUATI TS AT® FIRT @&l T2 A0-G1 AET afgd U @0a &7 e oo
Y@ ST

(10.4) == 4(i) 3T 4(ii) F AT AT FT IATeF T AATAH @ 4(iii) F i o e aJie
qrfersh T IUASH FITL T2 TATIREH FehfordT ITHUT T {TAT T Nawie T@ar grm FAvfia f&fa
AT Gied UH AT #1 REE Iced ST ATa® R SAR-e @l ST afs UE R T@l
FAT AT &, A Ire T FGFEaia Somes ITErdcd areddr T FAT R AFarsd Tehid
STATEH, ATATTH AT TS ATH 6 dIo HeAdGIT I FIU0T H FiF-AH HT

(10.5) faFariea ScTe® SAYEIAE ATeATATSAl /I | T FIA & (70 wATeed TehfoRT T F
TR & U & o« oufory o GwEa w3 F ™w, Sores, s Y Jie qifersd ST
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FTTHT YU AT I @ET (T 9F) AT A AT Figd FHT ASET AT FT THadT gl Tg FaH
TATRed ThISRT FATAT T 36 AAMAT F A1 HaATT & T

(10.6) STITEH, ATATAS ¥ AT AT o e =i ad % 30 A (A-fAatud) @ Feaid T
fsor a1 g AR TEmt F oaqaw qEtad Feard g FEEe a9 Ar Iy yguer [
e AT Ul fHe=er afafa F ary Aearia Scres Savataed & T areaarst i W #WT &
o v v yEERd wrfRed TERET sty arfuw fEeeft atfae wam SRR szt ¥
o ITANT T S AT I SUART /AT qHEhd 9T F G § fT SATEEET J&E i ST
39 TR w1 Ao € G S SeE qEeEted Wt fi @i i TS 2
11,  Tee® AT THERRATsn & S[AHT (enfis wrfeT gawmsi aiga w@asusdr AT
I AUTAT THERITHAT)

(11.1) Tt ATEed ATMAT THERLIHATA Hl Feald TGO [HFa0r q€ gy GFwfaa sxida aea
T TATRew AqIAE Fagd FFw, 2016 F IqEg 13(3) F AqAN HEldd ST qguur I are
7 Sgur T afAfa F A IS E AT g heR T Ygu I 1€, =9 fRenfHeert &
THRTIA o I Fad & fav Toedsor & forw v gwe ghwar srfessfaa swam

(11.2) TfEe® AqIAT THERLHRAT To4F @< a9 6l AT F 9997 a0 &g a9 # 30
TIT TH Feald TGO I € T @FHET FxiFd qed 9 AT TRET F O AGET THER
AT AT & AT At Avfi-ar arfus fEaweft seqa F4

(11.3) wATEeaH AITAY THERILERAT T THEHA ST IcdTaeh, AATAH 3T ATS ATl 1 TATeeHh
AT KT FA AT, ANUF AN TT, Feald TgU0 0 9 gRT FaFEa F&Fa aed i
TATREE ATTAT THERLURAT T JadqTee q¥ off IUTse FTs SATUAN

(11.4) =afz el ot &7 9 7g 9 S1ar g & rfes oqufdry yoemorsdal ger Y@ At e
STHHET AT 8, ql TATeh Aq(ALT THERLHAT HI 5T TG HIA0 e FRT Feald TguT
= F1° g sttea¥a afmar & oqar, Geafa Soes STead (S9eR) &+ & ofefiT
A F U a9 §7 Jqre & forg gfaatad ¢ fam smom

(11.5) wTRes oqirg weaed (fesegun) Faw, 2016 F oefiq Ioediga  wATtes  TUiere
THERIUAT, HEF AT H TATees AT F IYANT F HTHA Fl DISHL, TATRSH:  JI1UY

TEERIOT F o0 JHTOT O YR RS UH A § AT 92F A W tATeed Aafg Fw STTR
T ST 7, IeaTeh, SATah ST A Aiferw weid gguer fREAer i grr fawEa et §

TI-FTIOT THTOT 9 TST9 FI1 TS, ATATAF AT J ATerF g7 (aedied ScdTesd Saardc
(EHTT) ATEATS FT QT A o0 Feaer TREFA wATRad AUty yEERwRal gRT Ja T
TAT THTOT 95 q1T g

(11.6) sHm1or o & U SremT Fwam yguor e & g Gwtaa G stom G«
AT H, AT FRT [AA0hT TATeedh GepfoiT STqTUE i ATAT AT 6l ©AUq FHAT & (e Agl
IO T 97 TATRed GepfoiT HU-aT ZRM oY T8 IUA| FT SHUHST ST AFATT g

(11.7) ToEdiga wnfes smfie yEerEwal grT e Tu e e e F
THTOT 9 TR IcITEe, SATATaF ST J1€ AT 7 T ATERIEr % AW 9%, SE1 an] @b,
TEHT A-ALHI 6 AT 9T AT ATMRTN Fex T TGUO HHAT qIE, UH THIT T F Haihd qied
T SR FA F OO §F T s
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(11.8) wTfEes Teahfstr sraferg & e a9t ow Auem staiq suferg ¥ o=, g ¥ o,
HHe 95 (A8 THERLW) & KT FT ATl TATReEh AAAT THERLIHAT, Feald TGUO I are
FT TFET Fed ded 97 arud g 9T AT TRET F AGE AHERT &M R T
TEITO qATaeoity &7 § g3 Afd ¥ s [ e g aqmn wu fRarFeet, gEea H=E &
AAET AT Tohfo T AT T FAqe gRtaa w4

12, 1T IO A=A i & sfAeer

(12.1) Fv guor RE=or 91 AFarsd 91 & AeA9 ¥ ;A ¥ AfgE Al § HwH OwW I
STUTEH, AATAF AT FiS ATferd: 3T ToATRed ATTAY  THERLOHRATA Fl TOTELIFhd FHM Fea T
U A 91 wTRed qutorg yaud (fesegun) fam, 2016 F el dremsdsn F i
F forw ame "@=re ghEr AR s om

(12.2) F== YU F=A0 9% 99 g0 [Afed ST & A ISl & o7 sEeEdr <
FEARr ® oo 69 v Faft &t FeERr ® oo arfis f F g6 g1 T qmd #®, @l
SIS, AATAH AT FTE A, T TGO HF=Aor ae/saguer F=or gfafa @i sfawrar § we
ERSCA A D G L D b e 1 E B o L o e e 1 I 1 o G M e S
=T 97 47 wguw [EEor GfEta F 9T srEe fiE 9T #7 9Fdr gl

(12.3) TREEHRTT, 3ITATEH, AATAS ¥ TS ATF FET AAATeT U SAE6ET STHT Fed & I TA78
% ATae T SO TR A osafd, e oty yadw  (Teseguw) FEw, 2016 &

ERLINl

(12.4) == U [Fa0r a1 =g a7 et Jrafaiase sfser, sEr o 3tea a6q= T S, F
ATeAH F AL ST At ETIireT & GTeqH " ScATad, SATdHd AT Si€ HIeT® h AqATAT T
TATIT FM Feald TgU0 A0 a7, sasaswargane, e i amatesd d@moirar & Aqread
H wATRe® ATAY THEAT & ATATAT T AT | FT GHal gl TATReh ATAT THERLORAT AT
TS ATHT T & | HH F0T a1 ST 13 6 AT H, Feald g0 = a1, afw smaeas
g, T YU AEE 1 A1 yguwr [EEw afmta w7 wrar wT #&7 FEr 3 gwar g1 (12.5)

Fea T TG AT qIE S ITHTEH, ATITTH AT FIS ATIr® il AT TR HGT ST ST
o ag #ir 30 fawaw a& AU g™ ¥ qE@adi Aoy au § GFeama SoEs Iaeerd
(1) T E1L8 FreFaret  &w 0 I FA ) e L5 El
(12.6) F=a YU AW qE wATEew AqiAte Faud FFw, 2016 F arefiq e & fow

FeqTT IcaTas Scasarded aregarelt fit qfd # fqdrera quremar & 7ex Faftaq gare gt
FH F forw w97 wrfua wom

(12.7) =7 wguo I a1, A&-arus e 9% wlieed a9 & qTA-A7 TATeedh Tnfoi
areaft @ fAfser afoed F st sEar #1 F forw uvwtg Ot et sufie #v deearas
A FHT|

(12.8) Fwar@ wguw F==0 a1, @AY &7 § @€ 7.6 F Hag § ThAD-aa® AqgEar i
STLHAT T TaqT O 6 0 ATRed THRRT T ATRed AqiAL TaaT § Gaiad SrArRiHar Hf
e FHe
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13. TT YW e e e gt f s

(13.1) wafaa w7 wguor fAeEr aE/aguor = afafa, Fee Jguor e a9 g GsfEa
AAATST T F AT ¥ IcqTaeh, ATATAF 3T J1€ AT (TF AT & TqSTT H F1ALd) 3T wATREH
AATAY TEHERIUEHATHAT I TOTEEHT HI(T| TElamao & fou Iugy fFearia Soes Saearad
(Efemr) drea uw R ST TS yguer [EEer /gy s afefa, w=mg oA amEtase
ATTFIOT & ATAH F wATRew AU gaegq (Fesequa) =, 2016 F AqEm T+t sAfdwrar &
IcUTeh, ATATAF AT FTS ATTF F HATT-HATT TATREHh ATIAT THERLHRATS & [[req0 3T smafash
T TLAT F ATLTH F IATEH, ATATAF AT TS AITh 6 TAITAT I qeATAT FAT gl

(13.2) Trsx wgur ey ae/sguor e |fefa, S99 geans (smare RAE) & 9= g @
FEM gl aTfis g a2 9T fBAearid Scames Iaarda (S9rer) Rt &1 @@ 981
T & o =3 Ut FaETEe ¥ YT FwAT T yguer e are/vguer e afafy st
ATEHTAT | STUTEH, AATAS AT AT AT ST TATReh ATTAY THERIURATel g Toqd AT
fOe, F wguur [Eewr 9 #@7 TRqa FG T SH sAAdred e Smed e
(FHTMR) T I ATATS HLAT|

(13.3) Trsx wgur fFE=ror arE/aguer FEer afafd, wrfees soforse yagq =, 2016 & srefi=
e & o Aeqia Icaes Savaldd aredqrel &1 I &9 | siaared qeva qoreTial &
e Fataa gare gt #x & o s a erha w0

(13.4) =7 YU FEEr SE/vguer Heeor aufd, sed-arts e 9% wiiees Aqirg & Arf-

AT TR TeRtor AT @t At gt F ster # e w ¥ forv ey Fu o fatia
T AT T UF HHASATHE LT HIT

14,  STUTEH, AATAF S TS ATF G TATREH ThISRT SAATAT FAZT TOITAT
(14.1) STITEH, AFTAF T AT A, ATT @EATd IcATES IAarded (SHIeR) aredarait & T

FIA U TATRSH il AU o ST I AEALTFATIHT TATREH TRl SATIAT & FAZT 3T TAHIT
F FEATET T T FwEE A GFAT g THH SCTEH, AATAE T AT AIGE FRT AUATT T

faeaTia IeaTas® IaTide (SH1eTR) % FAada & q-adisi & A 92 [utotaa qiatod ar
GET K
(F)  AUUE wATRe® HUGT deal ST TRt REadt gaend (THRUE) s d w AT
(@)  HURT FeEl H TATRed THORT AAAE FT AU HATHAT FAT, THH UHT G
T ATRY ST = 1iad 0 TT & 3T AT & A9 H &,
(M)  FUA, I GHAEQL, AT S AE TS AT A JEFhT w AT q 9L T8
SR HeaTelt | veATfRad ok T T Yrwer FEAT, T 39 At HEATH | AU F

T sraeaT g #Ar gl 39 e #T SuART GRAT 8 "5Uer s ufEgd &

T sraeTd SATARTGE SAFEAT YT FIAT,

() Fg gEtEd #Ar F @ FwR® " uEy R U werew  GEHRT sty & v
TEATAAT Tl TAAHOTRAT GIT Uk Toeeiahd qraeT § A= & 7efia FFar srar
g AT FHESEE Afd § 396 ifaw TN it sqAfa &7 S 2
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(14.2) 3TITEH, AATAS AT AT AMAF Tg GEATHT H2 o GUB Fexi F dedh SHEEAT 6 AHIY,
AT AT THSRT afere it suferg AT, Ug= o sifaw ITarThaten & oo smeam & o= &
€I | T@d gU, 39 &3 aF HIHd dal g T STl T30 3T T¢9Tq H1 THG ATASET 2
(14.3) sraferg Ugor # siqaferd SEAT0 AT T 9T ¥ qF9#0 7 ggard Fhu T sifaw
STANT g &7 (1

(14.4) Taf>g® TULO Feal 6 ANIERT - TAEF U g TATREd: TohioRT AITAT AT IAH
I Y qA=HT AT I T U Sfaw S f gf® & demsdisyr ar 9 ae ¥ w7 w
T JHT Teq SATHFTON AT HIT

15. T Saes StEie ($fer) iRt & gt

STATEH, ATATAF 3T FIE ATTH FHI AFTATET Ted I¢ qTUS [Aaoil A wed q9T [ o=
Fi & 30 A T FEre gurvw & form wsit v " F @Ewer F '@y wEw S
AARUEATA § ITH TR0 THIOT T &7 (a0 TG FAT AT ST, AATAF ST J1E AT
AT TREEFT wTfees U JHERurEaisl ger Je™ e Tu @Ewer & stqared 9ed geT
S FT IO AT F OHTHS H, ScqTed, ATATAE oY die Hiferd & favarRa 3Icutesw Suearda
(FHR) aredar & [T & & ou F=a/AR s o BEr G smom o8 gw\mous S
oo Ao arE/arsy gguer fEEer ae/aguer e |qfEta, gerfeafa, s game F oadie
gl

16.  FFa iR Ted

(16.1) =T WU AT 7€, SOTEH, AATAH TSR ST FATE AT, AT  TepforT
AITAT F TATREH AITAY F TEHERLOTRATAT T TSR0 o AqTF-A1F arirg 31 d7+ 2022 a%
ot (Sumfees ar arftieF) s @2 % o us aiverss yorrelt &= warfua wam-

(16.2) IcqTEH, AATAH AT F7E HIOTh, TAT(REH TepfoldT 6 ToATIeedH ATTNY THERCOTRATA LT
TR & JT-A71 fEaioE (FATas/artts) Thad 3 & o dg gguer == a1€ grr
i &1 TS AT YOITAT o ZIT VAT w1 o A A o S siavig her @ 9@ §
Tfee® TepfonT AT & fAfFwiar siv dYemsdien g™ aee § A10 M0 woATieed GhRfonT &7 aRt
A IRt grar gl Tg dTemealen ST wTied GnfoiT STI(UY & [AHRIHATa/s=T JIrrg
THERLOTRATS il oET qaeT & g ¥ fagver ft fRgemom)

(16.3)Trsx wguur e ae/fguwr feeor mfafe o derdder F e & amrany
TAAFOTRAT /AT TEHERLITHATAT o [0 T gI a9 T F7 ITAN FH| Tg a9 T ATeesh
Fqfores yeaegw AW, 2016 F oefiw wrifees TS smfay & fow RAeafa Ssoes saarae
(EHER) F FATaa9 F Gared saen e Qe & @99 § Uaa f6g 37 9S) & &9 § F:1d
FAM dTrEarar, R T =18, AT AAATST o9F I IT WehiH 6 AR 6 GaeT Ta™ T TGahd
£l

(16.3) AFATEH a9 e fawfaa g dF wlTees qaforg vae= F=m, 2016 F srefiw faearfa
ITEF IR (SHTR) F FwATeag ° gatad oy et @ stteere ff ¥ "@=rfera
B sTom)

17.  ferot

TS WU [EEer FE/aguer R afid, TSaAT OST a9 § SoEe, AATaE oY JiE qrier®
(Rred wrfRes GRS amRft % Icares affafea g) i wiffes saforg syeeheorsara gy
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e STe® SEdE fif I & Hag § FEaid Iced IuiErdd (SHeR) 9ed 9%
T RO Fraig g0 [FI= 91 &7 T5qa F40 g ROe wiied Aqiere yag- a7 2016
F e eq oA wAOE R |t & AT TEqa AT SR TST Iguw [{EE v, asa/ET
TS & W [AEH/HaE |9y & MUed F 699 ¥ Feard qgue FEE € #7 SR au A 31
SATE T ATuE RO St J&qa Ham

18. wTRew UfAE yoed (fresegquw) o F sefin Reafa saes stwiRe (Shemw) *
o afafa

(18.1) fawari@ ScuTe® Sa¥eTdea  (SMremR) fRemcen & wHovgw #@fgg fBeamha Somes
SAETAE (FHR) % TN FAaaq & o qaieawor, a9 $fiT ey aiadd §9eT &1 39T
i e #39 F O steger, FE qguor FEEW A AT sregear H O FAT Iguer HEEr e
T UF giAfa #& T Gy smom 7y afEwfy Geafa soew sawEe () F st

it T FGl ST THH S ATell FHSATSAl B X FIA F [0 AELIw I AT KA ZH
G S 1 G B i B T et M e B 2 1 B 1 1 L S e D S 1 2

TET/IRHAT T ATAR a1 A aferfera g

(18.2) =w wfAfq & Hafaq FATAI/EANTT & WA S Sam™ oY a8l F1F 931, q&d, a9
AT HeAH STH HATAT, TS T Fq=gdl (AN, THAT 3T USThHeHhe (W, AT J 470,
(Foe), TTedtr watavef st sEeT e () sie AT senfes @9, afefy F sree
T a7 fRu o sET i oft s st st Rewfora g

SRICE]
d@s 7 % IICEIW
K 1 R RS e RS 1 2 e O O 1 e O 1 O s e G e s 1 O s KA R

[T 7.2 (F), (F) 3T (1), @< 7.3 (F), (@) AT (1), X €T 7.4 (%), () A< (71) ]
Jarger 1 ¢

Tg 2022-23

FrorT H Tor & . Fofi-a wrrfRed TSI (Fofy 1l | 100 fifew aw

oo [N o
A=A TAT “ATIES R Yh(STIT)

70% ¥ 2T | U T2 70 fifew a7

SHAT F AT THEAT tArfEeE FHORT FUAT | gt ATHET o ATATE, THEAT F e
[A=HIT T IATH T 1 &L & FHle HIAT (A2 761 § THERE BT T R R e
TRt srafors &t 9=

FTEATAT AHE! b ATATL, SHISAT & AT
T R T werfRed G sratore fir
qTAT 3T ST eadl, ag-THehe, 95F
oy, srafore & ae sfe & forg ST
TE |TAT

SR 2
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Tv 2024-25
FITE | T9r FT T Aoft-a1T wrieesd Ffonr (Fofy 11 | 100 Hifew ==
TAHTAT TATIRE TehiorT)
100% it &% F T A&7 100 Hifee o=
e & g uRlAd wnfRew G emfoy | She F adiw wHBEa B au ww w1
THHHIT % +gAqH TqT 30 Tiaerd fr a3 H 30 Hifew = woATfees ThfoT Tafarse T
TAA 0 i %l ATAITHAT 2
T 6T T QA wATRed FeRfSRT srfere
(srferpaw 70 Hifew =) &1 ITANT ol
T a1 vt & forg B ST @erar 2
ST 3 :
T 2028-29
TS | T HT T AU-ATL w1 Fepforet (F00F 11 [ 100 Hifew ==
TAAIAT TATIEEH TehtoiT)
100% T aT F T Tq&T 100 Hifeew o=
AT F AT URC verieeh YHRRSE AUTNE | Sefrere F arefi vaA BhT U Fw & 79 60
TAHI FT FATH FTE 60 T T 7T H Wrr =7 wenfes THERAT sl A
AR L %l ATAITHAT B
TG 0 70 AW weAriEed TSR safere
(Aferwaw 40 HIfeH =) FT ITART HoAl
A, Tg-THehe0T, 95 =i, srafere
q qe ate & o o ST aeRar |
9 SUIT
[€< 7.4 (@) FT 92H ]
TG 4 :

¥ 2025-26 (T: START o forg ~[AaH e AT It B)

T T PRI 3 a1 AT S F G274 AT ATeF
AT 4.9 ey 971 e o 9

T | AU{-ATT ATIRe® TohfoT Jor 7 T (A0t | | 100 Hifew ==
T TATIRE THTT)
T | F&d TATTeeh TehioiT & TH: STANT &f 7131 0.9 | 15 Hifeaw o

(TF: ST 15% T 3T & I 3T &

forT =aw a1t 10%)

9T T TS TS TATREH TR oT (F)

85 HifeF ==
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(F) F 100% AT % forw Sfreqme e 85 ife ==
60% FT 7% T ST F efiT THET 9ofY | wrfRes | SR R AT UHRET U qu crees
TR srrfare 3 qA=w T A = YHISAT AT [AaH 51 HifgF = 1
AR i %l ATAITHAT 2
g T U sfeeaw 34 Hifew @
iR TRfoT srafere 1 SuAnT Ferr
Repad, g-TEehu, g5 =wior, srafers
T a1 vt o forg &R ST &eRar 2
SHEIUEGE
2022-23 % forg
TS | AU(-ATT ATIRe® ThfoT Jor it 7 (A0 | | 100 Hifew =
T TATIRE ThToT)
Y | F&d TATRe® ThoRT & A START 6 q137 7 | 10 Hifew o
0.9 <fie¥ a1 T F a9 IT ATIAT F T AT
ATerh AT 4.9 fiex AT Fhe e & 1
9T T TS 7S TATeH TohtoT () 90 ifew a7
(F) F 35% AqITAA & o SHreme e 31.5 Hifewm aa
YA TATIRe® TR T START
[€< 7.2 (), 7.3 () T €A A
ITTEL 6 :
Ty 2025-26
T | AU-aTC TATIREF TohfoT ooy it T8 (AT | 100 Hifea =
A AT TATIEEH TehTo)
Gue 5.1 % AHE A1 d&7 100% it 3T | 100 #ifee =

TRORT § TR TATeed &l ~q4aq AT 10% it | TR § 10 Hifew o ATiees aradt &
TH AR TATReh 2T AT U

THRRT § 90 Hifew = o wATfees
qradt

[T, . 17/2/2001-9T¢ |-UATHUHE]]

TLIT T T, 39 =

fooqur ; g Mo 9Ra % TSI, FETIn, 90 || @ 3 3uEE (i) aranf. 320 (1) faAiw 18 A,
2016 ¥ WaHTAT FohT TT o i Joa9ATq ATSLAAT deiw ar.F.+. 285 (31) faaiw 27 914,

2018, |r.a1.f4. 571 (31) famisw 12 owma 2021 s 4r.#.[. 647 (1) faqr* 17 fdaw, 2021
g "enfera B o o



73

[¢TRT Hl—=ve 3(i)] T T TSI © TETLTI0 21

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the16th February, 2022

G.S.R. 133(E).—In exercise of the powers conferred by sections 3, 6, and 25 of the Environment
(Protection) Act 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the
Plastic Waste Management Rules, 2016, namely: -

1. (1) These rules may be called the Plastic Waste Management (Amendment) Rules, 2022.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Plastic Waste Management Rules, 2016 (hereinafter referred to as the said rules), in rule 9, in sub-rule
(1), for the words “as per guidelines issued under these rules from time to time”, the words “as per guidelines
specified in SCHEDULE — I1” shall substituted.

3. In the said rules, after SCHEDULE — I, the following Schedule shall be inserted namely:-
‘SCHEDULE-II
[See Rule 9 (1)]
Guidelines on Extended Producer Responsibility for Plastic Packaging
1. Background:

(1.1) The Ministry of Environment, Forest and Climate Change (MoEFCC), (hereinafter referred to as ‘The
Ministry’), notified the Plastic Waste Mana%ement Rules, 2016 on 18™ March, 2016. The Ministry also notified the
Solid Waste Management Rules, 2016 on 8" April, 2016. As plastic waste is part of solid waste, therefore, both the
rules apply to managing plastic waste in the country.

(1.2) The Plastic Waste Management Rules, 2016, mandate the generators of plastic waste to take steps to minimize
generation of plastic waste, not to litter the plastic waste, ensure segregated storage of waste at source and hand over
segregated waste in accordance with rules. The rules also mandate the responsibilities of local bodies, gram
panchayats, waste generators, retailers and street vendors to manage plastic waste. (1.3) The Plastic Waste
Management Rules, 2016 cast Extended Producer Responsibility on Producer, Importer, and Brand Owner. Extended
Producer Responsibility shall be applicable to both pre-consumer and post-consumer plastic packaging waste.
(1.4) These guidelines provides framework for implementation of Extended Producer Responsibility. The Guidelines
provide the roles and responsibilities of Producers, Importers, Brand Owners, Central Pollution Control Board, State
Pollution Control Board or Pollution Control Committees, recyclers and waste processors for effective
implementation of Extended Producer Responsibility. The definitions given in Plastic Waste Management Rules,
2016, apply until, specifically mentioned in these guidelines;

2. Date of Coming into Effect:

These guidelines shall come into force with immediate effect. The on-going processes related to Extended Producer
Responsibility obligations will be aligned with these guidelines.

3. Definitions:

(a) “Biodegradable plastics” means that plastics, other than compostable plastics, which undergoes complete
degradation by biological processes under ambient environment (terrestrial or in water) conditions, in specified time
periods, without leaving any micro plastics, or visible, distinguishable or toxic residue, which have adverse
environment impacts, adhering to laid down standards of Bureau of Indian Standards and certified by Central
Pollution Control Board.

(b) “Brand Owner” means a person or company who sells any commodity under a registered brand label or trade
mark;

(c) “Carry Bags” (covered under Category Il of plastic packaging — Clause (5.1) (1)) means bags made from plastic
material or compostable plastic material, used for the purpose of carrying or dispensing commodities which have a
self-carrying feature but do not include bags that constitute or form an integral part of the packaging in which goods
are sealed prior to use ;

(d) “End of Life disposal” means using plastic waste for generation of energy and includes co-processing (e.g. in
cement kilns) or waste to oil or for road construction as per Indian Road Congress guidelines, etc;

(e) “Extended Producer Responsibility” means the responsibility of a producer for the environmentally sound
management of the product until the end of its life;
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(f) “Importer” means a person who imports plastic packaging product or products with plastic packaging or carry
bags or multilayered packaging or plastic sheets or like;

(g) “Plastic” means material which contains as an essential ingredient a high polymer such as polyethylene
terephthalate, high density polyethylene, Vinyl, low density polyethylene, polypropylene, polystyrene resins, multi-
materials like acrylonitrile butadiene styrene, polyphenylene oxide, polycarbonate, polybutylene terephthalate;

(h) “Plastic Packaging” means packaging material made by using plastics for protecting, preserving, storing and
transporting of products in a variety of ways.

(i) “Plastic Sheet” means plastic sheet is the sheet made of plastic;

(j) “Plastic Waste Processors” means recyclers and entities engaged in using plastic waste for energy (waste to
energy), and converting it to oil (waste to oil), industrial composting.

(k) “Pre-consumer plastic packaging waste” means plastic packaging waste generated in the form of reject or
discard at the stage of manufacturing of plastic packaging and plastic packaging waste generated during the packaging
of product including reject, discard, before the plastic packaging reaches the end-use consumer of the product.

(1) “Post-consumer plastic packaging waste” means plastic packaging waste generated by the end-use consumer
after the intended use of packaging is completed and is no longer being used for its intended purpose.

(m) “Producer” means person engaged in manufacture or import of carry bags or multilayered packaging or plastic
sheets or like, and includes industries or individuals using plastic sheets or like or covers made of plastic sheets or
multilayered packaging for packaging or wrapping the commodity;

(n) “Recyclers” are entities who are engaged in the process of recycling of plastic waste;

(o) "Recycling™ means the process of transforming segregated plastic waste into a new product or raw material for
producing new products;

(p) “Reuse” means using an object or resource material again for either the same purpose or another purpose without
changing the object's structure;

(q) “Use of recycled plastic” means recycled plastic, instead of virgin plastic, is used as raw material in the
manufacturing process;

(r) “Waste Management” means the collection, storage, transportation reduction, re-use, recovery, recycling,
composting or disposal of plastic waste in an environmentally sound manner;

(s) “Waste to Energy” means using plastic waste for generation of energy and includes co-processing (e.g. in cement
kilns).

4. Obligated Entities:

The following entities shall be covered under the Extended Producer Responsibility obligations and provisions of
these guidelines namely: -

(M Producer (P) of plastic packaging;
(i) Importer (1) of all imported plastic packaging and / or plastic packaging of imported products;

(iii) Brand Owners (BO) including online platforms/marketplaces and supermarkets/retail chains other
than those, which are micro and small enterprises as per the criteria of Ministry of Micro, Small and
Medium Enterprises, Government of India.;

(iv) Plastic Waste Processors
5. Coverage of Extended Producer Responsibility:
(5.1) The following plastic packaging categories are covers under Extended Producer Responsibility:
(i) Category |

Rigid plastic packaging;

(ii) Category 11

Flexible plastic packaging of single layer or multilayer (more than one layer with different types of plastic),
plastic sheets or like and covers made of plastic sheet, carry bags, plastic sachet or pouches;

(iii) Category 111
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Multilayered plastic packaging (at least one layer of plastic and at least one layer of material other than
plastic);

(iv) Category IV
Plastic sheet or like used for packaging as well as carry bags made of compostable plastics.

(5.2) The Extended Producer Responsibility Guidelines covers the following with respect to plastic packaging
namely: -

(i) Reuse;
(i) Recycling;
(iiif) Use of recycled plastic content;

(iv) End of life disposal.
6. Registration:

(6.1) (@)The following entities shall register on the centralized portal developed by Central Pollution Control Board
namely: -

(i) Producer (P);
(i) 1mporter (1);
(i) Brand owner (BO);

(iv) Plastic Waste Processor engaged in (a) recycling, (b) waste to energy, (c) waste to oil, and (iv) industrial
composting,

(b) Registration of Producers, Importers & Brand-Owners (operating in one or two states) and Plastic Waste
processors shall be done by State Pollution Control Board or Pollution Control Committee through the centralized
Extended Producer Responsibility portal developed by Central Pollution Control Board.

(c) After these guidelines have come into effect, with respect to, entities starting their business in a particular year and
placing their products in market in that year, they shall have Extended Producer Responsibility target obligations from
the next year.

(6.2)  The entities covered under clause 6.1 shall not carry any business without registration obtained through on-
line centralized portal developed by Central Pollution Control Board.

(6.3) The entities covered under clause (6.1) shall not deal with any entity not registered through on-line
centralized portal developed by Central Pollution Control Board.

(6.4) In case, it is found or determined that any entity registered on the on-line portal has provided false
information or has willfully concealed information or there is any irregularity or deviation from the conditions
stipulated while obtaining registration under Extended Producer Responsibility guidelines, then the registration of
such an entity would be revoked for a one -year period after giving an opportunity to be heard. The entities whose
registration has been revoked shall not be able to register afresh for the period of revocation.

(6.5 In case any entity falls in more than one sub-category mentioned in the clause (6.1) then the entity shall
register under each of those sub-categories separately. Further, in cases, where the entity has units in different states,
in a particular sub-category mentioned in clause 6.1, then these units shall also be registered separately. However,
only one registration under a sub category in a state would be needed, even if, more than one unit are located in a
state. The registration shall be as per Standard Operating Procedure laid down by Central Pollution Control Board for
the purpose, as per these Guidelines.

(6.6) While registering, the entities shall have to provide PAN Number, GST Number, CIN Number of the company
and Aadhar Number and PAN Number of authorized person or representative and any other necessary information as
required.

7. Targets for Extended Producer Responsibility and obligations of Producers, Importers & Brand-Owners:

(7.2) The Extended Producer Responsibility targets for the Producers, Importers & Brand-Owners shall be
determined category-wise.

(7.2)  Producer (P):

(a) Extended Producer Responsibility target (Refer example 1 to 3 in Annexure):
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Eligible Quantity in MT (Q 1) shall be the average weight of plastic packaging material (category-wise) sold in the
last two financial years (A) plus average quantity of pre-consumer plastic packaging waste in the last two financial
years (B) minus the annual quantity (C) supplied to the entities covered under sub-clause 4 (iii) in the previous
financial year as under: -

Ql(inMT)=(A+B)-
and the Extended Producer Responsibility target shall be determined category-wise , as given below

Extended Producer Responsibility target

Year Extended Producer Responsibility target
(as a percentage of Q1 - category-wise)
I 2021 - 22 25 %
I 2022 - 23 70 %
n 2023 - 24 100 %

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Producer, as
part of Action Plan on the centralized portal developed by Central Pollution Control Board.

(b) Obligation for recycling (Refer example 1 to 3 in Annexure):

The Producer shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste
collected under Extended Producer Responsibility Target, category-wise, as given below namely: -

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste
(% of Extended Producer Responsibility Target)

Plastic packaging category [2024-25 2025-26 2026-27 2027-28 and onwards
Category | 50 60 70 80
Category Il 30 40 50 60

Category Il 30 40 50 60
Category IV 50 60 70 80

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting
through industrial composting facilities.

(© End of life disposal (refer examples 1 to 3 in Annexure):

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste
to energy, waste to oil, cement kilns (for co processing) etc. as per relevant guidelines issued by Indian Road Congress
or Central Pollution Control Board from time to time.

(if) The producers shall ensure end of life disposal of the plastic packaging waste only through methodologies

specified in Rule 5 (1) (b) of Plastic Waste Management Rules, 2016,

(d) Obligation for use of recycled plastic content (Refer example 6 in Annexure)

The Producer shall ensure use of recycled plastic in plastic packaging category-wise as given below namely: -
Mandatory use of recycled plastic in plastic packaging

(% of plastic manufactured for the year)
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Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards
category
Category | 30 40 50 60
Category Il 10 10 20 20
Category 11l 5 5 10 10

In cases, where it is not possible to meet the obligation in respect of recycled plastic content on account of statutory
requirements, the exemption will be granted by Central Pollution Control Board on case-to-case basis. However, in
such cases, the Producers, Importers & Brand-Owners will have to fulfil its obligation of use of recycled content (in
quantitative terms) through purchase of certificate of equivalent quantity from such Producers, Importers & Brand-
Owners who have used recycled content in excess of their obligation. Central Pollution Control Board will develop
mechanism for such exchange on the centralized online portal.

7.3 Importer (I):
(a) Extended Producer Responsibility Target (Refer example 1 to 3 in Annexure)

Eligible Quantity in MT (Q 2) shall be the average weight of all plastic packaging material and / or plastic packaging
of imported products (category-wise) imported and sold in the last two financial years (A) plus average quantity of
pre-consumer plastic packaging in the last two financial years (B) waste minus the annual quantity (C) supplied to the
entities covered under sub-clause 4 (iii) in the previous financial years as under: -

Q2(inMT)=(A+B)-C
and the Extended Producer Responsibility target shall be determined, category-wise , as given below namely: -

Year Extended Producer Responsibility target

(as a percentage of Q 2 - category-wise)
[ 2021 - 22 25 %
1 2022 - 23 70 %
11 2023 - 24 100 %

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Importer as
part of Action Plan on the centralized portal developed by Central Pollution Control Board.

(b) Obligation for recycling (Refer example 1 to 3 in Annexure)

The Importer shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste
collected under extended producer responsibility Target, category-wise, as given below.

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste

(% of extended producer responsibility Target)

Plastic packaging category [2024-25 2025-26 2026-27 2027-28 and onwards
Category | 50 60 70 80
Category Il 30 40 50 60
Category Il 30 40 50 60
Category IV 50 60 70 80

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting
through industrial composting facilities.

(c) End of life disposal (refer examples 1 to 3 in Annexure)

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste
to energy, waste to oil as per relevant guidelines issued by Indian Road Congress or Central Pollution Control Board
from time to time.
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(i) The importer shall ensure end of life disposal of the plastic packaging waste only through methodologies specified
in rule 5 (1) (b) of Plastic Waste Management Rules, 2016, as amended.

(d) Obligation for use of recycled plastic content (Refer example 6 in Annexure)
The Importer shall ensure use of recycled plastic in plastic packaging category-wise as given below.
Mandatory use of recycled plastic in plastic packaging

(% of imported plastic for the year)

Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards
category
Category | 30 40 50 60
Category Il 10 10 20 20
Category Il1 5 5 10 10

Any recycled plastic used in imported material shall not be counted towards fulfilment of obligation. The importer
will have to fulfil its obligation of use of recycled content (in quantitative terms) through purchase of certificate of
equivalent quantity from such Producers, Importers & Brand-Owners who have used recycled content in excess of
their obligation. Central Pollution Control Board will develop mechanism for such exchange on the centralized online
portal.

7.4 Brand Owner (BO):
a) Extended Producer Responsibility target (refer examples 1 to 3 in Annexure)

Eligible Quantity in MT (Q 3) shall be the average weight of virgin plastic packaging material (category-wise)
purchased and introduced in market in the last two financial years (A) plus average quantity of (B) of pre-consumer
plastic packaging in the last two financial years as under: -

Q3(nMT)=A+B

The Extended Producer Responsibility target shall be determined, category-wise , as given below namely: -

Year Extended Producer Responsibility Target

(as a percentage of Q3 - category-wise)
I 2021 -22 25 %
I 2022 - 23 70 %
n 2023 -24 100 %

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Brand Owner
as part of the Action Plan on the centralized portal developed by Central Pollution Control Board.

(b) Obligation for reuse (refer examples 4 and 5 in Annexure):

l. The Brand Owner using Category I (rigid) plastic packaging for their products shall have minimum obligation
to reuse such packaging as given below: -

Provided that the reuse of Category | rigid plastic packaging in food contact applications shall be subject to regulation
of Food Safety and Standards Authority of India.

(1) Minimum obligation to reuse for Category I (rigid plastic packaging).

Year Target (as percentage of Category |
rigid plastic packaging in products sold
annually)
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A |Category | rigid plastic packaging with volume or weight equal or
more than 0.9 liter or kg but less than 4.9 litres or kg, as the case

may be
| 2025 — 26 10
I 2026 — 27 15
I [2027-28 20
IV [2028-29 and onwards 25

B Category | rigid plastic packaging with volume of weight equal or
more than 4.9 litres or kg.

[ 2025 — 26 70
I 2026 — 27 75
I [2027-28 80
IV |2028-29 and onwards 85

(nn The quantity of rigid packaging reused by brand Owner shall be calculated by reducing virgin plastic
packaging manufactured/imported/purchased in that year from the sales of the Brand Owner. The brand owner shall
provide this information on the centralized portal developed by Central Pollution Control Board.

(IV)  The quantity of Category I rigid plastic packaging reused shall be reduced from the total plastic packaging
used under Category | by the obligated entities (Brand Owners).

I1. The quantity of Category I rigid plastic packaging reused during the year 2022 — 2023 and 2023-2024, shall be
reduced from the total plastic packaging used under Category I.

(© Obligation for recycling (refer examples 1 to 3 in Annexure):

The Brand Owner shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste
collected under Extended Producer Responsibility target, category-wise, as given below.

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste

(% of Extended Producer Responsibility Target)

Plastic packaging category 2024-25 2025-26 2026-27 2027-28 and onwards
Category | 50 60 70 80
Category Il 30 40 50 60

Category Il 30 40 50 60
Category IV 50 60 70 80

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting
through industrial composting facilities.

(d) End of life disposal (refer examples 1 to 3 in Annexure)

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste
to energy, waste to oil, as per relevant guidelines issued by Indian Road Congress or Central Pollution Control Board
from time to time.

(if) The Brand Owner shall ensure end of life disposal of the plastic packaging waste only through methodologies
specified in rule 5 (1) (b) of the Plastic Waste Management Rules, 2016, as amended.

(e) Obligation for use of recycled plastic content (refer examples 6 in Annexure)
(i) The Brand Owner shall ensure use of recycled plastic in plastic packaging, category-wise, as given below namely:

Mandatory use of recycled plastic in plastic packaging
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(% of manufactured plastic for the year)
Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards
category
Category | 30 40 50 60
Category Il 10 10 20 20
Category 111 5 5 10 10

(ii) In cases, where it is not possible to meet the obligation in respect of recycled plastic content on account of
statutory requirements, the exemption will be granted by Central Pollution Control Board on case-to-case basis.
However, in such cases, the Producers, Importers & Brand-Owners  will have to fulfil its obligation of use of
recycled content (in quantitative terms) through purchase of certificate of equivalent quantity from such Producers,
Importers & Brand-Owners who have used recycled content in excess of their obligation. Central Pollution Control
Board will develop mechanism for such exchange on the centralized online portal.

(iii) In case, where Brand Owner is also Producer and/or Importer of plastic packaging material, the clause 7.2 and 7.3
shall also apply for determining their Extended Producer Responsibility targets and obligations as Producer and /or
Importer, respectively.

(7.5)  The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by all
Producers, Importers & Brand-Owners as part of Action Plan on the centralized portal developed by Central Pollution
Control Board.

(7.6)  The obligations for reuse, recycling of waste and use of recycled plastic content in packaging shall be
reviewed every five years based upon available technologies for meeting the Targets specified.

(7.7)  Extended Producer Responsibility on plastic packaging will promote sustainable packaging, as per guidelines
prepared by Central Pollution Control Board, inter alia based on the following criteria,

(i) package designing promoting reuse;
(i) package designing amenable for recycling;
(iii) recycled plastic content in plastic packaging material and; (iv) package designing for environment.

(7.8) In case, the obligated entity utilizes plastic packaging which is 100% biodegradable in the ambient
environment leaving no traces of micro plastics or chemical residue or any other traces having adverse environmental
and health impacts as certified by regulatory entities Central Pollution Control Board, Bureau of Indian Standards,
Central Institute of Petrochemicals Engineering & Technology, the Extended Producer Responsibility target will not
be applicable for such material.

8. Generation of surplus Extended Producer Responsibility certificates, carry forward and offsetting against
previous year Extended Producer Responsibility targets and obligations, and sale and purchase of surplus
Extended Producer Responsibility certificates:

(8.1) A Brand Owner who has fulfilled their Extended Producer Responsibility targets, category-wise, can use the
surplus for the following namely: -

0] Off setting previous year shortfall subject to clause 9.5;
(i) Carry forward for use in succeeding year;
(iii)  Sell it to other Producers, Importers & Brand-Owners.

(8.2)  Surplus in one category can only be used for off-setting, carry forward and sale in the same category. A
surplus under reuse can be used for against reuse, recycling and also end of life disposal. A surplus under recycling
can be used for recycling and end of life disposal. A surplus under end of life disposal cannot be used for reuse or
recycle.

(8.3)  Producers, Importers & Brand-Owners can also meet their Extended Producer Responsibility obligations
under a category by purchasing surplus Extended Producer Responsibility certificates from other Producers, Importers
& Brand-Owners of the same category.

(8.4) Such transactions shall be recorded and submitted by the Producers, Importers & Brand-Owners on the
online portal while filing annual returns under the Extended Producer Responsibility framework. Central Pollution
Control Board will develop mechanism for such exchange on the centralized portal.

9. Imposition of Environmental Compensation:
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(9.2) Environmental Compensation shall be levied based upon polluter pays principle, with respect to non-
fulfilment of Extended Producer Responsibility targets by Producers, Importers &

Brand Owners, for the prupose of protecting and improving the quality of the environment and preventing,
controlling and abating environment pollution .

(9.2) Central Pollution Control Board shall lay down guidelines for imposition and collection of environment
compensation on Producers, Importers & Brand-Owners, recyclers and end of life processors, in case of non-
fulfilment of obligations set out in these guidelines, and the same shall be notified. The Guidelines for Environmental
Compensation shall be updated, as required.

(9.3) The Environment Compensation, as applicable, shall be levied by Central Pollution Control Board on the
Producers, Importers & Brand-Owners operating in more than two states with respect to non-fulfillment of their
Extended Producer Responsibility targets, responsibilities and obligations in these guidelines.

(9.4) The Environment Compensation, as applicable, shall be levied by respective State Pollution Control Board on
the Producers, Importers & Brand-Owners operating in their jurisdiction (for Producers, Importers & Brand-Owners
not operating in more than two states/Union Territory’s), Plastic Waste Processors which includes recyclers and other
waste processors — waste to energy, waste to oil, co-processors, with respect to non-fulfillment of their Extended
Producer Responsibility targets or responsibilities and obligations set out under these guidelines. In case, the State
Pollution Control Board or Pollution Control Committee does not take action in reasonable time, the Central Pollution
Control Board shall issue directions to the State Pollution Control Board /Pollution Control Committee.

(9.5) Payment of environmental compensation shall not absolve the Producers, Importers & Brand-Owners of the
obligations set out in these guidelines. The unfulfilled Extended Producer Responsibility obligations for a particular
year will be carried forward to the next year for a period of three years. In case, the shortfall of Extended Producer
Responsibility obligation is addressed within three years. The environmental compensation levied shall be returned to
the Producers, Importers & Brand-Owners as given below, namely

(i) within one year of levying of EC: 75% return;
(i) Within two years 60% return;
(1ii) Within three years 40% return,

After completion of three years on environmental compensation getting due the entire environmental compensation
amount shall be forfeited. This arrangement shall allow for collection and recycling of plastic packaging waste by
Producers, Importers & Brand-Owners in later years as well.

(9.6) The funds collected under environmental compensation shall be kept in a separate Escrow account by Central
Pollution Control Board or State Pollution Control Board or Pollution Control Committee. The funds collected shall
be utilized in collection, recycling and end of life disposal of uncollected and non-recycled or non- end of life disposal
of plastic packaging waste, on which the environmental compensation is levied. Modalities for utilization of the funds
for plastic waste management on an annual basis would be recommended by the Committee for Extended Producer
Responsibility implementation and approved by the Competent Authority in the Ministry.

10. Role of Producers, Importers & Brand-Owners:

(10.1) The Producers, Importers & Brand-Owners shall have to register through the online centralized portal
developed by Central Pollution Control Board. The certificate of registration shall be issued using the portal.

(10.2) Producers, Importers & Brand-Owners shall provide Action Plan containing information on the Extended
Producer Responsibility Target, category-wise, where applicable, through the online centralized portal developed by
Central Pollution Control Board, along with application for registration or renewal of registration under Plastic Waste
Management Rules, 2016. The Action Plan shall cover tenure of the Registration as per the provisions of Plastic
Waste Management Rules, 2016. The standard operating procedure for registration and the action plan pro forma shall
be developed by Central Pollution Control Board as per these guidelines.

(10.3) Brand Owner covered under clause 4 (iii) shall provide details of plastic packaging purchased from Producers
and/or Importers covered under clause 4 (i) and 4 (ii) separately. The quantities attributed to each Producer and
Importer covered under clause 4 (i) and 4 (ii) obligated upon Brand Owner shall be deducted from the obligation of
Producers and Importers. The record of such purchase including category-wise quantity purchased, shall be
maintained separately by Brand Owner.

(10.4) The Producers and Importers covered under clauses 4 (i) and 4 (ii) will maintain the record of the quantity of
plastic packaging material made available to Brand Owner covered under clause 4 (iii). The record of such sale
including category-wise quantity sold, will be maintained separately by Producers and Importers. In case such records
are not maintained, they will have to fulfil the complete Extended Producer Responsibility obligation. The online
platform shall cross-check the declaration of transactions among Producers, Importers & Brand-Owners.
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(10.5) In order to develop a separate waste stream for collection of plastic packaging waste for directly fulfilling
Extended Producer Responsibility obligations, the Producers, Importers & Brand-Owners may operate schemes such
as deposit refund system or buy back or any other model. This will prevent mixing of plastic packaging waste with
solid waste.
(10.6) The Producers, Importers & Brand-Owners shall file annual returns on the plastic packaging waste collected
and processed towards fulfilling obligations under Extended Producer Responsibility with the Central Pollution
Control Board or concerned State Pollution Control Board or Pollution Control Committee as per pro forma
prescribed by Central Pollution Control Board by the 30" June of the next financial year. Information on the reuse
and/or recycled content used for packaging purposes will also be provided. The details of the registered recyclers
from whom the recycled plastic has been procured will also be provided.

11. Role of Plastic Waste Processors (Recyclers or Other Waste Processors including industrial composting
facilities)

(11.1) All plastic waste processors shall have to register with concerned State Pollution Control Board or Pollution
Control Committee in accordance with provision 13(3) of Plastic Waste Management Rules, 2016 on the centralized
portal developed by Central Pollution Control Board. Central Pollution Control Board shall lay down uniform
procedure for registration within three months of the publication of these guidelines.

(11.2) The Plastic waste processors shall submit annual returns after end of every financial year by 30th April of the
next financial year on the quantity of plastic waste processed category-wise as per prescribed pro forma on the
centralized portal developed by Central Pollution Control Board.

(11.3) The total quantity of plastic waste processed by plastic waste processors and attributed to Producers, Importers
& Brand-Owners, on an annual basis, will be made available on the centralized portal developed by Central Pollution
Control Board as also on the website of Plastic waste processors.

(11.4) In case, at any stage it is found that the information provided by the plastic waste processor is false, the plastic
waste processor shall be debarred by State Pollution Control Board, as per procedure laid down by Central Pollution
Control Board , from operating under the Extended Producer Responsibility framework for a period of one year.

(11.5) Only plastic waste processors registered under Plastic Waste Management Rules, 2016, as amended, shall
provide certificates for plastic waste processing, except in case of use of plastic waste in road construction. In case
where plastic waste is used in road construction the Producers, Importers & Brand-Owners shall provide a self-
declaration certificate in pro forma developed by Central Pollution Control Board. The certificate provided by only
registered plastic waste processors shall be considered for fulfilment of Extended Producer Responsibility obligations
by Producers, Importers & Brand-Owners.

(11.6) The pro forma for the certificate shall be developed by Central Pollution Control Board. In no case, the amount
of plastic packaging waste recycled by the enterprise shall be more than installed capacity of the enterprise. The
certificates will be for plastic packaging category-wise and shall include GST data of the enterprise.

(11.7) The certificate for plastic packaging waste provided by registered plastic waste processors shall be in the name
of registered Producers, Importers & Brand-Owners or Local authorities, as applicable, based upon agreed modalities.
Central Pollution Control Board will develop mechanism for issuance of such certificate on the centralized portal.

(11.8) The Plastic Waste Processors undertaking end-of-life disposal of plastic packaging waste viz. waste to energy,
waste to oil, cement kilns (co processing) shall provide information on an annual basis as per prescribed pro forma, on
the centralized portal developed by Central Pollution Control Board. These entities shall ensure the disposal of plastic
packaging waste as per relevant rules, guidelines framed by regulatory bodies in an environmentally sound manner.

12. Role of Central Pollution Control Board

(12.1) The Central Pollution Control Board shall register Producers, Importers & Brand-Owners who are operating in
more than two states and plastic waste processors, through online portal. Central Pollution Control Board shall
prescribe the standard operating procedure for registration of Producers, Importers & Brand-Owners under Plastic
Waste Management Rules, 2016.

(12.2) The Central Pollution Control Board may charge fee for processing of applications for registration and an
annual fee for processing of returns, as per procedure prescribed by CPCB. In case, where Producers, Importers &
Brand-Owners, are operating in the jurisdiction of a State Pollution Control Board or Pollution Control Committee,
the Central Pollution Control Board as per guidelines so decided, will share the application fee with the concerned
State Pollution Control Board or Pollution Control Committee.

(12.3) The registration shall be done within two weeks from the submission of a complete application online by the
Producers, Importers & Brand-Owners. The tenure of registration shall be as per Plastic Waste Management Rules,
2016.

(12.4) Central Pollution Control Board by itself or through a designated agency shall verify compliance of Producers,
Importers & Brand-Owners through inspection and periodic audit, as deemed appropriate. Central Pollution Control
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Board, as required, can also verify compliance of Plastic Waste Processors through inspection and periodic audit. In
case of plastic waste processors and Producers, Importers & Brand-Owners operating in a State or Union Territory,
Central Pollution Control Board may, if required, direct State Pollution Control Board or Pollution Control
Committee to take action.

(12.5) Central Pollution Control Board shall publish the list of Producers, Importers & Brand-Owners who have failed
to meet Extended Producer Responsibility targets and obligations in the previous financial year, on an annual basis,
by 30" September of the next financial year.

(12.6) The Central Pollution Control Board will establish a mechanism to ensure a regular dialogue between relevant
stakeholders involved in the fulfilment of extended producer responsibility obligations for plastics under the Plastic
Waste Management Rule, 2016.

(12.7) The Central Pollution Control Board shall carry out a compositional survey of collected mixed municipal waste
to determine the share of plastic waste as well as different categories of plastics packaging material on a half-yearly
basis.

(12.8) The Central Pollution Control Board shall carry out review of technologies related to plastic packaging and
plastic waste management for techno-economic viability and feasibility specifically with respect to clause 7.6.

13. Role of State Pollution Control Board or Pollution Control Committee:

(13.1) The concerned State Pollution Control Board or Pollution Control Committee shall register Producers,
Importers & Brand-Owners (operating in one or two states) and plastic waste processors, through the online portal
developed by Central Pollution Control Board. Provision for registration shall be made on the Extended Producer
Responsibility portal. State Pollution Control Board or Pollution Control Committee by itself or through a designated
agency shall verify compliance of Producers, Importers & Brand-Owners through inspection and periodic audit, as
deemed appropriate, of Producers, Importers & Brand-Owners as well as plastic waste processors in their jurisdiction
as per the Plastic Waste Management Rule, 2016.

(13.2) The State Pollution Control Board or Pollution Control Committee shall bring out a list of entities (Exception
Report) who have not fulfilled their Extended Producer Responsibility responsibilities on annual basis and publish the
same on their website. The State Pollution Control Board or Pollution Control Committee shall submit the Annual
Reports submitted by Producers, Importers & Brand-Owners and plastic waste processors in their jurisdiction to
Central Pollution Control Board and upload the same on the online Extended Producer Responsibility portal.

(13.3) State Pollution Control Board or Pollution Control Committee will establish a mechanism to ensure a regular
dialogue between relevant stakeholders involved in the fulfilment of extended producer responsibility obligations
under the Plastic Waste Management Rule, 2016.

(13.4) State Pollution Control Board or Pollution Control Committee shall carry out a compositional survey of
collected mixed municipal waste to determine the share of plastic waste as well as different categories of plastics
packaging material on a half-yearly basis.

14. Plastic Packaging Waste Collection System by Producers, Importers & Brand-Owners

(14.1) Producers, Importers & Brand-Owners while fulfilling their Extended Producer Responsibility obligations may
develop collection and segregation infrastructure of plastic packaging waste, as required, based on the category of
plastics. It may include the following based on implementation modality of Extended Producer Responsibility
adopted by Producers, Importers & Brand-Owners: -(a) establish waste plastic collection points and Material
Recovery Facilities (MRFs);

(b) ensure the collection of the plastic packaging waste from the collection points, with a frequency that is
proportionate to the area covered and the volume;

(c) offer the collection of plastic, from the entities like urban local bodies, gram panchayats, other public authorities
or third parties carrying out waste management, and provide for the collection from all entities that have made use of
that offer; provide for the necessary practical arrangements for collection and transport;

(d) ensure that the plastic packaging waste collected from the collection points are subsequently subject to recycling
in a registered facility by a recycler or its permitted end use in the designated manner.

(14.2) Producers, Importers & Brand-Owners may ensure the network of collection points taking into account
population size, expected volume of plastic or packaging waste, accessibility and vicinity to end-users, not being
limited to areas where the collection and subsequent management is profitable.

(14.3) The entities involved in waste collection will hand over the waste for treatment and recycling or for identified
end uses.
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(14.4) Participation of voluntary collection points - voluntary collection points will hand over plastic packaging waste
to the Producers, Importers & Brand-Owners or third party agencies acting on their behalf with a view to their
treatment and recycling or their identified end use.

15. Fulfilment of Extended Producer Responsibility Obligations

The Producers, Importers & Brand-Owners shall have to provide the details of recycling certificate only from
registered recyclers along with the details of quantity sent for end of life disposal, by 30th June of next financial year
while filing annual returns on the online portal. The details provided by Producers, Importers & Brand-Owners and
registered plastic waste processors will be cross-checked by the online portal. In case of difference, the lower figure
would be considered towards fulfilment of Extended Producer Responsibility obligation of Producers, Importers &
Brand-Owners. The certificates shall be subject to verification by Central Pollution Control Board or State Pollution
Control Board or Pollution Control Committee, as the case may be.

16. Centralized Online Portal

(16.1) Central Pollution Control Board shall establish an online system for the registration as well as for filing of
annual returns by Producers, Importers & Brand-Owners, plastic waste processors of plastic packaging waste by 31
March 2022:-

(16.2) The online system developed by Central Pollution Control Board for the registration as well as for filing of
returns by Producers, Importers & Brand-Owners shall reflect the plastic packaging material introduced in the market
Producers, Importers & Brand-Owners in a financial year. It shall also reflect the details regarding the audit of the
Producers, Importers & Brand-Owners as well as recyclers or other waste processors of plastic packaging waste.

(16.3) The State Pollution Control Board or Pollution Control Committee shall also use the centralized portal
developed by Central Pollution Control Board for registration of Producers, Importers & Brand-Owners as well as
recyclers/waste processors. The centralized portal would act as the single point data repository with respect to orders
and guidelines related to implementation of Extended Producer Responsibility for plastic packaging under Plastic
Waste Management Rule, 2016 Producers, Importers & Brand-Owners may, if they so desire, facilitate the
development of online web portal or platform.

(16.3) Till the online web portal is developed all activities related to implementation of Extended Producer
Responsibility under the Plastic Waste Management Rules, 2016 will be done in an offline manner.

17. Monitoring

State Pollution Control Board or Pollution Control Committee shall submit annual report on Extended Producer
Responsibility portal with respect to fulfilment of Extended Producer Responsibility by Producers, Importers &
Brand-Owners (which include manufacturers of plastic packaging material) and plastic waste processors in the
State/Union Territory to Central Pollution Control Board. The report shall also be submitted to the State Level
Monitoring Committee constituted under the Plastic Waste Management Rules, 2016. State Pollution Control Board
or Pollution Control Committee shall also submit annual report with respect to recyclers or end of life disposal in the
State or Union Territory to Central Pollution Control Board by 31* July of the next year.

18. Committee for Extended Producer Responsibility under PWM Rules

(18.1) A committee shall be constituted by the Central Pollution Control Board under chairpersonship of Chairman,
Central Pollution Control Board to recommend measures to Ministry of Environment, Forest and Climate Change for
effective implementation of Extended Producer Responsibility including amendments to Extended Producer
Responsibility guidelines. The committee shall monitor the implementations of Extended Producer Responsibility and
also take such measures as required for removal of difficulties. The Committee shall also be tasked with the guiding
and supervision of the online portal including approval of requisite forms or pro forma.

(18.2) The committee shall comprise of representative from concerned line Ministries/Departments such as Ministry
of Housing and Urban Affairs, Ministry of Micro, Small and Medium Enterprises, Department of Drinking Water and
Sanitation, Department of Chemical and Petrochemicals; Bureau of Indian Standards, three State Pollution Control
Board or Pollution Control Committee, Central Institute of Plastic Engineering and Technology (CIPET), National
Environmental Engineering Research Institute (NEERI), and three industry associations, and any other invitee as
decided by the chairperson of the committee.

ANNEXURE

Examples for Clause 7

Extended Producer Responsibility Target and Minimum level of recycling of plastic packaging waste
[Refer Clause 7.2 (a), (b) & (c), Clause 7.3 (a), (b) & (c), and Clause 7.4 (a), (b) & (c)]

Example 1:
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Year 2022-23

Plastic packaging introduced in the market category-wise (100 MT
(Category Il Flexible plastic packaging)
Extended Producer Responsibility Target @ 70 % 70 MT

Minimum level of recycling of plastic packaging waste
collected under Extended Producer Responsibility - no

threshold has been prescribed

Quantity of plastic packaging waste collected under
Extended Producer Responsibility and recycled as per
actuals

Quantity of plastic packaging waste collected under
Extended Producer Responsibility and used for energy|
recovery, co-processing, road construction, waste to oil

etc. as per actuals

Example 2:

Year 2024-25

Plastic packaging introduced in the market category-wise
(Category Il Flexible plastic packaging)

100 MT

Extended Producer Responsibility Target @ 100 %

100 MT

Minimum level of recycling of plastic packaging waste
collected under Extended Producer Responsibility @ 30%

Minimum 30 MT of plastic packaging waste collected
under Extended Producer Responsibility needs to be
recycled.

Remaining plastic packaging waste collected(Maximum
70 MT) may be used for energy recovery, co-processing,

road construction, waste to oil etc.

Example 3:

Year 2028-29

Plastic packaging introduced in the market category-wise
(Category Il Flexible plastic packaging)

100 MT

Extended Producer Responsibility Target @ 100 %

100 MT

Minimum level of recycling of plastic packaging waste
collected under Extended Producer Responsibility @ 60 %

Minimum 60 MT of plastic packaging waste collected
under Extended Producer Responsibility needs to be
recycled.

Remaining plastic packaging waste collected(Maximum
40 MT) may be used for energy recovery, co-processing,

road construction, waste to oil etc.

Reuse
[Refer Clause 7.4 (b)]
Example 4:

Year 2025 — 26 (Minimum obligation for reuse comes into effect)

Plastic packaging introduced in the market category-wise
(Category | Rigid Plastic Packaging)

100 MT

Reuse of Category | rigid plastic packaging with volume
or weight equal or more than 0.9 litres or

15 MT
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kilogrammes bUnion Territory less than 4.9 litres or
kilogrammes

(Reuse @ 15 %; minimum obligation for reuse 10 %)

Fresh plastic packaging introduced (A)

85 MT

Extended Producer Responsibility target for compliance
@ 100% of (A)

85 MT

Minimum level of recycling of Category 1 plastic
packaging waste collected under Extended Producer
Responsibility @ 60%

Minimum 51 MT of plastic packaging waste collected
under Extended Producer Responsibility needs to be
recycled.

A maximum of 34 MT plastic packaging waste collected
may be used for energy recovery, co-processing, road

construction, waste to oil etc.

Example 5:

For Year 2022 - 23

Plastic packaging introduced in the market category-wise
(Category | Rigid Plastic Packaging)

100 MT

Reuse of Category | rigid plastic packaging with volume
or weight equal or more than 0.9 litres or
kilogrammes bUnion Territory less than 4.9 litres or
kilogrammes

10 MT

Fresh plastic packaging introduced (A)

90 MT

Extended Producer Responsibility Target @ 35 % of (A)

31.5 MT

Use of recycled plastic content

[Refer Clause 7.2 (d), 7.3 (d)]
Example 6:

Year 2025-26

Plastic packaging introduced in the market category-wise
(Category Il Flexible plastic packaging)

100 MT

Extended Producer Responsibility Target as per clause 5.1
@ 100 %

100 MT

Minimum content of recycled plastic in packaging @ 10%

10 MT of plastic content in the packaging should be
recycled plastic

90 MT of virgin plastic content in packaging

Note : The principal rules were published in the Gazette
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TN, I A TAGTY qadd HATqq

CIPECET
< faeet, 6 S[Ts, 2022

ar.&n[. 522(37).—TiRew sraforse wereer 7w, 2016 T i "qovad w2 & forg yrew [y
SfeR=ET |, anHL. 22(37) I 18 S\asl, 2022 F777 WA & A9, FATEE, A6 |, @2 3,
IT-E2 (i) H Arg 18 S9ady, 2022 FT THITAT HT 7 o, ™oraw 39 a4t satrat a bt warfaa g
FT THTIAT IFT T2 ATHT 7 SAqTasE e arel TSI F TTAAT STAdT 1 3TeTs4 F1E TS off o 915
3T & iaT AT &Y gaE st & T,

3T, ST I Rt safase A 9ot T i 9"t SHar w18 e, 2022 #ir
IqAY FIE TS,

ST, IULET AT F HaT I A Ud AT IT ol TR g7 989 &9 § &=

LR LS

qd: A, FIT TLRTE TATGL (F2eron) Aferf=ag, 1986 (1986 T 29) Fit &T=T 3, LTI 6 3T &
25 ZRT Y& QAT T YA Fd gU, ST Aqieree Yaae =, 2016 FT T Hegd Fd & (g
Aferfea e aardt g, srara-

1. Tfered AT 3fiT aTs- (1) =9 ==t &1 |@fered 978 writes Aqreree yaee (B qereae) Ham,
2022 gl

(2) & TSI & O THTAA T AL F T gl

4602 G1/2022 )
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2.

AT e TITIeE Seed Haw, 2016 (S =67 T9=ATq 39q FaH Tl 137 7), a7 3 9 -

(i) @< (F@) F 9e=Tq, Aefafed g sfa.etag T ST, sai-

(ii)
(iif)

‘() STAI-TTFRAVT AT H, FAEETA AT F (Hard UH TATees AT 8, ST dald
ST T TS FIRT THIIO 37T AT I 20 o SATerhierd: ATt T AT F:d g,
el HTSaT TATIEeHhl, AT TI% BT F 9T AT AT F AT AT TAUTFRT a9, FSeam qaiawor 1w
gfder g9 g=ar g, | far, i@t wataefiy (wrefa ar st gt F adfie Sfvew
ST ETRT AAHHT 2l ST &-3';

gue (T) H, “HiE Fded;” M7, F TAT ‘ST TSHTH|” &T67 S EATraa o s,
FT () | “FATq TA & T2 Jforar” o=l ¥ @ “(FATEET-2 7 &7 1w ww (5.1) (i) — =fes

RS i1 Fofi-11 F srefier armfaen)” oteg 37 Frcea sq:emiog o s

(iv)

qUE (TF) N (FE)” F ET § [AHSART HAT STOAT 3T 7 TR [AFATRT 60 T0 G2

(=) & 7@ fA=forfed gve siaefua B s, seiq-

(v)

(vii)

(vii)

‘() “ITANT T Sty FHTT g Y e & e qEera fRerfRaert F st et Ioaras
* TorT =ATtees saferee &1 39, red Tg-THehor (ITT80 & forw Hife, Terq a1 #ilE o+
U IURT §) AT AT F q IATEH, I HIAAL T BIZHL [oTH FISeeth THEAAT FT IcaTaT
TATTEE % IcATa | IH: START gq AT STaT g 5| 9% qa=ener & srefie o= o o |/t g,
T AT F=F FHUH 10 AT ARt fgiar & e g At & forg I gefdq 217

GuUE (T) o T T2 (A7 @< T@T SO, 37 -

‘() “ATATAH” H T TR ATHIT § ST TATIEE TehioRT AT TATIREaH ThToiT ATl IcATRl AT Ll ST
IT AZ-TLA T THISHT AT weAiEash ofiet a1 38 T A =7 il 7 AT FaT 85

GuE () F LA, MeAeriad @€ sta.earaa o ST, sraiq-

TF “TATIREE TRIoRT & TS TLhT | ITATET T HLLA FX, ITRT TLEA FTA, HSTLT e,
faga F¥ % o wrfRashi T AN Fh aATS T2 ToRfonT ARt i 85 ;

GUE (AF) F TIAT (AT @UE Sq AT AT STTURM, ST~

‘(T “TATIREE AT THEHRLIHATAT | FolT & (o0 (FTTATT F ST IcaTaA) TATIREH ATTATT
T ITANT FIA § AT THISAT & AT TATIREH FATACE AT [AAFH0T ATHAT 2| FSrTH Fg-SrHeh2or a1
ATRed JUfee A aa H ufafad FAr (Aafee § 97 Icq1a), 39 g9l &l Gishe fored

Frewai® THTIAI AT SCTEA AT & 3caTad # I9: SUANRT gq AT Jrar g 5| 9% qa=eor
A, ST GTE a7 & qefie o= T ST aswar g; ;

T (TF) % T (AT @€ St eATioq o ST, sraie-

“(2TT) “TeF-ITHTHAT TATIREF Th{oiT T AITACT” | IATE T SATAH ITTNT FLA ATl STATHAT
ZTRT, TohSIT T SMTLTd ST IO Z1 o TLHAT FIord [T AT AT TohionT SqTorse STrersa
2 ST o1 THEHT STANT Ao STy F o w s e

< (T) & T9ATq, Mefeiaa @< sia:eamfud B o, ;-

“(TF) “TIA-ITATHAT TATIREE TehToT STTTATT” | TATIEE TehfoiT o TATHHTIT 3 =TT T SAFAHT
a1 gHF 0 S F T H G werites TR safares s Iare T SHfaw IuAnr A ar

STAFAT T TATReH TR Tgad & qd, IAE Al THORT & I grord TATeedh Tehfor

Fferee At g e sreedisha, 99 e 11 3are aafaa g; ;
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(x)  ®E (o) F TeATq, MEtored g€ da e BT ST, sTEid-
() “qAEwE o THRTSAT § Sl CAT e SIS o [A=ROT hl TTRAT | FTILA 85
(xiy @@= (T) F TeATq; At @ siaemiod T SToa, seIiq-
(%) "I STINT & TRt dTHE 6 6= § gRaad R 59T J90 ST AT 3 T3S &
forT 1S SART fohaT ST ST | AT e arnit i €,
(xii)  ®E (F) F T9AT MHETed g€ dq e AT ST, TEid-
“(@F) “qAATRT TATReE T TARY T, AR ST § Foo 7T F €9 § qio wiited & o
TFT AR TATIeeH ATHIT 8 ;
(xiii) T (FF) F TLAT (MHATATET G ST HAT STTUIT, AT -
{(FF) “HATTACE T FolT IATE” H, Foll o IATEA o [oIT ToATIReeh FATTIST T TART FTAT AT
T AT THH HE-TEERT (S1ATq e, THTT AT FE T UH IR H) wieafed g
3. o Faw F w4 4, -
(i)  S7-fFw (1) ¥,

(F) @ (F) ¥, “-F FEmT AER” a5\t F 9eArq HHT aEN g a7 AR asw
ECRSIECREAE I

(@) So-FEE (1) ¥, @S (9) ¥,-
(F) “FEOEETA WATed o WHT” aeqi F I 3T AT-AAHANT AT eeh] 057

sraeTiaa fohy STuT,
(@) “sreu" 17088:2008” eTeal 3T AHSI & €ATH 4T “Arsua/sArsuasar 17088:2021”
9Tex 3T Aihs T SATU
(M) “FEAEETA AT F [AhdT Rl & q9AT AT SHA-AAHAINT TATRCH AT
eIt oy SITuT;-
(i) SU-FA=w (3) #, “FFIEEAT ATReH” Teai & ILATq “3¥ AT-AAFHAVT ATRahi|” 9168 Iqearraa
o sTam
4, IFAFTAFFIAOH, -
() S9-F=w (1) F v O, Mefefaa So-FREw @ s, d9iq-

(ii)

“(1) ITATEF, ATITAH 3T ATUE AITerw T g=1-1l § FAfAfEee Rem-fAdert & sqam wfeed TenfonT
2q e Ioamas Icavartaed &l T w417

ST 2w (2) €, “THA AT AT TeRT T ALH ZIT AT AT “THH TLAT &l a9-" F 3T I

FTA 9Teal T AT AT STUATT;

(i)  SU-FEE (4) ®,- “wguer FEE 7 Rl @ OCFEE g {9 v e aew
a:eqriug o sro-;
(v)  S-Fe (5) 9,

(F) TSTEEHIO HIH & &AT 9TEaT F TeAT “HET TgU I v Fie &7 F erferes At AT

HE TS &= H TATA T T2T 217 a8 Fqeriud 1 o

@) “sguor e afafat- aeat F qearq “ffEw 13 @1 Su-FEm (2) F o aqEm” s

saeeTiug o STom)
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5. 3o = & =W 10 & w97, M fertaa F=w @ ST, sri-

“10 FIFETT AT ATATHANT TATeasdh qrafuat & orw agam=me.- (1) e arftr i
FAFAINIAT & TILHATIT 3T TTHSA 6 TRATI FHT AT TLAT | § GHAIag AT ATHHI &
TTAT % ATHATT AT

(2)  FUEEAA TATReE AHAT, AUa/AETaAr 17088:2021, THI-HHT UL TATHLAAT, & TET
g

(3)  SIANAFAVNT TATReH, ATLAT THH oI T A= i Feaid TGO [HFA0T FE g0
SHTIOI 30 T S A1 6 AT g

(4) I TF AT qTHF ST g 39-aw (3) 7 Afdse wree sttt /gt B s, a9 9% S4-
HAFHU TATIREH ATLA T AT LT G AATATE T ST dH ATLA T A1 s 0d 17899 €1:2022 F
ALET 2

(5)  TUF FAEATH SUTH o ®T H, AT ATHHAVT TATIREHT o (7T IT ATHAT |, T FoheT TAHTT T
o siafew adteror fAE weqa # AT g, FEE IgUe {1 g0 AT T9Ir 95 Sy AT
ST, fores U 17899 €1:2022 Y & 1 § F.4. (i) 7 F.9. (i) AT I 2 it F. H. (i) W ’U U S9-
ATFHAVT LT A20H 17899 1:2022 FT TZAT T FFHTeId gNIT:-

U ATHTHAINT CATRH FT IJATEA AT AT oA 31 A1, 2023 F 91 92 1 STOAT TH 9 F a1
FAfa JwToTTE 30 7, 2023 TF 4G T2

(6)  FARH wrEwr TOE F Ug-TEE g ATHAAT ST AN AT WA JHE S T
FHNTTAT JT=IAT 6, 2020 F 31efie Arvgar ureq BT TTRTemerT & a1 Tmmemsrsi & qieqor e
SATHT Fq AT TATAT A1 FIT 360 FATST g AT ITod THNTLATATSAT | TTed 0l ST, 3 9 T2
THTIOIT T o TATIReah T STq-TawA0 sreud 17899 1:2022 & J=T &

6. IFT A F A 11w 3a-Fam (1) § -
(i) @ (F) & v 17, Mo @ w@r s, srei-

“(F)  ITATEE IT ATUS HIToTH HT ATH, TIOMEEIRI AT AT FIT S0 AT TATeH TohionT &
HTAA H T2
T, A€ ITAE AN Tl EH,-
(i) AT et o forw s eeArieash TS 2
(if) FT Sguor =0T A F AqHIEH & 7oA, fAteF AT s fehse avft Haw, 2011 F AW 26
F ST A ATl ATHAT o Tor:
(iii) 3T ATAAT H, &7 39 Fag § Hxig IgUT [FIAT IS F ATHGT & AT “TeAFGI [ AT Al
ITATET g AAMEUH AT TREEHI TR & oTefI9 T =g & STANT 3T FAqed AT Al TTeATAN 6

for AnTRel Frgiar # fau o ARt F oA, 39 Faw & i srfeefaq smfeaa g=ar i qea
FLAT TRATRT & F 1T 71 2

(i) =T @) H, 1T, 2023 T “fAfFATET oreg % T 9¥ USATEE AT FiT @Y 968 T STUA
(i) =T (W) F ars, FEiaT g sia: et T ST, sreai-

“(9)  SATATTAT T ST T Tg-TA 1 TohToRT AT TATTEea TehioiT T STATAHAT AT ICATEH AT AT
TATHT, T 771 &9 § AT IAT&] Aied G (F) 3T (F) T 97T Hl”

7. 37 | & a9 12 % 39-H99 (1) #,- “TsT Igu [EA aE” qeat § T CHRiT Tgu
=T S AT 9reg st R STUn
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8. g = & 13 -
(i) IU-fAr (1) % & 9, Aeterfad I9-Ram Tar SITosm, er i .-

“(1) Frg off =afw F A AT qAH R Tie A AT agued i SRR 1 a9 7 At 778
FATT ST T o 39 =41k o et & TREEeR<or ITed 7 F¥ o 2,
(i) HETerd 5T TGO RI=0r A AT T TS &7 i qguer A= gt 9w s
IqT &7 ST IT 69 1T &A1 § TATAT /€ g BI; AT
(ii) FErT TguOr A= A1, At I T AfF oA AT A ST 0 K TATAT L TG
@‘-,u
iy su-fEw (2)H,
(F)  SAATEE” MR F TATY, “,-AT AFATAHAT €77 & ATIq T ST,
(@)  “ATIEd FAT MERT % TeATq, “Aqg=I-2 § fafafate anteeff frgiat ® aqan as8 #iw
e s ETiue fohw ST
(iy  Su-fAEw (3) 7, “wwA 2 B 95qi-, ST HF F TATY, “AqL=AI-2 § AT awteeft gt ®
ATETY A7 3T S TATAq T ST0AI-;
(iv)  3Io-f9=w (6) T &g fohaT ST

(v) SU-FEE (7) ®, &d H A qTer “OSR MEee” el & 99T, Sl gsiieeor, degE-2 |
fafafase wfes GerfoeT gq faeaTiia Soumes Scavariaa & daeft Antasff frgiat F e areaarsi &
T A % AT T 767 1T e . +ATIq FohT ST

9. 3o e & e 17 & are, fwfatea e siaenfia B s, sei--
“18. TATALU(A ATAHT AT ATEIAU - TATALU(T TTAHT AT ATELIAU I SATHRAT T, ST Hald
sguoT =T v g srfa T awieeft FrEiar & A 39 el & Suadl 7 AqIrAT qal
T g 8/ B 8, TEUF T §ar o0 S o fHgid o e 9% Igerd T S
10. 3% oW it AT 1% #1992, HeAferfad & S -
ATLA-1
[T 10 3]

(1) (2)

1 Areua/AEUaAT  14851:2019 S HTEAH H ATRed AEWAT Hi SqH  argsiar
SAATFAOIAAT FT ATT0T- T g5 YRuTHer § At 707 & /9= i agfa (o

ALK

2 | SEUA/CTEUHAT 14852:1999 ST HIEAH § ATReHh qEqal il SATqH TTH AT-STAFHHINIAT

FT ATITIT- [AF AT FTaASTSAFATSS F (AT ZTT T T T

3 | SrEUA/TEUHSAT 14853:2016 TATReH- ST ATEAT H TATeedh ATHUAT i FTaH ATIS(ET J4-
FAFHONTAT T ATLTLT- STTRIE ITATE GTLT I T I (T HqTe)

4 | AETHRTSUEA 14855-1:2012 wrieas- Fafaa Frqifea gomst § worfees amatugt $i iy
ATSIAT TT-ATFHINIAT T TALITIOT- [AR T FTAASTS AN FATZE 6 [T T ATIA T T
AT 1 ATH TE 1T (T HLqTE)

5 | rsuwm/emsuHs 14855-2:2018 wrfecs- fMaftaa svqifear gomen & wrfeas amtu=n v sifaw
ATSIAT AT-ATFHINIAT T TALITIOT- [AR T FTAASTS SN FATZE 6 [T T ATIA T T

T 2 TATTLTAT- THET GLeA0 § A o FraaeTeaiarzs st JATHEw ATT (TTH FTE)

6 | srEuA/AmEUHSr 15985:2014 TATREH- I=d S AATLS(IAT- SATCHATEHRIOT FOMTsi § sifaw
AT TF-TAFHINTAT FT AFIO- e s & fFeswer & qmaa i qgfa (7o
EEIEE)
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FAETH/METTA 16929:2019 TATREH- TTATF JUET Teror § ofesyriog dqrfear gomsi §
oo ATty & fAeea i By & sraameor (B werram)

FAEUF/EMLTTA 17556:2019 wrfees- ey ¥fFurdier # stedom &t 9o I fA=fEa
FTAASTSAFATES il HTAT FRT JaT § TATeeh Al it sifad argsiial Sa-rasmaoiiaar 1
EERIE N(EGIREEIE )

AETH/ATETEAT 20200:2015 AT E- THNTATAT THIAT TEEAT H STAFHLOT 6T TS FITET FoOTeAt
H weTiees arairat & e i =37 1 sraemor (v gema)”

11,
(i)

AT -

Iaq et &, g 1 ¥ -

1. SaaTes” UL § w0 geaid 11 307 399 "gatag gfafeat & v uw e @ s,

“11.

Fg=1-2 7 fafafase antaslt framar & sgea Fr TisE1)

(ii)

Igefrd “2 e T’ w0 "@egiw 9 F forw siv swe "«faa wfatea v o et @

I:g-

F=1-2 # fafAafase Antaelf FfrEiat & sqgeT w1 TreET|

(i)

BRI
“3. AT

St “2 e Tl o7 399 "ated Ffafeat & qeanq Mwfated sq:srfua fHar s,

AT

YT

qTH, I4T 3T HO% F9 & (o7 a7

TATHLIT o ATHA H, TAAT TSTE R0 AT AT TSTEL 0T 0l ag

FAT THTS, 15T TLHIT AT T TS & % AT I g | Toreeiad g2 T
g, AT 9§ 7

4.()

ST § fRerer &t T F gei

(=)

IATET ITEH F2 FT a9

5.(%)

ITITET SI¥ IT-ICATGT 6l GAT AT AAT

(=)

T FoA ! ATERIT T AT S AT

6.(%)

STATIAT AT AT T ST ATed ITATET i GeRfoiT o TolT & wATiees ofic
IqT I & wAfeash ofie Fi 7

N ST SATYIT AT ¥ START & o7 TRt gq TIFa wTreeh ofie a1 a9 &f

TATRE T AT

ST ST O AT ¥ ITANT o (10 Tg-T2 T TeRfoiT it 77T
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ART-T
3 FT 8T ST T IsT o qatad

7. FAT THTS o T, T (ST e ue e siferfazw, 1974 (1974 =1
6) & J1= I TEgATT 872

7f2 2, q1 I Fere 7

8. FAT THTS % IT9, a1 (TUVT famor ua A=) sferfar, 1981 (1981 =1
14) F 7T 9 A T 872

7f2 2, q1 I Fowe 7

T
Futorse | Hataq

9. I ATIree A7 A foree
(F) ST ATISE AT FeA ATAT

() G F JIaT TUSTIOT T &

() srafersat o Aver % for i T srae

10.(F) (i) TRfSIT o o s st (i) wATee offe am a9 & wrees ofie 3w
(if) SEOTATT AHSHT AT AT FIT AT SATTH hl GAT Fod He AT ITASH
FG

(=) (i) 30T 37T g A7 ¥ I o0 Sgara /v afgd ST & forg sgaa
AT (i) Trees offte a1 a9 gf wriees ofte oY (i) 3T 37 sqf a1 =
START o forT S3FT ATAT Al d A—ATTAT aga<d 13 TohioiT il ATAT

11. -2 # ffase Anteeft it & sam F1 T
AT AT ZETe
EEGIRT
aa
L I

12. 3% 99 % 997 4 §, 7T 9EdT (9) T I9Y Fateq AASAT & qeATq Aty staerad
ERUSILUIAC RIS

“(10). sEET-2 ¥ fAfase Awieell Frgmar & aqamr, Jataa T Tguw = a1 3T Tgur
=T At =7 T a9 aTE 30 T T ITAY FAT ST ATl ATFS”

13.  3%q FFH &, T97 5 |, ATCRT & GLATq (Me el (eq (eoqor Sia 27T sl ST
“feoqor; R YEUO F{EA A1 A TAE a9 ag 30 A I MEfred gEare 3uded

(F)  F T, [AEG TATEE® €T, FgALT GehtorT & fafawtar (R 13% su-ffmT (1) %
gz (i) F swrefi= ToedTa)

(@) STTEE, AATAEAT, e w1 @t (FF| 13 % I9-[Hw7 (1) F @2 (i) F 9w Toedsa)
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()  qEERIERAT ST AT ATISE AT TEERwawRar (| 13% Io-Ha7 (1) * @< (i) &
e Yo ia)”

14. 3% F=H AT SgAT-2 % 977 (3) FT A9 AT ST
3o = At T 2 °, 39- 977 (7.8) w1 u¥ [AwAferfEd v | ST, d9iq-

“(7.8) AT ATET THTS TANTHTUNIAT TATREH H AT TATIRed TeRfoT T ITART FedT g, aT
AT 10 % SUae AW T Y FAwaTia ScuTas® IcavaTiad A AN dai grl”

[®T. /. 17/24/2021-T=0HUHE]

TLIT U7 ITEATE, 97 =

feoquft ;o Ao W % o # 9nE . 320(3), A 18 /T, 2016 FRT YHI R 0 o s
TCALAT SH ATITAAT HeAT qr.an . 285(3), dr@ 27 64, 2018 ¥ Afag==r dwear
qraLE. 571(), IE 12 e, 2021 {7 feeg=er " e arEnf. 647(3), e
17 3Ted, 2021 % FIXT HTE 37T SATeg=T §eaT Aar.FLA. 133(3), ara 16 wa<t, 2022 %
FIT ST 1T Forra T 13 oam

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 6th July, 2022

G.S.R. 522(E).—Whereas the draft rules further to amend the Plastics Waste Management Rules,
2016, were published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (i) dated the
18™ January, 2022, vide notification number G.S.R. 22 (E) dated the 18" January, 2022, inviting objections
and suggestions from all persons likely to be affected thereby within a period of sixty days from the date
copies of the Gazette containing the said draft rules were made available to the public;

And whereas, copies of the Gazette containing the said draft rules were made available to the
public on the 18" January, 2022 ;

And whereas, objections and suggestions received within the aforesaid period have been duly
considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sections 3, 6, and 25 of the Environment
(Protection) Act 1986, (29 of 1986), the Central Government hereby makes the following rules further to
amend the Plastic Waste Management Rules, 2016, namely :-

1.  Short title and commencement.- (1) These rules may be called the Plastic Waste Management
(Second Amendment) Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. Inthe Plastic Waste Management Rules, 2016 (hereinafter referred to as the said rules), in rule 3,-
(i) after clause (ab), the following clause shall be inserted, namely:-

‘(ac) “Biodegradable plastics” means plastics, other than compostable plastics, which undergoes
degradation by biological processes under ambient environment (terrestrial or in water) conditions,
without leaving any micro plastics, or visible, or distinguishable or toxic residue, which has adverse
environment impacts, adhering to laid down standards of Bureau of Indian Standards and certified by
the Central Pollution Control Board;’;

(if) in clause (b), after the words “brand labels”, the words “or trademark” shall be inserted,
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(iii) in clause (c), before the words “means bags made” the following words and brackets “(covered under
Category Il of plastic packaging — Clause (5.1) (I), given in Schedule — IT)” shall be inserted.

(iv) clause (ga), shall be renumbered as “(gb)” thereof and before clause (gb) as so renumbered,the
following clause shall be inserted, namely :-

‘(ga) “End of Life disposal” means using plastic waste for generation of energy subject to relevant
guidelines in force, which includes co-processing (e.g. in cement, steel or any other such industry) or
waste to oil, except in cases where feedstock chemicals are produced for further use in the production
of plastic which may then be considered under recycling or for road construction as per Indian Road
Congress guidelines etc.’;

(v) for clause (k),the following clause shall be substituted, namely:-

‘(k)“Importer” means a person who imports plastic packaging or products with plastic packaging or
carry bags or multilayered packaging or plastic sheets or like;’;

(vi) after clause (0), the following clause shall be inserted, namely :-

‘(oa) Plastic Packaging” means packaging material made by using plastics for protecting, preserving,
storing, and transporting of products in a variety of ways;’ ;

(vii) after clause (ga), the following clause shall be inserted, namely :-

‘(gb) “Plastic Waste Processors” means recyclers of plastic waste as well as entities engaged in using
plastic waste for energy (waste to energy) including in coprocessing or converting plastic waste to oil
(waste to oil) except in cases where feedstock chemicals are produced for further use in the production
of plastic which may then be considered under recycling , industrial composting;’;

(viii) after clause (gb), the following clause shall be inserted, namely:-

‘(qc) “Post-consumer plastic packaging waste” means plastic packaging waste generated by the end-
use consumer after the intended use of packaging is completed and is no longer being used for its
intended purpose;’;

(ix) after Clause (r), the following clause shall be inserted, namely:-

‘(ra) “Pre-consumer plastic packaging waste” means plastic packaging waste generated in the form of
reject or discard at the stage of manufacturing of plastic packaging and plastic packaging waste
generated during the packaging of product including reject, discard, before the plastic packaging
reaches the end-use consumer of the product;’;

(x) after clause (s), the following clause shall be inserted, namely :-
‘(sa) “Recyclers” are entities who are engaged in the process of recycling of plastic waste;’;
(xi) after clause (u), the following clause shall be inserted, namely:-

‘(ua) “Reuse” means using an object or resource material again for either the same purpose or another
purpose without changing the object’s structure;’;

(xii) after clause (w), the following clause shall be inserted, namely :-

‘(wa) “Use of recycled plastic” means recycled plastic used as raw material, instead of virgin plastic,
in the manufacturing process;’;

(xiii) after clause (aa), the following clause shall be inserted, namely :-

‘(aab) “Waste to Energy” means using plastic waste for generation of energy and includes co-
processing (e.g. in cement, steel or any other such industry);’.

3. Ininrule 4 of the said rules, , -
(i) in sub-rule (1),

(a) in clause (d), after the words “thickness except”, the words “ as specified by the Central Government”
shall be inserted;
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(b) in clause (h),-

(A) after the words “made up of compostable plastic”, the words “and biodegradable plastics™ shall be
inserted;

(B) for the letters and figures “IS 17088:2008,”, the letters and figures “IS / ISO 17088:2021” shall be
substituted:;

(C) after the words “seller of compostable plastic”, the words “and biodegradable plastics” shall be
inserted:;

(ii) in sub-rule (3), after the words “compostable plastic”, the words “and biodegradable plastics” shall be
inserted.

4. In rule 9 of the said rules, -
(i) for sub-rule (1), the following sub-rule shall be substituted, namely:-

“(1) The Producers, Importers and Brand Owners shall fulfil Extended Producers Responsibility for
Plastic Packaging as per guidelines specified in Schedule -11.”;

(ii) in sub-rule (2), the portion beginning with the words “This plan of collection” and ending with the
words “two years thereafter” shall be omitted;

(iii) in sub-rule (4), before the words “Pollution Control Board”, the words, “Central Pollution Control
Board and State” shall be inserted;

(iv) in sub-rule (5), -

(A) after the words “without registration from” the words “Central Pollution Control Board if operating
in more than two states or Union territories,” shall be inserted;

(B) after the words “Pollution Control Committees”, the words, brackets and figures “ as per sub-rule (2)
of rule 13” shall be inserted.

5. For rule 10 of the said rules, the following rule shall be substituted, namely.-

“10. Protocols for compostable and biodegradable plastic materials.- (1) Determination of the
degree of degradability and degree of disintegration of plastic material shall be as per the
protocols of the Indian Standards listed in Schedule I.

(2)The compostable plastic materials shall conform to the IS / 1ISO 17088:2021, as amended from
time to time.

(3) The biodegradable plastics shall conform to the standard notified by the Bureau of Indian
Standards and certified by the Central Pollution Control Board.

(4) Until a standard referred to in sub-rule (3) is notified by the Bureau of Indian Standards,
biodegradable plastics shall conform to tentative Indian Standard 1S 17899 T:2022 as notified by
the Bureau of Indian Standards.

(5) As a transitory measure, provisional certificate for biodegradable plastics, shall be issued by
the Central Pollution Control Board, in cases, where an interim test report is submitted, for an
ongoing test, which covers the first component of the IS 17899 T:2022 relating to
biodegradability given at SI. No. (i) or SI. No. (ii) of Table 1 or SlI. No. (i) of Table 2 of the IS
17899 T:2022:

Provided that the provisional certificate shall be valid till 30" June 2023 with the condition that
production or import of biodegrdable plastics shall cease after the 31* day of March, 2023.

(6) The interim test report shall be obtained from the Central Institute of Petrochemical
Engineering and Technology or a laboratory recognised under the Laboratory Recognition
Scheme, 2020, of the Bureau of Indian Standards or laboratories accredited for this purpose by
the National Accreditation Board for Testing and Calibration Laboratories, and they shall certify
the bio-degradation of plastic is in line with IS 17899 T:2022.
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6. In sub-rule (1) of rule 11 of the said rules,-
(i) for clause (a), the following clause shall be substituted, namely:-

“(a) name, registration number of the producer or brand owner and thickness in case of
carry bag and plastic packaging :

Provided that this provision shall not be applicable,-
(i) for plastic packaging used for imported goods:

(ii) for cases falling under rule 26 of the Legal Metrology Packaged Commaodities Rules,
2011, after the approval of the Central Pollution Control Board:

(iii) for cases where it is technically not feasible to print the requisite information
mandated under this Rule, as per specifications given in the “Guidelines for use of
Standard Mark and labelling requirements under BIS Compulsory Registration Scheme for
Electronic and IT Products™ after the approval of the Central Pollution Control Board .”;

(i) in clause (b), “with effect from the 1* January, 2023” for the word “manufacturer”, the words
“producer or brand owner” shall be substituted.

(iii) after clause (c), the following clause shall be inserted, namely:-

“(d) the importer or producer or brand owner of imported carry bags or multi-layered packaging or
plastic packaging, alone or along with the products shall adhere to clause (a) and (b).”

7. Inrule 12 of the said rules, in sub-rule (1), before the words, “State Pollution Control Board” the
words, “Central Pollution Control Board or” shall be inserted.

8. Inrule 13 of the said rules, -
(i) for sub-rule (1), the following sub-rule shall be substituted, namely:-

“(1) No person shall manufacture carry bags or recycle plastic bags or multilayered packaging
unless the person has obtained registration from,-

(i) the concerned State Pollution Control Board or Pollution Control Committee of the Union territory,
if operating in one or two states or Union territories; or

(i1) the Central Pollution Control Board, if operating in more than two States or Union territories.”;
(if) in sub-rule (2),-
(A) after the word “producer”, the words “or importer” shall be inserted;

(B) after the words “make an application” , the words and figures “as per the guidelines specified in
Schedule -I1,” shall be inserted;

(iii) in sub-rule (3), after the words “in Form II”’, the words and figures “as per the guidelines specified in
Schedule —II” shall be inserted.

(iv) Sub-rule (6) shall be omitted;

(V) in sub-rule (7), after the words “terms of registration” occurring at the end, the words and figures “
and the registration shall be subject to fulfilment of obligations in accordance with the guidelines on
Extended Producer Responsibility for Plastic Packaging specified in Schedule -11.” shall be inserted.

9. After rule 17 of the said rules, the following rule shall be inserted, namely:-

“18. Imposition of Environmental Compensation.- The Environmental Compensation shall be
levied based upon polluter pays principle, on personswho are not complying with the provisions of
these rules, as per guidelines notified by the Central Pollution Control Board.”.
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10. For Schedule I of the said rules, the following shall be substituted, namely:-

“SCHEDULE-I
[See rule 10]

1)

(2)

IS / ISO 14851: 2019 Determination of the Ultimate Aerobic Biodegradability of Plastic
Materials in an Agueous Medium — method by measuring the Oxygen demand in a closed
respirometer (First Revision)

IS / 1SO 14852: 1999 Determination of the ultimate aerobic biodegradability of plastic materials
in an agueous medium—method by analysis of evolved Carbon dioxide

IS / ISO 14853: 2016 Plastics — Determination of the ultimate anaerobic biodegradation of
plastic materials in an aqueous system —method by measurement of biogas production (First
Revision)

IS /ISO 14855-1: 2012 Determination of the ultimate aerobic biodegradability of plastic
materials under controlled composting conditions — method by analysis of evolved Carbon
dioxide: Part 1 General method (First Revision)

IS / 1SO 14855-2: 2018 Determination of the ultimate aerobic biodegradability of plastic
materials under controlled composting conditions — method by analysis of evolved carbon
dioxide: Part 2 Gravimetric measurement of Carbon dioxide evolved in a laboratory- scale test
(First Revision)

IS / 1SO 15985: 2014 Plastics — Determination of the ultimate anaerobic biodegradation under
high-solids anaerobic-digestion conditions — methods by analysis of released biogas (First
Revision)

IS /ISO 16929: 2019 Plastics — Determination of the Degree of Disintegration of Plastic
Materials under Defined Composting Conditions in a Pilot-Scale Test (Second Revision)

IS / 1SO 17556: 2019 Plastics — Determination of the Ultimate Aerobic Biodegradability of
plastic materials in soil by measuring the Oxygen demand in a Respirometer or the amount of
Carbon Dioxide Evolved (Second Revision)

IS / 1SO 20200 : 2015 Plastics — Determination of degree of disintegration of plastic materials
under simulated composting conditions in a laboratory - Scale test (First Revision)”

11.
(i)

In the said rules, in Form I,-

in the sub-heading “I.Producers”, for serial number 11 and the entries relating thereto, the

following shall be substituted, namely:-

“11.

Action plan in line with the guidelines specified in Schedule -I1”.

(i)

in sub-heading “II Brand Owners”, for serial number 9 and the entries relating thereto, the

following shall be substituted, namely:-

“9‘

Action plan in line with the guidelines specified in Schedule -11”.

(iii)

after sub-heading “Il. Brand Owners” and the entries relating thereto, the following shall be

inserted, namely:-

" 111- Importers
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PART - A
GENERAL
1. Name, Address and Contact number
2 In case of renewal, previous registration number and date of registration
3 Is the unit registered with the District Industries Centre of the State
Government or Union Territory? If yes, attach a copy.
4.(a) | Total capital invested on the project
(b) | Year of commencement of production
5. (a) | Listand quantum of products and by-products
(b) | Listand quantum of raw materials used
6 (a) | Quantity of plastic sheet or like used for packaging of imported or to be
imported products
(b) | Quantity of plastic sheet or like used for packaging for further supply or self-
use
(c) | Quantity of multilayered packaging for further supply or self-use
PART -B
PERTAINING TO LIQUID EFFLUENT AND GASEOUS EMISSIONS
7. Does the unit have a valid consent under the Water (Prevention and
control of Pollution) Act, 1974 (6 of 1974)?
If yes, attach a copy
8. Does the unit have a valid consent under the Air (Prevention and Control
of Pollution) Act, 1981 (14 of 1981)?
If yes, attach a copy
PART -C
PERTAINING TO WASTE
0. Solid Wastes or rejects:
(a)Total quantum of waste generated
(b)Mode of storage within the plant
(c) Provision made for disposal of wastes
10. (a)| Attach or provide list of person supplying imported (i) plastic sheet or like
used for packaging, (ii) multilayered packaging
(b) Quantity of imported (i) plastic sheet or like used for packaging along with the
quantity used for further supply or self use, (ii) multilayered packaging along
with the quantity used for further supply or self use
11. Action Plan in line with Guidelines specified in Schedule - 11
Name and Signature
Designation
Date :
Place :”.

158

99



159 100

14 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

12. In Form IV of the said rules, after serial number (9) and the entries thereto, the following shall be
inserted, namely:-

“(10). Data to be provided as per guidelines specified in Schedule -11 by 30th April of every year
to the concerned State Pollution Control Board or Pollution Control Committee”

13. In Form V1 of the said rules, after the table, the following note shall be inserted:-

“Note: The following informations shall be provided to the Central Pollution Control Board by
30™ April of every year, namely:-(a) Manufacturer of carry bag, recycled plastic bag, multilayered
packaging (Registered under clause (i) of sub-rule (1) of rule 13;

(b)  Producer, Importer, Brand Owner (Registered under clause (i) of sub-rule (2) of rule 13;(c)Recycler
and plastic waste processor (Registered under clause (i) of sub-rule (3) of rule 13”.

14. Paragraph 3 of Schedule — Il of the said rules shall be omitted. 15. In Schedule Il of the said rules, for
sub-- paragraph (7.8), the following shall be substituted, namely:-

“(7.8) In case, the obligated entity utilizes plastic packaging made from biodegradable plastics, the
provisions of rule 10 shall be applicable and the Extended Producer Responsibility target shall not be
applicable.”

[F. No. 17/24/2021-HSMD]
NARESH PAL GANGWAR, Addl. Secy.

Note : The principal rules were published in the Gazette of India, vide number G.S.R. 320(E), dated the
18™ March, 2016 and subsequently amended vide notification number G.S.R. 285(E), dated the
27" March, 2018, vide notification number G.S.R. 571(E), dated the 12" August, 2021, vide
notification number G.S.R. 647(E), dated the 17" August, 2021 and last amended vide notification
number G.S.R. 133(E) , dated the 16™ February 2022.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. a| OK KUMAR 29t sonea by aokunan
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TR & TSI
PUBLISHED BY AUTHORITY

. 256] 7% faeeft, geeataaTy, st 27, 2023/39m@ 7, 1945
No. 256] NEW DELHI, THURSDAY, APRIL 27, 2023/VAISAKHA 7, 1945

TATERT, a9 3K AT TRAAT HATAL
CIEE R
72 feett, 27 o7, 2023

ar.&L[. 318(37).—wriEes srafare yaed Faw, 2016 (P =8 =8+ 991 39q Aaw Far
TAT §) AT 18 |TH, 2016 it sttere==T gt ar.#1.14. 320 (31) % 7efiq srfergf=a fohw 1w o,

AT, I AEEt f aqgEr 1 AfRfEs Ror-fAdet F ofefia Fsa gguor e | g
e T U Fsiga sAfFaTeT Ted 9% TS0l Fld 90, Hardl & ot 6 99 96T, SHuadt
AT, HTATS U H AT TAT IAFHd 1<k AT TTATd i LY §&AT i 99 §&A1 U FITferd o+
AALTF FAAT ITASH FIIAT g,

ST, GATHA (ATHTISE FeFT, T4, AE) % o0 e sTtesHme =24, 2020 % Fa9 5 %
qrr qted e (A= siw s geriafenat, sefagrst =i darst 1 afeaq 7Rar) faf=aH, 2016 Hr
T 4 FT IT-ATT (4) F G (F) F IT-G (i) F ATET § TAFSIART Ta GAAT FTATRERT FATAT T
TTEAL, A AT AT TAAT HATAT Tl I9d [QATHELN % T 6 F IT-927(1) & @< (F) § AAfaee
T U SgER, TR g [ a1 g0 AEET FEFd Ted 97, gi/AE! AeTHo gieer w7
STANT LA gU, ICATEHI, SATATARI, FTE TATTHAT T TATREH AT THERLURATS F & | HaTear %
TITEETRTOT 0 & TSI o, T g ST U< LT Ao AT ST T g

AT, A, FeRT AR, TAE (Fee) F=w, 1986 F F=w 5 & Iu-fA=w (4) ¥ |y ufeq

TATELOT (F2eqor) srferfaee, 1986 (1986 =T 29) it €TT 3, T 6 3 T 25 FIT Tacd eIt &1 T[T
T g, AT AA19ree Tae [HaH, 2016 FT ST FIMLT FIA 2 (MeArerrad (=aq aoTdl g AT

2774 G1/2023 )
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1. Tfera AT S TRW.- = R 7 "fereg am wifResd srafors yeem (Feme) R, 2023 2
(2) T TSI § TAF THTIA AT a1 T T g

2. AT Aaferes waga 2w, 2016 (58 o+ 3896 99A1q 3%a Fa% Fgr 7 7) & #=a7 10 ,
IU=H (5) §, Suae §, ST TATHT 92 319 9T ‘2023 3Rt 3 T 9%, FHIT: ‘2024 37 @ S0

3. Saq ==t F, a9 11 %, 37 e (1) ¥, 92 (F) ¥, 39-g< (i) F 799, Feieg @
STAEATIOT 3T STTURTT, ST - “3T] wATieedh GehfoiT & fore”

4. 3%q gt &, Raa 134 -
(i) IT-F=w (2) #, “A7 TSEEFTOT & TA RO F [0 greai T A AT ST,
(ii) Su-FA=w (9) F v+ W, FMetated So-FHEw T@r ST, siq-

“9 (%) =0 FEm F Ffiw e Rt TR fRemm Aeaia sores Saartaa
TR o Sefi ITATEHI, AATAH T FTE FFHAT F A I gf qRarad &har
ST,

@) == T ¥ o= g T w7 e uE av i sty F oy grmn, §9 a9 &
aroe, [eaa a1 w7 T R ST sl agoeid i a9 & o srEe o srom e

5. 3% ==AT A, A= 1 H -
(i) 7T 6 @< (6.6) F TV U, MHfoad @ w@r S, d9iq-

“ 6.6 TTEETHTOT FT THT THISAT I FUAT F ATHS § I TCqT, SHUHET H&AT, HAsuT gedr
AT M, ST A seme §ear < Fal, 3T Wiergd At I7 Tiai=ier it 99 9ear e T97
TUTET FIS AT ATALTT AT TIH HLAT BRI

(i) =T 10 ¥, @< (10.6) ®, Mwforfaa Susy staefoa fohar STosm, sriq -

“qiq, facdt a¥ 2022-23 F forw arfts faewoft wrea w0 & sifaw areE 31 sqas 2023

IR

(iy W11, @< (11.2) ¥, Mo Suey saeenfoa fhar STosm, s -

‘o et aT 2022-23 F forT aTften faawoft wree wed it sitaw aire 31 ers 2023 Zf|
[T, /. 12/31/2023-T9THTH]

TLIT 1T TTETE 9T gf=a

feoquft: g AW 9T & o9 #, " T 9nEnLE. 320 (), ariE 18 AT, 2016 FIRT YO e
TT o 3T qEAAY A0 ATSg=AT Fe T qranE. 285 (), artE 27 A+, 2018, A=
Tt A1.FL . 571 (31), a0 12 eRTE, 2021, ATeEEAT et an.FL . 647 (31), aE 17
ITEd, 2021 3 G Feree AT AT 9T ST == A= @ et 9. 133 (3), e 16
FLET, 2022 FIT ST Ferrerd AT T3 47 AfEg=ar @&t ar.#1.[. 522 (31), aE 6 e
2022 ZTT ifaw werrerd T = =
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 27th April, 2023

G.S.R. 318(E).—Whereas, the Plastic Waste Management Rules, 2016, (hereinafter referred to as the said
rules) were notified vide notification number G.S.R. 320 (E), dated the 18™ March, 2016;

And Whereas, while registering on the centralized online portal developed by the Central Pollution Control
Board, vide the guidelines specified in Schedule 11 of the said rules, the entities shall have to provide PAN Number,
GST Number, CIN Number of the company and Aadhar Number and PAN Number of authorized person or
representative and any other necessary information as required.

And Whereas in pursuance of sub-clause (ii) of clause (b) of sub-section (4) of section 4 of the Aadhaar
(Targeted Delivery of Financial and Other Subsidies, Benefits and Services) Act, 2016 read with rule 5 of the Aadhaar
Authentication for Good Governance (Social Welfare, Innovation, Knowledge) Rules, 2020, the Ministry of
Electronics and Information Technology has allowed the Ministry of Environment, Forest & Climate Change, to
perform Aadhaar authentication on voluntary basis, for the purpose of registration of residents as producers, importers,
Brand owners and plastic Waste processors, using Yes/no authentication facility, on the centralized portal developed
by the Central Pollution Control Board, as specified in clause (a) of sub-para (1) of para 6 of the said guidelines.

Now, therefore, in exercise of the powers conferred by sections 3, 6, and 25 of the Environment (Protection)
Act 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the ,

Environment (Protection) Rules, 1986, the Central Government hereby makes the following rules further to
amend the Plastic Waste Management Rules, 2016, namely :-

1. Short title and commencement.- (1) These rules may be called the Plastic Waste Management (Amendment)
Rules, 2023.

(2) They shall come into force from the date of their publication in the Official Gazette.

2. In the Plastic Waste Management Rules, 2016, (hereinafter referred to as the said rules), in rule 10, in the sub-
rule (5), in the provision, for the figures “2023” occurring at both places, the figures “2024” shall respectively be
substituted.

3. In said rules, in rule 11, in sub-rule (1), in clause (a), after sub-clause (iii) , the following clause shall be inserted,
namely:- « for rigid plastic packaging “
4. In the said rules, in rule 13,-
(i) in sub-rule (2), the words “or for renewal of registration” shall be omitted,;
(i) for sub-rule (9), the following sub-rule shall be substituted, namely :-
“9(a) The registration granted under this rule shall be changed only on the request of Producers, Importers
& Brand owners, under the existing Extended Producer Responsibility registration ,
(b) The registration granted under this rule shall be valid for a period of one year, unless revoked,
suspended or cancelled and shall subsequently be granted for three years.”
5. In the said rules, in Schedule I1,-
(i) in paragraph 6 for clause (6.6), the following clause shall be substituted, namely :-

“6.6 While registering, the entities shall have to provide PAN Number, GST Number, CIN Number in case
of company, and the entities may provide Aadhar Number, and shall provide PAN Number of authorized
person or representative and any other necessary information as required.”

(i) in paragraph 10, in clause (10.6), the following provision shall be inserted, namely :-
“Provided that the last date for filing of annual returns shall be the 31° October 2023 for the financial
year 2022-2023.
(iii) In paragraph 11, in clause (11.2), the following provision shall be inserted, namely :-
“Provided that the last date for filing of annual returns shall be the 31° July 2023 for the financial
year 2022-2023.
[F. No. 12/31/2023-HSM]
NARESH PAL GANGWAR , Addl. Secy.

Note:  The principal rules were published in the Gazette of India, vide number G.S.R 320 (E), dated the 18™ March,
2016 and subsequently amended, vide notification number G.S.R 285 (E), dated the 27" March, 2018, vide
notification number G.S.R. 571 (E), dated the 12" August’, 2021, vide notification number G.S.R. 647(E),
dated the 17" August, 2021, further amended vide notification number G.S.R. 133 ( E), dated the 16"
February 2022 and last amended, vide notification number G.S.R. 522 ( E), dated the 6™ July 2022.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. srvest kumar;
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grfee T THfAT
PUBLISHED BY AUTHORITY

q. 628] TS FR=iT, AT, STaqEY 30, 2023/FTd 8, 1945
No. 628] NEW DELHI, MONDAY, OCTOBER 30, 2023/KARTIKA 8, 1945

TN, I A A IREdT Hoed
FAferg==T
e faweft, 30 srFqEw, 2023

qT.F.[. 807(31).—FdT FHTT, wATees Auferg yae Faw, 2016 (P& =a¢ za+ we=mq "sw fFaw"
Tl AT ) TATE, 9 ¥ TAaTg TRaad 71ad § qAawvi Fq=g Aid § 390 § Arieadh g yaed % forg
FIAT AT YT T ST FIA & (o0 A7, FT. . 320 (1), I 18 97+, 2016 1T sAferg=a fwar w=m =m

A Tt 3 waTeY AT T ST qOTh a9 o W § gEqre AT S @r €, e ey arai F "r-ary
T[T ST AT TTCEEHRI T T AT TAeT F (AT A0 H qg-A0( 1 Jeerer RAIfeT i ST §Ue % 17
T AtaTed R % forw gEaT SRt SUFn w1 TR afeatad g geT f ' & o g wrftes
FITAT HETEF T ST T 7T SHTOT T 3 ST % 170 AAATET ST SS9 Wahisy &1 3T,

AT Fea 1 ALRTE &l T g T3 36 et & womed 37 SAted § aed o ae =1 2;

qq:, AT, FRIT TCHRIL, TATALT (HTE0) Srfar=ay, 1986 (1986 T 29) i €T 3, 6, 3T 25 FT Ve
AIFAT FT TN Fd gU, TATeeh ATAL Taaa 79, 2016 FT He" T2 & v Fafotad [{aw a9 g,

FAT -
1. ) = A=t #T "tered 9T\ s riRed Auforg weae (Eer "eirad) Faw, 2023 2
6892 G1/2023 @)
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(2) g TSI | IAh TR T A & T g

2. wATRes AT yaed =aw, 2016 (59 z8# T8 99=Td IF =29 7 747 8) 7, 3U-[H99 (2) & 7ea1q
w2 9, Feferfea su-FRew siaernfua BT o, -

“3) w9 # sT-frm (1) B anfiE &= afafem, 2005 (2005 F7 28) ¥ T FET qER FRT
Ffe = e enfes et § Fatae swreal a1 THEal o7 e TR a9 arel o= ThEat a1 WA
e 3 fero e q GRS ScaTat 3 forT ISTrRT i ST ATedt weTfees TSRt 9% ] 8 g:

Tiq g IU-FAar Ut STt gy e qH-SqHIHT SR GRS sraforg a¥ ARy At g
3. I fawt & w3 4, -

() @ (1) F T 9 FEeted @ w@r ST, -
‘() " ST AT AT AT HITES AT wATieesh 7 S Aol wriees o 9= 597 99 8, et 3T

FEGA AT o AT AT fEAafd F2 F 3297 7 Ay Srar g, SFH uF wa-aga giaer gt g, dfd 96 uE o
AT T&l I & ST TS T Ua ST S ST g AT a7 & [oTeH ATHTE i START § Tgel 9% (AT Sar g "

(ii) @ (4) & o1 9 et @< @ ST, -

‘(&) "ITATEE" | TATIRe Toh{oT o AHTor § o197 =i 7o 8.

4. 3 e & 9w 4 5 S9-fFem (1) ¥, "ag-Had TR TEaT & AT 9Y AT Red TRfoT” ores @
SO

5. I & w5 #°, 3u-AEw (1) ®, "agdt s [Eet aest F g uw e [EEt ass @
SO

6. 3 e & f=w 9 #, su-f9w (6) #, "ag-aaT TS qERl F HATH UX "wriied ThionT" 958 L@l
ST

7. I 7w & e 11 ¥, 39-faw (1) % = 9 Feeriaa 39-fFae @ S, seaq; -

“(1) Jea= werTiee® Tentor § Aerferferd STt sish § qied grf, sreid-

(F) 1 JATE, 2024 & 39 wATReT ThR{oNT & ATHS §, TATEeT ThionT & (o0 aqg=T || § iy Fdga ataarea
T F qTeaq | AT AT AATAF AT J10€ FqTHT & oo sooer o 1w /e sfie Toredisheor | T oo g,
TATeeh AT FeAT AT UTSH Algd (ATHA THE F TATREH & a1 UFH § AT a8 Tl ag-sqiiq A1l cATees
TRIOAT ST Tg-FaLT AT ThioiT,

(@) AT T Feft AT UTSH (IS Ut wqR), Tt ofte A7 weArfea ofte & o Fa< sfi¥ wrtees ofie, F av afza
el EA ATAT AT ToATIEES TR{oT o ATH H woTieesh ThonT 3T Hiers % o st || & Afde e
AAATEA e % ATETH § ICATEH AT SATASF AT FT0S FTHT o To7T I ATH ST TSR IR0 THTIT O HE&AT,

(M) 1 Sar, 2025 & e Ghfte & forg sEEt || § [fde FFa siaarsT aed F A48 | IceE AT

ATATIH AT ATUS FTATHT o oI 778 3% TTEEraRaor THT0T 0o |7 37 wrieash ofte a7 i 3w worfees TofoiT &
oI ITT 3T ST ATer T S F 9T ° SU-AW (4) F @ (9) F orefiT S sHor oo i e, S F any

I &;

() wATRed® ofte AT THORT T wATiRed TR F ATT-ATH FT 91 37T 7 FefrweofiT & a1 aeqe & 98 #
I7-FATH 4 F @ (W) F A1 ST ATH T THIT I HEAT:
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T 39 I-FIW F Suay fAfaw w1 fAee Tese Ay AW 2011 % 9w 26 F oA o aredt Arftes
TSI 9T ST SeATiee GRS % HIOAT F Hae § A6 TG G, gl TeAwgiien AT ALl Iearai * forg drersua
srfead T FremT F efie 7 Free siw safen it sraersharat F 3w & forw fRanfagert # fu oo
fafgert  sTqETe oTuterd SarT qad FAT qhA 1l &9 § a8 T81 8,

T TE TG % oA verriead GRS Y T ggur fAe=rr a1 g st e s

g A AT T3 Ugr ST qEY TEqE & AN ATRew TRORT F Terel H FETT ST TohioiT q¥ {iod il ST S
AT T SARETT TRzt a1 TRl f safReTT Twreat wr uE ary wedt 81

8. 3w fmwiw w124, -

() 3T-FF=w (1) F a9 o2 Mefatea So-fFew @ soa, saiq-

“(1) ForetY wer TroFer F Hee | Ferd U [ a1, 15 F yguer A a1 S yguor s afafy = At
F ITSLT FT AR FA F TTIFET 1,

(@) 3T-A9w (2) F T W= efertad sw-Faw w@r s, st -

“(2) TTST FLHIT AT 6 ST 6 ATATITh HT = AT TeTH T AT ATMATIORT TATHA o o7 ITLardT Tomas
T = Hetaa Tt G tre Icred g T9irE Taed & qafaq 37 FaHi F Iuai w aAR[ FA, ATeh
FE ST F ITANT 92 Tiaer A7 e, wrfees ofie a1 THT writes ofie sfiv wrfees TS ¥ a9 Fa¥ e aeqst &l
TS AT | TSFE o gy &l | 39 Foat F o 4 % srefim Mg e 3 o sieseor gem;

@@ Su-fEw (3) F T o Aefetaa I9-fFew w@r ST, i -

“(3) TTST FIHTT AT HA ST & ATATIh T F=a AT TLTT A= IT GATAAT TS FEATT & o0 ITeardT qorme=
T & Hatera TATT gt iy IeaTEE T AT YHud | HHd o [AAT F TSN & qAqd, ATeed hil
M F ITIRT 92 Tiaae a7 Fue, e ofte a1 UHt wiffe® ofie i wfEed TRt § a9 Fa¥ i aw=qal o7
TS AT TS T & F Y7 & | =9 7ot & e 4 % srefiw =g e 3 o sierseor gem;

(%) A (4) % T a7 e safeEe Tt S, i -

“(4) sufa=m (1), (2) @7 (3) & FfEe wrfesrT == f=dT F Sueet F Yadq & qag & "qataa forer & st i
TR EHHATeA & Hae AT &= % forw e "freee a1 ST &Y ggl &= % o T M & FEErT wa
T ITHTOT &= % orT [orer =00 9=madi & 7T FAHRT ATIRET it Fgradr ol

9. s Far s w134 -
() 37 77w (2) % v W= et sv-fas @ s, sreia-

“2)  TIE ITUTES IT SATATAH AT ATV TATHT T FTE TSTEE AT o FATSA F =T || § Ay Ffgpa sataarea
TES & ATLAH T | H g F4) -

(iy &t Trog yguer = a1 37 Setaa 89 aoaes fi vgur e afuty, 7fw v ar & st T |5y
TSASAT § FTF L TG 8 AT

(i) (i) e Tguer A= A, fe @1 7 srfee At AT F9 TSAAA T H A T T 21
@) 37w (3) F T 9 e sv-fas v s, srei-

“(3) AT FT TA=HOT AT THEHLUT Fidel ATAT AT TATIRCH HATTAL FT [AHFIT FHLeA JT HATIET Fdel T TEATT HLeA
FTAT TeUF SATh T AT ST IHT & FASE & Aqg=T -2 § [fEw Fdga siqarss 9w & areaq 4 v&67 || #
HATArd T gguor [HE=r A€ AT agur R qfA S B s w9
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(M) 3u-fAae (5) % = ow Awferfed so-ffaw @t soa, sera-

“(5) Tr=F wgur fAe=r S AT wgur e AR etk sraforg qa=wer AT yEERTer AT A e
TR gl HR(T T TH o6 THE & I T (IO [ i =) sfafam, 1974 (1974 #7 6) &7 a1y
(T feETeer s fAerT) srfarfaaer, 1981 (1981 &1 14) % stefie e w9dY 7 21 i Rrefr 3= Fg a7 =9 "
H srfera Freft e et USiHT g ST TR RTor Y9I O 7 2117

(&)  3IU-FFEe (9) #1 Ara R ST,
(%)  3S9-fFw (11) =1 g BT s
10. 3 e = e 16 % o o Mot e e srosm, serf; -

“16. o w0 AT @fRTA- (1) TSF ST AT G USAeT TTEe, 39 FEEt F wratead T i gt [t
& TSI |, T T5F TqLF FRRIAT GiTd 1 T2 we, o Foteraa sai=n qiaterd g, ;-

() TSI FLEH AT §9 AL % ATAs qed qi=d a1 9979 qf=ag J1 A dTiersht qeTeT:
F9  forw saeerdY gormae faramr & gafera aamt ger af==

(@) TS AYEH T §F ST % ATAh qeF qiad IT T4 qraa J7 G=1adt st HE-TETET;
gegqret & form sEErht wamew A ¥ wEfdw g
EIEE

(M) ST qLHRT AT § AT ATA s T qf=a a1 Te1 qi=g A7 et o + T
oo Saarl wormme s F wefaa w9 /e A7 S A7 gt

(=) TIST FTHRTL AT H T[T 6 AT 1<k qed qi=rd IT T97 Hi=a 77 qretor w6 T

oo soET womae fAwmr ¥ gEtaq wawrh "tEe 3m osas A st

() T[T ALHTE AT §F T ATAh qeF qi=d qT T4\ qt=d qT 93920 & o qTeT:
IAErEt e fFamr ¥ gdfdd g9 @t A1 39 ATHa gfaEtd

(=) TS YU A= a7 A7 sguer HEEer a6ty & geey atva T

(@) TH ATE IT I STTAF STAHEAT AT AZIT & AL S T

() TH AT AT IAH AT STAHEAT a7l AZL % AT A AL § UF AL A e

(=) Sttt =8 d=madt % U qed afvE= e St T

(=) AT Jag" H FAEATT A-AThET BT H UE (AU BT ST AR AT A T
TSN TATHA G ATCHA TRt ST

(@) TS TEEHE AT §H TS TATHA T ATHG 60 I a7 S=ART 89 % TF e
gfafater

© IUN & 7 UF AAT AT ST AR AT HT AT A TITHA g Avi9a A e
ST

() IS FLHRTE AT T ST &3 TATHA FIT ATHS (o0 ST arer forearierat & v farerast T

(@) TETIAY T GEATS o SOt ST YT AT /Y ST &4 TATHA F Tq qTeT
IBEEIED

) TALATIORT J9TET % T SOt T gt AT 99 ST & TUATHT F T Teer gl
IREEIED
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(2) o T Rt af e 57 wEe § F9 F F9 U a1 958 w90 o7 T sraeTsd qwe v et
AHTT FT qHAT 817

1. 3 At f st 1 F, -

(F) 977 6 ®, @< (6.3) F I U MHfated @ w@r ST, S9iq-

“(6.3) @ (6.1) F Tefir TR w7 % forw ared "o et sguor fe=or a1 g AwfEa ata-ares dEa
T F WTEAH F 2 (6.1) F At TRrEdrhaor wea 67 aregar waw aret Gt ft fe ol = & d=ramr
TRl HT;

(@) 7 10 ®, =T (10.6) §, TiqH H, "31 rFea< 2023" A=l AT st % e a7 Fmtatd ass o siw W™
STTOAAT, ST

"30 FEa< 2023”;

@) 37 12 ®, @< (12.8) & TATq, Meferiad @ sia:umfua fh ST, sreid:-

"(12.9) FETT TLHTT IHTERT, ATATAHT 3T FATIE TATIHAT T @ 10.6 F e ¥ wATieesh AT THERTOFRATA Fl
@T 11.2 % e AT A & Tfea 6T srater & forw arftie fFavoft yeqa wed it Jqafd Ta= F Fahdl g1”

() TR 15 F TeET, MEetEd ST e BT ST, e
“15% fatersr aforn 7 fBeariRa scres savaTes y| T o i gds.-

(1) Fea T Tl 0T 91 39 AT & forg fAearia IScaras SAYETacd THI-95 GLad 6f Tqard & qehal

g el 39 Avit F fEreqrd IcaTes SaveTdd aTted 97 Atee fFemme g e vt ooft & fearia seares
IALETAA FTA Tl I 36T ST |96 STl FHT 2

2) U qmHAT |, Feard qguer = ai wftes Tl smfere & Gfas afet & §ug, 998w =7
TEERTUT T ITAAT ST AT o AT T IH AV o FEEqried Scarash SaLarded T &l T F3d & (o0 Sigt
stgrary feremm g, 39 Avft % fAearia Scares SaeaTteg o= i 7 Ryt s, stet sty fHemme 2

(3) =] 97 &7 Iuae a9 2025-2026 FF FHIE I AN ARl g Tl

[(r. & 12/31/2023 —u=mHUH]
LT UTS I, ATt af=e

froqur : ger e s & T, aran . 320(3). AT 18 w1, 2016 FTT T R T o siw qereTa
AR ATI=AT HeAr 9r.H. |, 285(3) arE 27 AT, 2018, AfeeEaT qedr aranA. 571() aE
12 smred, 2021, sfeg@=«T @ear arEnf|. 647(s) i 17 enwd, 2021, sAfgg=«r |@er
AT, 133(3N) aTE 16 Fwadt, 2022, ST Afg=ar gE av.H.MH. 522(:7) aE 6 J@rE, 2022,
Y oi & srfergEaT |@ear arar. . 318(sT) i 27 318, 2023 F g1 Fered 3 = am

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 30th October, 2023

G.S.R. 807(E).—WHEREAS the Plastic Waste Management Rules, 2016 (hereinafter referred to as the
“said rules”) were notified by the Central Government in the Ministry of Environment, Forest and Climate Change
vide G.S.R. 320 (E), dated the 18" March, 2016 to provide statutory framework for plastic waste management in the
country in an environmentally sound manner;
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AND WHEREAS in order to further strengthen the effective implementation of rules amendments are being
proposed inter alia including use of information technology tools for online reporting replacing multi-step manual
reporting and capturing of data at various stages of waste management at state and local authority level; provide for
online electronic trading platform for trading of certificates generated by registered plastic waste processors for price
discovery;

AND WHEREAS the Central Government is of the opinion that it is necessary and expedient in public
interest to amend the said rules;

NOW, THEREFORE, in exercise of the powers conferred by sections 3, 6, and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the
Plastic Waste Management Rules, 2016, namely:-

1. (® These rules may be called Plastic Waste Management (Second Amendment) Rules, 2023.
2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Plastic Waste Management Rules, 2016 (hereinafter referred to as the said rules), in rule 2 after sub-
rule (2), the following sub-rule shall be inserted, namely:-

“(3)  Sub-rule (1) of rule 9 shall not apply to the export oriented units or units in special economic zones, notified
by the Central Government under the Special Economic Zones Act, 2005 (28 of 2005), and to other units
manufacturing plastic packaging or on plastic packaging used for packaging products for export against an order for
export:

Provided that this sub-rule shall not apply to pre-consumer plastic packaging waste generated by such units.”.
3. In rule 3 of the said rules, -
0] for clause (c), the following clause shall be substituted, namely:-

‘(c) “carry bags” mean bags made from plastic material or compostable plastic or biodegradable plastic, used for the
purpose of carrying or dispensing, commodities, which have a self-carrying feature but do not include bags that
constitute or form an integral part of the packaging in which goods are sealed prior to use”;’;

(ii) for clause (s), the following clause shall be substituted, namely:-
‘(s) “producer” means persons engaged in manufacture of plastic packaging”;’.

4. In rule 4 of the said rules. in sub-rule (1), for the words “multi-layered packaging”, the words “plastic
packaging” shall be substituted.

5. In rule 5 of the said rules, in sub-rule (1), for the words “urban local bodies” the words “local bodies” shall be
substituted.

6. In rule 9 of the said rules, in sub-rule (6), for the words “multilayered packaging” the words “plastic
packaging” shall be substituted.

7. In rule 11, of the said rules, for sub-rule (1), the following sub-rule shall be substituted, namely: -
“(1) Each plastic packaging shall contain the following information, printed in English, namely:-

(&) name and registration certificate number for producer or importer or brand owner generated through centralized
online portal specified in Schedule Il for plastic packaging, in case of, rigid plastic packaging with effect from 1
July,2024, multilayer flexible plastic packaging having more than one layer with different types of plastics, including
plastic sachet or pouches, and multi-layered plastic packaging;

(b) name and registration certificate number for producer or importer or brand owner generated through centralized
online portal specified in Schedule 1l for plastic packaging and thickness in case of flexible plastic packaging of single
layer including plastic sachet or pouches (if single layer), plastic sheets or like and covers made of plastic sheet, carry
bags;

(c) name and registration certificate number for producer or importer or brand owner generated through centralized
online portal specified in Schedule 1l for plastic packaging with effect from 1 January, 2025 and number of certificate
issued under clause (h) of sub-rule (4) in case of plastic sheet or like used for packaging and plastic packaging as well
as carry bags commodities made of compostable plastic, as applicable;

(d) name and certificate number issued under clause (h) of sub-rule 4 in case of plastic sheet or like used for
packaging and plastic packaging as well as carry bags and commodities made of biodegradable plastic:
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Provided that the provisions of this sub-rule shall not apply to plastic packaging covered under rule 26 of the Legal
Metrology Packaged Commaodities Rules, 2011, and in respect of plastic packaging cases where it is technically not
feasible to print the requisite information, as per specifications given in the Guidelines for use of Standard Mark and
labelling requirements under BIS Compulsory Registration Scheme for Electronic and IT Products;

Provided further that the plastic packaging under the first proviso shall be approved by the Central Pollution Control
Board:

Provided also that the relevant information in respect of plastic packaging under the first and second proviso shall be
printed on the packaging that holds together individual units of goods or the individual units of packaging.”.

8. In rule 12 of the said rules , -
(a) for sub-rule (1), the following sub-rule shall be substituted, namely :-

“(1) The Central Pollution Control Board, State Pollution Control Board and Pollution Control Committee in respect
of a Union territory shall be the authority for enforcement of the provisions of these rules;

(b) for sub-rule (2) the following sub-rule shall be substituted, namely: -

“(2) The concerned Additional Chief Secretary or Principal Secretary or Secretary in charge of the Department of the
State Government or a Union territory Administration responsible for municipal administration shall be the authority
for enforcement of the provisions of these rules relating to waste management by waste generator, restriction or
prohibition on use of plastic carry bags, plastic sheets or like, covers made of plastic sheets and plastic packaging and
items prohibited under rule 4 of these rules in the urban areas of the State or a Union territory.”;

(c)  for sub-rule (3), the following sub-rule shall be substituted, namely: -

“(3) The concerned Additional Chief Secretary or Principal Secretary or Secretary in charge of the Department of the
State Government or a Union territory Administration responsible for Panchayati Raj Institutions shall be the
authority for enforcement of the provisions of these rules relating to waste management by the waste generator,
restriction or prohibition on use of plastic carry bags, plastic sheets or like, covers made of plastic sheets and plastic
packaging and items prohibited under rule 4 of these rules in the rural area of the State or a Union territory.”;

(d)  for sub-rule (4), the following sub-rule shall be substituted, namely: -

“(4) The authorities referred to in sub-rule (1), (2) and (3) shall take the assistance of the District Magistrate or the
Deputy Commissioner and executive Head of Municipal Body for urban areas or Chief Executive Officer of the
District level Panchayats for rural areas within the territorial limits of the jurisdiction of the concerned district in
respect of the enforcement of the provisions of these rules”.

9. In rule 13 of the said rules,-
(a) for sub rule (2), the following sub-rule shall be substituted, namely:-

“(2)  Every producer or importer or brand-owner shall for the purpose of one —time registration make an application
in Form | through the centralized online portal specified in Schedule Il , to -

(i) the State Pollution Control Board or the Pollution Control Committee of the Union territory concerned, if
operating in one or two States or Union territories; or

(if)  the Central Pollution Control Board, if operating in more than two States or Union territories.”;
(b)  for sub rule (3), the following sub-rule shall be substituted, namely:-

“(3) Every person recycling or processing waste or proposing to recycle or process plastic waste shall for the
purpose of one-time registration make an application to the concerned State Pollution Control Board or the Pollution
Control Committee in Form Il through Centralized online portal specified in Schedule —I1.”;

(c) for sub-rule (5), the following sub-rule shall be substituted, namely:-

“(5) The State Pollution Control Board or the Pollution Control Committee shall not grant registration to plastic
waste recycling or processing units unless the unit possesses a valid consent under the Water (Prevention and
Control of Pollution) Act, 1974 (6 of 1974) and the Air (Prevention and Control of Pollution) Act, 1981 (14 of
1981) and a certificate of registration issued by the District Industries Centre or any other Government agency
authorised in this regard.”;

(d)  Sub-rule (9) shall be omitted.
(e)  Sub-rule (11) shall be omitted.
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10. For rule 16 of the said rules, the following rule shall be substituted, namely: -

“l6. State Level Monitoring Committee.- (1) The State Government or the Union territory Administration shall, for
the purpose of effective monitoring of implementation of these rules, constitute a State Level Monitoring Committee,
consisting of the following persons, namely:-

@) Additional Chief Secretary or Principal Secretary or Secretary in charge of the Chairman;
Department of the State Government or Union territory Administration responsible
for municipal administration

(b) Additional Chief Secretary or Principal Secretary or Secretary in charge of the Co- Chairman;
Department of the State Government or Union territory Administration responsible
of Panchayati Raj Institutions

(© Additional Chief Secretary or Principal Secretary or Secretary in charge of the Member;
Department of the State Government or Union territory Administration responsible
of Urban Development or his nominee

(d) Additional Chief Secretary or Principal Secretary or Secretary in charge of the Member;
Department of the State Government or Union territory Administration responsible
of Rural Development or his nominee

(e) Additional Chief Secretary or Principal Secretary or Secretary in charge of the Member;
Department of the State Government or Union territory Administration responsible
of Environment or his nominee

(j)] Member Secretary of the State Pollution Control Board or Pollution Control Member;
Committee

(9) Municipal Commissioners of cities having population of one million or more Member;

(h) One Municipal Commissioner from cities other than cities having population of one  Member;
million or more

(i) One Chief Executive Officer of the District Level Panchayats Member;

()] One expert from Non-Governmental Organisation involved in Waste Member;

managementto be nominated by the State Government or Union territory
Administration

(k) One representative of an industry association to be nominated by the State Member;
Government or Union territory Administration

) One expert from the field of Industry to be nominated by the State Government or Member;
Union territory Administration

(m) One expert from academia to be nominated by the State Government or Union Member;
territory Administration

(n) Director in charge, Department of the State Government or a Union territory Member
administration responsible for Panchayati Raj Institutions

(o) Director in charge, Department of the State Government or a Union territory Member
administration responsible for municipal administration Secretary.

2 The State Level Monitoring Committee shall meet at least once in six months and may invite experts, if it
considers necessary.”

11. In schedule 11 to the said rules, -
€)] in paragraph 6, for clause (6.3) the following clause shall be substituted, namely:-

“(6.3)The entities obligated to register under clause (6.1) shall not deal with any un-registered entity having
obligation to register under clause (6.1) through on-line centralized portal developed by the Central Pollution Control
Board”;
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(b) in paragraph 10, in clause (10.6), in the proviso, for the words and numbers “31st October 20237, the
following words and numbers shall be substituted, namely:-

“30™ November 2023”;
(© in paragraph 12, after clause (12.8), the following clauses shall be inserted, namely:-

“(12.9) The Central Government may permit filing of annual returns by Producers, Importers and Brand owners
under clause 10.6 and by Plastic Waste Processors under clause 11.2 for a period not exceeding nine months for the
reasons to be recorded in writing.”

(d)  after paragraph 15, the following paragraph shall be inserted, namely:-
“15A Purchase of extended producer responsibility certificate from different categories.-

(1) The Central Pollution Control Board may allow purchase of extended producer responsibility certificates for
those categories where surplus exists over the extended producer responsibility obligation of that category for
fulfilment of extended producer responsibility obligation of such category where deficit exists.

2 In such cases, the Central Pollution Control Board shall prescribe the quantum of extended producer
responsibility certificates of the category required to be procured, where surplus exists, for fulfilment of extended
producer responsibility obligation of the category where deficit is present, based on the availability and cost of
collection, segregation and processing for different categories of plastic packaging waste.

3 The provision of this paragraph shall cease to apply at the end of 2025-2026.”.
[F. No. 12/31/2023 -HSM ]
Naresh Pal Gangawar, Addl. Secy.

Note : The principal rules were published in the Gazette of India, vide number G.S.R. 320(E), dated the 18th March,
2016 and subsequently amended vide notification number G.S.R. 285(E), dated the 27th March, 2018, vide
notification number G.S.R. 571(E), dated the 12th August, 2021, vide notification number G.S.R. 647(E),
dated the 17th August, 2021, vide notification number G.S.R. 133(E) , dated the 16th February 2022, vide
notification number G.S.R. 522(E) , dated the 6th July 2022 and lastly amended vide notification number
G.S.R. 318(E) , dated the 27th April 2023.
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ETITIOT
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AT | |—ETe 3—37-7< (i)
PART I1—Section 3—Sub-section (i)

TR & TSI
PUBLISHED BY AUTHORITY

. 188] & feett, gEeafaTe, 7T 14, 2024/FT 24, 1945
No. 188] NEW DELHI, THURSDAY, MARCH 14, 2024/PHALGUNA 24, 1945
TN, I A TAGTY qadd HATqq

75 faeet, 14 974, 2024

ar. &, 201(37).—=rRa® wufory wyaam A=, 2016 FT i o F3d & forw yreT Fag
AT & ST, STETEIR, A6 2, @< 3, IT-8E (i) § Tfeg=er qear a1.#71.19.744 (31) ae 16 153w,
2023, ZTT THIAT 60 T o, 3 FHT A0 & S 398 TATIAT i 0l HA1ET 8 36 STe9 [+l aref
TS it IfaaT 39 arg & ST F ST=dT &0 Iuetsy F:7 «F T2 off 713 fae & srafer & ofyq< st
ST T e B T o,

3T 3% I A9 aTer TS i T3t 16 TFEy, 2023 T ST 6 (o7 Iqasg 7 af 5 AT,

T = AT o AT ITH AT Sl TATAT T2 o FEhTE FIT a8 F= a7 o 1w g;

JT: T, FAIT TR TATFL0T (HTE0T) ATAaq 1986, (1986 T 29) T &TT 3, &T=T 6, 3f¥ &TT
25 ZIT Y& IRAT AT AR F3d gU, TATeed A9 Taed [a|, 2016 & ¥ deigd &3 & fou
Referiad = a=Tdt 8, steria:-

1. (1) = A=t @ Siera A W Aufrs yeaee (gerrae) [, 2024 31
(2) T TISTIS § IeTeh THTAA o0l ATLE T A i
2. wATIReF Aaferg yae A, 2016 (g za qe=ma Faw 3 % S M wgrmam g, -

1953 G1/2024 Q)
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(i) GT (FT) T 9%, FHfted @< @ o, $eIiq; -

(& ) "SRR TATREE" &, FAIEEAT AT o AATAT AT TATIeeh AT &, ST HaT, i 9374,
ATAT o e, IS T, Tl ST A et araraeer | Sifasd Sienaret gT T ged wrtees a1 39991
T FT-AT BT ToAT 7L ZT AT € AT FA9TF 790w, ST 92379207 9¥ Yiade TA7E STear 85"

(i) @< () % T 9T, FMefied @ w@r S, $9idq -
(@) "SATATAE" T UHT SR AT & ST ATOMSTsE IUTRT  forw foheft werrfRes orfSiT = werfRes aerfsiT
FTeAT ToRHT awq AT ST AT TATTReh ATET AT €T g AT AT TATIREH i gl ATRIT FT AATT FHedl g, ST

TR A7 T AT HeAadt arnRit ok ' § artaer g o fhew At et S ARt wirfRew deRinT
% for 9T Rt ST |kt 8 5"

(iii) T () F w19 w¥, Referfaa @ @ S, a9iq; -

(@) "fafmtar tar safe afis & S wofRes wEt ATl w1 St FEA # 9T gen B, orad dareead
TATIREH T Ao werriees ot qfeafora g

(iv) &< () ®, "dTqFHd Td 1" &Te& &1 AT 3T ST,

(v) @ (9) & w7, Fefofaa @ war s, s -

(&) "STATEE" UHT SFT<h SATHAT g ST TATIeEdh GepfoiT & [AHHTT § &7 oM &; ofiT, THh siaquid wriees
TeRfoT o fAfewTor F fore ST i S et "eradt arnlt F ARt § s stw o attatoa g s
TATIREF TRMORT T ITART Fleh AT FIE TATHAT 6T S+ THT ST STGEATAT F HTAT & IcqTal & diaar
farfamtor & o =afce off afeafea 85

(vi) T (7 %) * qeaTq, Maferied g T wuarfua B s -

(T %) "Tashar" UAT SATh ATHIT § ST AT 6l wgl AUl S8 Lor AT 1 AT SATEH TehtoiT &
Seared F forT o &t 1 wemadt ATy w A Fwar 85

3.3 Maww w4+ -

(F) S9f==H (1) ¥, -

(i) &< () & e o, et g war s, s -

"(F) FAfRETar G Scaresw 31 = T F adie TR a5t T T fEeRaT T weul arT & ' §
TIRT ¥ ST ATAT AT T A AT IUTsT AT SHAEAT Al LU,

(i) @< (I) & =19 o, Referfaa @< @ ST, 69iq; -

“(ST) @ () & AL HIeTe T ST FAECTA AL AT AATATAHRLNT AR & aAt AT AT TEqeh
T AN A BRI FAEETA TATRed | g1 ITordT T awqu A< a9 Faead «iees & oy
AT AIAF: UH/Msuaer 17088:2021 & =T gi(l,;,

(iii) T (I) & Te=Tq, Mefeiad @< T@r ST, i -

"(ST) TAAwTar Stert at ek ar aequ ST & 39 [Ew (3) # onfHe g ar aequ FFeead wWieed 1

AR TATe R T TTRT ek a7 ThaT g HLd ATAT T [AATT 29 F=wT 3 grer 9 Ao
& T AT |Ter Gt Sl AT TTEa0r & [ FAT & T Afeahaq Af=ar Fegiad s aafo
FT START FIT; FAEEAS TATRET AT A AFAFLOT Trieesh Aferar a1 Rt F srefia srqsira aeget
fafamTarst &1 oo T A & ager Fsia Tguer = 7€ & T T T ST HT

(@) I9-F7=e (3) & Te=Ta, Mt sv-fAae staeantaa e ST, s -

"(3F) FATECAA TATIEEH AT SAAAFARLINT AT & FAT FEqaAl T AT AT H TEIA 0l 75 UHT
FEGAT T TTAT 37T I TA-STHTHT TITIre it ATE, Ferr Ty FR==7o7 a7 ot m';
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(1) I9-FFT (4) F Te=Ta, Fefatead Su-Faw @ ST, a9iq; -

"(5) wATRRae AT I B & T awqalt 1 yeaw fafamtar fafawtor % e ox s ar afegsra i 7
AT F T § ITTT [A-STHAIRT TATIRES AT FT THERTOT FEATHT FHAT 7T TET &Aoo
E . f§Z|'|' ~~f§ ﬁ~ wgﬁﬁqﬁ.wwlu

4. 3% A F REw 6 H,-
()  Su-faEw (1) #, "av IoarEE" areai F e T S,
(i)  SU-FEE (1) F ge=m, Fuforted su-fFaw siaertd BT o, s idq; -

“(1%) 9o fafayTaT, IcaTes, SATdH, i€ TATHT, FEECad Weed Y AAHFFLuiT  wATees o
AT FEIAT T TATReT TohiorT o AHHTAT, S 3T T Al g aeeaiia 9 ¥ 99 970 70
TReredT 3T ordt & SAqATY, T SAreT U S [\ % 91 93 gl dahd al"

(iii) ST-FF=w (4) F we=Ta, Rufrieg Su-Fem siaefoa BT sosm, s -

“(5) T T wed= A9 30 A T 7 A2l H AT verfEes sraforss #fgq Ieqw werfe® srafares
T TR HET ST SR T a9 6l AAT § T I AT T2 GIAT sl qT F7 A SATA

ST

(6) T =T TG, TAFIT 3T THEHT & (o7 IUAsd AT(eedh ATAT THGIT ATHLAAT &rd ol
AT T A T4F a9 30 [ qF Fared T YgU0 [HI=07 a7 A7 Jguor [ |afufa @i us
T dsmm

(7) T A o9 AR &= | TAUa THa STTNT TATReH: qJeqall & WS, I e, f&wa
T IYAWT T el o (1T AT IYTH FLT

(8) w1+ T ATits e # fRforfaa s omfaer w3, T 3w wlTiee® T9fore Jaem < arfus
RTTE seqa 3, AT -

(i) TF au & Ia ATRE srqfrse, fSorad QAT Wit srafirse +ff anfRe §;
(iil) FRIZOT, TAFIOT, THERIU & [T ITAH AT ATTAE TFLT FTE AT,
(iiil) STAS EI AT AR AATIATE FT SATH,

(iv) STTATET a7 3T 3 HIATTAAT 6l JTei;

(v) TTATog Uahel ITANT ATAT AT R TEGAT o ASTIT, Seeh Taqeor, Fashar sfiT ITANT &7 Tahel o o Y
T FRATS |

5.3% MR & Aew 7 .-

(i) Sufa=w (1) #,-

F) "UTH AT oTeal o qeATd” AT T T 9¥ d=TIq” ae% AT R St = miE;
Q) G () % 9297, Mefeiad @ dq:eanioa AT STos, eI -

) AATIACE TR ATAT o6 AT FTH FLA AT AN THTSI IT THGT T AT,

F) g TS FTAT o TeATieash 1o il Gt § 7 STATIT S,

(F) o AferRT & § IiATUg Uhe ITANT AT qeqal & W0, S faaeur, & 3w ST &1
TR o T SraeTsh a1 FedATI",

(i)  SU-FEE (1) F veaTa, Fefertag su-fFaw sia .o BT STosm, st -

“(2) T IcATE, ATATAF AT AT T, AHATT 3 FFIeead e AT TAHF TR0 [T AT eash &
AT TETRAT AT AT ThioNT  (AHHET, ST 3T U7 &% 9% 396 3 G=7ad ZIeT Jaer har @

(
(
(
(
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TREIRE €T | qF 910 0 Fae=qT &7 odi & T, Tisgs Ard 9% S sfiT I &< 92 9979d &
AT HaZ BT T 81"

6. S (A=Al & =W 7 % qe=ma, Fefertaa = siaeata G s, soaiq; -
“7. ST T2 9% 9=l A SeHET-

(1) €T Fq¢ 92 991IT T3F a9 & 30 ST dF S5ref & JTHIT & =1 % o7 qred w9t a2 Famm wfies
FUTISe AIZT ITTT TATREH ATACE HT FodTowed T 3T AT 97 a9 FT &ty § Ieqa g arer
TATTeE STATITST T HIAT T AT SFTHTT AU

(2) RrET T 9% =TT SUGYT, TAFION T THER & (o0 T TATRedh AITAT TG a1 i
AR AN ST T4F a9 30 SF aF Gaiad T TGO FI=07 J1 AT Jguor ===ror afafa & fore
FAT|

(4) =T T2 92 =THa ATt RA1E § o Tiees® sraforg Jaee q¥ Aefererd s34 g gi:

(i) UF a9 | IouS AT AT, oHH T weArftes sraforse ff onfae 2;

(ii) FUZT, TAFHIOT, TEHERLT & o7 I AT AATAL THLT ATEHLAAT,

(i) ST T AT AT ATTATE FT ST,

(iv) Sufafar it E=mT o Fataa 6t yreatd;

(v) STaTog Taer START AT TATIRed Qi o HESTOT, IAST [T, fEmT sfiT ITANT &1 v o forw 67
TS FEATE |

7.3% T F REw 9 H,-

(i) 3T-F=w (1) 3% IITH=H (2) F &9 97, Feteted 39-fF=m o ST, sraiqe-

“(1) ITITEH, ATATAH 3T FIE FATHT ST AT F hell |l TATiEeah TohionT il T&6T Fd &, UHT TlTeeh
FeRTST & T  foru S g

(2)  STEr FT A IcaTES, AATAE AT FE TTHT AU AEarid Scarad PHERT # 92 FdT 8, 39
Y- (1) % el SueT e T AT 36T T3 /14T ST

"(2%F) IHTEH, ATATaF, dic Ty, AT, sfiv Fureeas wiffes a7 SAafasHheog riees o =i
FEgat & fEAfaaTar, saag=-2 ¥ AfAfEe Rt F aqar wiites Tinr % o fearia Sores
SR &1 T w”

8. 37 7w % A=+ 10 #,-

(%) 3u-faaw (6) #, Ferferferd wige siaenfoa B s, st -

"I Ag gl SATIFRIU TATeEd T G0 TTNTIATAT % TSMEERa0 F Ugel S gl AT 2l 3%
ROTE mEue17899 41:2022 F SAET &I, 8T UH AAMFHuT wTieed® #f, a7 18 F srefia Izugofia
TATALT FTAHT ol THH % TTEL S TEEl Teqd w6 orefid g g fafdaa ameaar amd y@mrerar |
LA TS STH g9 %01 STATe O, hatd TguUT =0 a7 sfaae | I T o o T T 3carad
IT JTFNT T ST

g AT AT T UH O0eq0 &7 IO e ud 17899 £1:2022 F SI&ET Agl gIal g af s el Sfed HT ol
STt

(@) 37-f7=w (6) % we=ra, fMuferfad sw-few sia et T som, i -

"(7) AEUH ATRET THOAT T FFIEETA TATIREF AT AATAFARIOT TATREH: F FAT Feqal & o0
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 14th March, 2024

G.S.R.. 201(E).—WHEREAS, the draft rules further to amend the Plastics Waste Management Rules, 2016,
were published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-section (i), vide notification number
G.S.R. 744 (E) dated the 16th October, 2023, for inviting objections and suggestions from all persons likely to be
affected thereby within a period of sixty days from the date copies of the Gazette containing the said draft rules were
made available to the public;

AND WHEREAS, copies of the Gazette containing the said draft rules were made available to the public on
the 16th October, 2023;

AND WHEREAS, objections and suggestions received within the period have been duly considered by the
Central Government;

NOW, THEREFORE, in exercise of the powers conferred by sections 3, 6, and 25 of the Environment
(Protection) Act 1986, (29 of 1986), the Central Government hereby makes the following rules further to amend the
Plastic Waste Management Rules, 2016, namely :-

1. (1) These rules may be called Plastic Waste Management (Amendment) Rules, 2024,

2 They shall come into force on the date of their publication in the Official Gazette.

2. In the Plastic Waste Management Rules, 2016 (hereinafter referred to as the said rules), in rule 3, -
(1 for clause (ac), the following clause shall be substituted, namely:-

‘(ac) “Biodegradable plastics”, means plastics, other than compostable plastics, which undergoes degradation by
biological processes in specific environment such as soil, landfill, sewage sludge, fresh water, marine, without leaving
any micro plastics or visible or distinguishable or toxic residue, which has adverse environment impact;”;

(i) for clause (k), the following clause shall be substituted, namely: -

‘(k) “Importer” means a person who imports for commercial use, any plastic packaging or any commodity with
plastic packaging or carry bags or plastic sheets or like material, or plastic raw material including in the form of resin
or pellets, or intermediate material to be used for manufacturing plastic packaging such as films or preforms;”;
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(iii)  for clause (m), the following clause shall be substituted, namely:-

‘(m) “manufacturer” means and includes a person engaged in production of plastic raw material, including
compostable plastics and biodegradable plastics;’;

(iv) in clause (n), the words “metallised layers or” shall be omitted;
(v) for clause (s), the following clause shall be substituted, namely:-

‘(s)“producer” means a person engaged in manufacturing of plastic packaging; and, includes a person engaged in
manufacture of intermediate material to be used for manufacturing plastic packaging, and also the person engaged in
contract manufacturing of products using plastic packaging or through other similar arrangements for a brand
owners;’;

(vi) after clause (u), the following clause shall be inserted,-

‘(ua) “seller” means a person who sells plastic raw material such as resins or pellets or intermediate material used for
producing plastic packaging;’.

3. In the rule 4 of the said rules,-
(A) in sub-rule (1), -
0] for clause (e), the following clause shall be substituted, namely:-

“(e) the manufacturer shall not sell or provide or arrange plastic to be used as raw material to a producer or to a
seller not registered under these rules;”;

(i) for clause (h), the following clause shall be substituted, namely:-

“(h) the provision of thickness under clause (c) shall not apply to carry bags or commodities made from
compostable plastic or biodegradable plastics. Carry bags and commodities made from compostable plastics shall
conform to the Indian Standard: IS/ISO 17088:2021 titled as Specifications for Compostable Plastics.;”,

(iii)  after clause (h), the following clause shall be inserted, namely :-

“(ha)  the manufacture of carry bags and commodities covered under sub rule (3) shall be permitted to be made
from compostable plastics or biodegradable plastics subject to mandatory marking and labelling laid down under these
rules and the regulations of the Food Safety and Standards Authority of India for food contact applications. The
manufacturers of compostable plastic or biodegradable plastic carry bags or commodities permitted under the rules,
shall obtain a certificate from the Central Pollution Control Board before marketing or selling;”,

(B) after sub-rule (3), the following sub-rule shall be inserted, namely :-

“(3A)  The manufacturer of commodities made from compostable plastics or biodegradable plastics shall report the
quantity of such commaodities introduced in the market and pre-consumer waste generated to the Central Pollution
Control Board.”;.

(C)  after sub-rule (4), the following sub-rule shall be inserted, namely :-

“(5) Every manufacturer of commodities made from plastic or part thereof shall ensure processing of the pre-
consumer plastic waste generated in the form of reject or discard material at the stage of manufacturing and such
manufacturer shall report to the State Pollution Control Board or Pollution Control Committee concerned.”;

4. In rule 6 of the said rules,-
0] in sub-rule (1), the words “or producers” shall be omitted;
(i) after sub-rule (1), the following sub-rule shall be inserted, namely:-

“(1A) Every manufacturer, producer, importer, brand owner, manufacturer of commodities made from compostable
plastics or biodegradable plastics may engage with local body on voluntary basis, as per mutually agreed terms and
conditions entered into by them and the local body”

(iii) after sub-rule (4), the following sub-rules shall be inserted, namely:-

“(5)  The local body shall undertake assessment of plastic waste generated, including plastic waste existing in dump
sites, by the 30th June of every year and also estimate the quantity of plastic waste to be generated in following five
year period.

(6) The local body shall assess the plastic waste management infrastructure available for collection, segregation
and processing and send a report to the State Pollution Control Board or Pollution Control Committee concerned by
30th June of each year.
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(7 The local body shall take necessary measures to prevent stocking, distribution, sale and usage of prohibited
single use plastic items in their jurisdiction.

(8)  The local body shall include in the annual report the following details on plastic waste management, namely:-
(i) plastic waste generated, including plastic waste existing in dump sites, in a year;

(i) plastic waste management infrastructure available for collection, segregation, processing;

(iii) projection of plastic waste to be generated;

(iv) status on framing and implementation on byelaws;

(v) actions taken action to prevent stocking, distribution, sale and usage of prohibited Single Use Plastic items.”.
5. In rule 7 of the said rules,-

(i) in sub-rule (1),-

(A) after the words “gram panchayat” the words “or panchayat at district level” should be inserted;

(B) after clause (c), the following clauses shall be inserted, namely:-

(d) engaging civil societies or groups working with waste pickers;

(e) ensuring that open burning of plastic waste does not take place;

(f) taking necessary measures to prevent stocking, distribution, sale and usage of prohibited Single Use Plastic items
in their jurisdiction.”;

(i) after sub-rule (1), the following sub-rule shall be inserted, namely:-

“(2) Every Producer, Importer and Brand owner, manufacturer and manufacturer of commodities made from
compostable plastics or biodegradable plastics may engage with Panchayat at District and Village levels, on a
voluntary basis, as per mutually agreed, terms and conditions entered into by them and the Panchayat at District and
Village levels.”

6. After rule 7 of said rules, the following rule shall be inserted, namely:-
“7A. Responsibility of Panchayat at District level.-

@ The Panchayat at District level shall undertake assessment of plastic waste generated, including plastic waste
existing at dump sites, by the 30th June of every year for rural areas of the district and also estimate the quantity of
plastic waste to be generated in following five year period.

2 The Panchayat at District level shall assess the plastic waste management infrastructure available for
collection, segregation and processing and report to the State Pollution Control Board or Pollution Control Committee
concerned by 30th June each year.

3) The Panchayat at District Level shall include in the annual report the following details on plastic waste
management, namely:-

(i) plastic waste generated, including plastic waste existing at dump sites, in a year;

(i) plastic waste management infrastructure available for collection, segregation, processing;

(iii) projection of plastic waste to be generated,

(iv) status on framing and implementation on byelaws;

(v) actions taken action to prevent stocking, distribution, sale and usage of banned Single Use Plastic items.”.
7. In rule 9 of the said rules,-

0] for sub-rules (1) and (2), the following sub-rules shall be substituted, namely:-

“(1) The Producers, Importers and Brand Owners who introduce any plastic packaging in the market shall be
responsible for collection of such plastic packaging.

(2) Where any Producer, Importer or Brand owner fulfils his extended producer responsibility, he is deemed to
have complied with his responsibility under sub-rule (1).

(2A) The Producers, Importers, Brand Owners, manufacturers, and manufacturers of commodities made from
compostable plastics or biodegradable plastics, shall fulfil Extended Producer Responsibility as per guidelines
specified in Schedule- I1.”.

8. In rule 10 of the said rule,-
(@) in sub-rule (6), the following proviso shall be inserted, namely: -
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“ Provided that where testing of biodegradable plastic had commenced prior to the registration of a laboratory, and the
report is in conformity with IS 17899 T:2022, the Central Pollution Control Board shall ask the applicant for re-testing
and permit the production or usage of such biodegradable plastic, till the period the test report is received from duly
recognized laboratory subject to furnishing of bank guarantee equal to the amount of Environment Compensation
leviable under rule 18:

Provided further that the bank guarantee shall be forfeited if the result of such test does not conform to IS 17899 T:
2022.

(b) after sub-rule (6), the following sub-rule shall be inserted, namely:-

“(7) BIS shall specify separate colour or marking for plastic packaging and commodities made from compostable
plastics or biodegradable plastics.”.

9. In rule 11 of the said rule,-
(i) for sub-rule (2), the following sub-rule shall be substituted, namely:-

“(2) Each recycled plastic packaging or commodity shall bear a label “recycled having [-----specify percentage-----]
of recycled plastic” and a mark as shown below and shall conform to the Indian Standard: IS 14534: 2023 titled as
“Plastics — Recovery and Recycling of Plastics Waste — Guidelines”, as amended from time to time.”

Vo S
DD
N N

3D 2 DTED
Ve Sl S
DT 7D

OTHER

NOTE: PET-Polyethylene terephthalate, HDPE-High density polyethylene, V-Vinyl (PVC), LDPE- Low density
polyethylene, PP-Polypropylene, PS-Polystyrene and Other means all other resins and multi-materials like ABS
(Acrylonitrile butadiene styrene), PPO (Polyphenylene oxide), PC (Polycarbonate), PBT (Polybutylene terephalate)
etc.

(i) after sub-rule (2) the following sub-rules shall be inserted, namely: -

“(3) Each plastic packaging or commodity made from compostable plastics shall bear a label “compostable only under
industrial composting” and shall conform to the Indian Standard: IS/ISO 17088:2021 titled as Specifications for
Compostable Plastics.”;

‘(4)  Each plastic packaging or commodity made from biodegradable plastic shall bear the label “Biodegradable in [
--- specify number of days ---] only in the [---specify recipient environment such as soil, landfill, water etc.---]".".

10. In rule 13 of the said rules,-
(M for sub-rule (4), the following sub-rule shall be substituted, namely:-

“(4) Every manufacturer and importer of plastic raw material shall make an application to the State Pollution Control
Board or the Pollution Control Committee concerned, for registration, in the Form I1I:

(4A) For the purpose of these rules, the manufacturer and importer of plastic raw material shall,-

0] sell plastic raw material only to Producer or Seller registered under these rules and the Registration number of
such Producer or Seller is mentioned on sale invoice for sale of plastic raw material;

(i) not sell plastic raw material to any entity or units engaged in manufacturing of prohibited single use plastic
items;
(iif)  print the following on all packaging bags of plastic raw material:

“Not to be used in the manufacture of single use plastic items prohibited under the Plastic Waste Management

Rules, 2016 including plastic sheets < 50 micron thickness, non-woven carry bags < 60 GSM, Carry bags <
120 micron thickness”;

(iv) submit Quarterly Report to the Central Pollution Board and State Pollution Control Board or Pollution Control
Committee concerned;
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“(4B) Every person engaged in sale of plastic raw material or an intermediate material used for manufacture of plastic
packaging to producer shall make an application to the State Pollution Control Board or the Pollution Control
Committee concerned, for registration.”;

(i) for sub-rule (8), the following sub-rule shall be substituted, namely:-

“(8) Where the registration is not granted within a period of thirty days after the receipt of application complete in
all respect, the applicant shall be deemed to be registered under these rules on the expiry of such period.”

11.  for rule 17, the following rule shall be substituted:

“17.  Annual reports.- (1) Every person engaged in recycling or processing of plastic waste shall prepare and submit
online an annual report in Form-1V to the local body concerned and also to the State Pollution Control Board or
Pollution Control Committee concerned by the 30th April of every year.

(2) Every manufacturer and importer of plastic raw material shall prepare and submit online a quarterly report in
Form VII to the State Pollution Control Board or Pollution Control Committee concerned by the last day of month
following the quarter and an annual report by 30th June of every year.

3) Every person engaged in the sale of plastic raw material or an intermediate material used for manufacture of
plastic packaging shall prepare and submit online an annual report mentioning therein the detail of transactions to the
State Pollution Control Board or Pollution Control Committee concerned by the 30th June of every year.

(@) Every urban local body and Panchayat at District Level shall prepare and submit online an annual report in
Form -V to the Urban Development Department and to Rural Development Department, respectively, and also to the
State Pollution Control Board or Pollution Control Committee concerned by the 30th June every year.

(5) The State Pollution Control Board or Pollution Control Committee concerned shall cause the report
submitted by the urban local body and Panchayat at District level to be audited by itself or through a designated
agency and copy of the report of such audit and the annual report shall be made available on website of State Pollution
Control Board or Pollution Control Committee concerned.

(6) The State Pollution Control Board or Pollution Control Committee shall prepare and submit online an annual
report in Form VI to the Central Pollution Control Board on the implementation of these rules by the 31st July of
every year.

@) The Central Pollution Control Board shall prepare a consolidated annual report on the implementation of these
rules and submit to the Central Government along with its recommendations on or before the 31st August of every
year.”.

12. In schedule Il to the said rules,-

(1 in the heading after the words “Guidelines on Extended Producer Responsibility for Plastic Packaging”, the
words “and commodities made from compostable plastics or biodegradable plastics™ shall be inserted.

(ii) for paragraph 4, the following paragraph shall be substituted, -
“4. Obligated Entities:
The following entities shall be covered under the Extended Producer Responsibility obligations, namely: -

@) Producer of plastic packaging, other than micro and small enterprises as defined under the Micro, Small and
Medium Enterprises Development Act, 2006 (27 of 2006);

(b) Importer of plastic packaging including intermediate material used for manufacturing plastic packaging such
as films and preforms and plastic packaging of imported products;

(© Brand Owners including online platforms/marketplaces and supermarkets/retail chains other than micro and
small enterprises as defined under the Micro, Small and Medium Enterprises Development Act, 2006 (27 of 2006);

(d) Plastic Waste Processors;

(e) Manufacturers and importers of plastic raw material;

j] Manufacturers of items made from compostable plastics or biodegradable plastics.”.

(i) in paragraph 5, in sub-paragraph (5.1),

@ in item (iv), after the words “carry bags”, the words “and commodities” shall be inserted;
(b) after item (iv), the following item shall be inserted, namely:-

“(v) Category V
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Plastic sheet or like used for packaging as well as carry bags and commodities made of biodegradable plastics.”.
(iv) in paragraph 6, in sub-paragraph (6.1), for the following items shall be substituted, namely:-

“(a) The following entities shall register on the centralized portal developed by Central Pollution Control Board,
namely: -

(i) Producer (P) including micro and small enterprises as defined under the Micro, Small and Medium
Enterprises Development Act, 2006 (27 of 2006)

(i) Importer (1);
(iii) Brand owner (BO);

(iv) Plastic Waste Processor engaged in (a) recycling, (b) waste to energy, (c) waste to oil, and (iv) industrial
composting;

(v) Manufacturers and importers of plastic raw material;

(vi) Manufacturers of items made from compostable plastics or biodegradable plastics.”.

(v) in paragraph 7,-

@ sub-paragraph (7.8) shall be omitted;

(b) after sub-paragraph (7.7), the following new sub-paragraph (7.8) shall be inserted, namely:-
“(7.8) Manufacturer or importer of plastic raw material - Extended Producer Responsibility Target:

(i) The extended producer responsibility of producers, which are micro and small enterprises as defined under the
Micro, Small and Medium Enterprises Development Act, 2006 (27 of 2006), hereinafter referred to as micro and small
producers, shall be fulfilled by manufacturer or importer of plastic raw material who has supplied the plastic raw
material to such micro and small producers:

Provided that the target for use of recycled plastic content shall be fulfilled by such producers.

(i) The Extended Producer Responsibility target category-wise for manufacturer or importer of plastic raw
material shall be the quantity of plastic raw material sold to micro and small producers where the sale invoice is
authenticated by the manufacturer or importer of plastic raw material, on the centralized online portal, excluding the
sale made by such micro and small producers to Brand Owners and Producers, which are not categorized as micro and
small enterprises as defined under the Micro, Small and Medium Enterprises Development Act, 2006 (27 of 2006).

(iii) ~ The producer, which is a micro or small enterprise, shall declare category of plastic packaging manufactured
by it on the centralized online portal.

(iv) While fulfilling the Extended Producer Responsibility target the manufacturer or importer of plastic raw
material shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste collected
under the Extended Producer Responsibility Target, category-wise, as given in the Table below, namely: -

TABLE
Minimum level of recycling (excluding end of life disposal) of plastic packaging waste

(% of Extended Producer Responsibility Target)

Plastic packaging category 2024-25 2025-26 2026-27 2027-28 and onwards
) 2 @) (4) ®)
Category | 50 60 70 80
Category Il 30 40 50 60
Category IlI 30 40 50 60

(vi) in paragraph 8, after sub-paragraph (8.4), the following sub-paragraph shall be inserted, namely :-

“(8.5) The Central Pollution Control Board shall issue guidelines for authorisation of agencies for establishment of
electronic platform for trade of Extended Producer Responsibility certificates between obligated entities.

(8.6) The number of electronic platform may be restricted keeping in view volume of trade of Extended Producer
Responsibility certificates.
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(8.7) The operation of electronic platform shall be as per guidelines issued by Central Pollution Control Board after
approval of the Central Government.

(8.8) The Central Pollution Control Board shall fix the highest and the lowest price for extended producer
responsibility certificates which shall be equal to 100 % and 30 % ,respectively, of the Environment Compensation
leviable on the obligated entities for non-fulfilment of Extended Producer Responsibility obligations, under rule 18 of
these rules.

(8.9) The exchange price of Extended Producer Responsibility certificate between registered entities through the
portal shall be between the highest and the lowest prices as fixed above.”;

(vii). in paragraph 10,-

(a) in the heading, for the words “ Role of Producers, Importers & Brand-Owners”, the words “Role of Producers,
Importers, Brand-Owners and manufacturers, and manufacturers of commodities made from compostable plastic or
biodegradable plastic” shall be substituted;

(b) for sub-paragraph (10.1), the following sub-paragraph shall be substituted, namely:-

“(10.1) The Producers, Importers, Brand-Owners and manufacturers, and manufacturers of commodities made from
compostable plastic or biodegradable plastic shall have to register through the online centralized portal.”

(c) for sub-paragraph (10.5), the following sub-paragraph shall be substituted, namely:-

“(10.5) Producers, Importers, Brand-Owners and manufacturers, and manufacturers of commodities made
from compostable plastic or biodegradable plastic may operate schemes such as deposit refund system or buy back or
any other model in order to develop a separate waste stream for collection of plastic packaging waste for directly
fulfilling Extended Producer Responsibility obligations to prevent mixing of plastic packaging waste with solid
waste.”;

(d) in sub-paragraph (10.6),

(A) after the words “Producers, Importers & Brand Owners”, the following words shall be inserted
“manufacturers, and manufacturers of commodities made from compostable or biodegradable plastics”.

(B) the following proviso shall be inserted, namely:-

“Provided that the annual return under this sub-paragraph in respect of the financial year 2022-2023 may be filed on
or before 31st March 2024.”;

(viii)  inparagraph 11, in sub-paragraph (11.2), the following proviso shall be inserted, namely:-

“Provided that the annual returns under this sub-paragraph in respect of the financial year 2022-2023 may be filed on
or before the 31st March 2024;”.

(ix) in paragraph 15, for sub-paragraph(15.1), the following sub-paragraphs shall be substituted, namely:-

“(15.1) The Producers, Importers, Brand-Owners and manufacturers, and manufacturers of commodities made from
compostable plastics or biodegradable plastics shall provide the details of certificates for plastic waste recycled and
sent for end of life disposal, by 30th June of next financial year while filing annual returns on the online portal.

(15.2) The details of certificates provided by Producers, Importers, Brand-Owners and manufacturers, and
manufacturers of commodities made from compostable plastic or biodegradable plastics and registered plastic waste
processors shall be verified and in case of difference, the lower figure shall be considered towards fulfilment of
Extended Producer Responsibility obligation under these rules.

(15.3) The certificates shall be subject to verification by Central Pollution Control Board or State Pollution Control
Board or Pollution Control Committee concerned, as the case may be.

(15.4) The Manufacturer of biodegradable plastics shall fulfil their Extended Producer Responsibility obligations by
obtaining Extended Producer Responsibility certificates generated by local authorities, as per agreed modalities.

(15.5) The local authorities shall generate Extended Producer Responsibility certificates equal to the biodegradable
plastic collected by them and put to end of life biodegradation in the respective recipient environment as per standard
notified by Bureau of Indian Standards, which shall be recorded, and details of such certificates obtained by the
manufacturers of commodities of biodegradable plastics shall be submitted on the centralised online portal while filing
annual returns under these rules. Central Pollution Control Board will develop mechanism for such exchange on the
centralized online portal.”

13. for ‘Form -I’ of the said rules, the following shall be substituted as follows, namely:-

FORM - |
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[See rules 13 (2)]
APPLICATION FOR REGISTRATION FOR PRODUCERS or Brand Owners
From: ..o
.................................. (Name and full address of the occupier)
To
The Member Secretary,

wevevvo.... Pollution Control Board or Pollution Control Committee

Sir,
I /We hereby apply for registration under rule 9 of the Plastic Waste Management Rules, 2016
1. Producers

(A) other than micro and small enterprises (as per criteria of Ministry of Micro, Small and Medium Enterprises,
Government of India)

PART - A
GENERAL
1.(a) Name and location of the unit
(b) Address of the unit
(c) Registration required for manufacturing of:
i. Carry bags;
() petro- based,
(b) Compostable
ii. Multilayered plastics
(d) Manufacturing capacity
(e) In case of renewal, previous registration number and
date of registration
2. Is the unit registered with the District Industries

Centre of the State Government or Union territory? If
yes, attach a copy.

3.(a) Total capital invested on the project
(b) Year of commencement of production

4.(a) List and quantum of products and by-products
(b) List and quantum of raw materials used

5. Furnish a flow diagram of manufacturing process

showing input and output in terms of products and
waste generated including for captive power
generation and water.

6. Status of compliance with these rules- Thickness —
fifty micron (Yes/No)

PART -B
PERTAINING TO LIQUID EFFLUENT AND GASEOUS EMISSIONS

7. a. Does the unit have a valid consent under the Water

(Prevention and control of Pollution) Act, 1974 (6 of
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1

974)?

If yes, attach a copy

b

1

. Does the unit have a valid consent under the Air

(Prevention and Control of Pollution) Act, 1981 (14 of

981)?

If yes, attach a copy

PART -C

PERTAINING TO WASTE

Solid Wastes or rejects:
a. Total quantum of waste generated
b. Mode of storage within the plant

c. Provision made for disposal of wastes

Attach or Provide list of person supplying plastic to
be used as raw material to manufacture carry bags
or plastic sheet of like or multilayered packaging

10.

Attach or provide list of personnel or brand
Owners to whom the products will be supplied

11.

Action plan as per Regulation notified for Extended
Producer Responsibility

Name and Signature

Designation
Date :

Place :

(B) Producers; Micro and Small Enterprises ( as per criteria of Ministry of Micro, Small and Medium Enterprises,

Government of India)

PART-A General

Micro or Small Producer

Details:

(a) Name and location

(b) Registered Address

(c) Postal Address

(d) GST No.

(e) PAN No.

(f) CIN No (Applicable for companies)
(g) Udyam Registration No.

Authorized Person Details:
(a) Name

(b) Designation

(c) Mobile No.

(d) Aadhaar No. (Aadhaar authentication
on voluntary basis)

(e) PAN No.
(f) Email ID
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Plastic packaging manufactured:

Category - | /Category - Il/ Category - I/
Category - IV/Category — V)

Year of commencement of business

Unit Location:

S.No. Place of Manufacturing unit
Manufacturing capacity (plastic-packaging
category wise)

Total Capital invested in project

Part B: Details on plastic packaging

Manufacturing details Year 1 Year 2 Quantity (MT)
1. Raw material procured
2. Plastic packaging produced category-wise
3. Total Plastic packaging sold category-wise (MT)
a. Plastic packaging sold to Brand owner
b. Plastic packaging sold to Producer (Large and Medium)
c. Plastic packaging sold to Producer (Small and micro)
c. Plastic packaging sold to seller

4. Pre-consumer plastic packaging waste (MT)

Status of Compliance with Rule 4 of Plastic Yes/No
Waste Management Rules, 2016 as
amended

10.

Cover Letter (with attachment)

11.

Self-Declaration by Micro and Small
Producers

12.

Authorized Signatory

13.

Self-Declaration:
Name:

Digital Signature
Date:

Place:

Note:

(i) The registration shall be based upon self-declaration and done through centralized online portal on plastic

packaging.

(if) In case of proprietorship firm not registered under any Act or rules of the Central Government or the State
Government, the proprietor may use his or her Permanent Account Number (PAN) issued by Income Tax Department

for registration of the enterprise.

2. Brand Owners:
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PART - A
GENERAL
1. Name, address and Contact number
2 In case of renewal, previous registration number and
date of registration
3 Is the unit registered with the District Industries
Centre of the State Government or Union territory? If
yes, attach a copy.
4.(a) Total capital invested on the project
(b) Year of commencement of production
5. (a) List and quantum of products and by-products
(b) List and quantum of raw materials used
PART -B
PERTAINING TO LIQUID EFFLUENT AND GASEOUS EMISSIONS
5 Does the unit have a valid consent under the Water
(Prevention and control of Pollution) Act, 1974 (6 of
1974)?
If yes, attach a copy
6 Does the unit have a valid consent under the Air
(Prevention and Control of Pollution) Act, 1981 (14 of
1981)?
If yes, attach a copy
PART -C
PERTAINING TO WASTE
7. Solid Wastes or rejects:
(a) Total quantum of waste generated
(b) Mode of storage within the plant
(c) Provision made for disposal of wastes
8. Attach or Provide list of person supplying plastic
material
9 Action plan on collecting back the plastic wastes
Name and Signature
Designation
Date :
Place :
3. Importers:

Item 3, 4, 5 of Part A, Part B, and item 7 and 8 of Part C, to be filled as per applicability.

PART - A
GENERAL

Name, Address and Contact number
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In case of renewal, previous registration number and
date of registration

Is the unit registered with the District Industries Centre
of the State Government or Union Territory? If yes,
attach a copy.

4.(a)

Total capital invested on the project

(b)

Year of commencement of production

5.(a)

List and quantum of products and by-products

(b)

List and quantum of raw materials used

6 (a)

Quantity of plastic sheet or like used for packaging of
imported or to be imported products

(b)

Quantity of imported or to be imported plastic sheet or
like used for packaging for further supply or self-use

(©

Quantity of imported or to be imported multilayered
packaging for further supply or self-use

PART -B

PERTAINING TO LIQUID EFFLUENT AND GASEOUS EMISSIONS

Does the unit have a valid consent under the Water
(Prevention and control of Pollution) Act, 1974 (6 of
1974)?

If yes, attach a copy

Does the unit have a valid consent under the Air
(Prevention and Control of Pollution) Act, 1981 (14 of
1981)?

If yes, attach a copy

PART -C

PERTAINING TO WASTE

Solid Wastes or rejects:
(a) Total quantum of waste generated
(b) Mode of storage within the plant

(c) Provision made for disposal of wastes

8.(a)

Attach or Provide list of person supplying imported (i)
plastic sheet or like used for packaging, (ii)
multilayered packaging

(b)

Quantity of imported (i) plastic sheet or like used for
packaging, (ii) multilayered packaging used for self use

Action plan as per Regulation notified for Extended
Producer Responsibility

Name and Signature

Designation

Date :
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Place :

14. For Form V in the said rules, the following Form shall be substituted, namely:-
FORM V
[See rules 17 (4)]

(A) FORMAT FOR ANNUAL REPORT ON PLASTIC WASTE MANAGEMENT TO BE SUBMITTED BY
THE URBAN LOCAL BODY

Period of Reporting: ( Year)

A General Information

Name of the City or Town and State:

Name & Address of Local body

Contact E-mail:

Contact Phone No.

Population

Area in sq. Kilometers

Whether separate Plastic Waste Management Cell is operational (Y/N)

Staff deployed in Plastic Waste Management Cell

O 0| N o O | Wl N

Total numbers of the wards in the area under jurisdiction

[y
o

Total numbers of households in the area under jurisdiction ward —wise

[EEN
[EEN

Number of households covered by door-to-door collection — ward-wise

[y
N

Total number of commercial establishments and Institutions in the area under jurisdiction and those
covered by door to door collection

a | Commercial establishments

b | Institutions

13 (i) Details of human resource including waste pickers in informal sector (concessionaire or own
resource) deployed for

(@) Collection

(b) Street sweeping
(c) Transportation
(d) Segregation

(e) Processing

() disposal

(ii) Details of waste pickers engaged in plastic waste management (ward wise)

No. of waste pickers

B Plastic Waste Management

Quantity of Plastic Waste generated (Tonnes) as per CPCB methodology

2 Compositional characterization of plastic waste as per CPCB methodology

e Plastic packaging (Cat I/Cat Il/Cat 11l/Cat IVV/Cat V)

e  Others type of plastic waste (i) recyclable and (ii) non-recyclable

3 Door to Door collection of segregated waste (coverage in % or number of households) — ward-wise
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Total no. and capacity of MRF

() No. and capacity of Mechanical MRF Facilities
No. Capacity (MT) Waste segregated (MT)

b) No. and capacity of Manual MRF Facilities
No. Capacity (MT) Waste segregated
(MT)

Number of plastic recycling facilities with details of category- wise
Name and address with EPR registration number Capacity (MT) Total Plastic Waste recycled

(MT) Plastic packaging waste recycled category —wise (MT) Other plastic waste recycled (MT) EPR
certificates generated category-wise (MT)

Number and capacity of industrial composting unit for compostable plastics
Name and address with EPR registration number Capacity (MT) Waste composted
(MT) Compostable plastics processed (MT)

Number and capacity of Operational Waste to energy Plants

Name and address with EPR registration number Capacity (MT) Plastic Waste processed (MT)
Energy produced

Number and capacity of operational wastes to Oil units

Name and address with EPR registration number Capacity (MT) Waste processed (MT) Oil generated

Quantity and capacity of Plastic waste used in road construction along with KM
Plastic Waste used (MT) Road Length (Km)

10

Disposal of thermoset plastic as per guidelines
Thermoset plastic Waste sent to secured landfill (MT) Thermoset plastic Waste co-processed (MT)

11

Cement plants for plastic waste for coprocessing

Name and address with EPR registration number Total unsegregated waste received (MT) Percentage
of plastic waste in unsegregated waste Plastic waste co-processed (MT)

Name and address with EPR registration number Total segregated plastic waste received (MT) Plastic
waste co-processed category-wise (MT)

12

Quantity of inert material disposed (MT) from recyclers and other waste processor in sanitary landfill

13

Scientific Landfill site (number and capacity)
No. Capacity (MT) Waste received
(MT)

14

Legacy waste site (number and amount of legacy waste)
Waste present (MT)

Waste processed to RDF (MT)

Plastic waste in RDF (%)

Waste remaining (MT)

15.

EPR Registration No. of ULB in case registered

16

EPR Guidelines leveraged for PWM ('Y/N) Details to be attached

Enforcement of Plastic Waste Management Rules

Please confirm if Bye- laws have been framed ( Yes/No)

No. of violations & action taken on non-compliance of provisions of PWM Rules, 2016, except for
banned Single Use Plastics and plastic carry bags (Rule 12)
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(i Total no of Violations (eg. Burning/ Littering of plastic waste)
(i) Actions Taken ( Fines/penalties Imposed Rs.)
3 Implementation of ban imposed under Rule 4 including on identified single use plastic items, plastic
carry bags having thickness less than 120 microns (ward-wise) (quarterly reporting)
Q) Registration number CPCB SUP compliance App
Total number of commercial establishments/Institutions and Hotspots in the area under
(ii) jurisdiction
-Commercial establishments : Malls, Cinema Halls, Airports, Railway Stations, Metro Stations, others
(@)
(b) - Institutions- Schools, Colleges, Office Complex etc
(c) -Hotspots — Tourist spots, sabzi Mandi, Wholesale market, Fish Market,
Flower market, Religious Places etc.
Total No of Inspections carried out
(iii)
(iv) | Total Fine imposed (Rs.)
(v) Quantity of Banned SUP seized( Tons)
(vi) Details of mode of disposal of seized SUP
Qty of SUP Seized (T) Mode of Name &
Disposal Addr_ess of the
Plastic Waste
( Recycling/ WtE/ WtO/ Co- | Processor
processing/Road making)
(vii) | Details of Entities producing Alternatives
S.No Name of Entity SUP Production Capacity Address

Alternative produced (TPA)

(ix) Details of Entities producing compostable plastics and biodegradable plastics

(xi) Shops for Eco alternatives for banned Single Use Plastic items

D. Data on ingress of littered plastic waste in water bodies

1 Ingress points for plastic waste in Drain and Water Body
Number of ingress points
Measures taken to stop ingress of plastic waste

2. Surface water bodies including river stretches
Number of surfaces water bodies Quantity of plastic waste collected

3. Number of drains cleaned from Plastic waste
Total length of drains

Total length of drains cleaned from plastic waste
Plastic waste collected (MT)

Silt collected

(B) FORMAT FOR ANNUAL REPORT ON PLASTIC WASTE MANAGEMENT TO BE SUBMITTED BY

THE PANCHAYAT AT THE DISTRICT LEVEL

210

151



211

40

152

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

Period of Reporting: ( Year)

>

General

Name of the District and State:

Name & Address of Panchayati Raj Institution At The District Level

Contact E-mail:

Contact Phone No.

Number of Gram Panchayats covered

Number of villages covered

Total Population

Total Area

Total number of households

Plastic Waste Management

PlWlo|lo|N|jlo|ga|d|jw [N

jurisdiction along with the details of agencies
involved ( Please attach the details)

Summary of the mechanisms put in place for management of plastic waste in the area under

Please attach details of infrastructure put in place for management of
plastic waste generated in the area under jurisdiction

Total no. of Plastic Waste Management Units set up with capacity

Quantity of Plastic Waste generated (Tonnes) as per CPCB methodology

Plastic Waste Characterization as per CPCB methodology

(Plastic packaging waste: Cat I/Cat Il/ Cat I11/Cat 1V/Cat V and Others ((i) recyclable and
(ii) non-recyclable)

Quantity of Plastic Waste collected (Tonnes)

Plastic Waste Segregated (Tonnes)

Plastic waste channelized for processing and recycling (details quantum of plastic waste,
type of processing)

(a) Plastic waste to recyclers

(b) Plastic waste to co-processing in cement kilns

(c) Plastic waste to waste to energy/waste to oil plants
(d) Plastic waste for road construction

(i) Details of human resource including waste pickers in informal sector (concessionaire or
own resource) deployed for

(a) Collection

(b) Street sweeping
(c) Transportation
(d) Segregation

(e) Processing

(f) disposal

(ii) Details of waste pickers engaged in plastic waste management (ward wise)
No. of waste pickers

10

EPR Guidelines leveraged for PWM (Y/N)

Details to be attached

Enforcement of Plastic Waste Management Rules

Please confirm if Bye- laws have been framed ( Yes/No)

No. of violations & action taken on non-compliance of provisions of PWM Rules, 2016,

except for banned Single Use Plastics and plastic carry bags (Rule 12)
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Total no of Violations (eg. Burning/ Littering of plastic waste)

Actions Taken ( Fines/penalties Imposed Rs.)

reporting)

Implementation of ban imposed under Rule 4 including on identified single use plastic
items, plastic carry bags having thickness less than 120 microns (ward-wise) (quarterly,

Total number of Institutions & Hotspots in the area under
jurisdiction

(a)

- Institutions- Schools, Colleges, etc

(b)

Hotspots — Subzi Mandi, Wholesale market, Fish Market, Flower market, Religious Places
etc.

Total No of Inspections carried out

Total Fine imposed ( Rs.)

Quantity of Banned SUP seized( Tons)

Data on ingress of littered plastic waste in water bodies

Ingress points for plastic waste in Drain and Water Body

Number of ingress points
Measures taken to stop ingress of plastic waste

Surface water bodies including river stretches

Number of surfaces water bodies cleaned
Quantity of plastic waste collected

Number of drains cleaned from Plastic waste
Total length of drains

Total length of drains cleaned from plastic waste
Plastic waste collected (MT)

Silt collected

15.

FORMAT FOR ANNUAL REPORT ON PLASTIC WASTE MANAGEMENT TO BE SUBMITTED BY

for Form V1 in the said rules, the following shall be substituted, namely:-
FORM VI
[See rule 17(6)]

SPCB/PCC
Period of Reporting:

General

Name of the State/UT:

Name & Address of SPCB/PCC:

Contact E-mail:

Contact Phone No.

U14>(AJI\)H>

Details of Plastic Waste Management (State Level)

e Collection (MT)

e  Segregation (MT)

e  Processing including recycling (MT)

e Disposal (MT)

Mechanism of Plastic Waste Management

Summary of the mechanisms put in place for management of plastic waste in your State/UT
along with the details of agencies involved ( Please attach the details)

Please attach details of infrastructure put in place for management of
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plastic waste generated in your State/UT
3 Total no. of MRF Facilities
@ No. of Mechanical MRF Facilities with capacity
(b) | No. of Manual MRF Facilities with capacity
C Plastic Waste Generation, Collection, Segregation &
Characterization
1 Total Numbers of the Urban Local Bodies (ULBS) in the area under jurisdiction
2 No. of ULBs who have submitted Annual Report
3 Total Numbers of the Gram Panchayat (GPs) in the area under jurisdiction
4a  |Total number of Panchayati Raj institution at District Level
4b  |No. of Panchayati Raj institution at District Level who have submitted annual report
5 Please confirm that all GPs/ULBs have provided complete information in stipulated time as
per format prescribed by CPCB ( Yes/No)
6. |Please provide no. of ULBs/GPs which have not submitted complete
information within the stipulated time frame
7.  |Please provide total amount of EC levied on PRI at District Level / ULBs who have not
submitted annual report as per prescribed timelines under the rules
8.  |Quantity of Plastic Waste generated (Tonnes) as per CPCB methodology ( Cat I/Cat 11/ Cat
[11/Cat IVV/Cat V/ Others)
9. Quantity of Plastic Waste collected (Tonnes)
10. | Plastic Waste Segregated (Tonnes)
11. | Please confirm that all Local Bodies/ GPs have carried out Assessment of Plastic Waste
Generation & Characterization as per methodology specified by CPCB ( Yes/No)
12. | Please upload Plastic Waste Characterization Reportas per methodology specified by
CPCB
13. | Please confirm that data validation and reconciliation for ULB and PRI at District Level has
been done as per methodology specified by CPCB ( Yes /No)
D Extended Producer Responsibility Implementation

1.|Total Number of ULBs registered on EPR ( To be auto fetched from EPR portal )

2.|Details of Plastic Waste Processors (To be auto fetched from EPR Portal)

Name |Type (Recycler/Coprocessors/Waste to |Registration|Processing Capacity ( TPA)

Energy/Waste to Oil/Road No
Making )
PW (Cat-)] PW [PW] PW [PW-(Cat-| Other
(Cat-I1) (Cat- (Cat- V)
my | V)
3.|Plastic Waste Processed through PWPs (TPA)
Type (Recycler/Coprocessors/Waste to Energy/Wasteto | PW PW PW | PW | PW |Others
Oil/Road Making ) (Cat-1) | (Cat-1l) | (Cat- | (Cat- | (Cat-
m | M | V)
4.|Audit & Levying of Environmental Compensation (EC) (To be auto fetched from the EPR Portal)
(&) |No. of Entities (PIBOs/PWPs) audited
(b) |No. of Entities (PIBOs/PWPs) found in violation
(c) |EC levied on violating Entities (PIBOs/PWPs)
E. [Implementation of ban imposed under Rule 4 including on identified single use plastic items, plastic carry
bags having thickness less than 120 microns
1 |Total number of commercial establishments/ Institutions &
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Hotspots in the area under jurisdiction

(@ |-Commercial establishments :Malls, Cinema Halls, Airports, Railway
Stations, Metro Stations
(b) |- Institutions: Schools, Colleges, Office Complex etc
c -Hotspots :Tourist spots, sabzi Mandi, Wholesale market, Fish Market,
Flower market, Religious Places etc.
2 | Total No of Inspections ( Data Auto fetched from SUP Compliance
Monitoring Portal)
3 | Total No of Commercial Establishment and hotspots closed for SUP Ban
Violation
4 | Total No. of Industries inspected( Data Auto fetched from SUP
Compliance Monitoring Portal)
Total no. of industries closed for manufacturing banned SUP items
Total Fine imposed (Rs.) ( Data Auto-fetched from SUP Compliance
Monitoring Portal)
7 | Quantity of Banned SUP seized( Tons) ( Data Auto-fetched from SUP

Compliance Monitoring Portal)

Total No of Commercial establishment and hotspot made SUP free

Details of mode of disposal of seized SUP

Qty of SUP Seized (T) Mode  of
Disposal

Co-processing/
roadmaking)

(Recycling/ WtE/WtO/

Name & Address of
the Plastic Waste
Processor

10.|Details of Entities producing Alternatives including compostable plastics
SL.No. | Name of Entity SUP Processing Capacity |Address
Alternative | (TPA)
11.| No of Complaints received on SUP grievance App ( Data Autofetched from SUP
Grievance redressal app)
12.| No of Complaints resolved ( Data Autofetched from SUP Grievance redressal app)
F |Enforcement of Plastic Waste Management Rules
Details of Registered Plastic Raw Material Manufacturing Units
Total No: Capacity: Product
Manufactured
2. | Details of Registered PWP (Non- packaging) Processing Facilities
Total No: Capacity: Product
Manufactured
3. | Details of Unregistered Manufacturing or Recycling Units (in
residential or unapproved areas).
Total No: Capacity: Product
Manufactured
4. | No. of ULBs which have framed bye-laws
5. | No. of violations & action taken on non-compliance of provisions of PWM
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Rules, 2016, as amended, 2018 (Rule 12)

6. | Total no. of violations (Burning/ Littering/non-registration and other non-
compliance)

7. | Action Taken ( Fine Imposed / Closures issued)

16. After Form VI in the said rules, the following Form shall be inserted, namely:-
FORM VII
[See rule 17(2)]
Format for Quarterly report of Plastic Raw Material
Manufacturer/Importer of plastic raw material
Year : Quarter : Q1/Q2/Q3/Q4

S. |Name of| Address of | Email | Phone Buyer GST no.| Category of Qty of Type of
No. | Buyer Buyer ID No. Category |of Buyer plastic plastic raw | plastic raw
packaging material material
supplied (T)| supplied

Note:

(i) Quarterly report shall be submitted as per pro forma in electronic format prescribed by CPCB.

(ii) Individual invoices for transactions are not required for the purposes of quarterly report.
Buyer Category

1. Large and Medium Producers (as per criteria of Ministry of Micro, Small and Medium Enterprises,
Government of India

2. Micro and Small Producers (as per criteria of Ministry of Micro, Small and Medium Enterprises,
Government of India)

3. Brand Owners

4. Seller

5. Others (Non-plastic packaging applications)
Type of plastic raw material supplied
PET

HDPE

PVC

LDPE

PP

PS

Others

Biodegradable plastic in specified environment

© 0o N o g~ w D P

Compostable plastic
[F. No- 17/6/2023 HSM]
NARESH PAL GANGWAR, Addl. Secy.
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Note- The principal rules were published in the Gazette of India, vide number G.S.R. 320(E), dated the 18th March,
2016 and subsequently amended vide notification number G.S.R. 285(E), dated the 27th March, 2018, vide
notification number G.S.R. 571(E), dated the 12th August, 2021, vide notification number G.S.R. 647(E),
dated the 17th August, 2021, vide notification number G.S.R. 133(E) , dated the 16th February 2022, vide
notification number G.S.R. 522(E) dated the 6th July 2022, vide notification number G.S.R. 318(E) , dated the
27th April 2023 and last amended vide notification number G.S.R. 807(E) dated the 30th October 2023.
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= Ho o TeA0-33004/99 REGD. NO. D. L.-33004/99

d ShT
The Gazette of India

EXTRAORDINARY
9T [I—EUS 3—3U-WUE (ii)
PART II—Section 3—Sub-section (ii)

IR | WRIITA
PUBLISHED BY AUTHORITY
| 861] ¢ feoelt, YhaTX, 3T 8, 2016/ 19, 1938
No. 861] NEW DELHI, FRIDAY, APRIL 8, 2016/CHAITRA 19, 1938

TN, A AR Sy IREd w9y

Frferg==T
7% f&==AY, 8 =rf=r, 2016

1.3, 1357(H).—= 19 Aq19ee Fag" 7w, 2015 FT TET IR G & TA@, 99 AT TAqarg

Tiadd HATAT il AT |, AALA.451 (3F) T 3 51, 2015 & A F o9+ 91 11, @E-3, 37
gT (i) ®§ ST arde & e e o, e sae ywtiEa g arer garted st ' i o
Sferee (FEed 37 grerd) = 2000 T AT Fod gU 3T ATSAAT & FIT 319 TITLrte e =,
2015 3 TR &t qIE | 1S Taedi 1 STarer hl T & T3 AET ST AT AT (617 o)

ITH TSI 6f TTAAT ST &0 a3 54, 2015 & 3T F0s T2 T,

Fratta srafer F Wiaw s e Rt a7 greq syt aor feoafor a2 Feg 9T g 99 'Y
T = fRaT T o,

Tgfeer (Ferr) atafaaw, 1986 (1986 T 29) it «mr 3, 6 3T 25 FIT Y& oIixpat &1 AT

FA T AT AT 316 A2 (Y i gormer) e, 2000, 39 ardr & e srfgeria wa gu g &
StershaoTt & Tger fohaT srar 8 a1 fohw ST T o T AT 8, T SRt S S99l BT U A &
for ot e aamedt & erara

1. Gfereq 7 oK W~
(1) == fRmt =7 wfereq 9 o safree yeem e, 2016 )
(2) T TSI § T THTE 6T AT & Jged gi |

1750 GI/2016 )]
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2. AN gFT- ¥ Ao gos agdl e REm, agdt g % o, ama F AT $iY e

ARLFT FTT TAT AITUT ST A, AT &A1, ATegi~a s Ty, AT 3 & T &,

AT IHl, A 5|, F80E 3T gay, LT ITIATel, [T i S, T T Feald Gl &

HITSAT, AIT-HHT T FHL: TT LRI G TAT ATSHAT q1, GTHE TAT UidgTiersd Tgcd & €T &Y

St siw e vt sraforse aatawor (Feerrn) sifef=am, 1986 F e e & a=my 10 (a9t & srefier

A 2, o oA Toie 7, qiedree, arroreas o7 Bt € s fe-smardi 29 srafare Sf== a7 anp

B

3. qfeTaTd- (1) == et &, 5t 9 o "= & steerr srtera 7 21, (1) “Frasidl  FEE R T

sAtefrsr T fErerrear & Siferew wared w1 gem Sahg fFreea sadfoa w8 fatm ahear afivm

2. “SETgeEt SRR’ ¥ S ¥ oorwra § Afaw werd #v gew g e smdfaa A
At wiwwar afsa 2;

3. "grfaeRr" &7 Forteeta, e ggur REEer a1 ar wguer ey afuta gy R sqiEe F s=res
T 9TET T ITFErR0r AT 31 SITrse o THeheor 37 fAaere & Seaeardy et s srferreor v
& TE AT AT &5

4.  ‘Sifaw &7 § Juuiea quitre” & w7 U FaHE quRl Jfwa g BE gaw sfta grT 9%y
feahre: Ao & Awiga foha ST 9T §;

5. “SHaw i & o= wbrar afena & S s & 9 o= 9 #7339 & o
HEAS{ AT GhaT 52T FTAH TaTY AT SSATHT SATHEA HT ATHEA FaTadT &

6. "HIEETHI" T TS AE AT HUAT AT g ST el TSTEL I TS oI T Tl AT (w7
FAT &,

7. “wegadt qf@w” & tar G g afem atie & Sed 5 &St 7 afts f genfu dwar
ATl 21 sraferee sEeRwer auT e gieer & = A sefera B S =& 3 sfare &
STEERTOT AT fAaer warefY qgiare % forw swefea g oo % Faw spefera G s,

8. 'ATE wrAT # Srufdree Iaurew" & AN ¢ ¥ THF siavia shEa 100 .. wfafew & 3w & afes
ATte AR FXd & AT TAH Feald TEHTL 6 (ST SrET IUFAL, ST TEhte & [AAmm a1
STFAT, T [T, ArEsEE a1 T dFey fF FUAEl, SErarEt, A g, T, Fies,
fEreafaamai, sv Aferd HEATsl, FEATATEl, gleal, ATorods eATaarst, arsiel, & 9,
wefeaat 4 ger afast g sfdsa wae o 2;

9. "Iu-fafd" & wurhiw ek, SO e ST Afgg R g areAtorT g, s sfeeRTRaT arer e
T = T A THTE E A FATaT F A qIEETSEE a9 6 o, st A g
ATy 2

10. “STOMT TR & AT F AT SiY SITUET ST g1 TT TR AT erg st &t i 2;

159



219

160

[T I-'vs 3(ii) ] RA hT A9 : STHIERO] 3

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

"Saeefier Srafrse” T weTiRed, FTSS FET TR T FATAAFRT ATHAT FT BISHT AL-SATATHAVIT,
T-TAAH, - 3TAST, T-TREweAT 319 daiaree e g Sear 1500 fFar ey aia
3.9, & =aw et ies a2,

“HPIEHTUT” T ST TaTY FT GEASET ATHET Fqaterd i UFh UHt At Timar i T €;

‘BRI’ T TAT AT AT FH AT & S IS FAT FA F O AT FAT w=@Tar iy o wvd
T o o arRit o o9 v e i Gt F7ar € a1 FAl €

“Hg THER” T AT Fies qaredt i sients ghramst § sfraren St 1 wfaenfig &
AT 37 ATINA, FET T FA % o0 F=dt ATfT & T F a7 SA7 F &9 % &9 § 1500 FFer FAeT
T STTEr FeATT e qod aTer A¥-01a STAFHON ST FT-[A=H(T SI6 AqFEe T ITANT AT &;

"o wEER" F ST STAFHO it F YHERIT F ATIFHAH FIA F forw fAedy g2 qiearet

FT TITIAT 37 IeATaA % &q 8§ Faeqw @@= TR qraiiat S Siautia 71 T g arte
THERI AT A9 & T sraferss &7 =aaw afvag HAr aE;

“RMue@” & sorer, aaer ser, Traeft a1 & Sguer a9 99t AT GierEt F AR R AR F o
FAAT 1 7 o AffEse 9ff 9% T8 F S AEieree 3| qrdee Y ivHT T T A EET,
TS AT TALT AT T TR AT AT T2 P fHoe «fnm g;

“oe IRE®eHT A" F =TT T I HHHE ATIACE] SIE theh g Ue & T, HteAreft &
AT AT, a97 RS i g afgat suf srfesm 2;

"SRG HUGW" & =, THAI, ATOah TAesH1, FATAAT, HEANET AT AT 7 Y amiT
TRE § B TF SR 318 A9 TSI HAT o7 S| iauia hefl sareia qEmet,
TEHTSIOr AaT IT AATCHE, T ATATHI, ATOSTF AT HEAWIG FiFetsd 7 TRE | ad T Ja90
gTe a7 foret sfSfRa wuer & 2 sraferse w1 Sugor wvar ot erfese g;

U FUTASE” | - 0T Fafres 3T it Teft &7 FeT-Fhe 7 fo=1 srfaree afewa 2
3T e dad [A=HT AT, I TAAFHNT ATIACE, TTE[ ATIAE ST FATEAFHT A0 1T
AT AT AT o7 g

“gaur S 7 ST FeET e F o fgidt w ared e feEr o smtre F e &
forT oredt e e g ST Y 1€ A iy i g

"fareaTiRa ScaTe® R & THRET ITATaT T Sfaw FT & i TF TG0 6 32 & AqF &7 &
forT, SRSt ScuTel S TR, o, Fi Y FiEsiee Tol TATe & FhET ITUTE® & Icavariicd
AfarT 2;

“gler & T # 1 e @t € SEE s i wdy afErd i guger i,
ST, HAGOT, TAHHT, TEHERTT, IT=T AT qRfera Ade B sar 2;
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23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

"SR & = Rt qan/ererEr su-fateat & R F s F forg sutafeet & e srforse
ST AT STITArSe JEHERTT & JATART e [AraerT giaemstt o a9 U AT i €

“qeq” T =9 Raw F IUTag T o g

“EEAT % SN AI9 SATArSEl T WaTs, TAFHIO, ATHAT A TEATH, TR, 07 W, HreT,
TET ST, TAA, FETE, IAS, T, THERO JAT e & qatera @+t BrarsarT off 2;

“Rfwr” & TaT sraferee ST 8 ST ST ATeed, =0T AT 318 T8t &, AT i qRE qor
FAr ATrerat 7 [Tt T g o M o 2,

eI & I AT T SAACE AT 0 AT & F [ H 6 [0 16 IS HT
STETAT AT T8 STaaford Ssaaiga SiaT s 2

"SI A9 QUTEF" T AT AP, T UH IT AT SATIH qIEATAT & ST TA=H0T
AT ft Fere, fFw o =diw 7 siadafed g

"Frenferas” & TAT 37 AT g ST 3 9feree F ATeAw F AT 97 AreAw § Fmar g e sad
AT g2 AT et arft 1 9 &

"eriE e & oo = FeEt & v F o s e dasta sgfaeae siaes, 9T
AT, ST A, TSR S 3T AR & [AHe A1 3 §9 T &30 # AR AT
AT I H1S €T 917 F TH 91, fF €

gt A giaeT (THemas)” & UHT T qiwia g STEl I SO 3" dOi9te A T
e a1 MW 2 7 afva #rE o= atfeaca a1 =8| 7 TRt % G0 WITeed &ls oAh a7 AT ST
AT T THERLOT AT T2 % 00 7 TR A7 a9 % 09 39 TS & (o0 &= [ a1
w2 # aft stqe g RS smferse 999 are, S| [@aseehdl a1 w67
S e F1 TfEeha A=t qFe? g A & Afs= doest § o, g av
TAEFOT T 6T TAATCH T T AT

st Refienor A srafdre” & A vET sratoree st & e gew Stta grer averae st
Friaen ® fAeeeor Tt oA ST e
“gfET T Y= T@E" T UET ET AT AEqcd ATHUT § ST UH S S9Tree F TgEad & oy gl w1

=T & A7 st wear § s st s e s s T g g #E oo
srfeeredr =T arfereRaor off

"R UG & TAFFT B AT T IHh IATEA & S (o TqeTd =J¥, HTH, FATAT 37T
FIE AT T AATET TRAT T & & a1 et Jugor &g ar agdr s Fae g e T
A AFEATH | 1 FHIAT, ISTHT AT ZETAT AT &

"THERCU" T FTS AATIAF TOHAT (S IR 316 ATIATE FH T4 ITAE, [ FAhd T 90 IcATal §
afvafed w2 % s % for garfora st At 2;
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36.

37.

38.

39.

40.

41.

42.
43.

44.

45.

46.

47.

48.

"qAEHU" F AR ST ATACE HT AT AFIHha q0 TaTef IT IS T 77 IJIM&T 1 IcqTa i
F forT == ATt F =9 § giafdd s £ bt afesa g, SEE gor scaret # aae frr e
TRAT AT A1 AT ST FhT,

"gAfdRE" § ST T WA s o= saEeanTe shoefiet g T2 € @gr IHT e O @l
ST AT AT =T 7 i aror s 2;

"FEAU A TOT (ARITH)" T S AT(ATE, S ATReH, HS, T AT FEHH AT,

FAATHT TaTAT o 9 S AfOrse T FETRT FAed, [Fotet [T 3T Tgaw FTeT [rehT AT 1T 6
FO H ICATIRT a1 AT TS T =eqeT Ser AT

"srafiree S ufdre” T v SEE AN UET S eufirse yEwRwOr v, S QA= v
st JEeRer & forT U A5t 8, | 9IS STuforse oY st off i 2;

" R & Ao e AqfASe % Fiqw A qIAT U AT IS, daar st ar
AN AT ¢, gaT & ITT goll TeThedhe, gid, o0 qiEee, Tee 1 @aer, Tery #1 a7,
qrersiia, Hawareft, AT T s, Tad FT TUURET Ted TTavg FEITAr a9 I7ET +
TN % T HeeATHS AT Aigd Twfoud qiaem § e aw [Aftw sratare sifa &;

“WTEHT AYIAT” T 7917 0 70 S, =g qifew a7 qqf®, 3T, Feeid, sasHy
ofTe 3T FTS o7 FHET AT F THeAHT FAT TIfre Aewa

“FIGA” T =7 AT F I TAET A g

"Sifor SeTRur" & TEERLr A7 Ao giegr wr ety % e qfvegs % forg wer wereor fBur ar
THHATF AT ATETAT T HIZT 6 T9ATT STH SATIAL FT AT HFuF AT &;

“QEEHEHTU” F S[E AT(AL & ATHT FHean! qATa St FF o dquieree S a1 &Y

AT Aq19rce it Awreor eraferee o Sfaeia . =orag i, 1 O =a@oa g
TR AT ATMY, FETFT AATACE AT AT TH T FETHLHE AT, S THFEHT T

o wfmior i freda sraforg off 2, v gerg o gor e afedT 2;
“VaT TSI & ST, Foagd, &ea, e, a5, S e et af vy €

“B AYFAT” & ST AT AZSH T AT AT T ofiT THH Savia T AT shw e 2
T T 7T Afeaed & Tl &5 § Ioqe TqTeahT STIILTE, qAT0oaT AL, ATEATH AT,
G ST TS AT FAT AT I—ATETE T AT, TeAT 7 TR(E, qOg ATAT o gers T 4T
THIT TE, T FO q9f2rg, F i a8 qufdre, sienfis smfore w1 gese so=mha s
Frfercaa sraferse siiv £-sraforee, Sedt sraforse, Y= afwra sraforee ofF srfera &,

“gers FET ¥ AT smfore & qsmurEne e deedt i et 9w, wities, T,
&7, A AT T FHT TR GraeT § THF HIAT AT 2

“Refiseor” & 7 Awrsreor eraforg i1 ST du=res it warft waer § gfiafdd wear afswa g
STET ag AT AT ST==HT T ITT Tl HAT g AT HIY GIH, F-Feld [HIAT TAT G 3T *
[RAAERR Ok
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49. “wrifasear & Y 7ol 9, 9rE o, G T, WEST, qrasiad I AT R s Arasttae e
AT YT=ae &, et &7 F [T 7397 A1 S § w0 gHET qemr ST w G148 STIRT 6
T, T, HIGT, T TE AT ATTF a6 6 (GhT FLd T Ivg, Teh IT9 & AL I T ST
FIA T A AT ATHIT & o A Braral, T, SETashe aa7 UHT a7 o777 TR 98 S
o a7 AR & § g 9wa g, ot € o “ant e orssl i IR SATRueE ' 9E i
HSTATA T&T AT A TEFA AT ST,

50. “sesdfter Frg” T Tl SIS AT 5T AT FT TAET FE T Afwor gy S He v

qUAT o ATTAT § ST 16 ATIASE THERTOT AT F ATl AT TATAT AT JIHATT T2 319 A
F e ¥ forg g et §;

51. "Siqer " F HUg &1 F 3 AT TTq FHIA Hl giord qraem i dATIAT THER ST, T
fraere gfaem v srerfa Tt a7 sramt & a2t 9 § afiegy orfna 8

52. "qfEga" | 319 AT AT g AT Ar ITATRT ATAF ITATRT AT ATTAT B TF BITF & FHL
ey 97 ot matafi = & gt 7o Ofa # @t w5 & afafza siv sr=erfea afag ot
ST e, FET FELT ST FIOTT AT T el o foIT Az Tt &;

53. "IuET" 7 T sratorse F witae, warafas a1 Sfaew steron ar gee § wuiaeor £ afaEa s,
T AT TERAT AT g FoEe I A+ i frfashTea &\ ar &1 F° F3aTl &;

54, "ITAIEHAT " T S AT G, TREET THER 3T e TATeH T Iqers FAA Y FeA T
AT AT T IToq Feed | AqTrse Fa a2 e [ s o 2 9 afva Gt sfeae g
srferaoa e sfenE g

55. “Ff¥ FFE T T Fgell FT TI0 F7d g0 FFIee § quiiaidd w2 6 S Aefwr gt
AT 2

56. “srafrse SfA=r” & ¥ zaeh siaeta afeafera &, 3o a9 T SITITet atga yers =afw ar =aiet 1
T AT TAH AETHT T TAT I AETH T SITIAT0 AT &, ST 316 AT IcT Fd &, AT

e

57. “srafdree it wHIGAT T AT ATATHEHAT 7 ATIAT & e S 3 sraforee w1 yeaw [ar,
FrdT, TOSTIN, THF, T T 3 FAvem a2 aa 33 G smr =3t e Ferr @
FqATTEF rerfHawar i -9 | et & =gaad aiaar &t e grm;

58. “aqfrg A AT & UAT ATh AT ATHAT FT THg AT & ST ATAL IqEA 6 &q F T
ITATSIH I TAT TAAFIT AT ST AL F HUGO 3HT AT g [Tl IAhT STt rord
FLA F forw =g A7 3% eafaar & qreaq 7 oy & oo aiert, e, Jweher a9r safdy

e qfaemat & aafors #v som § doei &9 F o9 gu E;

(2) == wEh O 9r=al oY 9&T & o qiATud del (AT 47 ¢, Tq ST G316 (J360) Ate=as
1986, ST (g e siw fFe=rn) sfaf==m, 1974 s (yguvr [{amer sfiw e suae st

1977 4T arg (ST Hamer e A=) stfemae, 1981 & 9RArua g, & o gl SIr "arerd Arefaaay
HE
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4, FfAeE IqHATAT h Fdeq. TAF AT Icq=heT,-

(F)  ITH T IO hT U TS F TEEFT ST AT TIE ATETe FAiq Ja A won, 47
FArsfwTorrT oiie o ahEweng i & fiF srerr-ae et 8 wetia F39m $w a9g-a97 1@
AT ITFErRon gTer fAasr AT Stferg=mT % SIqaTe qo O T Sraforst v STiergd sTaforse o= arai a1
AT HIgHATA T HIUT,

(@) TN T U e qufiree 9 AUl T FEeaET Gt Aife 39 Icaret F fAataret av sie
EATTRAT GTRT IUeTed H00E T It | AT ST ATRHTIET GIET TT (RS (97 oo e7iesT |t § 9o
Foferse AT STt TR Sfrse & o s=1T 1w s ® 39 ST,

(M) EEETT H7 ey qutiree i 79F €9 § 94 o TE § ASTd HM, 99 AT a8 3ca+ gIaT al,
3T IH FHAT A e sraferee 7w, 2016 F ATER MIe™ Fam; &

(@) 1o e & IO FH I i ST I it i srw & ahET § gus w9 § derhia
TR ST THT THF T2 A e g Raengame sae e wa,

(2)  FIE AUTATE AT IHH FIT AT AT(AE HT ToAl, Gl ATASI A TATAL, qATAT AT AT o
T, T ST 31T F T,

(3) =+t sruforse et TR SUTeRAT B T AT FRT ST S AT(9cT Fa4w F forw e Herat
#ir sutatert § fafafEse BT so;

(4) FE =FT AR T H FH T 7 A9 w9 Gaw @ e fEe wr gieg G fEEr
AT AT T T UF |T ARKAT T FATEFH HT VAT il AT AT GHIUE AINSIT Agl HIT | TAT
ST AT UH ARSI FT ATISF S T ATACE F TAFFIT Al qGeAT HAT AL TR ATIASE HT
AT 3T GTRT AT STHTATSE T aTeT 0 AT TS HAGIT SATHEHT Hl HIUT,

(5) U W (AhAT ST FTEARATT & SO0 IawT SIS STk @rer 9 i9ree yaea (FBvaistaer) =it

i, fReat, YUy, A & e, aw a= Jrew, afeaay, wat orfe F o SwgEd ars @ s vE
AT T TATHIT TTTEHOT FIET TT AT AA(CE AT FSHT AT 90 AT AT § ST,

(6)  =A WAl F AT B A AE F UF a9 H G THT SAATH FHeATT L I T ST
TTferReor i Aeiert & == et | o AR s g smfore # 'a o g s, gueE oo
SAITATE T A= ITAT | HUAGT FLA H HEIAAT MY A0 AR T STiera srafarse 3am™ arat
T2raT WTTEFa TA=hehl a0 HIaAT AR FO7 Sa-aswmmoitT rqforee 7 STgi aF 89 g TRET F siw7
TETIAT, ITATA T FUTES Fleh ATAT ATATTHATALT o TR0 A2 FGFar Srusm o sraforse wqmeia
TTTEERE0T GTRT TT THGT2d ATTUee STl T SATHFHLT [ (AT AT,

(7)  =A et & afegfa g f arg & UF a9 % #a7 5,000 39 He? F AfqF S5w arer a9t T
T HHETT T HEATT T TR0 il AR | 34 [HAH § To7 [Afd STl g7 aferse i #d 97
B JIF FIAT, TF 70 70 sraforee 7 SeT-31eT qrit § SUg Fed H HGTAT HTAT AT TA=Heh1 Hl FaaT
FEATHT FEN AT STTHAVTT ATFATE T Tl T TH T TRAT F (ST G, ITATRA AT Fqee Fh
FIET TN & T Faem B Smom 9w efore s grfeerr g g9r [Efoa smatfore
FUEHATAT AT ATHHLI KT FIT (23T SITUAT;

(8) =9 f=wi F wtegiea g it aNiE § U a9 & siaT ql ged #fiv WeRe T AT fi
ANERT H§ 39 A0 § 797 @i A= g7 9ferse 7 #d 92 §9% FHAT, TIF [0 T AqTCT Hl TAT-
AT AT UG FA | HSIAAT HIAT JAT THAHIT AT AT AT AT IS ATAT AT AT
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TAAFDT BT AT AT | AF-awaofir sraforees 7 Jgi g6 G99 gRT IRE % 38 q9riad
IUATIT 3T FAEE FTh TAT TTANHATHIT F U e B S o sratorses w2 Sriesmorg
77 fRtera sraferse srgaratett ar srfSyseor st faar srovm

5. far, a9 AR @Ay IRAdT HATAT F Fded.- (1) TIE, a7 AT TAag Tadad G 397 §
= (AT % e i Aidled & o0 ItaearEt gR| I di=E, THE<, a9 i Faarg 9add §aed

FT STEAAAT & ALNT Fra T ATl FATHIT AT TST FM, SEH FeferiEgd ATSwET area g ST qga7
Hq=E AT GATEHIL Al Gk & [0 & qgl gir o197

(1) er&t fashre wemer

(2) arfior e waTerT

(3) THTIA UH IFTH HATAT

(4) F =TT

(5) FETT TgUT =T A

(6) T T=F TGUT AV /T HF=0r AT, FHHT T
(7) = w7 FEERET F orgdt AT e, S g

(8) &1 T FLATI o ATHIVT TAFHTE [T, FHTIHA ZTT

(9) T eTedt TATHIT T, FHTUHA ZTT

(10) & STARTUET (HEH) gL, THEHH FIT
(11) TwemsHETens, drersers

(12) =1 foro faero=

2. TH HeR I AT FHIT 3 9% 39 A0 F AT F7 Al FA A [ EArha wad 6 @0
U a9 § FH q FF TF I< gRIT| TG0, a9 37T Fearg TRads §3re av o= i1, afs sraeas 2y,
TAZATTSTT T TRAT| FIHTA T TAH T a9 H T 6207 AT ST

6. g8t R W & wdeq.- (1) = T SATerT 1T AR T €9 e S5 F Tl F
Ty [Aetertad & o g9 F3TT, -

(F) 39 AUTE TIYT AT Fl GITEA  forw =2t a7 e [ g G o ot a0
HATAT AT 1] ATHHZON I Faeq TOT ST s Fererd qRArsHre % Aearad &7 a9 § &6 § 570 UH

T ATATEF TATAATHT FHIT TAT GHTIHF ST FHIA T TATg T,

(@) == At & ateeEET & ae & g 9 & fiaw quarRE F vy awwet § 5 srforee yaea
o7 Treder i qur Torif GoTe ST, Soeren st sraforse & et i At oft g

(M TrdE S saforss yege A S Tedr ot Fear Aifd 9% sarid 3 gy F gy { 7T
T i 7o 1 FAE FA H TSAT AT T ST ST HT ARG FIAT 3T Irg GHL I,

(F) S AU T HFEL § ATHATT S AFHE FT AT a7 97 Todl T 2= Ferat & 7
TAAT FT THL F7AT;

() T AT 377 sr=r qurerTiRat s Tfereror 39T SiT IRT erar AwTr AT W7
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() AT ST AT AR AT HHRL A F (o0 BT AT TefelT T TSN, H T &1 AL FHT
TR ohT Ashefieht weTasft fRrgia o afarrsrar foed sam T,

7. IAH AT, AT SR S HATEd F Feded.- (1) 3ava oy aepfra frafater & areas 7, -

(F) T FFEE % ITATL AHE | Fgraar IqAsd HIUIT, T

(@) A 3 o go T T Iuersd T 5 S duRA g 3 W 4 I 6 H 7 A F
SATATT | TETAE IATHT 6 AT FFEE 5 T AT FT Haee gArea gl

8. FIY FATAT, TRT TCHI & Hdeq 1~ T FATAT FH=T A 5 ATETT .-

(F)  Furee F fAfawto ug et % forg sdvs M= sraer it J=iemae Y& w3,

(@)  FU M 9T FEE F ITIR T TEET &9,
(

M) AT AIEERTRAT T ST AT TSIt 51T SeaTiad Huree i o = & o T
AT I,

(F)  FOEE H TOET FAT TET AT P T FARE T START FLd THT FAE 6 AT § TEE AT
IATHT 6 ITART & AAT 6 (T FHT ARTEeF Fgid ST Fam)

9. e =T F .- foe Ao s O % AreH | - (F) S SUiorse 97 et s forse
q 1 TaT F Ty 5t Ieqvted e oy 2w ar ya Ratfa o,

(@) TH AT & Ioqe (o2 T GLIE ol (eoraeor a1 g1 o1l 431 & (o0 Aaard aaru|

10. A iR THHORT SoIt ST FATET F Tdeq.- T SHT TATHUNT FHSAT FT HATAT THAT T 5
qTEAT ¥ -

(F) AU & FAT T&T FLA aTel HIAT 6 (o107 ATHTAAT GOl I LTS FTU; T

(@) TH ATTASE & FSAT G&T F3A ATl HAAT o (0 AT GieqST AT T TETT HIT

1. TSET AR 89 OSF &1 | g4 A & s g~ & wdey.-

(1) T a1 99 T &7 | gt=g, a7 agdt Gwe o A geme F s ar Feers o
e T & faas & Areaw & Mwatertea gt wa

(F) = A0 & qEAT At qa@eT F &4 H AA(ACE A qTAl & AW e, T TErEdar 99z i
AT FHEl dfegd TUeTRAT % TRHe § Tq5F 7 99 AT &7 & (o0 T Aiid 3T 3| (AT e
O AT FEAT S 29 At it sfeREET & ae § uw g it sty F e agdt S e i
TS STE ATTACE TG A S TS gy Tawgar A1 & THET g,

(@) 19 AT YT 6 HA H T A ST O T Fd THT AT | ST ATl AT T
AR T FATAT LA TAT TST AT 3T BTE AT(ACE TG IO § F 1T I TAEGL0T T 3

At F AT FT FAFd FA F [0 39 Aqieree F A= "deewi & i § FHY, ST,

THHH, TEAT ST ATHATH STANT 9T T &I,

@) 7o AT ST Tordtaat ® FET A ATt Ud eraforse qugwdatel ST qAEsm SN & AT S
HFT GIET ATILCE T 7 H7f § A€ 72 Fgeaol spfaent 1 &fiewre fham S $iiw sraferse sefere soneft #
AfIree FAA ATAT AT SAATTAT AATACE HIZHATA 6 THHw F I | faeqa aneed® fgia saasy
YT

(=) T T Tt gy =9 AT o I & Grareaae wy giRfeua we;
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() ST F Ol FroEr fowmT wr a7 gRtea wwa % o [Ager 397 & 9 agd i grewe S aran
AT TR FIAGT IT A F UF THg F (o707 &T SHogal U0 % 987 g, T AT 5 57 &7
H T T T HIEET A § 319 AU THERLU 7 e Fiagrd erfud F2 & o a&ee €;
(@ 39 At & forw yeemr s Agem gt i w3 foro us aw  siaw iy A &
FTEY ITFT A AT TgATT T sreed AT FIAT ¥ Ire AT TS =T Fromr qiufady a7 7w ve
TTH ATSTAT AT & AT | TA/AA 0 AT ST (G ST ol TTSIAT) | T F2AT;

(@) ST T AT AT & gl Ao foemr w77 qiatera we % o e 34 7 200 & sfew
AT AT AT 5,000 7 HieT & ATeeF &=he 6 A€ areAl T FISFET AT ATI0IToT e, HIEATIF AT T -
e afEe % forw s aremT & 319 srafore & g, @, e swewer F o uw et
wore forfeea o smar &;

() 9T St S, S §9aT, SRRE e & (GREh &l =49 a7 % Aie F Fof & Hl
FH | FH 5 Taerd wAte AT 9T FEAT AT TAEFH0T e & for sefera #:7;

(F) AW ARAETEY e 97 et giegr & 50 fF. @Y. (ar srfgew) it @ F st o arer ergd i
TR % THg & ATAT 51T CATeAHT AT Al ST FT GHL 99T 31T UH TTEARL IHEHL0T 6
Ficdeh T T HATI=T FEAT;

() TF AT(ATE F THGT § AT ST FHAT F a7ar [AI0r AT &q 92 AU F JIAFR0 T
TIEET AT THHHLIT ohl SHFTET HTAT,

() T Igu RIA A F /T ey Fan 5 2 qafad 7 afege F S| Auides TEHER Y [ere
qieest % forg awe St sfergf=a Far; i

(3) AT FAT ATAT 3T AATATE o SATATAT o TSH0T 6 Fael § T ATSAT [E FLAT |
12. o= afoee ar e seeet ar STgF F Fded.- 7or fufa, Rer afrge a1 Fer wafe
EXIREH

F) = At & srfigEaT f v § uw av F fiaw s agdt fEm e F aarh athe F fee
qHeaT & o orer § s Mt #1319 sferee sEenaor qo fuer gieestt it e 39 F o

8 11 % @< () F ATH STIFT H 6l TZATT TAT A& Hl Gahe aqT0,

(@) AT F JAFRIO, THERLW, STAT ¥ FUe 92 U [GHiEr § &7 9 &7 o« 99 § UF q%
AT T % AT T AT R T ST Ao a1 AREATerRT TOmEe & e AT T A
F fRers e Trog oY faeme o AT afe & AT aerwel w e SUAIeHE ST FAAT |

13. USY AR G99 TS & § YT 9=9ga AT AT e e F ol g F wdeq.- (1) 39 &0 F
forw ST =7 et & sl o € e o et e ° €, Trow ofi W TS & § a1 9= Aar agit
e T 3 s "= % e a5t g S e AT H ToF & H ot A F v aEa ¥

14. FT IO G S & Fdeq.- Fea g Tgu =0 77 —
(F) = Wl F FAFEEAT & o0 ST TG HEA TSt 3T wguer s qiutadt % a9y a6eay
FIAT AT AT Rt g fafed ATt &7 T S,

(@) T S eraferse yEEwer o e gt i araa e, i@t ar, st s, Rt
foro A= At o,
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(M) 3 Afrse TEHERTT giAETe A1 3=t SreniEat # oo fAfga watawefr arent siv aferaet w
AT AT ST ST HHT AT SAUTET BT, ST AT HAT;

(=) 3 eraferee ST gieree A1 IT= Sttt & o Afea watawefr st % wrateaas wy aw
HF0 F 7 UF 918 0T TG0 F=r set/sguer sy afafagt & qreaw & q@iEaren o7 396 g
A oFT U AFET HT HHAT FLAT,

(3.) 3T ATTACE F THERIW, TIAHI AT ITATL 6 (0 THAT T ATATERT 6 TANT 9T 5T TG0 =07
FIET AT TGO =07 AR F T=qral F7 [adsd FA7 2 F: 7Ig % &< 394 (o0 [Hearad 71,
IS ATAEE fafed e,

(@) T M aRT 3 It F wiead T F s I500 [EEr aret ar yguer e qtaat ©
ATEAT F HA 2T FLAT,

(B) T TGU FHAT AT ST AHTAAT F qT0q AT o A& 9L 39 FIAT % Fwieaq 9% qriue (e
FAT FTAT AT IH TATAL, T 3T AT TRAAT FHATAT HT TEIT FAT JAT 7 FA1E A0 arferawme e §
T 7T ST,

()  wiAfed 5 29 | AfeF 31 T9Tee FT TIeT FIT aral Egra & Ao sl & o7 qarore
TEERLO Y e giaemst i aredr @At 7 G smar, arisas ar BREr o i geEt
TR T TTAE e F%d aTel T A 1 a9T0 T 6 o7 qRTeels Hgidi &l TR FeAT;

(@) == FAIEl F G w7 A w3 o 3 sraforse & oredt vt e o 'wy e %
T THERT ST M9t % Taia<ui Tgq@l I a9d-H8T 9 qHa9d (#Gid TaTed HedT; T

() AT F FAASA T TGAAT T TSTT T T ST &1 I ANGLT T&TF FHLAT |

15.  wTE e, SR SFRoET WRE T G=Eal a9 98k GE § wded A Saarad.- (1)
T [ i 9= -

(F) T AT ST LRI T SATEEAT 6 G | Bg A F AIAL 3 AqILCE THGT T 7 AT 31T
TOAIT 3 SATHATL B AATAYE TG TTSTAT AT FLAT T IEHT T T T5F LA AT HHT T[T TATHA FIT
(ST qLHTT T HF 7T AT FIT TTEFT SATHHLOT & I SATHISd FT,

(@) Ao FIETAT TAT AATTATE THTEC, AT 0T, TEANTT ¥ S+ T AT T Tigd Tt =2 &
TIFRA 319 ATACE FT F-GTE 6 AU I HAGEAT FIAT| I Aol Tad1, a AT THE<d, Aqidl,
e TRl Tt & sraferse 7 wRrger yaer g A1 Rt s sfwfRa weme e St werar &

(1) TET A ATAT/AATTATI ATTAE TUGHAT F TIISAT T AT T&TH FLA it TOTAT AT FeAT
3IY GTE-ZTE ST SUfOree 69 F3d Aigd 319 Tferee & yaed § T ARiEry ® gHe a9 & o =9
TS A ATl ST ATTAE FUZUHATA o T[0T & (1T Ueh TOTAT €T FHL AT,

() T FEAAT FHE T Al HL T, TS T ITASH FIAT ST TGIT FL-HT L AT HIE
T ARG 318 ATTATE THET H THIHLT HT AR a7,

(3.) =7 W it ATEGAAT A TG § TF a9 6 HdC T HAAT % TS FHl GHATEE Fd gU ST et
FATAT 3 HHT T HIATAIT GATLAT FHEAT,
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(F) IFEFAT B, ST qET a9t S0, q9g-a97 7 @A ET wAr o T v i stdewer F areaw ¥
ST ATTACE ITTHATHAT F FIF FT G FHIAT,

(®) ATTATE IeqIhatelt &l [A=er 34T o F2T Fehe T HATT ST2aT FHRTS, ITT Ai¥ Sraat, TT TGTAT 5 F1,

22T T, BAl & T, TAT AT AT TS5 G qTas(ad e, i qqioee {ami wa s ar e § 1
T AT IAHT MO T HY TAT 34 HAHT % efid AR B T0 A #1d SAITCE HT AT-3TT Fe. 3T
T o T sroferee iy e AT gTRT TTfersd sTaferse S| aTeli AT WITEE St HUgHAr il w19

3
(ST) v ATERET eTs Fe % forw aateq T % Ay arRit agEr gieed ar o A ey
=TI FEAT ATl SHTIATIGR AT JTEd STIferee qa aTe efi¥ SIqiorse €§g Fd aTe orqforee # &

TAAHUNT AR T SIERT T 6 T ST o &1d & AT qIET a9 qraemst § 07T, Wi, o,
offerT, FHAET AT SIH T T 0 A= STAFATE T TG FIA 5 (77 AT FAT ATAT AT TA=ATD]

T AT AR Iy FAET; AT Aefiwor sraforse F @ & fow R gv @1 & gfea g, S @@= &
Sforse & AT  forw ah T & qiad g eiw ot sraforse & seTr % forw ey v & qiwd g,

(F) I TRHETERT AATIeE F T Saferse [Heraor gl 1 ST FIAT 3T AT Jeqeishataq &l (AT
ZAT T =] aiEFe T srafereet feraor R Fen 7 sraferee fMder e § 39+ qefera Auew + oo =
F T | UHT AT o0l SITIAT THET 0T IT T § 7 & F Al STUIAT o6 TF g ol STIAT S 19 A iies

SRS AT IHh AT & oI g1 ST 3T 3 el # =] TEwena raforse yrea 2w & a9 Afag=a grm;
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FEAT T ST T T =707 S /sgror o gfata g e B so;

(%) AT % HHTS FHATAL HT (797 A7 36 TeAT i TGRS § SUaid 4 % Tt Bl T AT T5qT Ivg, AT 7
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AT A i orfaraat e steenrfRat a7 st R #1 s F24T; siT
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TATHAT [A=H AT [AYART 60 S F T8 60 S ART JIih A7 S TF T AT AT 6
SUTErT A& =l T BT o8,

(F) AT QI Gl AAGT TAT TAT A=A TAATd AAT TIAL &6 -G TAT SF-ITATL 30l TATAAT
& ToIT ST= 3T f9ecior 34T &7 &l Tl Aagd gl Sl & Ja-Gad AT Tq-3TATT g AaeTFH FATS
FEAT,
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T & e w4 |
(4)  TfRata, v vgur [ 1 A yguer s a6ty e wd st ausr st g o §
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20. gEd &A1 § 39 AqfAe gagT F AFGE A Hit TN AT HIATEIT- TAT &5 H T
STTErRont & Faed o7 aTfae Awatertea srfafiea @<t & afga Faw 15 & sfeafea % aam g
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iy et F w1 sreed § fOrwnT g 21 sraforse yeear e eiver qiaemet i ST #7349 %
o0 ST T I FHITAT SITUAT ST UH SFAT Hl ATSH = AT ST

I 92T T ASATIE, TAT AT 15T % qre-ar2r =79vrag S & a=F T & 3td yorew &
AT ATTRCTT ST FAHEa BT STua Bt Feme i 93 &9 § T g5 FiE T i 930
eyt o fFo s &t 3o F fFemm s awor wre it g1 AT, UH 90 iy 99 w259+
TEITE T AT g

HLOT BT T FAT AT 1 SIS THERLIT FAGTHA HT TART FIA 6 ©00 BHAT ST e
AT STHERTIT AT 20T ATSTAT HIT T o AT T o6 & H TATE ST

T AT T LT HAHE HATAT, AT T ST Fea 1 F TGO FF=07 7€ F Aieeft gt &
AT T T ST

B T 9 w9« ST 9= a9t § qf9E H SUART # g, 39 Aqget § [{u U AEelt
ATALI | AT [T ST

A 9 T FH H FH 20-25 FUL TF qA49 F OO0 [@E T F I G AT A AT 3T
FETART AT T forw =orag Sfa & "y aor a9 fasrfera oo sroan

T AT T A4l & 100 e, arena & 200 Hiew, TASHEI, A T, e AT T
ST AT Fett & 200 Hex qor Gmmaadr a1 gars o7g & 20 Tt 7 @ 9% gRr | qei, e
HTA H, S 9207 & HT A0 AT TIEw0/a1g /47, SET A AT 2f, F AT TH0r 7o
STH FY o & 18 [Aaaaaa/zarsag a 10 =T 20 T & g # sey eiva G S a@ar gl
T At ste, FuH, Ageqet et &, gagaeier arf-o R = & @ 100 a9t & 77
FS ATE % HETHT % 3q¢ A T # % forw aqafa 981 4 Jrusf)

T TAA 3T S TAFAree o oiver qoT FAwqmeor & forw woreft f°r J9 s forwmr i i s
TIATA H AT AT o)

T 2 WA Tad & SATEe hi HeATrod SHar Aol 16 SAq19rse THERTT TAT (REarer graeT & raare

7 FoshTe 7 a6 ST S9T0 TET STTUAT| SHET AT STE AATCE THERLOT qAT FHeqreor gl +
T &1 o SEY TohaT SO TR SO &7 LT SR STEHTor T Hated 1T Tgu ==
TS o T T ATHAT < ATHAT AT 92 Fham Sroam|

Sa-ffreftT safire #1 Faem aag-aa77 97 7o gatea Sa-firatta smferg y&ea [,
2016 % srqame T ST aREweRs aferst 1 YEHH qu-gaT 97 IATHAET TREwenT
ST o= TITAY (VG 3T HA-0T0F F=eq) =27H, 2016 F Fqare Far sroam S-sraforei 1
ST HHT-HHT I AATHAET -1 (Sae) F=w, 2016 =+ srqame & srom)
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[T I-'vs 3(ii) ] RA hT A9 : STHIERO] 21

(xi)

(i)

(ii)

(iii)

(iv)

(V)

(vi)
(vii)

(i)

(ii)

(iii)

(iv)

AT STHERTT T FIH T T AT AT ATATARTA AT ATH(dh ATTETSAN 6 LT AT Hl 7@ % (o0
T YT T U ST q{9ree 3 forg srears sweror gl o & st

TTEAHL 0 W1 9T ggmt & e F g amde -

T AT B ¥ A-EETET AT FTE g SfT &Y S Tl ATgAl (PNt &2, satesd
STTRRAT TAT STATIT TYLEAT 6 T T LA o6 (o1 =T I FLATSIT AT ST

ATeAT 3T o= HefiedY &7 qoh "o g Fe % e ag= sheysiafs a= s a1 oy aars
SO AT ATEA T FoeT & HTI0T & H Dl IS & LT ST T

I 9T e 9T A 9907 F U A S arer sy i aidedt w2 forw eratorg Aderr
qiaeT, SAtweE @ F o weiad gEeT a9r Jgue Atdied STeR qigd ITER A 79
@ % T s e g gEgT F1 T=Tad AOig A, TEHERr 6w fuere #r dwr-siar
TET

I T T T ATT ST AT ATIAL T HIAT ] 1O 6 1T gHHieT, T GLET ITERT 3T 7T
T, ST off srferd g, S e B St |

YIS ST FETE ATl (ATSHT: FHRT 6 Forw era/agT it giaremsi) =€t STt 6w
EST I T THATAAL, ST T & F0T 60 q &, 70 STawrer SAae”q T w7 TEe4r gl

i WIOT TIAT 9T FIHAT F T £t = Figd et e o S

afiags argr it T T TEE AT s F O qrerenr R SITAn =7 TR ST /A A
arrere fafatae ATt F1 1 2 * form fm s

S AT F=TAt A S A Oof @1 9 I 9 F & fafAde ¥ forg weve-

ATTAT FT IF A ATH A & (7T I AL 7T I ATl AT AT AT FHFEIFL BT TN T
TU IqeAT 9Yat # Hgd AT SITOsI | Srfere aut arer ey, gt W FEFedl T AN Jal AT ST
THAT, H ThfeTs IUTT TIATT SO |

STIFATET T bt AT T AT w1 faad & ofd # &7 7 70 10 a9 g1, srfo vt = fAwior araeft
q 39 9T TF &F (AT STUAT & T T3 FHFOeaT AT THTAH0 T ol iy % forw et

TEERLT AT TG T FT & S0

YA g o A g & T3 A 9207 T I HIAEA 20 9t 6 fare w1 3 % oo s
HEgAq ST avfiwaer F arr 40-65 &Y #ET Agr T weAad sravwr fEwr G s g awr
TI o TATAT & & TTHT o FgTd &l [F9rd e o (o0 Itoaq Here arterg i 1 [ B S
T T TIT F T Bl S 6 TATT 96 AT AT ATLET Bl IAqH FIA & [0 STqq e
e fona StTom sifaw sraor Meafortea fafReer & sEm grm, roriq -

(F)  sifaw s § 1x107 Fi/FET § FH F IrInAar QUi qied 60 F¥t i et mEr v

QnTtara Frgt | <6 sra<res fagr &t 72a g
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

.

(@)  srareE e E ad F Faw 15 G fF uw A awa gri

(M) AT T % AT Tidsr ureat it gl § Tgraar A 7 qUEd F w9 wT & o
45 Tt AT U FeAfa® T gt

T RATr F HFEs.- A 9307 TATEAl § TG0 SHEAT T AR 6 B H HEfred T

ﬁq‘Q" Eﬂ-@’ STQTT_C[-

(i)

(ii)

(iii)

(iv)

(ii)

THEE ST T &1 38 a7 oeq oiw [ B s & |Jaqgr s agrE, i 99 &= 9

g g1 ST 3T 319 SAqfrg T | FaATes, aqgr S agra § [Hisa 7 gn [Fearers cat &0

FH FIA AT Adal A 6 TGAT HT U JAT ATE AT FAGAT (et F F= 6 forg ff Toe 5o
TATE ATl # T 7 ITaem AT ST

AT AT &7 F MR T QA I T-ATET AT TOTe(t &1 A\t o=t smforg
THEEROT AT % eraforg srerar At sty A1 wawas amiE (s e, s,
qferer, Je, ATAL q, YT IIE 3T FIeATeF) F U aTel ATIAL HT A & [T TIF g
AT WO TAT & forw wgaaw areaw AfAder, vw var e sEdew grm S 1.5 [T 9 o g
TA ATAT TrASATSAN (THLIE) Srr-feam a7 Se-fEafes arzas a1 sa+ aages R =
gt (et srerar enfera gt % 90 |t F T AT AT THHT Trarear ure 1x10-7 &Hi/FHe
q ATIF AL ST ST AU T ATTFHAH &2, I T Sl & =l AR 9T ITAed FA5 Te
ToepeT sreraT onfara gt % sTarers 9va & e ¥ FF § FF &l Hie A= g

ferrersht % HUgor sfY evuw T@igd T yeauw & forw wrawme o oSdsr | entea e,
FT=-1 # Afde A i1 T F79 F 7291 [@Ahd a7 START § A0 JI0d| 7297 T

AAtATTE areq # s w7 g smom Gl oft g | femes i ger ararawor § e awt
=R sToem

g AT A4S H g ATl A &l el AT, &, F&l, HIA AT arend § Ta90 FLd & el o0l
AT il ATUIT| ST TG * [HETasw I 16 AqAT F qr7 WA g & 7 |, qoeq |
STeT T FaTard ITTSERTOT GIT STtera Foham S|

S AT Hidled % forg qds.-

TRt syfer syeoor worer T i e & O, & | S ST [OTaT o6 AT AR TR o ST
3T Iee WA § dad & forg Rare § war Strosm ¥ sw2or woer ¥ aifer F 50 Hew F saw
S Ot w a9 # A et A9t I, AT ST AEA-T qEte F S AEed w9 H
Hiex foFaT ST e 7 gt g @9 & - S, S €8T & oJfds @giod 7 20

ft oft e (T St s =T | fea) F o qfi 9w e § #6739 aE-ae iy S 6
STANT 9T IHAT I[OEAT I AT2T HIA 6 918 G THAT S[TUAn| Jided T & o bse
AT &g et fafder @mg g, e -
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[9rT II—-@ve 3(ii) ] RA A1 TSI ¢ SAETHR 23
F.4. dmfiex ariTe 10500:2012, H@=w 2.2
(2003-09) aiwfw @ur (R,
froa A FEa

(1) (2) (3)

(1) | e 0.01

(2) | F=rEE 0.01

() | ®H=w (Cré* F =T H) 0.05

(4) | 0.05

(6) | RIS 0.05

(6) | AT 0.05

7y | 0.001

(8 |

(9) | AT=eE, TN F ®T H 45.0

(10) | drw= (pH) 6.5-8.5

(11) | ==r 0.3

(12) | F=1 FErar (e ¥ =7 #) 300.0

(13) | FimT=e 250

(14) | Pt 500

(15) | wmrters AR (feU=s3T= & =7 #) 0.001

(16) | ST 5.0

(17) | 7%= (TH3A, F &7 H) 200

(i)

gRaeft 3y e i Ariied F g amEe. -

T AT TF T GG T FH FLA, T DI ATEIAT T T e, AT I A0 I a8
U IATE TS AFET( I T & o0 T8 ST TOMTAT Aigd S T2 39 FF5707 Jorredt geama
T ST G 9207 I I B G@T & O T e R 6 qr Arasied gorterdt § SEr
T o 9T a7 A= o srom
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(ii)

(iii)

(iv)

9.

gy wor Tt ¥ e et {99 S w1 g, e Sewes Jier (Tasue) F 25 wiaea 7
EIPEIC EIRARIT

Tt s weor Tt w7 SR T & ST S A9er 9 F ITART AGEIAAr & SAJHTE AT a1 S
AT SR AT R Ioamea # fohaT ST s, | W= S A v (F8m) o r s

e WY AT § AT sty w9 & fAeeht % foro a8t gret sroIm afe st IwART A ydie g T
g1 ar o e &t st & STos

I T B T AT T8/ A T g qurEr & [t w1 & [idied S ot aiaedt
AT U AR & 3 o e sguer e 9 e AR weEt F aqE 2R

g o w9 9 dgdeer F fog wede- A e F ew Metatag BREa F oaqa

FAETTAH AL AT STTOAT, FAT -

(%)

(@)

()
(¥1)
(=)

(%)

(@)
()
(1)
(2)

AT w7 ¥ R @ aeHTer urel, S g9 AT seatasd arad & it 8, &
ST STUATT,

TTE U TSI & g7 o 3eent st 30 &HT 7 S(ferew Tl 7 21 TS 9, I A0 &9 % FI¥ g
TF A T,

=T TYet § =qAaH T FE F wr qF-0r0E g e £y ermar g

g 3 orovas # w9 F & forw aate geed § qreraer AT S,

T WU HEEOr et AT wEuwr [HEEer qetadt o awee ' 9 9wer e« At |7+
AT 37 g & faawferg oo s

T WX S I TATEd] <@ * g AEE. — (1) G 930 2 A Gh-01 3@E w0 § w0
TEE AT o1 AT SITUIAT 3T Seehtiorsd Aiiedy AT S AT Heterad o Ih g, S0 -

T ST IIq 1 AGEAT 3T TATEAT I TATT T@AT, AR Fed TgAT AT qaH SULT 92 Al
UL AT AT TR F THATT & ST T ST T HT AT,

STTEATTATE (AT HEor JUrTedt 7 Wieiedt FHAT,

AT T H 3T T AT -5 ! Al HLAT;

HTAHT & AT G FTI0T S HUGIT TOTAT T STALEAT 3 TATAT HIAT|

UEE a9 AT FEI-TH AiAIEL F A8 98 T2 A T ST % ITAN I G99 T AT 74T TR

T ST & a1 § Ag AT FA 6 18 of 6w AT STor &% S 3ds oY e oer
fErgor, At aeet & sqarem § § e gar fowar gatam i € 2

.

TETET & ¥ o sy sy g wEE - TRl U a9 W S agl ® A Grteeer g

HEferd T e A7 Igu = ST F dqHeT § 309 A F sfaw e & o B f =
zA-Tafore ugfaat TS SOy AETedTierRT ITTEEreor Sasieswmauiiy Sta® AT F7 STIRT a9 &
T JEERewT gEgmy w1d HOT| T-SasTamauni g TH=H TET GIHET FT A0SO AT SITOT $i
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[9rT II—-@ve 3(ii) ] RA A1 TSI ¢ SAETHR 25

Trg QTAFIT & T SATee € § S ST AT ST T-SasTaame o a9 FT ITANT, TS aqT a1

TETET U¥ IULH ST it AT FIA % forw ham SIroem qg ey S § aat i ure wA /oo B HwieAarsay
% HTLOT HESF I Tarar A7 ARTE % Ty IO A 9T0 U Sutrg # faer dart St § ST wIor wyet §
IERIES IR

A IO HAAT AT B 4G AL TG FAT - 3 AT F AAGT &0 BIegie a1 &77ar T FT AT &
IqT U 3T ITIFT &9 & SN2 FohT 0 9207 S AT it ST % a1 SH AT srararee 981 Shef S &,
Ig g7 FY QAT AT AU T FeATeried fEeredi it ST F3 & 918 FgIel ol Sl AT

(i) ST @A MY AT THERTIT G STTTACE I FH FHIAT [o1eh a1 A0 AT &=t 1 A1+ (i)
* ATATY AT=B1ET H AFTAET &l TET STTUAT

(i) I FTT AT F UL 3T ATHIA/ITAN H THF I o6 (1T S AT Ara<or 7 o
A | HATT ST AITICE AT F AT=BIad (03T ST

(i)  Zuw (i) F ATA ATARFT IUTAT (STATE ST T G TR HISAT H) ST GG0d -5
T T i eiterd 3 % org Fie-ar aia o Hepdor F3f # sr=gra|

(iv) T w2 aF T T H FHH FA F o7 ST HIs o THIT|

STt |l
[Fr 16(1), (@), (2.),16(4) 3]
B FAIFAT ¥ THEHI AT MG F qAF
®F. GIQ & HEH.- AT THERLO el § o ATHAV T ATIACE F THERT g Grarenar §

T % w7 | HOIET QT G| e §45 F g aTel TgUU & U & 297 F FuAfated &1 ara
[ERISIEIERIGE

(F) I U GEAT AT (A STAAL FT N % THEH § 3 qH=q T@@ra g1 S0 Sigh a9
AT g1, ATIAL AUSTIUT &3 THT gall g7 AUl ATS UHT HUST Gof | AT 747 21 a1 Herrah
e 37 e gieeT a5 ag= are dichas Al § e oY qer S agrd w1 UHEd wid
¥ FIALT F T AT AT ITAY FLEAT AT AR,

(@) e, "l Haw, TeAT & @A) S AT & S 6l arhT w1 7/ 63 & o0 a9 qagn=an
FLAT ST

(M) EEA T AFSIST AT TEALETT h HIHA |, AT AU T % ¥ QAT STUIT A AIFAT T 3418
TEERLIT T AT TEATAT S T ST r (Qom § Aqr=rq Fi v sxraear it Sros, S g9
& BH-3Ta gl ST 9% T TEHERT TohaT ST,

() TEHERIOT T F AHAT 03 T TORAT-T4 Aafergi i Fad srens 9% ger [&AT S[Tusr &Y &4

U¥ THGT ALl B (RAT SR q=ehor F0 9T, S9g<h fasearelt & wreas & At Srost 7
AR AT IF ATASF el 1 I a7 ST fiw Hide 9947 § a7 e 99411 # saesus
ITATEH, HE-STHERTIT o ToIT AT SITUIT| R F20T ST H hael T THRATeN 6 Safqg 957 STus|
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(=)

()

=)

()

(=)

ST SATETE o A1 AT &5 IUrse FHXTAT ATUAT| AT ST FSTer AT 319 et 7gt, 50 at

HIET, Tt T rear o 107 SH1/EHE § FH 21, FT G917 SITuT| e § 1 7 2 wiaed ae
BN SY e AT Gdg! 9819 HT SUU FLd & ([T Sl AT GOF ATl T 5T g

afasft g S[urer it MEted w7 7wl Ht ST THEROr §457 A agdt a4 97 T A
#¥ gar it faom # srer i waeT i € Fatea =7 & = i s

THY T T F forg mre w45 § Meres wr afREriera T sosm

sfaw IoIT" @Te, THA-HHT 97 AtegEd 3 FEEr sreer # siqeta fAfAfay gt & eEme
g

gTE FHT AT AIITRT EATHET FA gq @TE Qoadam & 0w Fafetag @Eeen &1 @ &
STTUAT, AT -

i 3w @re (e 2009) | R W GRF @@
(Twefiar 2013)
(1) () @)
st (fmm/fmm) 10.00 10.00
=i (Fram/fam) 5.00 5.00
Frfr (Frem/frm) 50.00 50.00
e (/) 300.00 300.00
*fra (Frm/fmm) 100.00 100.00
et (Frer/fr) 0.15 0.15
et (Frm/fmm) 50.00 50.00
sreart (Fe/fmm) 1000.00 1000.00
/0 e <20 20:1 & Fw
fro= (pH) 6.5-7.5 (1:5 =rer) sTferraw 6.7
THT, W FT Tfqerd, Afawad 15.0-25.0 25.0
oV e (IATH/EHT3) <1.0 1.6 & %7
FA ST FHTaA, AT FIT 12.0 7.9
wfderd, =AaH
FA AT (TF & &7 §), 91T 0.8 0.4
FTET iaerd, =Iaas
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A <pT USTAA ¢ SHIERIT

27

FA HIEhe (T12315 F =7 #) 0.4 10.4
ATY FTT Tiaerd, =qAaw

T TIEFAAT (F23 & &7 H), 0.4

AT T Yiaerd, =Aaq

T T 9 | A qH

UES Faq it srquterfa

FOT AT

FT T F+7 90% AT, 4.0

it suE = & EEe
ST =R

F T F9 90% #THA,

4.0 faely srEue

I oI =R

EEEil

TaTgHed (STUHTH-1 % =97 F),
T g

4.0

8.2

*JUTIH AT ool AT T AR AT e (AW IATR) FT ITANT @A FEAT 6 o0 At fHAr

STUSTT| AT, SHRT START G FEAT hl ST & T30 srgrer=t o forw foham ST =ehar 21

q. e et & forg ams. - onfea et % Pvew & fetofag st w1 9o B

STTOATT, AT~
F.4. ATILE w1 (Froer =1 a8 )
AT gagt | arEsiqe dax | g foem
ST

(1) (2) (3) (4) (5)

1. efea a3, R/, stesraw 100 600 200

2. |fefm Fm (), fmnse, 2100 2100 2100
aferaT

3. | o= (ph) 7T 5.5 9.0 55%9.0 | 55%9.0

4. | FHIAHA AEeH (U9 % ®7 H) 50 50 --
fn/ef., srfermaw

5. | T FHeer Arzed (UF & &7 H) 100 -
/e, srfereras
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6. St TETEE S S /T (270 . 30 350 100
< 3 fae) srfershaw (Fmm/etT)

7. | TEafEE st ", /T, 250 -
srfershae

8. |wmdtHw (UuH F ®7 #), fun/ =, 0.2 0.2 0.2
srfershae

9. |9mT (umstt ¥ w7 #), fEww/HT, 0.01 0.01 -
srfershae

10. | #H=r (f&t F =w #), R/, 0.1 1.0 -
afershas

1. | F=fomm @S F =7 #), /A, 2.0 1.0 -
afershas

12. |3 #EEH  (F= & =7 H), 2.0 2.0 -
/R, srfereraw

13. |@m@r (frg F w7 F), e, 3.0 3.0 -
srfershae

14, | ST ((S=ua % &7 #), o/, 5.0 15
srfershae

15. | M (umems & =7 ), f/e, 3.0 3.0 -
srfershae

16. | ATEATsE (HUa & &7 H), O/, 0.2 2.0 0.2
srfershae

17. | Fase (Hue & &7 #), /T, 1000 1000 600
srfershae

18. | wiRTEE (U ¥ w7 F), fwn/, 2.0 15 -
Sfershay

19. | FAiferk a1freR (fet=s o= F =9 1.0 5.0 -
®), forn/efy, srfaeraw

e © A Tdel Sa-fAarat & onfaa Ferasht F 9 a0, 9810 I a1 [Hererht £t /T $6 I

T AT A (61T | 3Tty [T ster 7 A7 97 St=a &9 9 ean =297 S |

T ST F AT 1 S SOiaree orea/ AT e § wEenRl/ar St # g are Ios §

fReaferfera ATt F7 sqoTe T ST, srer
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245 [9rT II—-@ve 3(ii) ] RA A1 TSI ¢ SAETHR 29
HFQUE IS AR
(1) (2) (3)

AT 50 fram/TTes AT FT o1 e o % oA A 9 ¢

LS L) 50 fRarm/uaues AT FT o1 e 5 % 3faq A 9 ¢

THA2 200 fm/ramgd | FTEE FT A S8 F ST 7 ¢

GiE 100 forrm/ueug3 | FER T A AL A F AT AAE ©

50 frrm/TTes AAF F7 7 S shaa A a4 g

T AT FrET 20 forrm/oATg3 HTT 7 T AT 5 6 AT AHH &

TATH 4 fimrr/ueues HIAF HT T AT HCF AAT AT A8

AT (A2 F T F o | 400 fam/umugs | 7T FT A S8 5 T A A9 4§

TS 3K TASH2)

T ST A T 0.1 T=sft ATAF FT 1 6-8 = & T | gl FI4T

EFg/raTad T fauTF FAqedar 9w FA % o

U s\qegar @l gq 17 Sataa
TAYHTLT aeq * faemfagert #7 Jaet o

Hr+aa=+37h A" 0.05 Twsii/uauR3 | wree &7 o1 30 fAee v 8 = % i+ wal
ot AT o T T 2

Tt S 5w A 0.05 Tasfi/mATHS | W 7 o 30 fime Wi 8 o ¥ A
ot AT o T T 2

TS g+ 0.5 wasfi/uaug3 | wree ot o 30 fiee 3w 8 = % i Fal

PP ot TAT fore T ww A g

S+ AfE

e : aeft 7Tt g0 Seme 17 11% sArais| a <[fa #F T2 2

(F)  SULIE IcASH HATSAT T ITH FTd 6 {00 FedT60r 37 % A1 IUgh T % fesred v 1y

TN T ITHTOT FEATAT AT TAEHITIG FohT STusn

(@)  wefiFa B S arer safers iy et FEn SerETers F Ay aEraieE ads |§ e qat

T ST
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() FARIAIE TATIRE & AR I &7 AT o 36 TG ©F F qH1e AT ST
(@)  =fx aeftweor e § AR argett B SiEar awg-a89g 97 FamEentad TReEwe T srafirg (vee,
g 37 Himr-urha g=ee) Faw, 2008 & merfatafee diwmwei & sfew 2 9 = aw @
TREFHT FUTASe oferd, WSTor S fAaer qiaem #r S st
() ORI H U9 F €T H g UASIH, TAUHUAUH, S99, STIHTE, HAAT, TAUAST,
TSI, MRS i ST S 9 G906 S29 &7 g1 TR 36T STTosm|
()  AgTEg T H W2 Hhegor 7% 7 AEAF ARt g
®) Raa v gefmor-a= | asft qieem =3y & e i st & Bl saoaq = |
950" &. % [T qITATT T ATH FA % (o7 A¥ 2 (37) Fehe T 4T F G soer =7 & i
7E 9|
() =T 59 (S8 AFEY) UH qTIHTE, SqeTeor 989y e ey F qry atefora Bro s i
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8th April, 2016

S.0. 1357(E).—Whereas the draft of the Solid Waste Management Rules, 2015 were published under the
notification of the Government of India in the Ministry of Environment, Forest and Climate Change number G.S.R. 451
(E), dated the 3" June, 2015 in the Gazette of India, part IL, Section3, sub- section (i) of the same date inviting objections
or suggestions from the persons likely to be affected thereby, before the expiry of the period of sixty days from the
publication of the said notification on the Solid Waste Management Rules, 2015 in supersession of the Municipal Solid
Waste (Management and Handling) Rules, 2000;

And whereas, copies of the said Gazette were made available to the public on the 3 June, 2015;

And whereas, the objections or comments received within the stipulated period were duly considered by the
Central Government;

Now, therefore, in exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986) and in supersession of the Municipal Solid Waste (Management and Handling) Rules, 2000, except as
respect things done or omitted to be done before such supersession, the Central Government hereby makes the following
rules for management of Solid Waste, namely:-
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1. Short title and commencement.-
D These rules may be called the Solid Waste Management Rules, 2016.
2) They shall come into force on the date of their publication in the Official Gazette.

2. Application.- These rules shall apply to every urban local body, outgrowths in urban agglomerations, census
towns as declared by the Registrar General and Census Commissioner of India, notified areas, notified industrial
townships, areas under the control of Indian Railways, airports, airbases, Ports and harbours, defence establishments,
special economic zones, State and Central government organisations, places of pilgrims, religious and historical
importance as may be notified by respective State government from time to time and to every domestic, institutional,
commercial and any other non residential solid waste generator situated in the areas except industrial waste, hazardous
waste, hazardous chemicals, bio medical wastes, e-waste, lead acid batteries and radio-active waste, that are covered
under separate rules framed under the Environment (Protection) Act, 1986.

3. Definitions —(1) In these rules, unless the context otherwise requires,- (1) “aerobic composting” means a
controlled process involving microbial decomposition of organic matter in the presence of oxygen;

2. ‘“anaerobic digestion' means a controlled process involving microbial decomposition of organic matter in
absence of oxygen;

3. '"authorisation' means the permission given by the State Pollution Control Board or Pollution Control
Committee, as the case may be, to the operator of a facility or urban local suthority, or any other agency
responsible for processing and disposal of solid waste;

4. “biodegradable waste '
stable compounds;

means any organic material that can be degraded by micro-organisms into simpler

5. '"bio-methanation' means a process which entails enzymatic decomposition of the organic matter by microbial
action to produce methane rich biogas;

6. “brand owner” means a person or company who sells any commodity under a registered brand label.

7. “buffer zone” means zone of no development to be maintained around solid waste processing and disposal
facility, exceeding 5 TPD of installed capacity. This will be maintained within total and area allotted for the
solid waste processing and disposal facility.

8. “bulk waste generator” means and includes buildings occupied by the Central government departments or
undertakings, State government departments or undertakings, local bodies, public sector undertakings or private
companies, hospitals, nursing homes, schools, colleges, universities, other educational institutions, hostels,
hotels, commercial establishments, markets, places of worship, stadia and sports complexes having an average
waste generation rate exceeding 100kg per day;

9. '"bye-laws' means regulatory framework notified by local body, census town and notified area townships for
facilitating the implementation of these rules effectively in their jurisdiction.

10. “census town” means an urban area as defined by the Registrar General and Census Commissioner of India;

11. “combustible waste” means non-biodegradable, non-recyclable, non-reusable, non hazardous solid waste
having minimum calorific value exceeding 1500 kcal/kg and excluding chlorinated materials like plastic, wood
pulp, etc;

12. "composting' means a controlled process involving microbial decomposition of organic matter;

13. “contractor” means a person or firm that undertakes a contract to provide materials or labour to perform a
service or do a job for service providing authority;

14. “co-processing” means use of non-biodegradable and non recyclable solid waste having calorific value
exceeding 1500k/cal as raw material or as a source of energy or both to replace or supplement the natural
mineral resources and fossil fuels in industrial processes;

15. “decentralised processing” means establishment of dispersed facilities for maximizing the processing of bio-
degradable waste and recovery of recyclables closest to the source of generation so as to minimize
transportation of waste for processing or disposal;

16. "disposal' means the final and safe disposal of post processed residual solid waste and inert street sweepings
and silt from surface drains on land as specified in Schedule I to prevent contamination of ground water, surface
water, ambient air and attraction of animals or birds;

17. “‘domestic hazardous waste” means discarded paint drums, pesticide cans, CFL bulbs, tube lights, expired
medicines, broken mercury thermometers, used batteries, used needles and syringes and contaminated gauge,
etc., generated at the household level;
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18.

19.

20.

21.

22.

23.

24.
25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

36.

37.

"door to door collection'" means collection of solid waste from the door step of households, shops,
commercial establishments , offices , institutional or any other non residential premises and includes collection
of such waste from entry gate or a designated location on the ground floor in a housing society , multi storied
building or apartments , large residential, commercial or institutional complex or premises;.

“dry waste” means waste other than bio-degradable waste and inert street sweepings and includes recyclable
and non recyclable waste, combustible waste and sanitary napkin and diapers, etc;

‘“dump sites” means a land utilised by local body for disposal of solid waste without following the principles
of sanitary land filling;

“extended producer responsibility” (EPR) means responsibility of any producer of packaging products such
as plastic, tin, glass and corrugated boxes, etc., for environmentally sound management, till end-of-life of the
packaging products;

“facility” means any establishment wherein the solid waste management processes namely segregation,
recovery, storage, collection, recycling, processing, treatment or safe disposal are carried out;

"fine'" means penalty imposed on waste generators or operators of waste processing and disposal facilities
under the bye-laws for non-compliance of the directions contained in these rules and/or bye- laws

"Form'' means a F8orm appended to these rules;

“handling” includes all activities relating to sorting, segregation, material recovery, collection, secondary
storage, shredding, baling, crushing, loading, unloading, transportation, processing and disposal of solid wastes;

“inerts” means wastes which are not bio-degradable, recyclable or combustible street sweeping or dust and silt
removed from the surface drains;

“incineration” means an engineered process involving burning or combustion of solid waste to thermally
degrade waste materials at high temperatures;

“informal waste collector” includes individuals, associations or waste traders who are involved in sorting, sale
and purchase of recyclable materials;

"leachate' means the liquid that seeps through solid waste or other medium and has extracts of dissolved or
suspended material from it;

" local body” for the purpose of these rules means and includes the municipal corporation, nagar nigam,
municipal council, nagarpalika, nagar Palikaparishad, municipal board, nagar panchayat and town panchayat,
census towns, notified areas and notified industrial townships with whatever name they are called in different
States and union territories in India;

“materials recovery facility” (MRF) means a facility where non-compostable solid waste can be temporarily
stored by the local body or any other entity mentioned in rule 2 or any person or agency authorised by any of
them to facilitate segregation, sorting and recovery of recyclables from various components of waste by
authorised informal sector of waste pickers, informal recyclers or any other work force engaged by the local
body or entity mentioned in rule 2for the purpose before the waste is delivered or taken up for its processing or
disposal;

“non-biodegradable waste” means any waste that cannot be degraded by micro organisms into simpler stable
compounds;

"operator of a facility' means a person or entity, who owns or operates a facility for handling solid waste
which includes the local body and any other entity or agency appointed by the local body;

primary collection'" means collecting, lifting and removal of segregated solid waste from source of its
generation including households, shops, offices and any other non-residential premises or from any collection
points or any other location specified by the local body;

"processing'' means any scientific process by which segregated solid waste is handled for the purpose of reuse,
recycling or transformation into new products;

"recycling” means the process of transforming segregated non-biodegradable solid waste into new material or
product or as raw material for producing new products which may or may not be similar to the original
products;

“redevelopment” means rebuilding of old residential or commercial buildings at the same site, where the
existing buildings and other infrastructures have become dilapidated;
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38.

39.

40.

41.

42.
43.

44,

45.

46.

47.

48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

""refused derived fuel"(RDF) means fuel derived from combustible waste fraction of solid waste like plastic,
wood, pulp or organic waste, other than chlorinated materials, in the form of pellets or fluff produced by drying,
shredding, dehydrating and compacting of solid waste ;

“residual solid waste” means and includes the waste and rejects from the solid waste processing facilities
which are not suitable for recycling or further processing;

"sanitary land filling "' means the final and safe disposal of residual solid waste and inert wastes on land in a
facility designed with protective measures against pollution of ground water, surface water and fugitive air dust,
wind-blown litter, bad odour, fire hazard, animal menace, bird menace, pests or rodents, greenhouse gas
emissions, persistent organic pollutants slope instability and erosion;

“sanitary waste” means wastes comprising of used diapers, sanitary towels or napkins, tampons, condoms,
incontinence sheets and any other similar waste;

""Schedule'' means the Schedule appended to these rules;

"secondary storage" means the temporary containment of solid waste after collection at secondary waste
storage depots or MRFs or bins for onward transportation of the waste to the processing or disposal facility;

""'segregation'' means sorting and separate storage of various components of solid waste namely biodegradable
wastes including agriculture and dairy waste, non biodegradable wastes including recyclable waste, non-
recyclable combustible waste, sanitary waste and non recyclable inert waste, domestic hazardous wastes, and
construction and demolition wastes;

“service provider” means an authority providing public utility services like water, sewerage, electricity,
telephone, roads, drainage, etc;

""solid waste'' means and includes solid or semi-solid domestic waste, sanitary waste, commercial waste,
institutional waste, catering and market waste and other non residential wastes, street sweepings, silt removed or
collected from the surface drains, horticulture waste, agriculture and dairy waste, treated bio-medical waste
excluding industrial waste, bio-medical waste and e-waste, battery waste, radio-active waste generated in the
area under the local authorities and other entities mentioned in rule 2;

“sorting” means separating various components and categories of recyclables such as paper, plastic, card-
boards, metal, glass, etc., from mixed waste as may be appropriate to facilitate recycling;

“stabilising” means the biological decomposition of biodegradable wastes to a stable state where it generates
no leachate or offensive odours and is fit for application to farm land ,soil erosion control and soil remediation;

“street vendor” means any person engaged in vending of articles, goods, wares, food items or merchandise of
everyday use or offering services to the general public, in a street, lane, side walk, footpath, pavement, public
park or any other public place or private area, from a temporary built up structure or by moving from place to
place and includes hawker, peddler, squatter and all other synonymous terms which may be local or region
specific; and the words “street vending” with their grammatical variations and cognate expressions, shall be
construed accordingly;

“tipping fee” means a fee or support price determined by the local authorities or any state agency authorised by
the State government to be paid to the concessionaire or operator of waste processing facility or for disposal of
residual solid waste at the landfill;

“transfer station’ means a facility created to receive solid waste from collection areas and transport in bulk in
covered vehicles or containers to waste processing and, or, disposal facilities;

""transportation'' means conveyance of solid waste, either treated, partly treated or untreated from a location to
another lecation in an environmentally sound manner through specially designed and covered transport system
so as to prevent the foul odour, littering and unsightly conditions;

“treatment” means the method, technique or process designed to modify physical, chemical or biological
characteristics or composition of any waste so as to reduce its volume and potential to cause harm;

‘“user fee” means a fee imposed by the local body and any entity mentioned in rule 2 on the waste generator to
cover full or part cost of providing solid waste collection, transportation, processing and disposal services.

"vermi composting'' means the process of conversion of bio-degradable waste into compost using earth
worms;

“waste generator” means and includes every person or group of persons, every residential premises and non
residential establishments including Indian Railways, defense establishments, which generate solid waste;

“waste hierarchy” means the priority order in which the solid waste is to should be managed by giving
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emphasis to prevention, reduction, reuse, recycling, recovery and disposal, with prevention being the most
preferred option and the disposal at the landfill being the least;

58. ‘“waste picker” means a person or groups of persons informally engaged in collection and recovery of reusable
and recyclable solid waste from the source of waste generation the streets, bins, material recovery facilities,
processing and waste disposal facilities for sale to recyclers directly or through intermediaries to earn their
livelihood.

2) Words and expressions used herein but not defined, but defined in the Environment (Protection) Act, 1986, the
Water (Prevention and Control of Pollution) Act, 1974, Water (Prevention and Control of Pollution) Cess Act, 1977 and
the Air (prevention and Control of Pollution) Act, 1981 shall have the same meaning as assigned to them in the
respective Acts.

4 Duties of waste generators.- (1) Every waste generator shall,-

(a) segregate and store the waste generated by them in three separate streams namely bio-degradable, non bio-
degradable and domestic hazardous wastes in suitable bins and handover segregated wastes to authorised waste pickers
or waste collectors as per the direction or notification by the local authorities from time to time;

(b) wrap securely the used sanitary waste like diapers, sanitary pads etc., in the pouches provided by the
manufacturers or brand owners of these products or in a suitable wrapping material as instructed by the local authorities
and shall place the same in the bin meant for dry waste or non- bio-degradable waste;

(©) store separately construction and demolition waste, as and when generated, in his own premises and shall
dispose off as per the Construction and Demolition Waste Management Rules, 2016; and

(d) store horticulture waste and garden waste generated from his premises separately in his own premises and
dispose of as per the directions of the local body from time to time.

2) No waste generator shall throw, burn or burry the solid waste generated by him, on streets, open public spaces
outside his premises or in the drain or water bodies.

3) All waste generators shall pay such user fee for solid waste management, as specified in the bye-laws of the
local bodies.

“4) No person shall organise an event or gathering of more than one hundred persons at any unlicensed place
without intimating the local body, at least three working days in advance and such person or the organiser of such event
shall ensure segregation of waste at source and handing over of segregated waste to waste collector or agency as
specified by the local body.

(&) Every street vendor shall keep suitable containers for storage of waste generated during the course of his activity
such as food waste, disposable plates, cups, cans, wrappers, coconut shells, leftover food, vegetables, fruits, etc., and
shall deposit such waste at waste storage depot or container or vehicle as notified by the local body.

(6)  All resident welfare and market associations shall, within one year from the date of notification of these rules and
in partnership with the local body ensure segregation of waste at source by the generators as prescribed in these rules,
facilitate collection of segregated waste in separate streams, handover recyclable material to either the authorised waste
pickers or the authorised recyclers. The bio-degradable waste shall be processed, treated and disposed off through
composting or bio-methanation within the premises as far as possible. The residual waste shall be given to the waste
collectors or agency as directed by the local body.

(7) All gated communities and institutions with more than 5,000 sqm area shall, within one year from the date of
notification of these rules and in partnership with the local body, ensure segregation of waste at source by the
generators as prescribed in these rules, facilitate collection of segregated waste in separate streams, handover recyclable
material to either the authorised waste pickers or the authorizsd recyclers. The bio-degradable waste shall be processed,
treated and disposed off through composting or bio-methanation within the premises as far as possible. The residual
waste shall be given to the waste collectors or agency as directed by the local body.

®) All hotels and restaurants shall, within one year from the date of notification of these rules and in partnership
with the local body ensure segregation of waste at source as prescribed in these rules, facilitate collection of segregated
waste in separate streams, handover recyclable material to either the authorised waste pickers or the authorised recyclers.
The bio-degradable waste shall be processed, treated and disposed off through composting or bio-methanation within the
premises as far as possible. The residual waste shall be given to the waste collectors or agency as directed by the local
body.

S. Duties of Ministry of Environment, Forest and Climate Change.- (1) The Ministry of Environment, Forest
and Climate Change shall be responsible for over all monitoring the implementation of these rules in the country. It
shall constitute a Central Monitoring Committee under the Chairmanship of Secretary, Ministry of Environment, Forest
and Climate Change comprising officer not below the rank of Joint Secretary or Advisor from the following namely,-
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1) Ministry of Urban Development
2) Ministry of Rural Development
3) Ministry of Chemicals and Fertilizers
4) Ministry of Agriculture
5) Central Pollution Control Board
6) Three State Pollution Control Boards or Pollution Control Committees by rotation
7) Urban Development Departments of three State Governments by rotation
8) Rural Development Departments from two State Governments by rotation
9) Three Urban Local bodies by rotation
10) Two census towns by rotation

11) FICCI, CII
12) Two subject experts

2. This Central Monitoring Committee shall meet at least once in a year to monitor and review the implementation
of these rules. The Ministry of Environment, Forest and Climate Change may co-opt other experts, if needed. The
Committee shall be renewed every three years.

6. Duties of Ministry of Urban Development.- (1) The Ministry of Urban Development shall coordinate with
State Governments and Union territory Administrations to,-

(a) take periodic review of the measures taken by the states and local bodies for improving solid waste management
practices and execution of solid waste management projects funded by the Ministry and external agencies at least once in
a year and give advice on taking corrective measures;

(b) formulate national policy and strategy on solid waste management including policy on waste to energy in
consultation with stakeholders within six months from the date of notification of these rules;

(©) facilitate States and Union Territories in formulation of state policy and strategy on solid management based
on national solid waste management policy and national urban sanitation policy;

(d) promote research and development in solid waste management sector and disseminate information to States and
local bodies;

(e) undertake training and capacity building of local bodies and other stakeholders;and

(f) provide technical guidelines and project finance to states, Union territories and local bodies on solid waste
management to facilitate meeting timelines and standards.

7. Duties of Department of Fertilisers, Ministry of Chemicals and Fertilisers.- (1) The Department of

Fertilisers through appropriate mechanisms shall,-

(a) provide market development assistance on city compost; and

(b) ensure promotion of co-marketing of compost with chemical fertilisers in the ratio of 3 to 4 bags: 6 to 7 bags by

the fertiliser companies to the extent compost is made availablefor marketing to the companies.

8. Duties of Ministry of Agriculture, Government of India.- The Ministry of Agriculture through appropriate

mechanisms shall,-

(a) provide flexibility in Fertiliser Control Order for manufacturing and sale of compost;

(b) propagate utlisation of compost on farm land;

(c) set up laboratories to test quality of compost produced by local authorities or their authorised agencies; and

(d) issue suitable guidelines for maintaining the quality of compost and ratio of use of compost visa-a-vis chemical
fertilizers while applying compost to farmland.

9. Duties of the Ministry of Power.-The Ministry of Power through appropriate mechanisms shall,-

(a) decide tariff or charges for the power generated from the waste to energy plants based on solid waste.

(b) compulsory purchase power generated from such waste to energy plants by distribution company.

10. Duties of Ministry of New and Renewable Energy Sources- The Ministry of New and Renewable Energy

Sources through appropriate mechanisms shall,-
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(a) facilitate infrastructure creation for waste to energy plants; and

(b) provide appropriate subsidy or incentives for such waste to energy plants.

11. Duties of the Secretary-in-charge, Urban Development in the States and Union territories.- (1) The

Secretary, Urban Development Department in the State or Union territory through the Commissioner or Director of
Municipal Administration or Director of local bodies shall,-

(a) prepare a state policy and solid waste management strategy for the state or the union territory in consultation
with stakeholders including representative of waste pickers, self help group and similar groups working in the field of
waste management consistent with these rules, national policy on solid waste management and national urban sanitation
policy of the ministry of urban development, in a period not later than one year from the date of notification of these
rules;

(b) while preparing State policy and strategy on solid waste management, lay emphasis on waste reduction, reuse,
recycling, recovery and optimum utilisation of various components of solid waste to ensure minimisation of waste going
to the landfill and minimise impact of solid waste on human health and environment;

(c) state policies and strategies should acknowledge the primary role played by the informal sector of waste pickers,
waste collectors and recycling industry in reducing waste and provide broad guidelines regarding integration of waste
picker or informal waste collectors in the waste management system.

(d) ensure implementation of provisions of these rules by all local authorities;

(e) direct the town planning department of the State to ensure that master plan of every city in the State or Union
territory provisions for setting up of solid waste processing and disposal facilities except for the cities who are members
of common waste processing facility or regional sanitary landfill for a group of cities; and

) ensure identification and allocation of suitable land to the local bodies within one year for setting up of
processing and disposal facilities for solid wastes and incorporate them in the master plans (land use plan) of the State or
as the case may be, cities through metropolitan and district planning committees or town and country planning
department;

(h) direct the town planning department of the State and local bodies to ensure that a separate space for segregation,
storage, decentralised processing of solid waste is demarcated in the development plan for group housing or commercial,
institutional or any other non-residential complex exceeding 200 dwelling or having a plot area exceeding 5,000 square
meters;

@) direct the developers of Special Economic Zone, Industrial Estate, Industrial Park to earmark at least five
percent of the total area of the plot or minimum five plots or sheds for recovery and recycling facility.

Q) facilitate establishment of common regional sanitary land fill for a group of cities and towns falling within a
distance of 50 km (or more) from the regional facility on a cost sharing basis and ensure professional management of
such sanitary landfills;

k) arrange for capacity building of local bodies in managing solid waste, segregation and transportation or
processing of such waste at source;

0] notify buffer zone for the solid waste processing and disposal facilities of more than five tons per day in
consultation with the State Pollution Control Board; and

(m) start a scheme on registration of waste pickers and waste dealers.

12. Duties of District Magistrate or District Collector or Deputy Commissioner.- The District Magistrate or
District Collector or as the case may be , the Deputy Commissioner shall, -

(a) facilitate identification and allocation of suitable land as per clause (f) of rules 11 for setting up solid waste
processing and disposal facilities to local authorities in his district in close coordination with the Secretary-in-charge of
State Urban Development Department within one year from the date of notification of these rules;

(b) review the performance of local bodies, at least once in a quarter on waste segregation, processing, treatment
and disposal and take corrective measures in consultation with the Commissioner or Director of Municipal
Administration or Director of local bodies and secretary-in-charge of the State Urban Development.

13. Duties of the Secretary—in-charge of Village Panchayats or Rural Development Department in the State
and Union territory.- (1) The Secretary—in-charge of Village Panchayats or Rural Development Department in the State
and Union territory shall have the same duties as the Secretary—in-charge, Urban Development in the States and Union
territories, for the areas which are covered under these rules and are under their jurisdictions.

14. Duties of Central Pollution Control Board.-The Central Pollution Control Board shall, -
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(a) co-ordinate with the State Pollution Control Boards and the Pollution Control Committees for implementation
of these rules and adherence to the prescribed standards by local authorities;

(b) formulate the standards for ground water, ambient air, noise pollution, leachate in respect of all solid waste
processing and disposal facilities;

(c) review environmental standards and norms prescribed for solid waste processing facilities or treatment
technologies and update them as and when required;

(d) review through State Pollution Control Boards or Pollution Control Committees, at least once in a year, the
implementation of prescribed environmental standards for solid waste processing facilities or treatment technologies and
compile the data monitored by them;

(e) review the proposals of State Pollution Control Boards or Pollution Control Committees on use of any new
technologies for processing, recycling and treatment of solid waste and prescribe performance standards, emission
norms for the same within 6 months;

) monitor through State Pollution Control Boards or Pollution Control Committees the implementation of these
rules by local bodies;

(2) prepare an annual report on implementation of these rules on the basis of reports received from State Pollution
Control Boards and Committees and submit to the Ministry of Environment, Forest and Climate Change and the report
shall also be put in public domain;

(h) publish guidelines for maintaining buffer zone restricting any residential, commercial or any other construction
activity from the outer boundary of the waste processing and disposal facilities for different sizes of facilities handling
more than five tons per day of solid waste;

@) publish guidelines, from time to time, on environmental aspects of processing and disposal of solid waste to
enable local bodies to comply with the provisions of these rules; and

G) provide guidance to States or Union territories on inter-state movement of waste.

15. Duties and responsibilities of local authorities and village Panchayats of census towns and urban
agglomerations.- The local authorities and Panchayats shall,-

(a) prepare a solid waste management plan as per state policy and strategy on solid waste management within six
months from the date of notification of state policy and strategy and submit a copy to respective departments of State
Government or Union territory Administration or agency authorised by the State Government or Union territory
Administration;

(b) arrange for door to door collection of segregated solid waste from all households including slums and informal
settlements, commercial, institutional and other non residential premises. From multi-storage buildings, large
commercial complexes, malls, housing complexes, etc., this may be collected from the entry gate or any other
designated location;

(©) establish a system to recognise organisations of waste pickers or informal waste collectors and promote and
establish a system for integration of these authorised waste-pickers and waste collectors to facilitate their participation in
solid waste management including door to door collection of waste;

(d) facilitate formation of Self Help Groups, provide identity cards and thereafter encourage integration in solid
waste management including door to door collection of waste;

(e) frame bye-laws incorporating the provisions of these rules within one year from the date of notification of these
rules and ensure timely implementation;

® prescribe from time to time user fee as deemed appropriate and collect the fee from the waste generators on its
own or through authorised agency;

(2) direct waste generators not to litter i.e throw or dispose of any waste such as paper, water bottles, liquor bottles,
soft drink canes, tetra packs, fruit peel, wrappers, etc., or burn or burry waste on streets, open public spaces, drains,
waste bodies and to segregate the waste at source as prescribed under these rules and hand over the segregated waste to
authorised the waste pickers or waste collectors authorised by the local body;

(h) setup material recovery facilities or secondary storage facilities with sufficient space for sorting of recyclable
materials to enable informal or authorised waste pickers and waste collectors to separate recyclables from the waste and
provide easy access to waste pickers and recyclers for collection of segregated recyclable waste such as paper, plastic,
metal, glass, textile from the source of generation or from material recovery facilities; Bins for storage of bio-degradable
wastes shall be painted green, those for storage of recyclable wastes shall be printed white and those for storage of other
wastes shall be printed black;
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@) establish waste deposition centres for domestic hazardous waste and give direction for waste generators to
deposit domestic hazardous wastes at this centre for its safe disposal. Such facility shall be established in a city or town
in a manner that one centre is set up for the area of twenty square kilometers or part thereof and notify the timings of
receiving domestic hazardous waste at such centres;

Q) ensure safe storage and transportation of the domestic hazardous waste to the hazardous waste disposal facility
or as may be directed by the State Pollution Control Board or the Pollution Control Committee;

k) direct street sweepers not to burn tree leaves collected from street sweeping and store them separately and
handover to the waste collectors or agency authorised by local body;

(0))] provide training on solid waste management to waste-pickers and waste collectors;

(m) collect waste from vegetable, fruit, flower, meat, poultry and fish market on day to day basis and promote
setting up of decentralised compost plant or bio-methanation plant at suitable locations in the markets or in the vicinity of
markets ensuring hygienic conditions;

(n) collect separately waste from sweeping of streets, lanes and by-lanes daily, or on alternate days or twice a week
depending on the density of population, commercial activity and local situation;

(o) set up covered secondary storage facility for temporary storage of street sweepings and silt removed from
surface drains in cases where direct collection of such waste into transport vehicles is not convenient. Waste so collected
shall be collected and disposed of at regular intervals as decided by the local body;

p) collect horticulture, parks and garden waste separately and process in the parks and gardens, as far as possible;

(@ transport segregated bio-degradable waste to the processing facilities like compost plant, bio-methanation plant
or any such facility. Preference shall be given for on site processing of such waste;

(r) transport non-bio-degradable waste to the respective processing facility or material recovery facilities or
secondary storage facility;

(s) transport construction and demolition waste as per the provisions of the Construction and Demolition Waste
management Rules, 2016;

(t) involve communities in waste management and promotion of home composting, bio-gas generation,
decentralised processing of waste at community level subject to control of odour and maintenance of hygienic conditions
around the facility;

(u) phase out the use of chemical fertilizer in two years and use compost in all parks, gardens maintained by the
local body and wherever possible in other places under its jurisdiction. Incentives may be provided to recycling
initiatives by informal waste recycling sector.

) facilitate construction, operation and maintenance of solid waste processing facilities and associated
infrastructure on their own or with private sector participation or through any agency for optimum utilisation of various
components of solid waste adopting suitable technology including the following technologies and adhering to the
guidelines issued by the Ministry of Urban Development from time to time and standards prescribed by the Central
Pollution Control Board. Preference shall be given to decentralised processing to minimize transportation cost and
environmental impacts such as-

a)bio-methanation, microbial composting, vermi-composting, anaerobic digestion or any other appropriate
processing for bio-stabilisation of biodegradable wastes;

b)waste to energy processes including refused derived fuel for combustible fraction of waste or supply as
feedstock to solid waste based power plants or cement kilns;

(w) undertake on their own or through any other agency construction, operation and maintenance of sanitary landfill
and associated infrastructure as per Schedule 1 for disposal of residual wastes in a manner prescribed under these rules;

(x) make adequate provision of funds for capital investments as well as operation and maintenance of solid waste
management services in the annual budget ensuring that funds for discretionary functions of the local body have been
allocated only after meeting the requirement of necessary funds for solid waste management and other obligatory
functions of the local body as per these rules;

(y) make an application in Form-I for grant of authorisation for setting up waste processing, treatment or disposal
facility, if the volume of waste is exceeding five metric tones per day including sanitary landfills from the State Pollution
Control Board or the Pollution Control Committee, as the case may be;

(2) submit application for renewal of authorisation at least sixty days before the expiry of the validity of
authorisation;
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(za) prepare and submit annual report in Form IV on or before the 30™ April of the succeeding year to the
Commissioner or Director, Municipal Administration or designated Officer;

(zb) the annual report shall then be sent to the Secretary -in-Charge of the State Urban Development Department or
village panchayat or rural development department and to the respective State Pollution Control Board or Pollution
Control Committee by the 31* May of every year;

(zc) educate workers including contract workers and supervisors for door to door collection of segregated waste and
transporting the unmixed waste during primary and secondary transportation to processing or disposal facility;

(zd) ensure that the operator of a facility provides personal protection equipment including uniform, fluorescent
jacket, hand gloves, raincoats, appropriate foot wear and masks to all workers handling solid waste and the same are used
by the workforce;

(ze) ensure that provisions for setting up of centers for collection, segregation and storage of segregated wastes, are
incorporated in building plan while granting approval of building plan of a group housing society or market complex; and

(zf) frame bye-laws and prescribe criteria for levying of spot fine for persons who litters or fails to comply with the
provisions of these rules and delegate powers to officers or local bodies to levy spot fines as per the bye laws framed; and

(zg) create public awareness through information, education and communication campaign and educate the waste
generators on the following; namely:-

@) not to litter;

(i1) minimise generation of waste;

(iii) reuse the waste to the extent possible;

@iv) practice segregation of waste into bio—degradable, non-biodegradable (recyclable and combustible),

sanitary waste and domestic hazardous wastes at source;
v) practice home composting, vermi-composting, bio-gas generation or community level composting;

(vi) wrap securely used sanitary waste as and when generated in the pouches provided by the brand owners
or a suitable wrapping as prescribed by the local body and place the same in the bin meant for non-
biodegradable waste;

(vii)storage of segregated waste at source in different bins;

(viii)  handover segregated waste to waste pickers, waste collectors, recyclers or waste collection agencies;
and

(ix) pay monthly user fee or charges to waste collectors or local bodies or any other person authorised by
the local body for sustainability of solid waste management.

(zh) stop land filling or dumping of mixed waste soon after the timeline as specified in rule 23 for setting up and
operationalisation of sanitary landfill is over;

(zi) allow only the non-usable, non-recyclable, non-biodegradable, non-combustible and non-reactive inert waste
and pre-processing rejects and residues from waste processing facilities to go to sanitary landfill and the sanitary landfill
sites shall meet the specifications as given in Schedule-I, however, every effort shall be made to recycle or reuse the
rejects to achieve the desired objective of zero waste going to landfill;

(z)) investigate and analyse all old open dumpsites and existing operational dumpsites for their potential of bio-
mining and bio-remediation and wheresoever feasible, take necessary actions to bio-mine or bio-remediate the sites;

(zk) in absence of the potential of bio-mining and bio-remediation of dumpsite, it shall be scientifically capped as per
landfill capping norms to prevent further damage to the environment.

16. Duties of State Pollution Control Board or Pollution Control Committee.- (1) The State Pollution Control Board
or Pollution Control Committee shall,-

(a) enforce these rules in their State through local bodies in their respective jurisdiction and review
implementation of these rules at least twice a year in close coordination with concerned Directorate of
Municipal Administration or Secretary-in-charge of State Urban Development Department;

(b) monitor environmental standards and adherence to conditions as specified under the Schedule I and Schedule II
for waste processing and disposal sites;

(©) examine the proposal for authorisation and make such inquiries as deemed fit, after the receipt of the application
for the same in Form I from the local body or any other agency authorised by the local body;
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(d) while examining the proposal for authorisation, the requirement of consents under respective enactments and
views of other agencies like the State Urban Development Department, the Town and Country Planning
Department, District Planning Committee or Metropolitan Area Planning Committee, as may be applicable,
Airport or Airbase Authority, the Ground Water Board, Railways, power distribution companies, highway
department and other relevant agencies shall be taken into consideration and they shall be given four weeks
time to give their views, if any;

(e) issue authorisation within a period of sixty days in Form II to the local body or an operator of a facility or any
other agency authorised by local body stipulating compliance criteria and environmental standards as specified
in Schedules I and II including other conditions, as may be necessary;

® synchronise the validity of said authorisation with the validity of the consents;

(2) suspend or cancel the authorization issued under clause (a) any time, if the local body or operator of the
facility fails to operate the facility as per the conditions stipulated:

provided that no such authorization shall be suspended or cancelled without giving notice to the local body or
operator, as the case may be; and

(h) on receipt of application for renewal, renew the authorisation for next five years, after examining every
application on merit and subject to the condition that the operator of the facility has fulfilled all the provisions of
the rules, standards or conditions specified in the authorisation, consents or environment clearance.

2) The State Pollution Control Board or Pollution Control Committee shall, after giving reasonable opportunity of
being heard to the applicant and for reasons thereof to be recorded in writing, refuse to grant or renew an authorisation.

3) In case of new technologies, where no standards have been prescribed by the Central Pollution Control Board,
State Pollution Control Board or Pollution Control Committee, as the case may be, shall approach Central Pollution
Control Board for getting standards specified.

4) The State Pollution Control Board or the Pollution Control Committee, as the case may be, shall monitor the
compliance of the standards as prescribed or laid down and treatment technology as approved and the conditions
stipulated in the authorisation and the standards specified in Schedules I and II under these rules as and when deemed
appropriate but not less than once in a year.

(&) The State Pollution Control Board or the Pollution Control Committee may give directions to local bodies for
safe handling and disposal of domestic hazardous waste deposited by the waste generators at hazardous waste deposition
facilities.

6) The State Pollution Control Board or the Pollution Control Committee shall regulate Inter-State movement of
waste.
17. Duty of manufacturers or brand owners of disposable products and sanitary napkins and diapers.- (1)

All manufacturers of disposable products such as tin, glass, plastics packaging, etc., or brand owners who introduce such
products in the market shall provide necessary financial assistance to local authorities for establishment of waste
management system.

2) All such brand owners who sell or market their products in such packaging material which are non-
biodegradable shall put in place a system to collect back the packaging waste generated due to their production.

3) Manufacturers or brand owners or marketing companies of sanitary napkins and diapers shall explore the
possibility of using all recyclable materials in their products or they shall provide a pouch or wrapper for disposal of each
napkin or diapers along with the packet of their sanitary products.

“4) All such manufacturers, brand owners or marketing companies shall educate the masses for wrapping and
disposal of their products.

18. Duties of the industrial units located within one hundred km from the refused derived fuel and waste to
energy plants based on solid waste- All industrial units using fuel and located within one hundred km from a solid
waste based refused derived fuel plant shall make arrangements within six months from the date of notification of these
rules to replace at least five percent of their fuel requirement by refused derived fuel so produced.

19. Criteria for Duties regarding setting-up solid waste processing and treatment facility.- (1) The department
in- charge of the allocation of land assignment shall be responsible for providing suitable land for setting up of the solid
waste processing and treatment facilities and notify such sites by the State Government or Union territory
Administration.

2) The operator of the facility shall design and set up the facility as per the technical guidelines issued by the
Central Pollution Control Board in this regard from time to time and the manual on solid waste management prepared by
the Ministry of Urban Development.

218



219

62 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

3) The operator of the facility shall obtain necessary approvals from the State Pollution Control Board or Pollution
Control Committee.

4) The State Pollution Control Board or Pollution Control Committee shall monitor the environment standards of
the operation of the solid waste processing and treatment facilities.

4) The operator of the facility shall be responsible for the safe and environmentally sound operations of the solid
waste processing and or treatment facilities as per the guidelines issued by the Central Pollution Control Board from time
to time and the Manual on Municipal Solid Waste Management published by the Ministry of Urban Development and
updated from time to time-

(6) The operator of the solid waste processing and treatment facility shall submit annual report in Form III each
year by 30™ April to the State Pollution Control Board or Pollution Committee and concerned local body.

20. Criteria and actions to be taken for solid waste management in hilly areas.- In the hilly areas, the duties and
responsibilities of the local authorities shall be the same as mentioned in rule 15 with additional clauses as under:

(a) Construction of landfill on the hill shall be avoided. A transfer station at a suitable enclosed location shall be
setup to collect residual waste from the processing facility and inert waste. A suitable land shall be identified in
the plain areas down the hill within 25 kilometers for setting up sanitary landfill. The residual waste from the
transfer station shall be disposed of at this sanitary landfill.

(b) In case of non-availability of such land, efforts shall be made to set up regional sanitary landfill for the inert and
residual waste.

(c) Local body shall frame Bye-laws and prohibit citizen from littering wastes on the streets and give strict direction
to the tourists not to dispose any waste such as paper, water bottles, liquor bottles, soft drink canes, tetra packs,
any other plastic or paper waste on the streets or down the hills and instead direct to deposit such waste in the
litter bins that shall be placed by the local body at all tourist destinations.

(d) Local body shall arrange to convey the provisions of solid waste management under the bye-laws to all tourists
visiting the hilly areas at the entry point in the town as well as through the hotels, guest houses or like where
they stay and by putting suitable hoardings at tourist destinations.

(e) Local body may levy solid waste management charge from the tourist at the entry point to make the solid waste
management services sustainable.

) The department in- charge of the allocation of land assignment shall identify and allot suitable space on the hills
for setting up decentralised waste processing facilities. Local body shall set up such facilities. Step garden
system may be adopted for optimum utilisation of hill space.

21. Criteria for waste to energy process.- (1) Non recyclable waste having calorific value of 1500 K/cal/kg or more
shall not be disposed of on landfills and shall only be utilised for generating energy either or through refuse derived fuel
or by giving away as feed stock for preparing refuse derived fuel.

2) High calorific wastes shall be used for co-processing in cement or thermal power plants.

3) The local body or an operator of facility or an agency designated by them proposing to set up waste to energy
plant of more than five tones per day processing capacity shall submit an application in Form-I to the State Pollution
Control Board or Pollution Control Committee, as the case may be, for authorisation.

“4) The State Pollution Control Board or Pollution Control Committee, on receiving such application for setting
up waste to energy facility, shall examine the same and grant permission within sixty days.

22. Time frame for implementation.- Necessary infrastructure for implementation of these rules shall be created
by the local bodies and other concerned authorities, as the case may be, on their own, by directly or engaging agencies
within the time frame specified below:

S1. No. Activity Time limit from
the date of
notification of
rules

ey (2) 3
1. lidentification of suitable sites for setting up solid waste processing facilities 1 year
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2. [identification of suitable sites for setting up common regional sanitary landfill facilities 1 year
for suitable clusters of local authorities under 0.5 million population and for setting
up common regional sanitary landfill facilities or stand alone sanitary landfill facilities by|
all local authorities having a population of 0.5 million or more .

3. |procurement of suitable sites for setting up solid waste processing facility and sanitary] 2 years
landfill facilities

4. enforcing waste generators to practice segregation of bio degradable, recyclable, 2 years
combustible, sanitary waste domestic hazardous and inert solid wastes at source ,

5. |Ensure door to door collection of segregated waste and its transportation in 2 years
covered vehicles to processing or disposal facilities.

6. lensure separate storage, collection and transportation of construction and demolition 2 years
wastes

7.  |setting up solid waste processing facilities by all local bodies having 100000 or more 2 years
population

8. |Setting up solid waste processing facilities by local bodies and census towns 3 years
below 100000 population.

9  [setting up common or stand alone sanitary landfills by or for all local bodies having 0.5
million or more population for the disposal of only such residual wastes from the] 3 vears
processing facilities as well as untreatable inert wastes as permitted under the Rules y

10. [setting up common or regional sanitary landfills by all local bodies and census towns|
under 0.5 million population for the disposal of permitted waste under the rules 3years

11. [bio-remediation or capping of old and abandoned dump sites Syears

23. State Level Advisory Body. — (1) Every Department in-charge of local bodies of the concerned State

Government or Union territory administration shall constitute a State Level Advisory Body within six months from the
date of notification of these rules comprising the following members, namely:-

SI. No Designation Member
@ (2 3

1. Secretary, Department of Urban Development orLocal self | Chairperson, ex-
government department of the State officio

2. One representative of Panchayats or Rural development | Member, ex-officio
Department not below the rank of Joint Secretary to State
Government

3. one representative of Revenue Department of State Government Member,ex-officio

4. One representative from Ministry of Environment, Forest and | Member, ex-officio

Climate Change Government of India

220



221 280

64 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

5. One representative from Ministry of Urban Development, | Member, ex-officio
Government of India

6. One representative from Ministry of Rural Development, | Member, ex-officio
Government of India

7. One representative from the Central Pollution Control Board Member, ex-officio

8. One representative from the State Pollution Control Board or | Member, ex-officio
Pollution Control Committee

0. One representative from Indian Institute of Technology or National | Member,Ex-officio
Institute of Technology

10. Chief town planner of the state Member
11. Three representatives from the local bodies by rotation Member
12. Two representatives from census towns or urban agglomerations | Member

by rotation.

13. One representative from reputed Non-Governmental Organisation | Member
or Civil Society working for the waste pickers or informal recycler
or solid waste management

14. One representative from a body representing Industries at the State | Member
or Central level

15. one representative from waste recycling industry member
16. Two subject experts Member
17. Co-opt one representative each from agriculture department, and | Member

labour department of State Government.

2) The State Level Advisory Body shall meet at least one in every six months to review the matters related to
implementation of these rules, state policy and strategy on solid waste management and give advice to state government
for taking measures that are necessary for expeditious and appropriate implementation of these rules.

3) The copies of the review report shall be forwarded to the State Pollution Control Board or Pollution Control
Committee for necessary action.

24. Annual report.- (1) The operator of facility shall submit the annual report to the local body in Form-III on or before
the 30" day of April every year.

2) The local body shall submit its annual report in Form-IV to State P Control Board or P Committee and the
Secretary-in-Charge of the Department of Urban Development of the concerned State or Union Territory in case of
metropolitan city and to the Director of Municipal Administration or Commissioner of Municipal Administration or
Officer in -Charge of Urban local bodies in the state in case of all other local bodies of state on or before the 30" day of
June every year

3) Each State Pollution Control Board or Pollution Control Committee as the case may be, shall prepare and
submit the consolidated annual report to the Central Pollution Control Board and Ministry of Urban Development on the
implementation of these rules and action taken against non complying local body by the 31*day of July of each year in
Form-V.

“) The Central Pollution Control Board shall prepare a consolidated annual review report on the status of
implementation of these rules by local bodies in the country and forward the same to the Ministry of Urban Development
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and Ministry of Environment, Forest and Climate Change, along with its recommendations before the 31*day of August
each year.

(&) The annual report shall be reviewed by the Ministry of Environment, Forest and Climate Change during the
meeting of Central Monitoring Committee.

25. Accident reporting- In case of an accident at any solid waste processing or treatment or disposal facility or landfill
site, the Officer- in- charge of the facility shall report to the local body in Form-VI and the local body shall review and
issue instructions if any, to the in- charge of the facility.

SCHEDULE I
[see rule 15 (w),(zi), 16 (1) (b) (e), 16 (4)]
Specifications for Sanitary Landfills
(A) Criteria for site selection.-

@) The department in the business allocation of land assignment shall provide suitable site for setting up of the
solid waste processing and treatment facilities and notify such sites.

(ii) The sanitary landfill site shall be planned, designed and developed with proper documentation of construction
plan as well as a closure planin a phased manner. In case a new landfill facility is being established adjoining an
existing landfill site, the closure plan of existing landfill should form a part of the proposal of such new landfill.

(iii) The landfill sites shall be selected to make use of nearby wastes processing facilities. Otherwise, wastes
processing facility shall be planned as an integral part of the landfill site.

@iv) Landfill sites shall be set up as per the guidelines of the Ministry of Urban Development, Government of India
and Central Pollution Control Board.

) The existing landfill sites which are in use for more than five years shall be improved in accordance with the
specifications given in this Schedule.

(vi) The landfill site shall be large enough to last for at least 20-25 years and shall develop ‘landfill cells’ in a phased
manner to avoid water logging and misuse.

(vii) The landfill site shall be 100 meter away from river, 200 meter from a pond, 200 meter from Highways,
Habitations, Public Parks and water supply wells and 20 km away from Airports or Airbase. However in a
special case, landfill site may be set up within a distance of 10 and 20 km away from the Airport/Airbase after
obtaining no objection certificate from the civil aviation authority/ Air force as the case may be. The Landfill
site shall not be permitted within the flood plains as recorded for the last 100 years, zone of coastal regulation,
wetland, Critical habitat areas, sensitive eco-fragile areas..

(viii)  The sites for landfill and processing and disposal of solid waste shall be incorporated in the Town Planning
Department’s land-use plans.

(ix) A buffer zone of no development shall be maintained around solid waste processing and disposal facility,
exceeding five Tonnes per day of installed capacity. This will be maintained within the total area of the solid
waste processing and disposal facility. The buffer zone shall be prescribed on case to case basis by the local
body in consultation with concerned State Pollution Control Board.

(x) The biomedical waste shall be disposed of in accordance with the Bio-medical Waste Management Rules, 2016,
as amended from time to time . The hazardous waste shall be managed in accordance with the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016, as amended from time to time. The E-
waste shall be managed in accordance with the e-Waste (Management ) Rules, 2016 as amended from time to
time.

(xi) Temporary storage facility for solid waste shall be established in each landfill site to accommodate the waste in
case of non- operation of waste processing and during emergency or natural calamities.

(B) Criteria for development of facilities at the sanitary landfills.-

@) Landfill site shall be fenced or hedged and provided with proper gate to monitor incoming vehicles, to prevent
entry of unauthorised persons and stray animals

(ii) The approach and / internal roads shall be concreted or paved so as to avoid generation of dust particles due to
vehicular movement and shall be so designed to ensure free movement of vehicles and other machinery.

(iii) The landfill site shall have waste inspection facility to monitor waste brought in for landfilling h, office facility
for record keeping and shelter for keeping equipment and machinery including pollution monitoring equipment.
The operator of the facility shall maintain record of waste received, processed and disposed.
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@iv) Provisions like weigh bridge to measure quantity of waste brought at landfill site, fire protection equipment and
other facilities as may be required shall be provided.

) Utilities such as drinking water and sanitary facilities (preferably washing/bathing facilities for workers) and
lighting arrangements for easy landfill operations during night hours shall be provided.

(vi) Safety provisions including health inspections of workers at landfill sites shall be carried out made.

(vii) Provisions for parking, cleaning, washing of transport vehicles carrying solid waste shall be provided. The
wastewater so generated shall be treated to meet the prescribed standards.

©) Criteria for specifications for land filling operations and closure on completion of land filling.-

@) Waste for land filling shall be compacted in thin layers using heavy compactors to achieve high density of the
waste. In high rainfall areas where heavy compactors cannot be used, alternative measures shall be adopted.

(ii) Till the time waste processing facilities for composting or recycling or energy recovery are set up, the waste
shall be sent to the sanitary landfill. The landfill cell shall be covered at the end of each working day with
minimum 10 cm of soil, inert debris or construction material..

(iii) Prior to the commencement of monsoon season, an intermediate cover of 40-65 cm thickness of soil shall be
placed on the landfill with proper compaction and grading to prevent infiltration during monsoon. Proper
drainage shall be constructed to divert run-off away from the active cell of the landfill.

@iv) After completion of landfill, a final cover shall be designed to minimise infiltration and erosion. The final cover
shall meet the following specifications, namely :--

a) The final cover shall have a barrier soil layer comprising of 60 cm of clay or amended soil with permeability
coefficient less than 1 x 107 cm/sec.

b) On top of the barrier soil layer, there shall be a drainage layer of 15 cm.

¢) On top of the drainage layer, there shall be a vegetative layer of 45 cm to support natural plant growth and to
minimise erosion.

(D) Criteria for pollution prevention.-In order to prevent pollution from landfill operations, the following provisions
shall be made, namely:-

@) The storm water drain shall be designed and constructed in such a way that the surface runoff water is diverted
from the landfilling site and leachates from solid waste locations do not get mixed with the surface runoff water.
Provisions for diversion of storm water discharge drains shall be made to minimise leachate generation and
prevent pollution of surface water and also for avoiding flooding and creation of marshy conditions.

(ii) Non-permeable lining system at the base and walls of waste disposal area. For landfill receiving residues of
waste processing facilities or mixed waste or waste having contamination of hazardous materials (such as
aerosols, bleaches, polishes, batteries, waste oils, paint products and pesticides) shall have liner of composite
barrier of 1.5 mm thick high density polyethylene (HDPE) geo-membrane or geo-synthetic liners, or equivalent,
overlying 90 cm of soil (clay or amended soil) having permeability coefficient not greater than 1 x 10-7 cm/sec.
The highest level of water table shall be at least two meter below the base of clay or amended soil barrier layer
provided at the bottom of landfills.

(iii) Provisions for management of leachates including its collection and treatment shall be made. The treated
leachate shall be recycled or utilized as permitted, otherwise shall be released into the sewerage line, after
meeting the standards specified in Schedule- IL. In no case, leachate shall be released into open environment.

@iv) Arrangement shall be made to prevent leachate runoff from landfill area entering any drain, stream, river, lake
or pond. In case of mixing of runoff water with leachate or solid waste, the entire mixed water shall be treated
by the concern authority.

(E) Criteria for water quality monitoring.-

@) Before establishing any landfill site, baseline data of ground water quality in the area shall be collected and kept
in record for future reference. The ground water quality within 50 meter of the periphery of landfill site shall be
periodically monitored covering different seasons in a year that is, summer, monsoon and post-monsoon period
to ensure that the ground water is not contaminated.

(ii) Usage of groundwater in and around landfill sites for any purpose (including drinking and irrigation) shall be
considered only after ensuring its quality. The following specifications for drinking water quality shall apply for
monitoring purpose, namely :-
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S. No Parameters IS 10500:2012, Edition 2.2(2003-09)
B Desirable limit (mg/l except for pH)
@ @r 3)
Arsenic 0.01
Cadmium 0.01
Chromium(as Cr") 0.05
Copper 0.05
Cyanide 0.05
Lead 0.05
Mercury 0.001
Nickel -
Nitrate as NO3 45.0
pH 6.5-8.5
Iron 0.3
Total hardness (as CaCO3) 300.0
Chlorides 250
Dissolved solids 500
Phenolic ~ compounds  (as 0.001
C¢HsOH)
Zinc 5.0
Sulphate (as SOy) 200
¥ Criteria for ambient air quality monitoring.-

@) Landfill gas control system including gas collection system shall be installed at landfill site to minimize odour,
prevent off-site migration of gases, to protect vegetation planted on the rehabilitated landfill surface. For
enhancing landfill gas recovery, use of geomembranes in cover systems along with gas collection wells should
be considered.

(ii) The concentration of methane gas generated at landfill site shall not exceed 25 per cent of the lower explosive
limit (LEL).

(iii) The landfill gas from the collection facility at a landfill site shall be utilized for either direct thermal applications
or power generation, as per viability. Otherwise, landfill gas shall be burnt (flared) and shall not be allowed to
escape directly to the atmosphere or for illegal tapping. Passive venting shall be allowed in case if its utilisation
or flaring is not possible.

@iv) Ambient air quality at the landfill site and at the vicinity shall be regularly monitored. Ambient air quality shall
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meet the standards prescribed by the Central Pollution Control Board for Industrial area.

G. Criteria for plantation at landfill Site.- A vegetative cover shall be provided over the completed site in accordance
with the following specifications, namely:-

(a) Locally adopted non-edible perennial plants that are resistant to drought and extreme temperatures shall be
planted;
(b) The selection of plants should be of such variety that their roots do not penetrate more than 30 cms. This

condition shall apply till the landfill is stabilized;

(©) Selected plants shall have ability to thrive on low-nutrient soil with minimum nutrient addition;
(d) Plantation to be made in sufficient density to minimise soil erosion.
(e) Green belts shall be developed all around the boundary of the landfill in consultation with State Pollution

Control Boards or Pollution Control Committees .

H. Criteria for post-care of landfill site.- (1) The post-closure care of landfill site shall be conducted for at least fifteen
years and long term monitoring or care plan shall consist of the following, namely :-*

(a) Maintaining the integrity and effectiveness of final cover, making repairs and preventing run-on and run-off
from eroding or otherwise damaging the final cover;

(b) Monitoring leachate collection system in accordance with the requirement;

(©) Monitoring of ground water in and around landfill;

(d) Maintaining and operating the landfill gas collection system to meet the standards.

2) Use of closed landfill sites after fifteen years of post-closure monitoring can be considered for human settlement

or otherwise only after ensuring that gaseous emission and leachate quality analysis complies with the specified standards
and the soil stability is ensured.

I.  Criteria for special provisions for hilly areas.-Cities and towns located on hills shall have location-specific
methods evolved for final disposal of solid waste by the local body with the approval of the concerned State Pollution
Control Board or the Pollution Control Committee. The local body shall set up processing facilities for utilisation of
biodegradable organic waste. The non-biodegradable recyclable materials shall be stored and sent for recycling
periodically. The inert and non-biodegradable waste shall be used for building roads or filling-up of appropriate areas on
hills. In case of constraints in finding adequate land in hilly areas, waste not suitable for road-laying or filling up shall be
disposed of in regional landfills in plain areas.

J. Closure and Rehabilitation of Old Dumps- Solid waste dumps which have reached their full capacity or those which
will not receive additional waste after setting up of new and properly designed landfills should be closed and
rehabilitated by examining the following options:

@) Reduction of waste by bio mining and waste processing followed by placement of residues in new
landfills or capping as in (ii) below.

@). Capping with solid waste cover or solid waste cover enhanced with geomembrane to enable collection
and flaring / utilisation of greenhouse gases.

(iii) Capping as in (ii) above with additional measures (in alluvial and other coarse grained soils) such as
cut-off walls and extraction wells for pumping and treating contaminated ground water.

@iv) Any other method suitable for reducing environmental impact to acceptable level.
SCHEDULE II
[see rule 16 (1), (b), (e), 16 (4))
Standards of processing and treatment of solid waste

A. Standards for composting.- The waste processing facilities shall include composting as one of the technologies for
processing of bio degradable waste. In order to prevent pollution from compost plant, the following shall be
complied with namely :-

(a) The incoming organic waste at site shall be stored properly prior to further processing. To the extent possible,
the waste storage area should be covered. If, such storage is done in an open area, it shall be provided with
impermeable base with facility for collection of leachate and surface water run-off into lined drains leading to a
leachate treatment and disposal facility;

(b) Necessary precaution shall be taken to minimise nuisance of odour, flies, rodents, bird menace and fire hazard;
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(©)

In case of breakdown or maintenance of plant, waste intake shall be stopped and arrangements be worked out
for diversion of waste to the temporary processing site or temporary landfill sites which will be again
reprocessed when plant is in order;

(d) Pre-process and post-process rejects shall be removed from the processing facility on regular basis and shall not
be allowed to pile at the site. Recyclables shall be routed through appropriate vendors. The non-recyclable high
calorific fractions to be segregated and sent to waste to energy or for RDF production, co-processing in cement
plants or to thermal power plants. Only rejects from all processes shall be sent for sanitary landfill site(s).

(e) The windrow area shall be provided with impermeable base. Such a base shall be made of concrete or
compacted clay of 50 cm thick having permeability coefficient less than 10~ cm/sec. The base shall be provided
with 1 to 2 per cent slope and circled by lined drains for collection of leachate or surface run-off;

® Ambient air quality monitoring shall be regularly carried out. Odurnuisance at down-wind direction on the
boundary of processing plant shall also be checked regularly.

(2) Leachate shall be re-circulated in compost plant for moisture maintenance.

(h) The end product compost shall meet the standards prescribed under Fertilizer Control Order notified from time
to time.

@) In order to ensure safe application of compost, the following specifications for compost quality shall be met,
namely:-

Parameters Organic Compost Phosphate Rich
(FCO 2009) Organic Manure
(FCO 2013)
@ 2 3)
Arsenic (mg/Kg) 10.00 10.00
Cadmium (mg/Kg) 5.00 5.00
Chromium (mg/Kg) 50.00 50.00
Copper (mg/Kg) 300.00 300.00
Lead (mg/Kg) 100.00 100.00
Mercury (mg/Kg) 0.15 0.15
Nickel (mg/Kg) 50.00 50.00
Zinc (mg/Kg) 1000.00 1000.00
C/N ratio <20 Less than 20:1
pH 6.5-7.5 (1:5 solution) maximum 6.7
Moisture, percent by weight, 15.0-25.0 25.0
maximum
Bulk density (g/cm3) <1.0 Less than 1.6
Total Organic Carbon, per cent by 12.0 7.9
weight, minimum
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Total Nitrogen (as N), per cent by 0.8 0.4
weight, minimum
Total Phosphate (as P,0s) percent by 04 10.4
weight, minimum
Total Potassium (as K,0), percent by 04 -

weight, minimum

Colour

Dark brown to black

Odour

Absence of foul Odor

Particle size

Minimum 90% material should pass
through 4.0 mm IS sieve

Minimum 90% material should pass
through 4.0 mm IS sieve

than

Conductivity (as dsm-1), not more

4.0

8.2

* Compost (final product) exceeding the above stated concentration limits shall not be used for food crops. However, it
may be utilized for purposes other than growing food crops.

B. Standards for treated leachates.-The disposal of treated leachates shall meet the following standards, namely:-
Standards
( Mode of Disposal )
S.No | Parameter
Inland surface Public sewers |Land disposal
water

ey (€3 3 “ &)

1. Suspended solids, mg/l, max 100 600 200

2. Dissolved solids (inorganic) mg/l, max. 2100 2100 2100

3 pH value 55t09.0 5.5t09.0 5.5t09.0

4 Ammonical nitrogen (as N), mg/l, max. 50 50 -

5 Total Kjeldahl nitrogen (as N), mg/l, max. 100 - -

6 ii;;l(qrennglj;:)al oxygen demand (3 days at 27° C) 30 350 100

7 Chemical oxygen demand, mg/l, max. 250 - -

8 Arsenic (as As), mg/l, max 0.2 0.2 0.2

9 Mercury (as Hg), mg/l, max 0.01 0.01 -

10 Lead (as Pb), mg/l, max 0.1 1.0 -

11 Cadmium (as Cd), mg/l, max 2.0 1.0 -
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12 Total Chromium (as Cr), mg/l, max. 2.0 2.0 -
13 Copper (as Cu), mg/l, max. 3.0 3.0 -
14 Zinc (as Zn), mg/l, max. 5.0 15 -
15 Nickel (as Ni), mg/l, max 3.0 3.0 -
16 Cyanide (as CN), mg/l, max. 0.2 2.0 02
17 Chloride (as Cl), mg/l, max. 1000 1000 600
18 Fluoride (as F), mg/l, max 2.0 1.5 -
19 Phenolic compounds (as C¢HsOH) mg/l, max. 1.0 5.0 -

Note : While discharging treated leachates into inland surface waters, quantity of leachates being discharged and the

quantity of dilution water available in the receiving water body shall be given due consideration.

C.

Standards for incineration: The Emission from incinerators /thermal technologies in Solid Waste

treatment/disposal facility shall meet the following standards, namely:-

Parameter Emission standard
@ (2 3
Particulates 50 mg/Nm’ Standard refers to half hourly average value
HCl 50 mg/Nm’ Standard refers to half hourly average value
SO2 200 mg/Nm® Standard refers to half hourly average value
CO 100 mg/Nm3 Standard refers to half hourly average value
50 mg/Nm’ Standard refers to daily average value
Total Organic Carbon 20 mg/Nm’ Standard refers to half hourly average value
HF 4 mg/Nm’ Standard refers to half hourly average value
NOx (NO and NO2 expressed | 400 mg/Nm’ Standard refers to half hourly average value

as NO2)

Total dioxins and furans

0.1 ng TEQ/Nm’

equivalence values to arrive at total

Standard refers to 6-8 hours sampling. Please refer|
guidelines for 17 concerned congeners for toxic|

equivalence.

Cd + Th + their compounds 0.05 mg/Nm® Standard refers to sampling time anywhere
between 30 minutes and 8 hours.

Hg and its compounds 0.05 mg/Nm’ Standard refers to sampling time anywhere

between 30 minutes and 8 hours.
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Sb+As +Pb+Cr+Co+ Cu| 0.5 mg/Nm’ Standard refers to sampling time anywhere
+ Mn + Ni + V + their between 30 minutes and 8 hours.
compounds

Note.- All values corrected to 11% oxygen on a dry basis.

Note:

(a) Suitably designed pollution control devices shall be installed or retrofitted with the incinerator to
achieve the above emission limits..

(b) Waste to be incinerated shall not be chemically treated with any chlorinated disinfectants.

(©) Incineration of chlorinated plastics shall be phased out within two years.

(d) if the concentation of toxic metals in incineration ash exceeds the limits specified in the Hazardous Waste
(Management, Handling and Trans boundary Movement) Rules, 2008, as amended from time to time, the ash
shall be sent to the hazardous waste treatment, storage and disposal fcaility.

(e) Only low sulphur fuel like LDO, LSHS, Diesel, bio-mass, coal, LNG, CNG, RDF and bio-gas shall
be used as fuel in the incinerator.

(€3) The CO2 concentration in tail gas shall not be more than 7%.

(2) All the facilities in twin chamber incinerators shall be designed to achieve a minimum temperature of
950°C in secondary combustion chamber and with a gas residence time in secondary combustion chamber not
less than 2 (two) seconds.

(h) Incineration plants shall be operated (combustion chambers) with such temperature, retention time
and turbulence, as to achieve total Organic Carbon (TOC) content in the slag and bottom ash less than 3%, or
the loss on ignition is less than 5% of the dry weight.

@) Odour from sites shall be managed as per guidelines of CPCB issued from time to time

FORM -1
[see rule 15 (v) 16 (1) (¢), 21(3) ]
Application for obtaining authorisation under solid waste management rules
for processing/recycling/treatment and disposal of solid waste

To,

The Member Secretary,

State Pollution Control Board or Pollution Control Committee,

of........

Sir,

I/We hereby apply for authorisation under the Solid Waste Management Rules, 2016 for processing,

recycling, treatment and disposal of solid waste.

Name of the local body/agency appointed by them/ operator of facility

Correspondence address
Telephone No.

Fax No. ,e-mail:
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Nodal Officer & designation(Officer authorised by the local body or
agency responsible for operation of processing/ treatment or disposal
facility)

Authorisation required for setting up and operation of the facility
(Please tick mark)

waste processing
recycling
treatment

disposal at landfill

Attach copies of the Documents

Site clearance (local body)

Proof of Environmental Clearance

Consent for establishment

Agreement between municipal authority and operating agency

Investment on the project and expected return

Processing/recycling/treatment of solid waste
(i) Total Quantity of waste to be processed per day
Quantity of waste to be recycled
Quantity of waste to be treated
Quantity of waste to be disposed into landfill
(ii)Utilisation programme for waste processed (Product utilisation)
(iii)Methodology for disposal (attach details)
Quantity of leachate
Treatment technology for leachate

(iv)Measures to be taken for prevention and control of environmental
pollution

(v)Measures to be taken for safety of workers working in the plant

(vi)Details on solid waste processing/recycling/ treatment/disposal
facility (to be attached)

Disposal of solid waste

Number of sites identified

Quantity of waste to be disposed per day

Details of methodology or criteria followed for site selection (attach)
Details of existing site under operation

Methodology and operational details of landfilling

Measures taken to check environmental pollution

Any other information.

Date:

Place:

Signature:

Designation

230



231

74 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

Form- II
[see rule 16 (1) (e) ]
Format for issue of authorisation
File No.:
Dated:

Authorisation No

To

Ref: Your application number dt.

The State Pollution Control Board/Pollution Control Committee after examining the proposal hereby
authorises having administrative office at to set up

and operate waste processing/recycling/ treatment/disposal facility at

The authorisation is hereby granted to operate the facility for processing, recycling, treatment and disposal of solid waste.

The authorisation is subject to the terms and conditions stated below and such conditions as may be otherwise specified
in these rules and the standards laid down in Schedules I and II under these rules.

The State Pollution Control Board/Pollution Control Committees of the UT may, at
any time, revoke any of the conditions applicable under the authorisation and shall communicate the same in writing.

Any violation of the provision of the Solid Waste Management Rules, 2016will attract the penal provision of the
Environment (Protection) Act, 1986 (29 of 1986).

(Member Secretary)
State Pollution Control Board/Pollution Control Committee of the UT

(Signature and designation)

Date:
Place:
Form - 111
[see rule 19 (6),24 (1) ]
Format of annual report to be submitted by the operator of facility to the local body

1 Name of the City/Town and State
2 Population
3 Area in sq. kilometers
4 Name & Address of the local body

Telephone No.

Fax No.

E-mail:
5 Name and address of operator of the facility
6 Name of officer in-charge of the facility

Phone No:

Fax No:

E-mail:
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Number of households in the city/town ,
Number of non-residential premises in the city

Number of election/ administrative wards in the city/town

Quantity of Solid waste

Estimated Quantity of solid waste generated in the local body area /tpd
per day in metric tones

Quantity of solid waste collected per day /tpd
Per capita waste collected per day /gm/day
Quantity of solid waste processed /tpd
Quantity of solid waste disposed at landfill /tpd
Status of Solid Waste Management (SWM) service

Segregation and storage of waste at source

Whether solid waste is stored at source in domestic/commercial/

L . Yes/No
institutional bins If yes,

Percentage of households practice storage of waste at source in %
domestic bins

Percentage of non-residential premises practice storage of waste %

at source in commercial /institutional bins

Percentage of households dispose of throw solid waste on the %
streets

Percentage of non-residential premises dispose of throw solid %
waste on the streets

Whether solid waste is stored at source in a segregated form Yes/No
If yes, Percentage of premises segregating the waste at source %
Door to Door Collection of solid waste

Whether door to door collection (D2D) of solid waste is being Yes/No

done in the city/town

if yes

Number of wards covered in D2D collection of waste

No. of households covered

No. of non-residential premises including commercial
establishments ,hotels, restaurants educational institutions/
offices etc covered
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Percentage of residential and non-residential premises covered in
door to door collection through :

%
Motorized vehicle
%
Containerized tricycle/handcart %
(2
Other device
If not, method of primary collection adopted
Sweeping of streets
Length of roads, streets, lanes, bye-lanes in the city that need to
be cleaned
km
Frequency of street sweepings and percentage of population [frequency [DailylAlternateTwiceOccasionally|
covered
days a
week
% of
population|
covered
Tools used
. %
Manual sweeping 7
. . %
Mechanical sweeping v
- Yes/No
Whether long handle broom used by sanitation workers
Whether each sanitation worker is given handcart/tricycle for Yes/No
collection of waste
Whether handcart/ tricycle is containerized Yes/No
Whether the collection tool synchronizes with collection/ waste Yes/No
storage containers utilized
Secondary Waste Storage facilities
No. and type of waste storage depots in the city/town INo. Capacity in m’

Open waste storage sites
Masonry bins

Cement concrete cylinder bins
Dhalao/covered rooms/space
Covered metal/plastic containers
Upto 1.1 m® bins

2 to 5 m’ bins

Above 5m’ containers

Bin-less city

Bin/ population ratio
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Ward wise details of waste storage depots (attach) :
Ward No:
Area:
Population:
No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage facilities in cubic meters

Total waste actually stored at the waste storage depots daily

Give frequency of collection of waste from the depots

Number of bins cleared

Frequency INo. of bins

Daily

|Alternate day

Twice a week

Once a week

Occasionally

\Whether storage depots have facility for storage of segregated
waste in green, blue and black bins

'Yes/ No

(if yes, add details)
No. of green bins:
INo. of blue bins:
INo. of black bins:

Whether lifting of solid waste from storage depots is manual or
mechanical. Give percentage

(%) of Manual Lifting

of SOLID WASTE

%
(%) of Mechanical
lifting %

If mechanical — specify the method used

front-end loaders/ Top loaders

Whether solid waste is lifted from door to door and transported to
treatment plant directly in a segregated form

Yes/ No
(if yes, specify)
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Waste Transportation per day

Type and Number of vehicles used (pl tick or add)

waste

Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others
JCB/loader

ransported

INo. Trips made

Frequency of transportation of waste

[Frequency
Daily
IAlternate day
Twice a week

Once a week

(%) of waste transported

Occasionally
Quantity of waste transported each day /tpd
Percentage of total waste transported daily Yo
Waste Treatment Technologies used
Whether solid waste is processed Yes/No
If yes, Quantity of waste processed daily tpd

Land(s) available with the local body for waste processing (in
Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

Solid waste processing facilities under construction

Distance of processing facilities from city/town boundary

Details of technologies adopted
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Composting ,

Qty. raw material processed
Qty. final product produced
Qty. sold

Qty. of residual waste landfilled

vermi composting

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Bio-methanation

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Refuse Derived Fuel

Qty. raw material processed
Qty. final product produced

Qty. sold Quantity of residual
landfilled

waste

Waste to Energy technology

such as incineration, gasification, pyrolysis or any other
technology ( give detail)

Qty. raw material processed
Qty. final product produced

Qty. sold Quantity of residual
landfilled

waste

Co-processing

Qty. raw material processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste based power plants

Others

Qty.

Solid waste disposal facilities

No. of dumpsites sites available with the local body

No. of sanitary landfill sites available with the local body

Area of each such sites available for waste disposal

Area of land currently used for waste disposal

Distance of dumpsite/landfill facility from city/town kms
Distance from the nearest habitation kms
Distance from water body kms
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Distance from state/national highway kms
Distance from Airport kms
Distance from important religious places or historical monument kms
Whether it falls in flood prone area Yes/No
Whether it falls in earthquake fault line area Yes/No
Quantity of waste landfilled each day tpd
Whether landfill site is fenced Yes /No
Whether Lighting facility is available on site Yes/No
Whether Weigh bridge facility available Yes / No
Vehicles and equipments used at landfill (specify) Bulldozer, Compacters etc. available
Manpower deployed at landfill site 'Yes/No (if yes, attach details)
Whether covering is done on daily basis Yes/No
If not, Frequency of covering the waste deposited at the landfill
Cover material used
Whether adequate covering material is available Yes/No
Provisions for gas venting provided 'Yes/No, (if yes, attach technical data sheet)
Provision for leachate collection 'Yes/No, (if yes, attach technical data sheet)
10 Whether an Action Plan has been prepared for improving solid [Yes/No
waste management practices in the city (if Yes attach Action Plan details)
11 What separate provisions are made for : |Attach details on Proposals,
Dairy related activities : Steps taken,
Slaughter houses waste : 'Yes/No
C&D waste (construction debris) : Yes/No
'Yes/No
12 Details of Post Closure Plan IAttach Plan
13 How many slums are identified and whether these are provided [Yes/ No
with Solid Waste Management facilities : (if Yes. attach details)
14 Give details of manpower deployed for collection including street

sweeping, secondary storage, transportation, processing and
disposal of waste
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15

Mention briefly, the difficulties being experienced by the local
body in complying with provisions of these rules

16 Mention briefly, if any innovative idea is implemented to tackle a
problem related to solid waste, which could be replicated by other
local bodies.
Signature of Operator
Dated :
Place:

Form -1V
[see rules 15(za), 24(2)]

Format for annual report on solid waste management to be submitted by the local body

CALENDAR [DATE OF SUBMISSION OF REPORT:

YEAR:
1 Name of the City/Town and State
2 Population
3 Area in sq. kilometers
4 Name & Address of local body
Telephone No.
Fax No.
E-mail:
5 Name of officer in-charge dealing with solid waste management (SOLID
WASTEM)Phone No:
Fax No:
E-mail:
6 Number of households in the city/town
Number of non-residential premises in the city
Number of election/ administrative wards in the city/town
7 Quantity of Solid waste (solid waste)
Estimated Quantity of solid waste generated in the local body area per day in metric /tpd
tones
Quantity of solid waste collected per day /tpd
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Per capita waste collected per day /gm/day
Quantity of solid waste processed /tpd
Quantity of solid waste disposed at dumpsite/ landfill /tpd

3 Status of Solid Waste Management service
Segregation and storage of waste at source
Whether SOLID WASTE is stored at source in domestic/commercial/ institutional Yes/No
bins, If yes,

Percentage of households practice storage of waste at source in domestic bins %
Percentage of non-residential premises practice storage of waste at source in %
commercial /institutional bins °
Percentage of households dispose or throw solid waste on the streets %
Percentage of non-residential premises dispose of throw solid waste on the streets %
Whether solid waste is stored at source in a segregated form, If yes,
Yes/No
Percentage of premises segregating the waste at source 7
0
Door to Door Collection of solid waste
Whether door to door collection (D2D) of solid waste is being done in the city/town Yes/No
if yes
Number of wards covered in D2D collection of waste
No. of households covered
No. of non-residential premises including commercial establishments ,hotels,
restaurants educational institutions/ offices etc covered
Percentage of residential and non-residential premises covered in door to door
collection through :
Motorized vehicle
%
Containerized tricycle/handcart %
0
Other device %
If not, method of primary collection adopted
Sweeping of streets
Length of roads, streets, lanes, bye-lanes in the city that need to be cleaned km
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Frequency of street sweepings and percentage of |frequency Daily |Alternate [Twice |Occasionally
population covered

days a week

% of

[population

covered
Tools used
Manual sweeping %
Mechanical sweeping %
'Whether long handle broom used by sanitation Yes/No
workers
'Whether each sanitation worker is given Yes/No
handcart/tricycle for collection of waste
IWhether handcart / tricycle is containerized Yes/No
'Whether the collection tool synchronizes with
collection/ waste storage containers utilized Yes/No
Secondary Waste Storage facilities

No. and type of waste storage depots in the No. Capacity in m’

city/town
Open waste storage sites
Masonry bins
Cement concrete cylinder bins
Dhalao/covered rooms/space
Covered metal/plastic containers
Upto 1.1 m3 bins
2 to 5 m3 bins
Above 5m3 containers

Bin-less city

Bin/ population ratio

'Ward wise details of waste storage depots (attach) :
Ward No:

Area:

Population:

No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage facilities in
cubic meters

Total waste actually stored at the waste storage
depots daily
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Give frequency of collection of waste from the Frequency No. of bins
depots
Number of bins cleared

Daily
IAlternate day
Twice a week
Once a week
Occasionally
Whether storage depots have facility for storage [Yes/ No
of segregated waste in green, blue and black bins (if yes, add details)
No. of green bins:
No. of blue bins:
No. of black bins:
IWhether lifting of solid waste from storage depots
is manual or mechanical. Give percentage %
0
(%) of Manual Lifting of solid waste o
0

(%) of Mechanical lifting

If mechanical — specify the method used

front-end loaders/ Top loaders

IWhether solid waste is lifted from door to door and
transported to treatment plant directly in a
segregated form

'Yes/ No
(if yes, specify)

'Waste transportation per day

Type and Number of vehicles used

No. Trips made waste

transported

Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others

JCB/loader
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Frequency of transportation of waste Frequency (%) of waste transported
Daily

IAlternate day
Twice a week

Once a week

Occasionally
Quantity of waste transported each day tpd
Percentage of total waste transported daily o
\Waste Treatment Technologies used
'Whether solid waste is processed

'Yes/No
If yes, Quantity of waste processed daily tpd

'Whether treatment is done by local body or
through an agency

Land(s) available with the local body for waste
processing (in Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

Solid waste processing facilities under construction

Distance of processing facilities from city/town
boundary

Details of technologies adopted

Composting , Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Vermi composting Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Bio-methanation Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled
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Refuse Derived Fuel

Qty

Qty.
Qty.

. raw material processed
final product produced

sold Quantity of residual waste landfilled

'Waste to Energy technology

such as incineration, gasification, pyrolysis or any
other technology ( give detail)

Qty.
Qty.
Qty.

raw material processed
final product produced

sold Quantity of residual waste landfilled

Co-processing

Qty.

raw material processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste based
power plants

Others

Qty.

Solid waste disposal facilities

No. of dumpsites sites available with the local
body

No. of sanitary landfill sites available with the
local body

Area of each such sites available for waste disposal

/Area of land currently used for waste disposal

Distance of dumpsite/landfill facility from
city/town

kms
Distance from the nearest habitation kms
Distance from water body kms
Distance from state/national highway kms
Distance from Airport kms
Distance from important religious places or kms
historical monument
Whether it falls in flood prone area Yes/No
'Whether it falls in earthquake fault line area Yes/No
Quantity of waste landfilled each day tpd
\Whether landfill site is fenced Yes /No
'Whether Lighting facility is available on site Yes / No
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'Whether Weigh bridge facility available

Yes /No

Vehicles and equipments used at landfill (specify)

Bulldozer, Compacters etc. available

Manpower deployed at landfill site

'Yes/No

(if yes, attach details)

'Whether covering is done on daily basis 'Yes/No
If not, Frequency of covering the waste deposited

at the landfill

Cover material used

IWhether adequate covering material is available  [Yes/No
Provisions for gas venting provided 'Yes/No

(if yes, attach technical data sheet)

Provision for leachate collection

'Yes/No

(if yes, attach technical data sheet)

'Whether an Action Plan has been prepared for
improving solid waste management practices in the
city

'Yes/No
(if Yes attach Action Plan details)

10

'What separate provisions are made for :
Dairy related activities :
Slaughter houses waste :

C&D waste (construction debris) :

IAttach details on Proposals,Steps taken,
'Yes/No
'Yes/No
'Yes/No

11

Details of Post Closure Plan

IAttach Plan

12

How many slums are identified and whether these
are provided with Solid Waste Management
facilities :

'Yes/ No
(if Yes, attach details)

13

Give details of:

Local body’s own manpower deployed for
collection including street sweeping, secondary
storage, transportation, processing and disposal of
waste

14

Give details of:

Contractor/ concessionaire’s manpower deployed
for collection including street sweeping, secondary
storage, transportation, processing and disposal of
waste

15

Mention briefly, the difficulties being experienced
by the local body in complying with provisions of
these rules
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16  [Mention briefly, if any innovative idea is
implemented to tackle a problem related to solid
waste, which could be replicated by other local
bodies

Signature of CEO/Municipal Commissioner/
Executive Officer/Chief Officer
Date:
Place:
Form-V
[see rule 24(3)]

Format of annual report to be submitted by the state pollution control board or pollution control committee
committees to the central pollution control board

PART A

The Chairman
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar

DELHI- 110 0032

1. |[Name of the State/Union territory

2. |Name & address of the State Pollution Control

3. |Number of local bodies responsible for management ofj:
solid waste in the State/Union territory under these rules

4. [No. of authorisation application Received

5. |A Summary Statement on progress made by local body|:  |Please attach as Annexure-I
in respect of solid waste management

6. |A Summary Statement on progress made by local bodies|:  |[Please attach as Annexure-II
in respect of waste collection, segregation,
transportation and disposal

7. |A summary statement on progress made by local bodies  [Please attach as Annexure-III
in respect of implementation of Schedule II
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Date: .

Chairman or the Member Secretary
State Pollution Control Board/

Pollution Control Committee

Towns/cities

Total number of towns/cities

Total number of ULBs

Number of class I & class II cities/towns
Authorisation status (names/number)
Number of applications received
Number of authorisations granted
Authorisations under scrutiny

SOLID WASTE Generation status
Solid waste generation in the state (TPD)
collected

treated

landfilled

PART B

Compliance to Schedule I of SW Rules (Number/names of towns/capacity)

Good practices in cities/towns
House-to-house collection
Segregation

Storage

Covered transportation

Processing of SW (Number/names of towns/capacity)

Solid Waste processing facilities setup:

S1. No.

Composting

Vermi-composting

Biogas

RDF/Pelletization

Processing facility operational:

S1. No.

Composting

Vermi-composting

Biogas

IRDF/Pelletization

Processing facility under installation/planned:

S1. No.

Composting

Vermi-composting

Biogas

RDF/Pelletisation
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Waste-to-Energy Plants: (Number/names of towns/capacity)

S1. No.

Plant Location Status of operation Power generation (MW) [Remarks

Disposal of solid waste (number/names of towns/capacity):
Landfill sites identified

Landfill constructed

Landfill under construction

Landfill in operation

Landfill exhausted

Landfilled capped

Solid Waste Dumpsites (number/names of towns/capacity):
Total number of existing dumpsites

Dumpsites reclaimed/capped

Dumpsites converted to sanitary landfill

Monitoring at Waste processing/Landfills sites

S1. No.

Name of IAmbient air Groundwater Leachate quality |Compost quality [VOCs
facilities

3.

Status of Action Plan prepared by Municipalities

Total number of municipalities:

Number of Action Plan submitted:

Form - VI

[see rule 25]

Accident Reporting
1. Date and time of accident
2. Sequence of events leading to accident
3. The waste involved in accident
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4. Assessment of the effects of the accidents on human health|:
and the environment
5. Emergency measures taken
6. Steps taken to alleviate the effects of accidents
7. Steps taken to prevent the recurrence of such an accident
Date: ............... Signature:..........ooeveeiiiieinan..
Place: ............... Designation: ........................

[F. No. 18-3/2004-HSMD]
BISHWANATH SINHA, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054.
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® 'aaiaY .. : a}‘_—(ﬁ-a- W ﬁwr’ -a'i—g.
é"’ l—l FE b‘ ﬁ CENTRAL POLLUTION CONTROL BOARD
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R : : ngmbm : a—q» qa’» E & 1 m
\é d Eﬁis'tg’l‘%‘fggt o aé?a FAMIY:ONEFUTURE MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA
Speed Post /Email
F. No. A-1401 1/2024-WQM-1/é 15 Dt 06,11, 3054
To

The Member Secretary,

Jammu and Kashmir Pollution Control Committee
Parivesh Bhawan, Forest Complex

Gladni, Narwal, Transport Nagar

Jammu - 180004 (Jammu and Kashmir)

Sub: Compliance of Hon’ble NGT (PB) order dated 30.08.2024 in the matter of OA No.
1119/2024; News Item titled '"Sindh Nallah Polluted trout habitat threatened in
Ganderbal" appearing in Greater Kashmir dated 19.08.2024”.

Sir,

Enclosed please find a copy of Hon’ble NGT (PB) order dated 30.08.2024 in the matter of OA

No. 1119/2024; News Item titled "Sindh Nallah Polluted trout habitat threatened in Ganderbal"
appearing in Greater Kashmir dated 19.08.2024”.

In this regard, it is requested to provide the status report/ action taken report in the said matter
at earliest.

Yours faithfully

(Vishal Gandhi)
Scientist —-E, WQM-I
Encl: As above

‘afaer wa' gt 3w R, faeeii-110032

Parivesh Bhawan, East Arjun Nagar, New Delhi - 110032 o
A/ Tel: 43102030, 22305792, S@TES/ Website : www.cpbc.nic.in

249



309 ... 250 BT ygur =T €<
l—l FE CENTRAL POLLUTION CONTROL BOARD

- W Lifestyle for wgfarvr, 991 g9 Siearg 9Rads 494169, 9Rd @R,

[ EAECITaEE MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA.
CPCB
Speed Post /Email
Reminder-I
F. No. A-14011/2024-WQM-I /7 /tS Dated: 19.11.2024
To

The Member Secretary,

Jammu and Kashmir Pollution Control Committee
Parivesh Bhawan, Forest Complex

Gladni, Narwal, Transport Nagar

Jammu - 180004 (Jammu and Kashmir)

Reference: CPCB letter no F. No. A-14011/2024-WQM-I dated 06.11.2024

Sub: Compliance of Hon’ble NGT (PB) order dated 30.08.2024 in the matter of OA
No. 1119/2024; News Item titled "Sindh Nallah Polluted trout habitat threatened
in Ganderbal"” appearing in Greater Kashmir dated 19.08.2024”.

Sir,

Kindly refer to our earlier letter dated 06.11.2024 wherein it was requested to provide
the status report/ action taken report in the matter of OA No. 1119/2024: News Item
titted "Sindh Nallah Polluted trout habitat threatened in Ganderbal" appearing in
Greater Kashmir dated 19.08.2024”.

This is to inform your kind self that no information has been received in the matter till
date. Therefore, it is again requested to kindly provide the status report/ action taken
report in the said matter at earliest.

Yours faithfully

£

/
(R. P. Gurung) "7/'//4 Y,
Scientist —E
Encl: As above

| BN

“gftarsr e et 31T =R, feeedt - 110032,

Parivesh Bhawan, East Arjun Nagar, Delhi - 110 032.
qXHIY /Tel : 43102030, 22305792, aaﬂF{E/Website: www.cpcb.nic.in
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Do |l Environment MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA,
CPCB
Speed Post /Email
Reminder-II
F. No. A-14011/2024-WQM:-| /72'1 Dated: 27.11.2024
To

The Member Secretary,

Jammu and Kashmir Pollution Control Committee
Parivesh Bhawan, Forest Complex

Gladni, Narwal, Transport Nagar

Jammu - 180004 (Jammu and Kashmir)

Reference: i. CPCB letter no F. No. A-1401 1/2024-WQM—I dated 06.11.2024
ii. CPCB letter no F. No. A-1401 1/2024-WQM-I dated 19.11.2024

Sub: Compliance of Hon’ble NGT (PB) order dated 30.08.2024 in the matter of OA
No. 1119/2024; News Item titled "Sindh Nallah Polluted trout habitat threatened
in Ganderbal” appearing in Greater Kashmir dated 19.08.2024”.

Sir,
Kindly refer to our earlier letters dated 06.11.2024 and 19.11.2024, on the subject
matter, wherein it was requested to provide the status report/ action taken report in the

matter of OA No. 1119/2024; News Item titled "Sindh Nallah Polluted trout habitat
threatened in Ganderbal" appearing in Greater Kashmir dated 19.08.2024”

This is to inform your kind self that no information has been received in the matter till
date. Therefore, it is again requested to kindly provide the status report/ action taken
report in the said matter at earliest.

This may be taken on priority as the matter is listed on 11.12.2024.

Yours faithfully

ghﬁp. Guri gﬁ’f” ‘

Scientist —E
Encl: As above

“afterst W gell It R, feww - 110032,

Parivesh Bhawan, East Arjun Nagar, Delhi - 110 032.
G XHIY /Tel : 43102030, 22305792, amlWebsite: www.cpcb.nic.in
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et T g TEP-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of Iudia

STHTRUT

EXTRAORDINARY
HIT [1—@Ug 3—37-WUg (i)
PART II—Section 3—Sub-section (i)
TR | WeRIidTa
PUBLISHED BY AUTHORITY
" 494] T2 fooelt, WIWAR, faawT 25, 2000/370YaH 3, 1922
No. 494] NEW DELHI, MONDAY, SEPTEMBER 25, 2000/ASVINA 3, 1922

TgiEoT 3T 59 W

e
73 fael, 25 foawa, 2000

. &1 . 742( 37). — =09 9tER, vatare (Feon) sfufaam, 1996 (1996 ®1 29) &1 6 6 3 ¥ 25 GRI 9&T
wiferral =1 R Fa g, waEteTw () fram, 1996 i iR HeeA w0 % fau Freafafas faw e g, de o~

1. (1) =7 Troret =1 gie Ty yataom (diam) Saem f9m, 2000 §1
(2) 38 stfugmT § sr=aen Sren Sqafud ¥ 3o fraam, 3 goes § e #f a0 59 2
2. e (Eew) frEm, 1986 W, —

(1) oTget 1 ¥ verdl 3 fore Wi A 9 Sefua e S 89 o I9H wefuw wiafedl & gvenq frefafed
%Y AT R I wefya wlaftear o= zafaq g, st —

"' 90. rgen @Ml & foU A
1. AT FAAS! AR

frefafan yo s Hidl 9§ 500 Hiet & g W ¥a 7 F g W =R o1 gu A= F1 sR v # fom "
freifaa wfrra wered (@, o w.), o e Firw vl (R W TE.), SR SEAEEES (TH 1) SR A
STFEE (T 3 ) B EHE A & =Rl SR 1, SR 111 H fafafdee qreRl | A T8t e

YA IAEA & dd

ot 1 SA0E, FUV TEF, HIA AT HSFH, FIEA TAGH B HAT (F . A1) W g, Tree, v,
fer F9 T a1 HE 379 YT ITURA F GE WK S FE WIS (FOR a1 Yoraw ), 3 Ium, 9 H 9TE K|

2393 G12000 n
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feoqur :—1. w15t ITenfr afeeme W@ TR R A T Sar & S oifom Svew g o W ¥, 9ui Sta-wuae sradle 5
(st &t 2) =t 100 Frn/fA. a9 AR T sedeE A (5 st € w400 faom/fa. a9 g < S "

2wt = Fnfed (T fet wft Rraimm Swrg) S gt T S S S aer e ol S
JEEH AT A HAM: 100, 250 AR 80 T

93. TIM-SIct & (1T wrafies oot Faferet aHes

TS A1 SHF HI W F 6t B FE TR § ST o s § 1 o % Suami AR Rt 3w W R wd
TU T FaIfee) w1 werel feredt fafine waor % g St Sy srauiita s % o fafifés s ) m §) fafs wam
F 3TN H T STET 98 o ¥ 90 o7 % S T HT FAerd) a1 Y& A R ¥ 3R 39 s % fawR § 39
" sfufre walaw swEm'’ % w9 S S o § ) 39 R e wefas s aaferRt s wuR) & e F o R fafie
ITArT % g s Farfaet sriam fafafee @ e ) anel 1 A wm-ve % fag matte Sa safeet st asged wEe
fafefie =t mé ¥

|t 1
HHA-51A & o wreafues ot safaet ames
(dvfea aga =1 & fau vg=w 91d) _
e THATIR o
1. frwa 500 (AiE) Frt 7t et S giafyem % % fag,
I 2500 (frepes s1g9a) frerct ATeM SR e Wreees %
. 9. T./100 ffa. - AR H =@ /T T E o & P Irireraear
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TH. 9. /100 fRfa. 500 (SIfeerae ST99) #1 3TIIN w3 forw g <dt € 59 f%
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FAS T A GE T FLGT S N AR
I % A WY gt 2R F
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STATIF T |
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION'
New Delhi, the 25th September, 2000

G.S.R. 742(E).— In exercise of the powers conferred by sections 6 and 25 of the

Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby makes
the following rules further to amend the Environment (Protection) Rules, 1986, namely.

1.

“90.

Q)] These rules may be called the Environment (Protection) Amendment
Rules, 2000.

2) Save as otherwise provided in this notification, they shall come into force
on the date of their publication in the Official Gazette.

In the Environment (Protection) Rules, 1986, —

(1) In Schedule I, after serial number 89 relating to Noise standards for fire
crackers and thq entries relating thereto, the following serial numbers and
entries shall be inserted, namely: —

Standards for coal mines

1. Air Quality Standards

The Suspended Particulate Matter (SPM), Respirable Particulate Matter (RPM),
Sulphur dioxide (SO; ) and Oxides of Nitrogen (NOx) concentration in downwind
direction considering predominant wind direction, at a distance of 500 metres
from the following dust generating sources shall not exceed the standards
specified in the Tables I, 1 and III given below:

Dust Generating Sources

Loading or unloading, Haul road, coal transportation road, Coal handling plant
(CHP), Railway sliding, Blasting, Drilling, Overburden dumps, or any other dust
generating external sources like coke ovens (hard as well as soft). briquette
industry, nearby road etc.
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93.

Primary Water Quality Criteria for Bathing Waters.

In a water body or its part, water is subjected to several types of uses. Depending
on the types of uses and activities, water quality criteria have been specified to
determine its suitability for a particular purpose. Among the various types of uses
there is one use that demands highest level of water quality or purity and that is
termed as "Designated Best Use" in that stretch of water body. Based on this,
water quality requirements have been specified for different uses in terms of
primary water quality criteria. The primary water quality criteria for bathing water

are specified along with the rationale in table 1.

Table 1.

PRIMARY WATER QUALITY CRITERIA FOR BATHING WATER
(Water used for organised outdoor bathing)

CRITERIA RATIONALE
1. Fecal Coliform 500 (desirable) To ensure low sewage contamunation,
MPN/100 ml; 2500 (Maximum Fecal coliform and fecal streptococct are
Permissible) considered as they reflect the bacterial

pathogenicity.

2. Fecal Streptococci 100 (desirable) The desirable and permussible limits are
MPN/100 mi: 500 (Maximum suggested to allow for fluctuvaton in
Permissible) environmental conditions such as
seasonal change, changes in flow

conditions etc.
2. pH: Between 6.5 -8.5 The range provides protection to the skin

and delicate organs like eyes, nose. ears
etc. which are directly exposed during
outdoor bathing.

3. Dissolved Oxygen:

5 mg/1 or more

The mnimum dissolved oxygen
concentration of 5 mg/l ensures
reasonable freedom from oxygen
consuming organic pollution
immediately  upstream  which 15
necessary for preventing production of
anaerobic gases (obnoxious gases ) from
sediment.

4. Biochemical Oxygen
demand 3 day,27°C:

3 mg/1 or less

The Biochemical Oxygen Demand of 3
mg/l or less of the water ensures
reasonable freedom from oxygen
demanding pollutants and prevent
production of obnoxious gases”;

255



315

256

Annexure-V

WATER QUALITY DATA OF RIVER SINDH AT WAIL BRIDGE
MONITORED UNDER NWMP-2024

. Dissolved O2 Fgcal
Sampling Month (mg/L) pH BOD (mg/L) Coliform
(MPN/100ml)

Primary Water < 2500
Quality Crlter_la for > 5mg/L 6.5-8.5 < 3mg/L MPN/100 ML
Outdoor Bathing

Jan 11.2 7.9 2.1 -

Feb 10.3 8.5 1.4 -

May 10.0 8.0 1(BDL) -

Jun 11.0 8.0 1.9 -

Jul 9.6 8.2 1.7 13800

Aug 8.9 7.7 1.9 2800

WATER QUALITY DATA OF RIVER SINDH AT DUDERHAMA
MONITORED UNDER NWMP-2024

. Dissolved O2 F(_acal
Sampling Month (mg/L) pH BOD (mg/L) Coliform
(MPN/100ml)

Primary Water < 2500
Quality Crlter_la for > 5mg/L 6.5-8.5 < 3mg/L MPN/100 ML
Outdoor Bathing

Jan 9.5 7.6 2.2 -

Feb 10.3 8.3 2.7 -

May 8.2 7.9 2.2 -

Jun 10.1 8.3 1.7 -

Aug 8.5 7.7 1.4 650

WATER QUALITY DATA OF RIVER SINDH AT RANGIL, SRINAGAR
MONITORED UNDER NWMP-2024

. Dissolved O2 F(_ecal
Sampling Month (mg/L) pH BOD (mg/L) Coliform
(MPN/100ml)

Primary Water < 2500
Quality Criteria for > 5mg/L 6.5-8.5 < 3mg/L
Outdoor Bathing PO bl

Jan 10.8 7.4 2.0 -

Feb 10.1 8.5 1.4 -

May 10.3 7.7 1.6 -

Jun 9.0 7.9 11 -

Aug 8.6 7.6 15 160
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Item No. 08 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1119/2024

News Item titled "Sindh Nallah Polluted trout habitat threatened in
Ganderbal" appearing in Greater Kashmir dated 19.08.2024

Date of hearing: 30.08.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

ORDER

1. This original application is registered suo motu on the basis of the
news item titled "Sindh Nallah Polluted trout habitat threatened in

Ganderbal" appearing in ‘Greater Kashmir’ dated 19.08.2024

2. The news item relates to rampant pollution in the Sindh nallah in
Ganderbald District of Kashmir. As per the article, Sindh nallah was once
a pristine source of fresh water and a habitat for trout but is now heavily
polluted due to the unchecked garbage dumping from Wayil to Sonamarg.
Despite its significance, authorities have shown indifference to the
growing pollution problem. The article highlights that the Sindh Nallah is
a major tributary of the River Jhelum and plays an essential role in the
region, contributing to irrigation, hydropower generation, and supplying
drinking water to Srinagar via the Rangil Water Treatment Plant. Yet,
despite its significance, the nallah’s banks are increasingly tainted by
heaps of waste, particularly plastic and other refuse, which remain
unattended. The article states that the pollution threatens the trout fish
population and the overall water quality, causing irretrievable damage to
the habitat. Furthermore, the river’s water is already becoming

undrinkable, and the pollution is marring the natural beauty of the area.
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3. The news item raises substantial issues relating to compliance of

environmental norms.

4. The power of the Tribunal to take up the matter suo-motu has been

recognized by the Hon’ble Supreme Court in the matter of “Municipal

Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

S. Hence, we implead the following as respondents in the matter:

(1).

2).

(3)-

(4).

(5)-

Central Pollution Control Board, through its Member
Secretary, Parivesh Bhawan, East Arjun Nagar, Delhi-
110032.

Jammu & Kashmir Pollution Control Committee, through its
Member Secretary, Parivesh Bhavan, Forest Complex,

Transport Nagar, Jammu — 180 006.

Ministry of Environment and Forest, through its Regional
Office, Integrated Regional Office, Jammu, IWDP Complex,
Gladin, Narwal, Near J&K Pollution Control Board, Jammu -
180006.

Deputy Commissioner, Ganderbal, Duderhama Ganderbal

Bridge, Srinagar, Jammu and Kashmir 191201.

Commissioner Fisheries Department, Union Territory of

Jammu & Kashmir.

0. Issue notice to the above respondents for filing their response/reply

by way of affidavit before the Tribunal at least one week before the next

date of hearing. If any respondent directly files the reply without routing

it through his advocate then the said respondent will remain virtually

present to assist the Tribunal.
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7. Liston 11.12.2024.

Prakash Shrivastava, CP

Dr. Afroz Ahamd, EM

August 30, 2024
Original Application No. 1119/2024
dv
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